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LOK SABHA

Tuesday, July 23, 1974/Sraraan 1, 
1B96 (Saka)

The Li>k Sabha met at Elet en oi the 
Clock

(ftlft Struct h in the Chan)

ORAL ANSWERS TO QUESTIONS

MK SPEAKER Question No  21 
j>hn Shnkushna Agarwal
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SHRI PILOO MODY Once we have 
decided to take up the two questions 
togethci, eithci of the sponsois  can 
initiate it

MR SPEAKER  That  contin
gent on Mr Agaiwal asking his ques
tion fust

SHRI PILOO MODY  If the  two 
queMioni, had been <lubbed together, 
both the names would have appeared 
and if the first person was absent, the 

second person c*an ask it

MR. SPEAKER: They are not iden
tical  This cannot be linked with the 

other

SHRI PILOO MODY The decision 
to link them ig taken irrespective of 
the fact Si, to who is present or who

is not  The office itself should have 
linked them together, m which caj»e 
both the names would have appeared

MR SPEAKER The other question 
will come up m its turn  Next ques
tion  Shi i Panda

National Rayon Corporation Limited, 

Bombay

*22 SHRI D K PANDA Will the 
Mim̂tei of  LAW,  JUSTICE  AND 
COMPANY AFFAIRS be pleased  to 
state

(a I whetnei the Annual  Geneiul 
Bod* meeting of National Rayon Cor
poration Limited. Bombay was held 
on the 28th June, 1974 foi election of 
three Directors,

(b> whether the Shareholders' As
sociation had made offers ana asked 
for support from Unit Trust of India 
to gam control of National  Rayon 
Corporation Limited, and

(c) if so, the broad features theie- 
of?

THE MINISTER OF LAW  JUS
TICE  AND  COMPANY  AFFAIRS 
tSIIRI H R GOKHALE)  ia) Yes 
Sir

(b)  and (t)  The Bombay Share- 
holdei s’ Association had issued a press 
note advising its  memhers constitu
ents to remain present m the Annual 
General Meeting m big numbers and 
vote in suppoit of the candidates pio- 
posed bv the  Unit Ti ût of  Ind’' 
According to the pres* note, the office 
bearers of the Association had an op
portunity to discuss the policy of the 
UTI about the future management of 
the National Rayon Corpoiation Ltd, 
and the UTI had given an assurance
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to the Association that they had no 
intention whatsoever of taking over 
the management of the company, but 
would Jike the company to be manag
ed under the leadership of industria
lists and professionals who prove their 
aptitude  for  honest  and  efficient 
management.

SHRI D. K. PANDA: May I know 
whether it is a tact that the term of 
the two Government Directors expir
ed on the 30th March and as a result 
the question of election arose? What 
is the Government doing with regard 
to the appointment of two Directors 
from the Government side0  In view 
of the fact that the Unit  Trust  of 
India and many other public institu
tions have got quite a good number 
of shares in this Rayon Corporation, 
why should the Government allow a 
monopoly house like the Kapadia Bro
thers to take over the management?

SHRI H. R. GOKHALE:* It is t*-Ue 
that the term of the Government 
Directors came to an end. The ques
tion as to  whether  the  Directors 
should be appointed again is m the 
consideration of the  Company  Law 
Board, As the hon. Member is aware, 
under section 408 of the Companies 
Act, on one occasion the appointment 
cannot be for more than three years. 
The three-year period was over. That 
is why the term has expired. If a fur
ther appointment for another period 
of two years or three years has to be 
made, Government have to make  a 
fresh enquiry, a *resh assessment, an 
investigation as to whether the re
quirements of section 408 are satisfied 
for the purpose of appointing  fresh 
Director® again.  That enquiry was 
made, hearing has been given to all 
the parties concerned, including  the 
UTI, and a decision o* the Company 
Law Board is awaited.

SHRI D. K. PANDA: A* far as the 
industrialists are concerned, we have 
had enough experience !n the oast. 
So far as Kapadia Brothers, who are 
in the field, are concerned, in 
they first wanted to occupy the post 
of chairmanship.  In 1973, with five 
of  their members who are their
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henchmen, they got representation in 
the Board of Directors.

MR. SPEAKER: You are giving in
formation yourself. Please ask ques
tions.

SHRI D  K  PANDA:  In this
background, where is the necessity 
for opening the door for the entry of 
the same Kapadia Brothers who are 
notorious in cheating the Government 
and the people?  May I know why 
the two Directors on behalf of Ihe 
Government are not yet appointed? Is 
there a rule to the effect that the two 
previous Government directors could 
be allowed to continue till the elec
tions were held, in spite of the f**et 
that their term has expired?

SHRI H. R.  GOKHALE:  I  have
answered all these questions  Sir, if 
you desire, I will repeat and answer.

SHRI D K. PANDA:  Sir, he has
not answered my specific  questions 
If the Minister could not understand 
me ...

MR. SPEAKER: There is no ques
tion of understanding.  Please a*k a 
straight question with no introduction 
or preamble. What is your question?

SHRI D K PANDA: In view of the 
background, which is quite relevant, 
in view of the mischievous machina
tions of Kapadia Brothers and other 
industrialists, will  the  Government 
have their own directors and not al
low Kapadia Brothers to come in?

SHRI H  R.  GOKHALE:  I have
answered  this.  Perhaps,  my  how. 
friend did not appreciate what I ww 
saying. The Company Law Board 
does not want to bring in or throw 
out  anybody.  The  Company  Law 
Board works purely within the 
comers of the Companies Act.  That 
is, Section 408 of the Companies Act.

As I said earlier, on one occasion, 
th« appointment cannot be made wr 
more than three years. Originally, »
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was made for two years. Since one 
year’s balance was there, it was again 
extended by another year with  the 
result that three years period  was 
over,  if the fresh  appointment  of 
Directors is to be made, it cannot be 
just an automatic continuation of ihe 
Directors.  The Company Law Board 
has to make enquiries,  has to take 
evidence, has to make an assessment 
and then decide whether fresh Dirtc- 
1ors should be appointed or not. The 
hearing has been given by the Com
pany Law Board to all the  parties, 
including the Unit Trust of India, the 
representatives of Kapadia group, and 
other  parties concerned.  I  cannot 
anticipate the decision of the Company 
Law Board either way. The Company 
Law Board may come to a conclusion 
that the Directors should be appointed 
again or may come to a different con
clusion. The Government does not 
Jssue any direction to the Company 
Law Board.

SHRI BHAGWAT .IHA  AZAD I 
would like to know precisely  what 
were the reasons that the Government 
found it necessary to re-examine the 
whole ease dp novo for the fresh ap
pointment of Directors. The same 
Board is there, the same law is there. 
The persons are behaving m the same 
manner. The Government has got 
enough interest  through  the  Unit 
Trust  What is the reason for  the 
Government or for the Board to open 
the whole case de novo and the Min
ister savs that he cannot  anticipate 
either way. Do the Government pro
pose to give up the Directorship  on 
the Board? Why has this been done?

SHRI H. R. GOKHALE: As 1 said, 
under the law, an automatic extension 
of the Directors  cannot  be  made 
when three years period is over. The 
next step is that they have to consi
der afresh whether on any material 
which is available with them the ap
pointment of Directors should be made 
for another term, whether of one year 
or o* two years or of three years. In 
any case,  it cannot be more than 
three years. That examination is be
ing done  by  the  Company  Law 
Board. I am awaiting the decision.

SHRI K.  LAKKAPPA: With the 
resignation of Mr. Chinai from  the 
Board of Directors  of  the National 
Rayon Corporation, may I know whe
ther the Government has taken any 
steps? I would like to know whether 
the election of the General Body and 
also of the Directors has been done in 
accordance with law and, if so, whe
ther the National Rayon Corporation 
has paid anything to the workers and 
small shareholders of the Company. I 
also want to know whether any new 
confidence has been created after the 
resignation ot Mr. Chinai who is res
ponsible for violating the Company 
law and rules so far as the Corpora
tion is concerned.  Lastly, I want to 
know whether there is any dramatic 
improvement and change in the Cor
poration  after the  resignation  of 
Mr. Chinai.

SHRI H. R. GOKHALE: Mr. Chinai 
did not resign.  He was due for re
tirement and he retired.  But that is 
not very relevant.  What is relevant 
is that the elections were held ami, 
according to our information,  three 
persons were  fielded by  the Unit 
Trust of India and three persons wore 
fielded by the Kapadia group.  The 
result of the  elections is noi yet 
known.  I do  not  know  whether 
Chinai group is coming back to power 
or whether Unit Trust of India  is 
coming to power or whether Kapadia 
group is coming to power.  But one 
thing is there that the share-held mg 
of the Company is such that no single 
group of  share-holders, either  of 
Kapadia or of Unit Trust can on their 
own gain control without the support 
of miscellaneous small share-holders. 
Whether Kapadia group or anybody 
has paid any money to anybody, I 
cannot answer.

SHRI PILOO MODY: The normal 
practice of re-election of members of 
the Board of Directors of any com
pany is a Resolution which say that 
so and so is due to retire and is eligi
ble for re-election and is, therefore, 
recommended. I want to know why to 
the case of a few Government Direc-
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tois this hitch has  developed.  Iti 
should have been an automatic re- 
eJcction if they were eligible for re- 
election, unless, of cours’e, the Gov
ernment itself on its own account 
wanted wanted to change the Direc
tor saying  “All right; you have 
been given enough partonage; let us 
give patronage to somebody else” and 
thus cannot make up its mind in the 
piocess. rc-election of those Directors 
should have been automatic and there 
si''uld ha\e  been  no  break at all. 
3 cti when it wants to shuffle its pat- 
ionuge around, what is the cause for 
lining a delay of 1-1/2 months  or 
wh.itevei is the period during which 
there aie no Directors of the Govern
ment lepiesented on the Board?

SHRI H R GOKHALE: There is no 
question of election of the Govern- 
in nt  Dnectors  The  Government 
Directors are appointed by the Gov
ernment  undei  section  408.  The 
Directors of the Unit Trust of Ii.dia 
wêe in the election and the results of 
the election are to be known

«ri *f { -t wic

* *rt«ff  ******

t f% zrf wftz r

% vrTrnfr %  *

f tpt fo'T * ^  ̂ rr
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fa-wr «t - rm -mrm  srsfr !rT
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wsr  »trt?r vrTtfrNpr tt 
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itrrgwrsf spi  % jjirspr *?t wfsrfrn'

# i T*r anfc»r  *■ wr* *r f??n̂ 
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SHRI H. R. GOKHALE: It is true 
that the hon Member -had made  a 
suggestion to me during his corres
pondence  that the  law should  be 
amended to see that preference share
holders should not have the right to 
vote  As it is also the preference 
shareholders have no right to vole ex
cept  some  category of  preference 
shareholders who were shareholders 
prior to the period when the Com
panies Act came into force. Actually, 
in response to the hon. Member’s sug
gestion, I myself brought an amend
ment in the Joint Committee which 
considered the Companies Amendment 
Bill and have  got that  amendment 
approved, with the result that when 
the Bill comes here—it will pioba’ily 
come in this Session- and is passed the 
preference shareholders will have n» 
right to vote

«f,  ftp?-?  * m  srra 

m fa WT 97  sr?ft f fa ̂rfp̂T ̂

% fcpr̂ i nww arr

fepm fa* jp̂fiTT prrr faufar t* ?r»’fT 

srjfr   ̂ t ?  ?rr̂r if TTifŝrr 

% gr«r %  vTTrrNnr ?rfr ̂*rnTft 

?rr? Tfrr vffrw irn ?

SHRI H. R. GOKHALE. First of all, 
it is not true that there were atric- 
tuies  Justice Range in the Bombay 
High Court who handled this matter 
was concerned with period with winch 
we are not concerned in the appoint
ment of new Directois  In fact, the 
very jurisdiction of the Company Law 
Bnjrd is challenged is the court

PROF MADHU DANDAVATE: The 

Deputv-Spcaker in this  House  ha» 
given' a ruling that it constitute# 

strictures

SHRI PILOO MODY: Now. whether 
the Deputy Speaker’s ruling is bind
ing at the moment or not is the deci* 
sion you have to take.

«f< *v«fa<f4  * arpe?r*r ** *

% fa wfrn’ ^
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MR. SPEAKER: I gave a chance to
'him and whatever he had to say he
has said it.

PROF. MADHU DANDAVATE: You
must compel the hon Minister to give
a reply. . (Interruptions)

SHRI H. R. GOKHALE: I have al-
ready said in answer to a question
first put by Mr. Panda that the Gov-:
ernment does not issue any directions
to the Company Law Board. The
Company Law Board acts as a quasi-
judiciary. I hopo that the Company
Law Board will take all the factors
into consideration and come to a pro-
per conclusion.

SHRI S. M. BANERJEE: I would
like to invite the attention of the hon.
Minister to a press news which says:

"Earlier, in July 1972, a bid to
.have a Kapadia as the managing
director also did not bear fruit
though it created some stink in the
capital's gossip mills. There were
Tumours of a commitment by some
bigwig in Indira Gandhi's Cabinet
in return for fat contributions to
party funds. Kapadias themselves
mention the name of one of the
Prime Minister's managers in this
connection.". . .. (Interruptions)

MR. SPEAKER: The hon, Member
is misusing his right of question.

SHRI S. M. BANERJEE: I want to
know whether it is correct that Mr.
"Kapadia himself mentioned one of the

10

Prime Minister's Managers, Mr. Yash-
pal Kapoor for the Directorship ....
(Interruptions) I want to know whe-
ther it is correct or not and whether
his attention was drawn to that report
and whether there is any truth in it.

MR. SPEAKER: This is not the oc-
casion for it. There is a specific pro-
cedure laid down for it.

SHRI S. M. BANERJEE: I am
told ...

MR. SPEAKER: You ask your ques-
tion. What is your question?

SHRI S. M. BANERJEE: Is it a fact
Or not that Mr. Kapadia suggested the
name of one of the 'managers of Mrs.
Indira Gandhi. Mr. Yashpal Kapoo- is
called a manager, not a Member of
the Rajya Sabha... -

MR. SPEAKER: I am not going to
allow such matters ...

(Interruptions).

SHRI S. M. BANERJEE: I want 1~

know from the Minister whether there
is any truth in it or not and I speak
with the authority ...

(Interruptions).

SHRI DINEN BHATTACHARYYA.:
Let them contradict it.

SHRI S. M. BANERJEE: I do ne;
want to give the names. I want i.~.'
know whether what I have stated is
true or not ...

MR. SPEAKER: No names will be
mentioned. May I request you one
thing? There are going to be a num-
ber of opportunities arising. There~:
discussion On No-Confidence Motion
already fixed. There are also so many
other occasions. Why do you not
follow those procedures? Have you
got anything to say, Mr. Gokhale ?

SHRI H. R. GOKHALE: Sir, he is
reading from a press cutting. All that
I can say is that allegations that this
matter has anything to do with the
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contribution of funds to the parties is 
absolutely baseless.

SHRI PILOO MODY: How the Mi
nister would know about what funds 
are collected by the party?

MR. SPEAKER; Please sit down.

SHRI PILOO MODY: There may be 
ather Ministers who might know but 
not this Minister.

Concessions to Small Drag Units

4*
*23. SHRI AN ADI CHARAN DAS: 

SHRI P. GANGADEB:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

fa)  whether  Government  have 
taken a decision to give  concessions 
to small drug units; and

<b) if so, the salient features there
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) and (b>. The following 
concessions are available to small scale 
drug manufacturing units:

(i) All drug manufacturing unite 
with an annual turn-over not ex
ceeding Rs. 50 lakhs have  been 
exempted from paragraphs 9, 10 and 
23 of  the Drugs  (Prices Control) 
Order, 1970 relating to  obtaining 
prior approval of Government for 
the revision/fixation  of prices  of 
formulations.

(ii) Units {having turtn-over not 
exceeding Rs. one crore are alloca
ted canalised rqw materials on the 
basis of best of past two years* con
sumption plus 30 per cent towards 
growth.

(iil) Units  having turn-over  of 
Rs. one crore or above are allocat
ed canalised raw material  cm the

basis of best of past two years’ con
sumption plus 15 per cent towards 
growth.
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writ m 2̂-tftarr m*  ww

% *ttx # snw fsswapjpT % $$$ ̂  

wrra $ i 3rfT  srrfsBsnsr anr ernF̂v
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SHRI P. GANGADEB: n̂ view of 
the fact that adulteration in drugs is 
rampant in this country together with 
our Indian markets now being flooded 
with spurious drugs in spite of  the 
Drug Control Order. I would like to 
know  from the  hon. Minister what 
steps the Government propose to take 
to ensure that the drugs manufactured 
by small Arms are strictly aoeordtoMf 
to standard specification*?
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Ht *[$ % fw # fa<n:r«ft %€ * mr 
rr&txnti** tft <rk *V ift  tor
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SHRI K. S. CHAVDA: Eighty per 
oont of the total turnover, that is, total 
siller, in the drugs is in the hands of 
the foreign firms.  May I know whe
ther the Government is going to exe
mpt small Indian drug units from 
the purview of the Drugs Price Con
trol order 1970?  If not, why not?

SHRI SHAHNAWAZ KHAN:  All
the drug units whose annual turnover 
is less than Rs 50 lakhs per annum 
are exempt from the operation of the 
Drug Price Control Act of 1970.

SHRI K S. CHAVDA: My question 
is regarding the exemption of small 
Indian Drug units from the purview' 
of this order.  He includes both.

MR SPEAKER: Why do you use 
the drug for protection!

SHRI  SHAHNAWAZ  KKHAN: 
There is no discrimination between 
Indian and Foreign drugs in the mat* 
ter of exemption.

SHRI RAJA  KULKARNI:  It  is
known that a large number of drug 
units are small manufacturers  but 
they are finding it difficult to get their 
basic raw materials from the basic 
drug manufacturers. Government has 
announced the prices for 26 basic 
drugs but the small units &re not get
ting the basic raw materials.  May I 
know what steps do the Government 
propose or what steps have the Gov
ernment taken to see tihat raw mate
rial supplies for the basic drugs are 
ensured at ihe announced prices.

SHRI SHAHNAWAZ KHAN:  By
and Urge, the small units are getting 
their quota. If the hon. Member has

any Arm in mind he gen kindly refer 
that to me. I can take proper action 
in that regard. As far_as canalisation 
of drugs is  concerned, small  scale 
drug units are given preference.  As 
I said the units having an annual turn
over of less than Rs. 1 crore are given 
30 per cent in excess of the require
ments.

SHRI RAJA KULKARNI: You know 
that small drug unit* are closed for 
want of basic drugs.

SHRIMATI PARVATI KRISHNAN: 
The hon. Minister said that the Gov
ernment are keeping vigilant eyes on 
checking the spurious drug manufac
ture. I would like to know categori
cally what steps the Government is 
taking to see that spurious drugs are 
not produced.  I would like to know 
the steps that are going to be taken 
to see that the drug industry is pro
tected from the manufacture of spu
rious and adulterated drugs thereby 
the lives of the rest of the people are 
saved.

MR. SPEAKER: The  question  is 
about the concessions to the  small 
drugs producers.

SHRI VAYALAR RAVI: This is an 
important question.

SHRIMATI PARVATI KRISHNAN: 
We would like to know the steps the 
Government  is  taking  . (Interrup
tions).

MR. SPEAKER: All of you please 
do not speak simultaneously.

SHRI SHAHNAWAZ KHAN: The 
enforcement  of  the Drug  Control 
Order is done by  the Ministry  of 
Health. The State Governments have 
their own Drug Controllers and they 
have strict  instructions to  exercise 
vigilance and that is being done.

SHRIMATI PARVATI KRISHNAN: 
We want to know whether there is 
any procedure.
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MR. SPEAKER: Next question. We 
have hardly done two questions in 25 
minutes.

SHRI JYOTIRMOY  BOSU:  They
have collected Rs. 80 lakhs from the 
drug manufacturers. So, how can they 
take action again*t them? I am only 
trying to help them. After all, grati
tude should be there.

MR. SPEAKER: He is wearing the 
same goggles all the time----

SHRI  JYOTIRMOY  BOSU:  The
drug industry in Bombay has made a 
lot of money. If he likes, I can give 
the names, and I shall give notice of 
that.

Allotment of Petrol Pumps to Co. 
operatives of Taxi and Auto- 

Rickshaw Owners

*24. SHRI RAJDEO SINGH:

Will the Minister of PETROLEUM 
AND  CHEMICALS  be  pleased  to 
state:

(a) whether Indian Oil Corporation 
has allotted  any  consumer  petrol 
pumps to cooperatives of  Taxi and 
Auto-rickshaw owners for their ex
clusive use; and

(b) if not, the reasons therefor?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  .D.  K. 
BOROOAH) (a) Yes, Sir.

(b) Does not arise.

ftff?  $ irsfr k
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t arr *£  % farr

t  i

nvr wt?pf <rarr$fa ?r*fr

!, Tt *ft f̂ r wr £ wfu nw
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2 5  srfwr  W l

r̂̂sir % ttctptt *rm *rr fairer 
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w  i  wrar *m? s*rr mi w  vx 
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SHRI PILOO MODY: Who is the 
Member of Parliament who has ap
plied? Whose relative is getting it?

SHRI D. K. BOROOAH: I have not 
seen the list, and so, 1 do not know.

«ft ftnj  Wf pr n?w aprr 

utttz fwt ysRfr  *r> «rraft f^r 

vpr?f  vwrr>fw

$ I *rr 3fr jrrrte *rt  | ̂  vr 

ymwlfot %  ir> faw  ?
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SHRI D. BASUMATARI: It is re-
ported that questions were put in in-
terview to the applicants who had ap-
plied for kerosene and petrol punips
whether they have experience of run-

ning these or not, It is also reported
that since they had not past experience
in this field, their applications had
been rejected and _in place of Sche-
duled Caste and Scheduled Tribe can-
didates others have been appointed as
dealers, Is this true or not?
SHRI D. K. BOROOAH: I have not

seen" the list at all. It is only when I
see the list and 'any member brin~s
it to my notice that I can know. ThIS
is done by the IOC as" per decision
that was arrived at by Government
which was announced in' this august
House.
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MR. SPEAKER: This is a good sug
gestion but not a question.

SHRI D. K. BOROOAH It is a good 

suggestion.

«ft ifrar *rti * *r*fr «rrr% **tt*t 

£ far  TO v  qwff  r̂?TT 

fcptf *rsrff *t tft *rf fc 1 *

I for SRT TT̂ft *T T* To  %ftw% *w 
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srrcfc tmr ?fT *rt sr̂rr *  1

MR. SPEAKER: This question does 
not arise out of this. Has he anything 
to say?

SHRI D.  K. BOROOAH:  I  only
wanted to say that this question was 
about allotment of petrol pumps to co
operatives of taxi and auto-rickshaw 
owners for their exclusive use.  We 
do not have any other information.
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Lifting of Naphtha from Madras, 
Refinery

+

*25. SHRI D. B. CHANDRA 
GOWDA:

SHRI GAJADHAR MAJHI:

Will the Minister of PETROLEUM 
AND  CHEMICALS  be pleased  to 
state:

(a) whether Government have de
cided to take emergency measures ta 
lift naphtha from the Madras Refinery 
following the shut down of the am
monia plant of the Madras Fertilisers;

(b) if so, the reasons thereof; and

(c) whether the Refinery authori
ties have urged <his Ministry to make 
alternative arrangements for  lifting 
of naphtha as the Refinery has only 
a limited storage space?

THE MINISTER OF PETROLEUM 
AND  CHEMICAOLS  (SHRI D.  K. 
BOROOAH): (a)  and (b).  Emer
gency measures for lifting  Naphtha 
had to be taken to relieve the critical 
storage position of Madras Refinery 
caused by a serious accident atid con
sequent shut-down of the Ammonia
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plant of Madras fertilisers on 22nd 
June, 1974.

(c)  Madras Refinery had requested 
the Indian Oil Corporation and the 
Ministry to arrange for urgent uplift- 
ment of Naphtha because of their cri
tical storage position.

SHRI D. B. CHANDRA  GOWDA: 
May I know what is the storage ca
pacity of the Madras Refinery and 
what is the loss incurred by that re
finery due to the non-lifting of the 
naphtha from the site?

SHRI D. K. BOROOAH. Thc storage 
capacity of Madras Refinery is very 
limited because  their  customers— 
Madras fertilisers—are in the  same 
campus.  ln our country our storage 
lapacity has been somewhat smaller 
than in many other countries  be
cause it costs a lot of money and in
volves a lot of managerial cost also.

I  do not think the loss will be very 
heavy because it has already  been 
disposed of and the problem sorted 
out

SHRI D. B. CHANDRA  GOWDA. 
May I know what is its impact  on 
fertiliser production  because  more 
than 80 per cent of fertilisers depend 
on naptha? For want of  electricity, 
Nangal Project is shut out.  May I 
know whether tihis naphtha could be 
deviated for fertiliser production to 
any other factory other  than  the 
Madras factory?

SHRI D. K. BOROOAH: The acci
dent was due to the erosion of the 
lining of the  pipeline and it  was 
closed down only for 21 days. From 
14th July it has commenced produc
tion again.

SHRI PRABODH CHANDRA: Last 
time when the Minister was replying 
to the question he said that because 
of the short availability of  naptha 
certain factories using naptha have 
been advised to divert to some other 
material.  Bat the other day we read 
in the paper* that naptha is  being

exported.  When our  factories  are 
starving because of non-availability 
of naptha, may I know whether it is 
a fact that naptha is being exported?

MR. SPEAKER: I may inform the 
hon. Member that this is not a gene
ral question. It is a very specific ques
tion about the Madras Refinery.

SHRI PRABODH CHANDRA: When 
the Government have decided to ex
port naptha, why are our factories 
not being supplied naptha?

MR. SPEAKER: If you read  the 
question, it asks:

'‘Whether  Government have de
cided to take emergency measures 
to lift naphtha from the  Madras 
Refinery  following the shut down 
of the ammonia plant/'

This is not a very general question.

Implementation of Concessions  to 
Railway Employees

*26. SHRI K. M. MADHUKAR:

Will the  Minister of RAILWAYS 
be pleased to state:

(a) whether the Railways have an
nounced a number of  concession* to 
the Railway employees who have not 
participated in the recent  Railway 
strike of May, 1974;

(b) if so, the salient features there
of; and

(c) how many of them have been 
implemented so far?

THE MINISTER  OF RAILWAYS 
(SHRI L. N. MISHRA):  (a) to <c).
AJ statement is laid on the Table of 
the Sabha.

Statement

In pursuance of the announcement # 
made by the Minister for  Railways 
in the Parliament that the  services 
of staff who stuck to their  duties 
would not go unrecognised, Railways 
have announced the foUowftng con
cessions for the railway  employees 
of proven loyalty who did  arduous



work in the performance of tine pub
lic duties despite great physical and 
other intimidation and kept the Na
tion's life line—railways—moving:

(1) Grant of Advance Increments

(2)  Extension/i e-employment  of 
idilway employees who were/are due 
to superanuate within one year from 
8th May, 1974.

(3) Employment of sons/daughlei f/ 
dependants of railway employees on 
compassionate grounds.

(41 Sanction of cash rewards/award 
in deserving cases

These concessions are in the process 
of implementation
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MR, SPEAKER; You have opportu
nity to ask questions and  listen to 
the reply. This is not the way of func
tioning in Parliament.
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SHRI  B K.  DASCHOWDHUKY: 
Welcommg the decision of the non 
Minister and the Government  re
garding concessions given to patriotic 
and dedicated railway employee*, I 
would like to know from him  vU’.al 
special steps have so far been tuK.cn 
to implement the concessions * hieh 
have already been announced and UP 
to this time how many railway em
ployees have been given these con
cessions.

SHRI L N MISHRA:  This is in
the process of implementation. I am 
glad to say that a large number of 
patriotic and dedicated railway wor
kers have already got the benefit ot 
these concessions.  A large  number 
of their children have been employ
ed.  They have been given additional 
increments.  Whatever facilities and 
concessions have been announced are 
in the process of quick implementa
tion.

Oral Answers 24JULY 23, 1974



Written* Answer* SRAVANA 1, 1896 (SAKA) Written• Ansxtnrs 26

.  SHRI KRISHNA CHANDRA HAL- 
DEB: I would like to know from the 
hem. Minister the total  puxnber of 
railway employees who did not join 
the strike and the total number of 
employees who joined the strike. I 
also want to know tJhe total amount 
spent by way of these  concessions 
given to the railway employees, the 
number of employees who were given 
advancê increments and the num
ber of persons employed during the 
period of the strike.

SHRI L. N. MISHRA; So far as the 
dedicated railway workers are con
cerned, we have made our effort to 
fulfil our commitment. As  regards 
the financial implications, I  cannot 
say what will be the exact amount. 
It will be about Rs. 8-9 crores which 
Win go to the dedicated workers’ fa
milies.

WRITTEN ANSWERS  TO  QUES
TIONS
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Stepping op Production of Crude Oil* 
from Assam Fields

*27. SHRI TAR UN GOGOI:
SHRI NIHAR LASKAR:

Will the Minister of PETROLEUM 
AND  CHEMICALS  be  pleased  to 
state:

(a) whether the production of cruda 
oil from the Assam fields of the Oil 
and Natural Gas Commission will be 
stepped up by half a million tonnes;

(b) if so, the broad features of the 
scheme;

(c) by what time will the proposed 
production be achieved; and

(d) to what extent Barauni Refinery 
would be helped by the increased pro
duction of crude oil in Assam?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  D.  K. 
BOROOAH): (a) Yes, Sir.

(b) The scheme involves drilling of 
additional wells, construction  of oil 
field installations like Group Gather
ing Stations, tank farm, laying of flow 
lines, collector lines and a trunk pipe
line  connecting  Rudrasagar  and 
Lakwa oil fields.

(c) The ONGC expects to step up 
the production to just over a million 
tonnes per annum from April, 1075.

(d) The increased production *r°m 
Assam would mainly be processed at
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.the Barauni Refinery, till the commis
sioning of the Bongaigaon Refinery.

Oil Exploration on Kerala Coast

*28. SHRI N. SREEKANTAN 
NAIR:

Will the Minister of PETROLEUM 
AND  CHEMICALS  be  pleased to 
state:

(a) whether Government of Kerala 
have °nce again requested the Cen
tral Government for conducting oil 
drilling operations along the Kerala 
•coast;

(b) whether the Central Govern
ment propose to start  investigations 
for oil prospecting along the coast 
<of Kerala; and

(c) the places in  Kerala  where 
Government propose to  undertake 
these operations?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  D.  K. 
BOROOAH): (a) Yes, Sir.  On 31st 
March, 1974 the Chief  Minister of 
Kerala wrote to Minister of P. & C. 
requesting Government  of India to 
take immediate steps for starting ex
ploration work along the  coast of 
Kerala.

(b) At present there is no such pro
posal.

(c) Does not arise.

Imn mi in profitability of Foreign 
Csmpanlas in XnAg

*29. SHRI N. K. SANGHI:

Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a)  whether during the  two 
years, despite any increase in invest
ment, the profitability of  foreign 
companies operating in India have 
continued to nse;

(b)  if so, the rate of increase in 
profitability of such companies during 
this period;

Cc) whether American private in
vestments have earned  maximum 
profits from India; and

(d)  whether this has retarded the 
growth of the Indian companies and 
if so, Government’s reaction in this 
regard?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY  AFFAIRS  (SHRI 
H R. GOKHALE): (a) and (b). The 
last two years for purposes of sup
plying information on  branches of 
foreign companies operating in India 
as asked for in the question would be 
1971-72 and 1972-73  The  requisite 
information for the above two years 
is not readily available since the time 
taken m the preparation of annual 
accounts and in filing the  same by 
these companies with the Government 
and the time taken m making overall 
compilations of financial data on these 
companies by the Reserve  Bank of 
India who have been making regular 
studies of the various aspects of work
ing of such companies including their 
profitability, in normal course would 
result in a tune lag of two years or 
so  In view of the above constraints, 
the reply is based on the latest avail
able information upto the end of 1970- 
71.

According to the sample studies on 
the Finances of Branches of Foreign 
companies operating in India made by 
the Reserve Bank of India and pub
lished in the Bank’s Bulletins of March,
1973  and October, 1973, total assets of 
these companies recorded a fall of 1.5 
per cent in 1969-70 over 1968-69 and 
an increase of 2.6 per cent in 1970-71 
over 1969-70.  The profitability ratios 
as represented by gross profits as per
centage of total capital employed for 
these foreign companies, according to 
the above source are 7.8 per cent and 
9.8 per cent for 1969-70 and 1970-71 
respectively.
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<c> As compared with profitability 
ratios tor the U.K. companies and for 
companies of other countries, the pro
fitability ratios for the U.S.A. com
panies were higher in the two years 
of 1969-70 and 1970-71 according to 
the Reserve Bank of India source.

(d)  No Sir, according to the Reserve 
Bank of India studies as referred to 
in answer to parts (a) and (b) of the 
Question, the growth rate of total as
sets of Indian controlled public and 
private limited companies  has been 
higher in the two years under refer
ence than that noticed in the case of 
branches of foreign companies operat
ing in India.

Contract with American FLrms for 
OWiore Oil Exploration

*30. SHRI H. N. MUKERJEE:
SHRI S. TL DAMANI:

Will the Minister of PETROLEUM 
AND  CHEMICALS  be  pleased  to 
state:

(a) whether any contract has (been 
signed with  two  American  Com
panies for offshore oil exploration in 
the Bengal and Kutch basins; and

(b) if so, the main features there
of?

THE MINISTER OF PETROLEUM 
AND CHEMICALS  (SHRI  D.  K. 
BOROOAH): A statement giving the 
requisite information is laid  on the 
Table of the Sabha.

STATEMENT

During May 1974 tw0 contracts were 
signed, one with M/s Carlsberg India 
Group and the other with M/s Road- 
iftg i Bates Oil &  Gas  Company 
Grercrp, both of U.S.A., for offshore oil 
exploration and production  in  the 
Bengal and Kutch Baeins respectively:

The main terms of both  the con
tracts tfre:

(i) the contractor will be given the 
entire area of the basin (approximate
ly 28,000 sq. kms. in each case) for 
seismic surveys and the  contractor 
within 2 years will select an area of
5,000 sq. kms for exploration opera
tions and surrender the  remaining 
area with data collected and interpte- 
ted upto that point oi time.  By the 
end of the 3rd year the area will be 
reduced to 2,500 «q. kms. and at the 
end of the seventh year the contractor 
will be le*t with the producing areas;

(ii) the  contractors will  commit 
themselves to a work programme and 
a minimum expenditure  programme 
for each  of the  phases backed  by 
Bank guarantees;

(iii) the annual  budget and  the 
work programme of operations will 
be supervised and approved by a Joint 
Committee of Management consisting 
of three representatives each of the 
contractor and the ONGC;

(iv)  the cost of exploration and de
velopment will be recovered by the 
contractor upto a maximum of 40 per 
cent of the annual production of oil 
which will be termed  as coast 'oil* 
subject to the stipulation that amor
tisation of investment will in any case 
be spread over  not less than  four 
years. The balance will be ‘profit oil* 
which will be shared in the ratio of 
65 per cent to the ONGC and 35 per 
cent to the contractor at the lowest 
production slab; this will be increased 
in stages to 80 per cent for the ONGC;

(v)  the contractor will make a con
cessional supply of a portion of his 
share of the profit  oil for meeting 
India's domestic requirements of oil; 
A special feature of the contracts is 
that the ONGC shall acquire at fair 
market value all the cost oil and the 
contractor’s share of profit oil (ex
cept for what would be supplied at a 
concessional  rate) till India is  not 
self-sufficient in' oil supplies;
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(vi) After the contractor has re
covered  twice  his  investment 
through the medium of ‘profit oil’, 
the contractor's share out of the 
profit will fall sharply to around 25 
per cent of what it would be upto 
that point;

(vii) on commercial discovery, the 
ONGC can participate upto 10 per 
cent of the venture and  there is 
provision  for transfer of operator- 
shtp to the ONGC by mutual agree
ment after 11 years from the effec
tive date of the contracts which is 
3 st August, 1974;

(viii) in the matter of  gas, the 
first preference will be for Indian 
market and

(ix) the contract also provide for 
maximisation of Indian  personnel 
and for their training as well as for 
the maximum use of Indian goods, 
services efc, subject to competitive 
price, quality and delivery schedule;

(x) the contracts which  are for 
periods of 27 and 24 years would 
be effective from August 1, 1974.

Production of Crude Oil from Gaieki 
Deposits in Assam

*32. SHRI ISHAQUE SAMBHALI:

SHRI S. A MURUGANAN- 
THAM:

Will the Minister of PETROLEUM 
AND  CHEMICALS  be  pleased  to 
state:

(a)  whether any steps  have been 
taken to Commission the Gaieki depo
sit, in Assam discovered as far back as 
1968;

(b> whether crude production can be 
augmented by two million tonnes an
nually if 100 wells are sunk there;

(c)  whether *or this purpose  the 
Soviet Union has offered the equip
ment for switching the wells into me
chanised ones and for their mainten
ance for steam power plants and for

compressor pipes with special enamel 
coating which eliminates paraffin de
posits;

(d) if so, the broad outlines thereof; 
and

(e) Government’s reaction thereto?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  D.  K. 
BOROOAH): (a) Yes, Sir.

(b> It is not possible to make any 
definite assessment at present.

(c)  to <e). The Soviet Union have 
not offered any equipment specifically 
for the Gaieki field. Oil field equip
ment like mobile steam units, com
pressors, washing units,  production 
tubing, enamel coated tubing etc, and 
other handling tools for the Commis
sion’s various fields have been ordered 
from USSR. Enamel coated tubing is 
to be used in the Assam fields on an 
experimental basis to see if paraffin 
deposition can thereby  be reduced

Impact of Recent Railway  Strike on 
National Economy

*33 SHRI P NARASIMHA REDDY- 
Will the  Minister  of  RAILWAYS 
be pleased to state:

(a) the impact of the recent Railway 
strike on national economy; and

(b) the steps taken or proposed to be 
taken to restore normalcy and viabi
lity to Railways functioning?

THE MINISTER  OF  RAILWAYS 
(SHRI L. N. MISHRA): (a) Disruption 
of rail transport caused by the recent 
strike not only inflicted losses On the 
Railways but also affected other sec
tors of the national economy.  It is, 
however, not possible to  asaesa the 
extent of its impact on the economy 
at this stage.

fb)  Immediately after  the  with
drawal of the illegal strike on 28th 
May, a vigorous drive was launched
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to restore nfcrmlilĉ IS> the 'functioning 
of the Railways ant. to make  them 
viable. Besides, a number of conces
sions have already hem* announced to 
improve the lot of railway employees.

Appointment of Mr. Justice It. S.
Narnla as Chief Justice of Punjab 

and Haryana High Court

*34. SHRI DINESH JOARDER: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased  to 
state:

(a) whether Government are aware 
that Mr. Justice P. C.  Pandit senior 
most judge of the Punjab and Har
yana High Court has resigned pro
testing against the  appointment of 
Mr. Justice R. S.  Narula as Chief 
Justice of that High Court; and

(b) the criteria followed f°r  the 
selection of Shri R. S  Narîla as 
Chief Justice?

THE MINISTEP. OF LAW, JUSTICE 
AND COMPANY  AFFAIRS  (SHRI
H. R GOKHALE): (a) Yes, Sir.

(b) Merit and suitability.

Electrification of Railway Lines in 
Kerala

•35 SHRIMATI BHARGAVI THAN
KAPPAN: Will the Minister o* RAIL
WAYS be pleased to state:

(a) whether the Kerala Government 
ia pressing the Centre to take up elec
trification of some of the Railway lines 
in Kerala in the Fifth Five Year Plan;

(b) whether any discussions  have 
been held with the State Government 
on this; and

(c) if so, the results thereof?

1008 L.S.—2.

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRl 
MOHD. SHAFI QURESHI): (a)  and 
(b). Yes, Sir.

(c)  Feasibility studies in regard to 
thp electrification of Railway lines in 
the Kerala State have been carried 
out to ascertain the viability of  the 
projects.  But due to heavy  capital 
investment and low density of traffic 
the electrification of these sections has 
not been found economically justified 
at present

Enquiry Conumsakttt to probe into the 
Allegations of Corruption against West 

Bengal Ministers

*36 SHRI SAMAR GUHA: Will the 
Minister of  LAW,  JUSTICE  AND 
COMPANY AFFAIRS be pleased  to 
state.

(a; whether attention of Government 
has been drawn to the fact that the 
Government <jt West Bengal has set up 
.m Enquiry Commission to probe alle
gation*. of corruption against the State 
Ministers, and

(b) whether Government accepted 
the request made by the Government 
of West Bengal to change some of the 
ptovisions of the Commissions of In
quiry Act and if so, the reasons for 
accepting such request by the Central 
Government?

THE MINISTER OF LAW, JUS
TICE  AND  COMPANY AFFAIRS 
(SUR1 H. R GOKHALE)  (a)  and 
(b). The Government of West Bengal 
proposed to appoint a Commission of 
Enquiry under the  Commissions of 
Inquiry Act, 1952, for the purpose of 
making enquiry into the allegations 
of corruption, if any, made  against 
Ministers  of  the  State  Cabinet in 
relation to  their official  work.  In 
order that no one is allowed to make 
false and frivolous allegations before 
tne Commission and go unpunished, 
the State Government proposed that 
the Commission be vested with powers 
to try in a summary way the offence 
of prejury and sentence the offender
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to imprisonment for a tern wbich 
may extend to three month*, air to 
fine which may extend to live hundred 
rupees, or to both, they also propos
ed that the Commission &e vested with 
power to try summarily certain off
ences by public servants under sec
tions 1̂5, 178, 179 and 180  of the 
Indian Penal Code.

Since the purpose of the Ordinance 
was only to authorise the Commission 
to try certain offences summarily, the 
fact that the  Commission  exercises 
etrtain  judicial  functions for  this 
limited purpose makes no difference 
to the proposition that the Commis
sion is a fact finding body.

Accordingly the approval of  the 
President under article 213(1) of the 
Constitution before its promulgation 
by the State Government was con
veyed to the  Government  of  West 
Bengal

Law Commission's Report on Transfer 
of Chief Justice and Judges of High 

Courts

*37. SHRI S. N. MISRA;
SHRI BIRENDER SINGH RAO:

Will the Minister of LAW, JUSTICE 
oJS’D COMPANY AFFAIRS be pleas
ed to state:

(a) whether Government have since 
taken any decision on the recommen
dation made by the Law Commission 
in their 14th Report that the Chief 
Justice and the judges of the*  High 
Courts should be transferred from one 
High Court to another after a specified 
tenure: and

(b) if so, the nature of the decision 
iaken?

THE MINISTER OF LAW. JUS
TICE  AND  COMPANY  AFFAIRS 
(SHRI H. R. GOKHALE):  (a)  No
such recommendation was made by 
the Law Commission.

(b) Does not arise,
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Indo-German  Fertiliser  Produetlem 
Programme in West Bengal

M9 SHRI R  P DAS  Will  the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state

<u) whether a big programme in the 
name of Indo-German Complex Ferti
liser Production Project has been laun
ched m different districts  in  West 
Bengal,

<b) if so, the precise aims of the 
project;

<c> whether the complex of ANP 
fertilisers supplied to this Project free 
of cost by the Government  of  the 
Federal Republic of Germany is upto 
International standard;

(d> if so, the mitrient-value of the 
-fertilisers; and

(e)  if the answer is m the negative, 
‘whether Government would involve

itself in popularising such fertiliser* 
among the fertiJiaer-stfcarved faxmetsf

THU MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHKPITCALS  (SHRI  SHAH
NAWAZ KHAN): (a) Yes. Sir. An 
Indo-German  Fertiliser educational 
Project has been launched in 12 dis
tricts of West Bengal.

(b) The aims of the Pro'ject are:—

(1) to popularise complex fertili
zers amongst the farmers

<») to promote the balanced use 
of fertilizers

(111) to increase the level of con
sumption of fertilizers which 
is now very low

(iv) to increase  agricultural pro
duction

<u to re) The nutrient content of 
the ANP supplied under the project ia 
”0 pei cent nitrogen and 20 per cent 
P205  This us an accepted composi
tion and ai">o conforms to the stand- 
<*.dsi laid down m the fertilizers Con
trol Order of  the Government  of 

India

Suspension of Train Services between 
Siliguri and Jalpaiguri

MO SHRI LUTFUL HAQUE  Will 
the Minister of RAILWAYS be pleas
ed to state

<a) whether the tram services bet
ween Sihguri and Jalpaiguri  have 
been discontinued from 1st March, 
1974 and if sn- the reasons therefor; 

and

(b)  whether the tram services on 
that route are yet to be resumed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI):  (a) and
tu>.  Siliguri-Jalpaiguri  route com- 
prises of a  Metre Gauge/Narrow 
Gauge line between Siliguri and Nev
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Jalpaiguri and a Broad Gauge  line 
between New Jalpaiguri and Jalpai- 
gun.  With effect from 1st  March, 
1974, all the 3 pairs of trains schedul
ed to run on the New 1 Jalpaiguri- 
Jalpaiguri B.G. section had to be can
celled due to shortage of crew  fol
lowing the loco running staff agita
tion for implementation of 10-hours 
dutj.  Though 2 pairs of trains were 
resorted from llth April, 1974,  they 
had to be cancelled again from 8tli 
May, 1974 due to the railway strike. 
These 2 pairs of trains have since 
been restored with effect from  31st 
May. 1974.  Kestoration of the third 
pair of trains will be considered as 
ana when the present difficult position 
improves.

Cn the Siliguri-New Jalpaiguri *ec- 
tton, 5 pairs of M.G. and 2 pans of 
N G. trains are running at  present 
Restoration of one remaining pair of 
trams scheduled to run between New 
Jalpaiguri/Siligun and Darjeeling v. ill 
be c considered after the monsoon is 
over

Cases of violence against railway 
employees pending in courts

191. SHRI INDRAJIT GUPTA:
DR. RANEN SEN:
SHRI R, R. SHARMA:

Will the Minister  of RAILWAYS 
be pleased to state:

(a) the  number  of  employ eee 
against whom cases involving violence 
are pending in different courts, Divi
sion-wise;

(b) whether there is any proposal 
to permit these employees to resume 
duties pending disposal of the cases; 

and

(c) whether any of such employees 
have been dismissed or removed  or 
terminated from service?

THE DEPUTY MINISTER IN THE 
MINISTRY OP  RAILWAYS <SHRI 
MOHD. SHAFI QURESHI).  (a)  to

(c). The information is being collect
ed and will be laid on the Tattle oT 
the Sabha.

Permanent  Employee* iUwmimm*, 
removed or dlacharged from fferwi— 
daring and prior to recent XslOif 
Strike, Divistfen-wtee/Sliop-wte

192. SHRI INDRAJIT GUPTA:
DR. RANEN SEN:

Will the  Minister of RAILWAYS 
be pleased to state;

(a) the number of permanent eaa- 
ployees who were dismissed or so- 
moved or discharged  from  service 
during and prior to the recent Bail
way strike, Division-wise and abmp- 
wise;

(b) whether any of them have been 
taken back on duty; and

<c) if not, what are the reasons for 

the delay?

THE DEPUTY MINISTER IN tHK 
MINISTRY OF RAILWAYS <SHRI 
MOHD. SHAFI QURESHI): <a> 'The 
number of permanent employees: wh® 
were dismissed or removed from &sr- 
viccs is 11247; the  figures diviaiOtt- 
wi.se and shop-wjse are not readily
available.

(b; Tne number of employee's ’rta 
have so far bepn taken back on doSy 

is, 2484

(c) Docs not arise

Temporary  Employees  re m m*
under Rule 149 of Railway EiUW** 

ment Code, Diviaion-wfate

193. SHRI INDRAJIT GUPTA:
DR. RANEN SEN:

Will the  Minister of RAILWA1** 
be pleased to state:

(a)  the number of temporary «■*■» 
ployees who were removed w 
services terminated under Rule ̂ ME 
of the Railway EstablithxwtnC  Qwj% 
during the last strike, DiviBkto-«l̂ 
and shop-wi*ej
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Cb> whether any of them have been 
taken back on duty; and

Cc) if not, the reason& therefor?

THE DEPUTY MINISTER IN THE 
.MINISTRY OF  RAILWAYS (SHRI 
JfOHD. SHAFI QURESHI): (a)  The 
jmmber of employees who were re
moved or whose services were termi
nated is 5502.  The figures Divisicn- 
wise and shop-wise are not maintain
ed.

(b)  the number of employees who 
Sieve so far been taken back on duty
2674.

fc) Does not arise.

Decline in Petrol Consumption

104. SHRI C. K CHANDRAPPAN: 
SHRI N. K. SANGHI:

Will the Minister of PETROLEUM 
AND CHEMICALS  be  pleased  to 
state:

(a)  whether consumption of petrol 
in the country has gone down between 
UTovember, 1973 till date, and if so, by 
what percentage;

Cb) the saving effected in terms of 
<juantity; and

<c) how much of it has been divert
ed for production of fertilisers  and 
whether there has been a correspond- 
*»* increase in production of fertili
ser8 in the country and if not, how 
this surplus is being utilised at pre- 
mtT

THE MINISTER OF STATE IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI SHAH
NAWAZ KHAN): (a) Yes, Sir.  The 
percentage decrease during  Novem
ber 1973 to June 1974 as compared to 
the corresponding period of previous 
y*ar has been 21.® per cent.

(b)  the total consumption was about 
342,300 tonnes less in these months as 
«ompared to the corresponding period 
ot the previous year.

(c)  Production in refineries is cor
respondingly adjusted to produce ad
ditional Naphtha required for produc
ts n of fertilisers.  Naphtha demands 
of all fertiliser plants were met in full 
during this period Surplus Naphtha 
has been exported

Statement  by Secretary-General  of 
OPEC on Oil Prices

195.  SHRI C. K. CHANDRAPPAN: 
Will the Minister of  PETROLEUM 
AND  CHEMICALS  be  pleased  to 
state:

<a) whether the attention of Gov
ernment has been drawn to the state
ment made by the Secretary-General 
of OPEC at Vienna in the last week 
of May that the International Oil com
panies would have to pay more  for 
oil in future;

(b> if so, what will be the impact 
thereof on our economy; and

(c)  the  reaction of Government 
thereto?

THE  MINISTER OF STATE IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  SHAIf- 
NAWAZ KHAN): (a) Yes, Sir,

(b)  and (c) The implications of the 
above cannot be assessed at this stage.

Setting up of Filament Yarn Plant 
in Gujarat

196.  SHRI P. M. MEHTA: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a)  whether Government have de
cided to set up a Filament Yam Plant 
in. the Gujarat  Petro-chemical com

plex;

<b) if so, whether this plant will be 
set up as a joint venture in collator*-
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tk>n with the cooperative *ocietiea 
of actual wfeaver* is the country;

(c)  what will be its initial capacity 
and to what extent  will  it be ex
pandable; and

<d) what will be the total invest
ment?

THE MINISTER OF STATE !N 
THE MINISTRY OF  PETROLEUM 
AND CHEMICALS  (SHRI  SHAH
NAWAZ KHAN): (a) to (d). A Poly
ester Filament Yam project with an 
initial capacity of 3500 tonnes/annum 
expandable to 7000 tonnes/annum is 
being set up at Baroda. It has been 
decided to set up a separate Coopera
tive Society with direct equity perti- 
cipation between the Government of 
India and the Cooperative sector on a 
60-40 basis. The Cooperative Society 
is likely to be registered shortly. The 
revised cost of the project is estimat
ed at Rs. 24.76 crores.  It is  under 
consideration in Government.

Enquiry into the working of Messrŝ 
Jiyajeerao Cotton Mills Ltd. Gwalior 

by M.R.T.F. Commission

197.  SHRI P. M. MEHTA: Will the 
Minister of  LAW,  JUSTICE  AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether  the Monopolies  and 
Restrictive Trade  Practices Commis
sion has been asked by  the Central 
Government to enquire into the work
ing of Messrs Jiya’jeerao Cotton Mills 
Ltd., Gwalior of which the Saurashtra 
Chemicals forms a Division;

(b) if so, what are the points refer
red to the  Commission by Govern
ment; and

(c) when the final report is likely 
to be submitted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTIE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUAX: (a) and (b). A copy 
of the reference made by the Central 
Government to the M.R.T.P. Commis

sion on the 22n May 1974, under sub- 
section (1) ot Section 27 of (he MRTP 
Act, 1909 i« laid on the Table of the 
House.  (Placed in Library. See No. 
LT-8012/74).

(c)  The Jiyajeerao Cotton  Mills 
Limited have filed a Civil Writ in the 
High Court of Delhi against the said 
reference.  The Court has stayed the 
proceedings  before the  Commission 
till the  12th  August 1974 when tne 
case will be taken up by the Court for 
hearing.

Provision in Indian Railway  Estab
lishment Code regarding Service Con

ditions of Casual Labour

196. SHR H. N. MUKERJEE:
SHRI Y. ESWARA REDDY: 
SHRI D- K. PANDA:

Will the Minister of  RAILWAYS, 
be pleased to state:

(a) whether there are any provisions* 
in the Indian Railway Establishment 
Code regarding the service conditions 
of casual labour: and

(b) what are the changes proposed 
by Miabhoy Tribunal in these rulesT

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI):

(a)  No, but there are such provi
sions in the Indian Railway Establish
ment Manual.

(b) A statement is attached.

Statement

The Railway Labour Tribunal, 1969 
which was appointed by the Govern
ment under the Permanent Negotiat
ing Machinery inter alia made the 
following recommendations in respect 
of the service conditions of casual 
labour;

“4.26 (4)  (i) The period of maxi
mum service for earning temporary 
status should be fixed at four month* 
instead of fix.”
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“4.2ft(4) (ii) If casual laboorar i« 
engaged on works which automati
cally expire on Slst March,  the 
continuity of hia service shall not 
be regarded as broken if sanction 
for that work is given subsequently 
and the same casual labour is em
ployed to finish the work, provided 
further that no casual labour shall 
be prevented from working on such 
job so as to deprive him of earning 
the status of a temporary railway 
worker."

“4.26(5)  The  present  provision 
made in the Manual for payment of 
wages to Scheduled labour should 
be  scrapped and instead a  new 
provision should  be  introduced 
which would bring scheduled lab
our on a par with  non-scheduled 
labour m the matter of payment of 
wages, i.e. it must be provided that 
scheduled labour also will be paid 
either at the local rate, or if  the 
same is not available, at the scale 
rate subject to the further provision 
that if either of these rates happens 
to be less than the minimum, then, 
scheduled labour will be paid  the 
minimum wage fixed by the appro
priate authority.”

"4.26(6) The provision contained 
in the Manual in regard to project 
casual labour should be  amended 
as to provide that such casual lab
our will also be paid the scale rate 
if the same happens to be higher 
than the local rate, if the  project 
casual  labour is employed  for a 
continuous period of six months in 
the same type of work. It may be 
clarified that, as a result of this de
rision, a project casual  labourer 
will not acquire the status of tem
porary servant, nor will he have the 
benefit of any future increments."

The above recommendations  have 
been accepted by the Government and 
suitable instructions issued to Railway 
Administrations,

Cadre ftffrlew Mr aft*0*Mp*  Casval 
Labear Into Petwanent • Pfdp

199. SHRI H. N. MUKERJEE:
SHRI R. M. MADHUKAR: 
SHRI BHOGENDRA JHA:

Will  the  Minister of RAILWAYS 
be pleased to state;

(a) whether the cadre review  lor 
absorbing casual labour into perma
nent posts has been done; and

(b) if so, how many out  of the
3,20,000 casual labour  are likely to 
get permanent posts?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b) Review of cadre is a continuous 
process and absorption of casual lab
our against regular posts depends on 
the number of vacancies arising from 
time to time. 70,000 casual labourers 
have already  been absorbed against 
regular posts.

Demands of  Employees conceded by 
Railway  Authorities  preceding  the 

Strike

200. SHRI H  N. MUKERJEE; 
SHRI M. KAJLYANA- 
SUNDARAM:

SHRI S. A MURUGA- 
NANTHAM:

SHRI SARJOO PANDEY:

Will the Minister  of RAILWAYS 
be pleased to state:

(a) the number and nature of the 
demands conceded  to the  Railway 
employees in the negotiations preced
ing the last strike;

(b) in what respect each of these 
demands improve  the position  of 
railway employees when compared to 
the present position; and

(c) whether any steps  are being 
taken to implement the concessions?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI):  (a) The
concessions given are:—

(i) Implementation of Miabhoy’s 
Award in toto.

(ii) Cadre review and up grada
tion of Class HI and Class IV 
staff.

(iii) Job Evaluation within  the 
framework of the Pay Com
mission recommendations

(iv) Appointment of a Committee
to go into anomalies arising
as a result of  Pay  Commis
sion’s recommendations.

(v) Certain policies with regard 
to employment of casual lab
our.

(vi) Opening of fair-price  shops 
in railway colonies  housing 
more than 300 families.

(b) Additional  financial  benefit
which will accrue to the staff, will be 
of  the order of  Rs. 80 crores per
annum  This will be by way of im
proved  promotional  opportunities, 
more  emoluments,  better facilities, 
etc.

(c) Instructions have  been  issued 
with regard to items (1), (v) and (vi) 
of Part (a) of the reply  In regard 
to item (ii), already steps have been 
taken to expeditiously review  the 
cadre structure of railway employees. 
Regarding item (in), details of machi
nery to be set up are being studied. 
Regarding item (iv). an  Anomalies 
Committee is being set up.

Terms of Reference for Committee for
Job-evaluation for Railwaymen

201. SHRI H. N. MUKERJEE:
SHRI K. M. MADHUKAR:

Will the Minister of RAILWAYS 
be pleased to state:

(a)  whether the  Committee  for 
job-evaluation  for  railwaymen  has 

been appointed; and

(b)  if so, the terms  of reference 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
(MOHD. SHAFi  QURESHI):  (a)
Government have decided to have a 
Job-Evaluation for Railwaymen done 
within the framework of Pay Com
mission's recommendations.  Details 
are being worked out, after which  a 
suitable machinery with the aid  of 
technical experts will be set up.

(b)  The terms of reference have 
not yet been formulated

Consumption of Kerosene Oil in 
Bombay

202.  SHRI R P. DAS. Wilt the Min
ister of PETROLEUM AND CHEMI
CALS be pleased to state:

(a) whether Greater Bombay alone 
consumes more than half of total con
sumption of kerosene oil of the coun
try by way of fuel;

(b) how much kerosene is supplied 
t0 the rural poor for lighting  their 
homes; and

(c) what criteria are followed by 
Government in fixing quotas for the 
rural and the urban areas?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI  SHAHNAWAZ 
KHAN): (a) No, Sir.

(b) No separate statistics of kero- 
sens  supplies  for  lighting  and 
cooking purposes and to the rural and 
urban areas are available.

(c) Monthly quotas are allocated for 
kerosene oil to each State. State Gov
ernments further aub-allocate these to 
the Districts.  District  authorities 
have to ensure equitable distribution 
of kerosene in urban as well as rural 
areas.



49  Written Answers  SRAVANA 1. 1689 CSAKA)  Written Answers 50

AgreMMnto  with  certain  Foreign
Finns tor Oil Exploration

203.  SHRI AN ADI CHARAN DAS: 
SHRI PURUSHOTTAM 
KAKODKAR:

SHRI SHRIKISHAN MODI- 
SHRI  RAGHUNANDANLAL 
BHATIA:

SHRI  MOHINDER  SINGH 
GILL:

SHRI P. GANGADEB:
SHRI D. D. DESAI:
SHRI M. KATHAMUTHU:
SHRI GAJADHAR MAJHI:

Will the Minister of PETROLEUM 
AND CHEMICALS 
be pleased to state:

(a) whether  any agreement  has 
been signed betwec*n his Ministry and 
the Reeding  and  Bates  Off-shore 
Drilling Company of Oklahoma on 
the 24th May, 1974 regarding off
shore oil exploration off the Kutch 
coast;

(b) if so, whether the terms  of 
agreement are  identical  with  the 
agreement signed earlier in May, 1974 
with another American  Company— 
the Carlsberg Petroleum Corporation 
of Los Angles; and

(c) when the two companies  ore 
likely to take  up  the exploration 
work?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI  SHAHNAWAZ 
KHAN):  (a) Yes, Sir.

(b) The terms are  broadly  the 
same.

(c) The contracts fire effective from
1-8-1974.

Railway Employees suspended, dis
missed, detained during the last strike

204. SHRI RAMKANWAR:
SHRI R V. BADE:
SHRI JAGANNATH 
MISHRA:

SHRI BIRENDER SINGH RAO:

SHRI MUKHHAR SINGH 
MALIK:

SHRI ISHAQUE 
SAMBHALI:
SHRI SARJOO PANDEY:
DR. RANEN SEN:
SHRI SAMAR GUHA:
SHRI N. E. HORO:

Will the  Minister of RAILWAYS 
be pleased to state:

(a) the number of  railway  em
ployees on all Railways  who  took 
part in the strike beginning from 8th 
May this year;

(b) the number of railway emplo
yees, zone-wise and shop-wise who 
were: (i) detained under various en
actments; (ii) dismissed  from ser
vice; (iii)  suspended; (iv)  remov
ed; (v) evicted from railway quart
ers and (vi) punished in other form;

(c) the number of railway emplo
yees reported for duty so far and who
have vet to report for duty; and

(d) whether  the specific charges 
against the employees referred to in 
part (a) above have been framed by 
Government and if not,  the reasons 
therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) The 
maximum absenteeism on any  day 
during the strike was 5 91, 1 59).

(b> A statement giving the infor
mation is attached.

(c) Except those railway servants 
who have  been  dismissed/removed 
from service or who are in police cus- 
today or are suspended, the attendance 
ia normal.

(d) Break in service is the normal 
consequence of participation in an 
illegal strike.  Railway  employees 
who indulged in  acts of  sabotage, 
violence and intimidation have been 
proceeded against under the rules and 
enactments in force.
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(0  (ii"' & (fv)  (in)  (v)  (vi)
Kwhnvi Detained  Dismiwed/ Suspended  Evicted  Punished

under  Removed from  in other
various  from Railway  form
enactments  service Quarters

Central................................*573

Eastern..................................i*9<>

Northern...............................*4̂5

North Eastern 82a

Northeast Frontier  .  . 730

Southern..................................*138

South Central . . . .  1466

South Eastern . . . .  1978

Western . . . . .  6922

Chmaranjan Loco. Works 49

Diesel Loco Works  . . .  4”

Integral Coach  Factory J33

Levying Service Charges by  Petrol 
Dealers

205. SHRI G. Y. KRISHNAN: 
SHRI MOHINDER 
SINGH GILL:

Will the Minister of PETROLEUM
AND  CHEMICALS  be  pleased  to
state:

(a)  whether  Petrol  dealers  at 
various places in the  country  are 
charging three to lour paise more per 
litre of petrol as ‘service charge’  in 
addition to the commission fixed  by 
Government; and

(b> if so,  the reaction of Govern
ment thereto and steps taken in this 
regard, if any?

THE MINISTER  OF  STATE IN 
THE MINISTRY OF  PERTOLEUM 
AND CHEMICALS (SHRI SHAHNA
WAZ KHAN):  (a) and  (b): The
dealers of petrol in many parts of the

2585 316 Nil 56

1389 1208 26 68

826 860 7 27

3336 97 1 4

530 212 Nil 35

707 Nil Nil *

2089 193< Nil 49

3507 343i Nil 252

44 Nil Nil Nil

11 402 Nil Nil

24 107 Nil Nil

country are reported to be charging 
about two to four pai«e per litre  as 
‘service charge’.  Instructions  have 
been issued to the Oil Companies to 
ensure that no unauthorised levy  is 
made on the price of petrol.

Increase in prices of Crude Oil by 
Foreign Oil Companies

207. SHRI S. R. DAMANI- Will the- 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) the  crude  price  increases, 
granted to foreign oil companies sinco 
January, 1974;

(b) the broad outlines  of  fresh 
demands tor a further  increase,  if 
anyf made recently;

(c) how do these prices differ fron> 
the prices of imported crude on Gov- 
erment account; and
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* <d) by how much the Impart bill 
will go up it the new demand i* **• 
copied?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM
AND CHEMICALS  (SHRI SHAH- 
NAWAZ KHAN): (a) and (b). The 
foreign oil  companies have been 
demanding increases in the price of 
crude oil that they import into the 
country as a result of escalation of 
crude prices in the Gulf Region.  A 
statement  showing  these demands 
since I-1-1974 is attached.  Foreign 
exchange is being released to these 
companies at the rates asked for by 
them to maintain specific imports by 
them.

(c)  line foreign  Oil  companies* 
impart crude into India  the basis 
of price arrangements with their own. 
supplier*. The Indian Oil Corporation 
has entered into agreements with the 
national oil companies ot some of the 
oil producing countries for the import 
of crude oil.  It is not in the 
commercial interest of the Corporation 
and in public interest to disclose the 
prices at which the crude oils are 
being imported.

(d)  In view of the uncertainty in 
the price variations, it is not possible' 
to estimate the possible increases in* 
the import bill at this stage.

Staitnufn

Date Hui mah-sbeU 
(Light Iranian'

ESSO Cahex

3*~n~i973 $ 4- 258/bbl $ 3 582;bbl (Aubian mix; % 4 258'bbl 'Light Iranian)

i-t-1974 $ 9‘12/bbl S S *9/bbl (Arabian mix' $9 ii bbl  ■) Price* 
(Light Iranian)  J

K-2-1974 No change No change 5> 8 75/bbi  j  Provi- 
(Arabian Light) J stonal

1-3-1974 $ 9 .-5, bbl $ 9‘ 27'bbl (Arabian mix* 19 ■ 50/bbl >- 
(Arabian light)

J7'5-1974 No change S q 56/bbl 
1 Arabian mix'

1
No ihange  J

i 5-7-1974 $ 9 -5/bbl (Ptovmoital)

Production of Fertilisers at Different 
Fertilizer Units

m  SHRI S. R. DAMANI:
SHRI BANAMAH PATNAIK:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) the broad outlines  of actual 
production in the  last three  year* 
c‘g<nnst rated capacities of the differ
ent fertilizer units in the public sec
tor and private sector;

(b) the particulars  of  the new 
units licensed or approved for ex
pansion giving location, capacity and 
capital outlay;

(c) the names of those under com* 
truction and when they are likely to 
Co into production; and

Cd) the programme drawn out to so 
increase the capacity and production; 
as to match the country's total  de
mand and to eliminate fertilizer im
ports?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI SHAHNAWAZ 
KHAN),  (a) to (c). Information is 
given in statements I, II, and III laid 
on the Table of the House  [Placed 
m Library. See No LT-80J3/74].

<d) It is proposed to increase the- 
capacity for fertilizer production to 
the extent of about 6.5 million tonnes 
of nitrogen and 1.74 million tonnes of 
P205 so as to increase the production 
to the level of about 4 million tonnes 
of nitrogen and 1-2 millon tonnes of 
P205 by 1978-79,  The requirements
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of fertilizers by that year are expected 
to be 5.2 million tonnes of nitrogen 
■'and 1.8 million tonnes of P205. Since 
there will be a gap between indigenous 
production  and  requirements  of 
fertilizers, further additional capacity 
■will have to be created.  Certain 
proposals for creation of such further 
additional capacity have been received 
And are being appraised.

.Shortage of Kerosene Oil ia Rond 
Areas

209. SHRI VIJAY PAL SINGH: 
SHRIMATI  ROZA 
DESHPANDE:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state*.

(a) whether kerosene oil is rarely 
available in rural areas  throughout 
India for the last few months;

(b) if so, the reasons therefor;

(c) the quota of kerosene for do
mestic consumption for each  State: 
and

(d) what is the control pnce of 
kerosene and whether it is being sold 
in the black market?

THE MINISTER OF STATE IN THE 
•MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI SHAHNAWAZ 
KHAN): (a) Distribution of Kerosene 
.Oil for retail sale in rural and urban 
areas is made by the State Govern
ments.  While  some  complaints  of 
shortage have  been  received  from 
£ome States from time to time,  no 
report of a general shortage in rural 
areas has been received during  the 
last few months.

(b)  and (c). A bulk quota is placed 
at the disposal of each (State every 
month. Due however to the shortfall 
in availability it has not been possible 
to allocate kerosene oil to the full 
extent of their requirements. In July 
1974 a cut of 30 per cent had to be

imposed. The State-wise actual quotas 
allotted  for July 1974 are given 
below: —

Figures 
in Mta

State Total

Assam . . . . 6031

Arunchal Pradesh . 6

Mizoram 75

Nagaland 14z

Maghalaya 494

Manipur. 365

Tripura . . . . 658

Andaman 21

West Bengal . 14993

Bihar . . . . 10018

Orissa . . . . 4038

Gujarat . . . . 16360

Rajasthan 5211

Haryana 3112

Chandigarh . 38*

Himachal Pradesh . 44*

Punjab . . . . 9081

Andhra Pradesh 13881

Uttar Pradesh 18061

Madhya Pradesh 8491

Maharashtra , 37370-f-
1,000

Goa . . . . 6700

Kerala . . . . 75*

Pondicherry . 387

Karnataka 9615

Tamil Nadu . 19083

Jammu and Kashmir 1030

Delhi . . . . 5*73
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(d) Kerosene price is  regulated 
tinder  the  Kerosene  (Fixation of 
Ceiling Price) Order, 1970. The actual 
selling price is determined by the 
State Governments and thus varies 
from place to place.  State Govern
ments are empowered to check any 
black marketing in kerosene.

Increase in Price of Naphtha used for 
Fertiliser Production

210. SHRI K. MALLANNA:
SHRI B S BHAURA 
SHRI SUKHDEO PRASAD 
VERMA:

Will the Minister of  PETROLEUM 
AND  CHEMICALS  be  pleased  to 
state.

(a)  whether the price of all Naph

tha used for fertiliser production has 

been raised to Rs. 486 31 a tonne;

<b) if so, the reasons theieof;

(c) whether the price of Naphtha 
uM/d for other purposes will remain 
unchanged at Rs. 1.000 per tonne; and

(d) if so, whether any revision in 
fertiliser prices is contemplated  by 
Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI SHAHNAWAZ 
KHAN): (a) Yes. Sir.

(b) The  price  of  Naphtha  for 
fertilizers was increased from 1-6-1974 
to reflect the increase in crude oil 
price upto $ 4 48/bbl.

(c) Yes, Sir.

(d) The prices of the three nitro
genous fertilizers, wz.t Urea, Ammo- 
mum Sulphate and Calcium Nitrate 
were recently increased from 1-6-1974, 
which took into account the increase 
in price of naphtha from that date. 
There is no proposal at present for 
further increase in prices.

Murder of Manager of Dteing Car oi 
Deltt-Bombay Janata Expre*

212. SHRI X. MALLANNA 
SHRI D. B. CHANDRA 

GOWDA:

Will the Minister of  RAILWAYS 
be pleased to state:

(a)  whether the Manager of the di
ning car of the Delhi-Bombay Janata- 
Express was shot dead at point blank 
range in the car by an armed guard 
on the 22nd May, 1974; and

<b) whether any investigation haa 
been made in this regar<| and if soT 
the findings thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI):  (a) Yes.

fb) The  Government  Railway 
Police, Godhra have registered a case 
under section 302 IPC and arrested 
tho accused Police Constable.  The 
investigation is m progress.

Agreements for Import of Crude Oit

212. SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI P. GANGADEB 
SHRI RAJA KULKARNI 
SHRI GAJADHAR MAJHI.

Will the Minister of PETROLEUM 
AND  CHEMICALS bo  pleased to 
state.

(a) whether firm agreements  for 
crude imports have been entered into 
by his Ministry*

(b) whether these cover the coun
try’s needs for imports of crude oil' 
this year: and

(c) if so, how far these agreements 
will ease the supply position?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND*
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chemicals ismt m mA W*z
Km&): <a> to «c*. 1CN» &**•* 
Corporation has  commercial  agree
ments with national oil companies of 
Iran, Iraq and Saudi Arabia for the 
import of crude oil.  These  imports 
alongwith the imports that are expect
ed to be made by the private oil com
panies and by the Madras Refinery 
under its  contractual  arrangements 
will meet the essential requirements. 
It may be mentioned that the problem 
is not of availability of crude oil but 
of meeting ihe high foreign exchange 
cost of crude oil imports after  the 
steep increases in its price.

Xomi incurred in recent Railway Strike

213 SHBI RAGHUNANDAN LAL 
BHATIA:

SHRI BANAMAL1 BABU: 
SHRi R. V. BADE:
SHRI VIRBHADRA SINGH: 
SHRI P. GANGADEB:
SHRI M. S. SANJEEVI RAO: 
SHRI D. D. DESAI:
SHRI P. B. MEHTA:

SHRi NIHAR LASKAR:
SHRI Y. ESWARA REDDY: 
SHRI K. M. MADHUKAR: 
SHRI VASANT SATHE:
SHRI HARI KISHORE SINGH: 
SHRI R. R. SHARMA:

Will the  Minister  of  RAILWAYS 

be pleased to state:

(a) the salient features of the total 
loss suffered by Government  due to 
recent Railway strike; and

(b) how this loss will be -made up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a) The 
loss suffered by the Government Ls of 
the order of about Rs. 60 crores and 
is mainly on the following counts:

(i) Loss in production;

<ii) Loss of Railway Bevynu?;

(iii) Cost of- nnimwr arrange
ments; and

(iv) Damage to Railway property.

(b)  Railways will make  all out 
efforts to make up th* shortfall in 
earnings during the rest of the year 
by improved operation and picking up 
additional traffic to the extent possible.

“Collaboration with Foreign OU Com
panies for offshore Of) Exploration'*

214. SHRI RAGHUNAINDAN LAL 
BHATIA:

SHRI P. GANGADEB:
SHRI BISHWANATH

JHUNJHUNWALA:

Will the Minister of PETROLEUM 
AND  CHEMICALS  be  pleased  to 
state.

(a)  whether Government are con
sidering collaboration  with  foreign 
oil companies for exploring some off
shore areas;

(bj if so. the names of each com
panies: and

(c)'whether any agreement has since 
been signed with those companies and 
if so. the broad outlines thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN)):  (a) and (b). Yes. Sir. It
would not be in the public interest to 
disclose the names of the parties with 
whom negoitations are  being  con
ducted.

(c)  Contracts have been signed with 
Carlsberg India Group for the Bengal 
basin and with the Reading and Rates 
Group for the Kutch basin.

The main terms of the contract ace 
given in the  Statement  laid on the 
Table of the House in reply to Starred 
Question  No.  30,  being  answered 
today (23-7-1974),
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215.  SHRI  C.  JANARDHANAN 
Will th« Minister of  PETROLEUM 
AND CHEMICALS  be pleaa«d to 
vtate;

(a) whether Government are con
sidering a proposal for the expansion 
of Fertilisers and Chemicals Travan- 
core Limited, and

(b) if so, the broad outlines there** 
of’

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI SHAHNAWAZ 
KHAN)  <a> and <b>  FACT have 
submitted certain proposals for diver
sification of the production  in  their 
Udyogamanda} Unit as also for Phase 
III expansion of the Cochin  Piojcct 
The diversification programme envi
sages production of Methanol, Soda- 
Ash and Ammonium Chloride  while 
the expansion of Cochin Project envi
sages pioduction  of  ammonia  and 
urea  The proposals have not yet been 
finalised

Opening of Kerosene Oil Retail out
lets by IO C in Southern Region

216  SHRI  C  JANARDHANAN 
Will the Minister of  PETROLEUM 
AND CHEMICALS  be  pleased  to 
.state

(a) whether Indian Oil Corporation 
has decided to open its own kerosene 
retail outlets in Southern region of 
the country, and

(b) if so. the facts thereof and the 
steps being taKen in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI SHAHNAWAZ 
KHAN); (a) and <b). In line with the 
Government's  advice,  Indian  Oil 
selling kerosene through retail outlets 
on industry basis all over the country 
The plan covers among others, selected

locations in the Southern region aa 
wolL Oil OompmUtM fuive however 
brought to notice certain difficulties in 
this system and have also suggested 
a change in the policy.  These are 
being examined.

C«nvfete l» latts awaW*f hearing «ff 
tftuir *»9e*te hr  OMwt aim

1*1$
*
217 SHRI D. B. CHANDRA 

GOWDA:
SHHI N. E. HORO:

Will the Minister of  LAW, JUS
TICE AND  COMPANY  AFFAIRS
be pleased to state

(a) the number of convicts m Jails 
awaiting the hearings of their appeals 
by the Supreme Court since 1970, and

(b) whether Government have issu
ed  any  direction  to the  Supreme 
Court m regard to disposal of those 
appeals9

THE MINISTER OF LAW, JUS
TICE AND  COMPANY  AFFAIRS
(SHRI H R GOKHALE)  (a) As on 
1st July, 1974, the total number of 
convicts confined m Jail and awaiting 
heanng on their appeals is 748  Be
sides  14  persons  (respondents  in
State appeals against acquittal)  who 
have been arrested pursuant to non- 
bailable warrants issued by the Sup
reme Court are ah.o m Jail awaiting 
decision

(bt No, Sir, the following steps are, 
howevei,  adopted  to expedite  the 
heanng of  criminal  appeals m the 
Supi emp Court —

(1) A Bench is always piovided 
for the hearing  of criminal 
appeals either exclusively or 
for the heanng of such ap
peals, interspersed with civil 
appeals, which are  specially 
directed to be heard expedi
tiously,

(2'> Appeals involving sentence of 
death are brought on Daily 
Board for  hearing with a 
week’s notice to the parties.
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(3) Specially  directed  criminal 
appeals  get  priority  over 
specially  directed civil ap
peals.

Study by Soviet Delegation of Under- 
irovod Railway Projects in Calcutta

218. SHRI BANAMALI BABU: * 
SHRI VIRBHADRA SINGH: 
SHRI M. S. SANJEEVI RAO:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether recently Soviet Delega
tion visited India to study  Under
ground Railway Project m Calcutta;

(b) if so, the salient features of 
the discussion held with the visiting 
Delegation: and

(c) by what time the  Delegation 
will be able to submit its report to 
Government and when the work on 
project will be taken up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) Yes; 
an  eight-member  Soviet  Technical 
Delegation headed by the Chief of the 
Tunnel and Subway Department of 
the Ministry of Transport Construc
tion, USSR, had come to India in June
1974  to resolve the difficulties of the 
Soviet side in meeting the import re
quirements of the Dum Dum—Tolly- 
ganj Rapid Transit Project

(b) The visiting Delegation mainly 
discussed the supply position of mate
rial and equipments required for the 
construction of the Calcutta under
ground Project.

(c) No report is required to be sub
mitted by the Soviet Delegation.  A 
Protocol has, however,  been signed 
between the  Government  of  India 
(Ministry  of  Railways—Railway 
Board) and the visiting Delegation on 
24th June, 1974  This Protocol deals 
mainly with the supply  possibilities 
lor Store* «*.nd equipments.

The work on the Project has already 
been commenced and is in progress.

Break down of the  Compressor of 
Paraxylene Plant of Koyali Complex

219.  SHRI Y.  ESWARA  REDDY: 
Will  the Minister  of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the compressor of the 
Paraxylene plant at the Koyali com
plex was having  frequent  break, 
downs; and

(b) if so> the reasons and  facte 
thereof?

THE  MINISTER Of STATE IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  SHAH
NAWAZ KHAN): (a) Yes, Sir

(b)  The Paraxylene unit was com
missioned *n the first week of Septem
ber, 1973  However, one of the mam 
compressors in the refrigeration plant 
of this unit failed immediately after 
commissioning and thc rotor assembly 
had to be airlifted to West Germany 
around  the  middle  of  September
1973. The unit was re-commissioned 
during the first week of November,
1973  and after 130 hours of operation* 
the compressor failed again resulting 
in the shut down of the paraxvlene 
plant  The unit was re-started after 
repairs t0 the compressor, but within 
a few minutes the compressor failed 
for the third time towards the end of 
November 1973  The rotor and the 
bearings were airlifted once again to 
West Germany for repairs.  A tho
rough study of the reasons for the 
repeated failures had been made by 
the Indian Petrochemical Corporation 
Limited’s  foreign  consultants,  the 
compressor  manufacturers  and  ® 
Professor of University  of  Aachen. 
The Indian Petrochemicals Corpora- 
tion LimitedjEngineers India Limited 
engineers were also closely associated. 
After making certain modifications to 
the rotor and the bearings, the com
pressor was re-commissioned in March



1»74 and the paraxylene unit has been  THE  MINISTER OF STATE IN
running satisfactorily since then ex-  THE  MINISTRY OF PETROLEUM
cept lor minor  shutdowns  due  to  AND  CHEMICALS  (SHRI SHAH-
power failures etc. NAWAZ KHAN): (a) and (b).  The

 ̂ question of the supply of crude  oil
The Indian Petrochemical* Corpo-  from  the United Arab Emirates and

ration Limited have taken necessary  the terms of sUpply are at a prelinn-
action to procure two spare rotors and  nary  stage 0f discussion. This is be-
another compressor as an insurance  pursued,
spare.
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Amount spent to meet the Strike 
situation

220.  SHRI Y. ESWARA  REDDY: 
Will  the  Ministr  of  RAILWAYS 
be pleased to state-

(a)  the total amount spent  apart 
from the losses in revenue to meet 
the situation created by the last Rail
way stuke; and

*b> how was this amount spent?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  <SHRI 
MOHD. SHAFI QURESHI):  (a)  an
.(mount ot Rs 188.09 lakhs has  heen 
•■'Pent to meot  the  situation.  The 
dtiovo liguit; î exclusive of the cost 
ol Track Patrolling arranged by the 
State Governments the actual debits 
ot which have not yet been re< eived

ib) The  amount  was  spent  foi 
emetgency arrangements such as Pat* 
Tolling of track,  additional security 
arrangements etc. etc.

Crude Oil and Credit Facilities offer
ed by U.A.E. to India

221.  SHRI  MOHINDER  SINGH 
GILL: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a)  whether the United Arab Emi
rates has offered to sell crude oil to 
India alongwith possibilities of giving 
credit facilities; and

<b) if so, whether any decision has 
been taken on this offer?
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Report on Arrest of lOW(l) DhaaM
225 SHRI  RAMAVATAR  3HAS- 

TRI* Will the Minister of RAILWAYS 
be pleased to refer to the reply given 
to Unstarred Question Mo. 5155  on
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18th December, 1973 regarding alleged 
arrest of I.OW. (I) Dhanbad and state:

(a)  whether the Enquiry Commit
tee appointed by the General Mana
ger, Eastern Railway, Calcutta  has 
submitted its report;

(b) if so, the salient features of 
the findings of this enquiry, and

(c) the action taken by Govern
ment to implement each items of the 
written agreement between the re
presentatives of Railway empSoyees 
and  the Divisional  Superintendent, 
Ea'ttern Railway, Dhanbad'*

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOIID. SHAFI QURESHI) • (a)  The 
repoi t of  Enquiry  Committee  ha? 
been submitted recently

(b> Thf> report is still under exami
nation

<c> Action will be taken after  the 
repoi t is examined fully
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Manhandling of Loyal Workers to 
Kharagpur Railway Workshop, 

by Striking Employees

230.  SHRI N. K. SANG HI:
Will the Minister of RAILWAYS 
be pleased to state-:

(a) whether immediately on with
drawal of the railway strike, a large 
number of striking railway workers 
manhandled the loyal workers  and 
•■.tripped two male and two female 
workers and paraded them  in  the 
Kharagpur railway workshop' and

(b) if so, what action has been tak
en against thes>e workers and the na
ture of punishment given to them?

THIff DEPUTY MINISTER IN THK 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFT QURESHI): (a) Yes, 
122 workers who had stuck to their 
work including  2  female  workers 
were humiliated on 28th May, 1974.

(b)  Out of 60 workers involved in 
thêe incidents who were arrested 54 
ha\e be<*n dismissed from service; 6 
workers were released by Police and 
they have been taken back to duty 
on police clearance.

Loss Suffered by Railways on Passeng
ers and Goods Traffic during Strike 

Period

231. SHRI N K. SANGHI:
SHRI ARVIND M. PATEL: 
SHRI D. P. JADEJA:
SHRI SHRIKRISHNA 
AGRAWAL:

SHRI SUKHDEO PRASAD" 
VERM A:

SHRI NARENDRA SINGH:

Will the Minister of RAILWAYSfc 
be pleased to state:
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(a) whether Government have esti
mated the loss suffered by the Rail
ways during the strike period,  both 
on passenger end goods traffic, Zone- 
wise separately;

(b) what is the extent of loss suffer
ed due to sabotage; and

(c) the number of persona appre
hended in connection with the sabo
tages and the nature of punishment 
given to them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI):  (a)  A
statement is attached.

(b) Rs. 2.70 lakhs.

(c) 162 persons.  Cases against 160 
are in various stages of investigation/ 
prosecution and trial. 2 (two) out
siders arrested have already been con
victed and sentenced to 6 months 
Rigorous Imprisonment.

Loss due to the Stnke of May, 1974 

LOSS OP REVENUE (Rs. in thousands)

.Railway Frieght  Fare  Total

Central - 33786 <r43'*4

Eastern 36176 40353 ' 5̂9

Northern . . . 33ioo 48400 81500

North eastern 8000 7000 15000

■NotthoiSt F-ontier  . 11531 7100 18631

Southern •  . 19600 12700 32100

South Central ... 9972 14875

South Eastern . — — roojjoo

Western . . . . 23078 38400 6x478

Grand To»al . . . .  4*5455

Apart from these  earning  losses 

there have been losses on production, 

and on various other accounts  l»k« 

law and order, cost of territorial army

units, special efforts made to maintain 

traffic etc. The total loss during the 

strike is estimated to be Ba. W (sixty) 

crores approximately. %

Inspection of Account Books of Four 
Nationalised Banks

232. SHRI D. D. DESAI:
Will the Minister of LAW, JUS

TICE  AND  COMPANY  AFFAIRS 
be pleased to state:

(a)  whether the  department  of 
Company Affairs has undertaken in
spection of the account book* of Jour
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Nationalised Banks  to  investigate 
complaint* that  the  compensation 
money given to them had not  been 
distributed to the shareholders; and

(b)  if so, the outcome of the ins
pection and the action taken there
on.

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): fa) An inspection 
of the books of accounts of Indian 
Overseas  Bank  Limited.  Madras, 
Bank  of Baroda  Limited,  Baroda, 
Dena Bank Limited, Bombay and Uni
ted Commercial Bank Limited,  Cal
cutta under section  209(4)  of  the 
Companies Act, 1956 has been order
ed.  These are the erstwhile Banking 
Companies whose  banking  business 
has been nationalised.

(b)  The  Inspection  Report̂  are 
awaited.

Optimum Production from Oil Wells 
in Assam by Oil India

233. SHRI D. D. DESAI:

Will the Minister oi PETROLEUM 
AND  CHEMICALS be  pleased  to 
state:

(a)  whether Oi] India is exploring 
the possibilities  of optimising  the 
yield of the oil wells m Assam and 
other parts of the country through 
the use of the  computer at IIT in 
Madras;

fb)  whether  any  programme has 
been developed involving parameters, 
soil conditions and other factors;

(c) if so, the salient features there

of;

(d) whether Oil India has  saved 
lakhs in foreign exchange by  the 
computer; and

(e) if so, broad features thereof?

AND  CHEMICALS  (SHRI SHAH- 
NAWAZ KHAN): (a) Yes, in so far 
as oil India’s Petroleum  Exploration
Licence (PEL)  and  Mining  Lease 
(ML) areas in Assam and Aranachal 
Pradesh are concerned. OIL does not 
have  any other  PIE.L. or ML.  in 
other parts of the country.

(b)  A reservoir simulation system 
(inclusive of computer  programmes) 
was purchased by OIL from an outside 
party.  This has now been installed/ 
tested satisfactorily in thr* computer 
at IIT. Madras  The progiamme? in
volves a number of parameters 'actors 
which  incidentally  do not include- 
soil conditions.

<c) With the help of this 3-dinten- 
sional 3-phase model, it is possible to 
simulate the past performance ol the 
sub-surface  hydrocarbon  roster \ oirs 
and to predict the future performance 
of the same with some degree of con
fidence.  This, in turn, will help  m 
proper reservoir management, adop
tion of remedial measures, fluid injec
tion programmes, etc. aimed at maxi
mising the ultimate recovery of oil.

(d) Yor.

(e) The simulation model purchased 
by Oil India Limited involves one of 
the most sophisticated computer pro
grammes presently available m India, 
and Oil India Ltd. was facing difficulty 
in carrying out the work with the big
gest compaters available  in  India. 
The  successful  installation  of  the 
simulation model on the IIT (Madras) 
computer towards the end of last year 
obviated the necessity of getting the 
work done oevrseas.

Man-Hours Lost as a Result of He- 
eent Strike by Railway 

Employee*

234. SHRI P. VENKATASUB- 
BAIAH;

SHRI DHAMANKAR;
SHRI VASANT SATHE:

THE  MINISTER OF STATE IN  Will the Minister ol RAILWAYS: 
THE MINISTRY OF  PETROLEUM  be pleased to state:
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(a) the number of man-hours lost 
as a result of the strike by railway 
employees in May, 1974 and the total 
loss of revenue to Government; and

(b) the steps Government envisage 
to check the recurrence of strikes on 
the Railways and to ameliorate the 
grievances of the employees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFT QURESHI)-  (a) (i) 
The information as  regarding  nu-n- 
hours lost is being collected al,d will 
be laid on the Table of the Sabha.

(u)  The loss of revenue suffered by 
Railways ir> of the order of  Rs. 60 
crores. 5

(b)  The  Permanent  Negotiating 
Machinery  and  Joint  Consultative 
Machinery 011 Railways provide  an 
adequate forum for settling all dis
putes across the Table and all efforts 
arc being made 1o se0 that staff grie
vances are settled expeditiously.

Rise in Railway Bill due to New Coal 
Price*

235. SHRI P. VENKATASUB- 
BAIAH;

Will  the  Minister of RAILWAYS 
bt pleased to state:

(a) whether the new coal  prices 
would raise the Railway bill by 15 
per cent;

<b) if so, the total increase in cost 
involved; and

(c) how it is proposed to be met?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a)  No. 
The increase in 1974-75 would be 
about 8 per cent in the total Fuel till 
(Net).

(b) Rs. 15.9 crores approximately.

(c) Every effort will be made  to 
meet the increased  expenditure,  to 
the maximum extent possible,  from 
within the grant sanctioned by Par

liament for expenditure on fuel.  To 
the extent additional funds are consi
dered necessary, Parliament will  be 
approached  for  sanctioning Supple
mentary demands.

Death of Railway Employees' Leader, 
Shri Pal Divedi, in Police 
Custody at Kanpur

236. SHRI N. E. HORO:
Will the Minister of  RAILWAYS

be pleased to state:

fa) whether a  Railway employees’ 
leader, Sri Pal  Divedi  who  wa3 
arrested under D I.R. died m police 
custody on 2nd May, 1974 in Kanpur; 
and

<b) if so. the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b)  Shri Divedi was dismissed from 
service from 15th May, 1974. He was 
admitted m the  Railway  Hospital, 
Kanpur on 20th May but later trans
ferred to Medical College Hospital at 
Lucknow for treatment where he ex
pired at 13.30 hours on  22nd  May, 
1974. On a magisterial enquiry the 
cause of death was found to  be  a 
natural one.

Although he was under warrant of 
arrest, he had not been actually  in 
police custody before he expired  in 
the hospital.

Amounts Earned by Sale of Tickets 
at Howrah and Sealdah Railway Sta

tions (Eastern Railway)

237. SHRI KRISHNA CHANDRA 
HALDER:

Will the  Minister of RAILWAYS 
be pleased to state:

(a)  the total amount realised through 
sale proceeds of passenger tickets at 
Howrah and Sealdah Railway stations 
In Eastern Railway on 7th May, 1874* 

and
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(b) total amounts earned by  sale 
of passenger tickets at Howrah  and 
Sealdah in Eastern Railway from the 
8th May, 1974 to 27th May, 1974, date- 
wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI); (a) Total 
amount realised through sale of pas
senger tickets at Howrah and Sealdah 
stations (Eastern Railway)  on  7th 
May, 1974 was as under —

Howarh  Rs 66,570 00 

Sealdah  "  12,6122 00

(b)  Total amount  earned through 
sale of passenger tickets at Howrah 
and Sealdah stations of Eastern Rail
way from 8th May, 1974 to 27th May, 
1974, date-wise waa as under —

Dar« Howrah Sealdah |

R* Rs

8-5-1974 10,062 00 M3 00

9-5-1974 . 22,662.00 111.00

10-5-1974 25,378 63 612,OD

«-5-«974 .  8̂,049 00 1,251,00

12-5-1974 73,487 00 2,334 OO

13-5-1974 1,01,466 00 1.4*5 00

,4-5-197* 1,00,872 00 2,̂95.00

I5-5-I974 s* S53 01 1,532 OO

16-5-1974 1,44-242 OO 10,91'? or\

17-5-1974 1,48,115 00J I4,s86 00

18-5-9174 • 2,38,998 OO 12,351 00

I9-5-I974 . 2 07,960 OO 16,102 00

20-5-1974 .  2,30.966 OO 3 *,281 03

21-5**974 *,85,301-00 39.547 00

22-5-1974 .  2,82,278,0045,165 OOO

23-5-1974 .  2,80,978 OO45,866 00

*4-5-1974 2,20,913 OO 41,096 OO

25-5-1974 •  3.26,910 OO 49,660 00

26-5-1974 *  3 *40*641 00 58,924 00

7-5-*974 . 3,12,086-00 50,215'QO

N  te Freight Traffic

239 SHRI JAGANNATH MISHRA:
Will the Minister of RAILWAYS: 
be pleased to state:

(a) whether the freight traffic  on 
Railways during the last three months 
has gone down considerably;

(b) if so, the extent of shortfall and 
the reasons therefor: and

(c) steps taken by Government to 
make up the losses7

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI)  (a) Yes

(b)  The fall  m  revenue  earning 
freight traffic in the first three months 
of 1974-75 as compared to correspond
ing period of last year and also the 
budget anticipation  was  about 4 6 
and 116 million tonnes respectively 
This was due to reasons mostly be
yond the control of the Railways e g 
a series of strikes, go-slow and work- 
to-rule, public agitations, bundhs les-* 
offering of foodgratns and pulses in
dustrial stagnation  as  a result  of 
powercuts and lastly the All India 
Railway Strike  during  May,  1974 
severely impeding  tram movements 
and immobilising a large number of 
wagons on the Railways

(c)  With the progressive restoration 
of normal working conditions,  every 
endeavour is being made to make up 
the losses

Supply of Kerosene (Ml to Bihar

240 SHRI JAGANNATH MISHRA
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to state.

(a) the allocations of Kerosene Oil 
made to the State of Bihar during the 
last six months, month-wise,

(b) whether the supply of Kerosene 
Oil ha# been made to the State  m 
accordance with the allotted quota;
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(c) if not, the reasons therefor;

(d) whether any request ha* been 
received from the State Government 
for increase in the allocations of Kero
sene Oil; and

(e) if so, reaction  of the Central 
Government thereto?

THE  MINISTER OF STATE IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  SHAH- 
NAWAZ KHAN): (a) and (b).  The 
Kerosene allocations and supplies to 
Bihar State during the last six months 
have been a5 under:—

Alienations Supplies

11,009 12,346

10*194 i3»o39

10,925 11,006

<M7*> 13.77*
9,4«» 30,656

.̂555 N. A.

i Figure s in Afts,

Month 

January *74

Febrm»v ‘74 
Ma» ch ‘74 

Apul ‘74 

May ‘74 

June ‘74

It will be seen that the supplies are 
in excess of the allocation.

(c) Does «ot arise.

(d) and (e)  Yes. Sir.  An  addi
tional quantity of 895 tonnes was 
allotted in June 1974.

•Casual and Substitute Labour not 
Permitted to Join Duty, Division-wise 

and Shop-wise

241. SHRI JHARKHAND® RAI: 
SHRI ISHAQUE 
SAMBHAU:

SHRI SARJOO PANDEY:

Will the Minister of RAILWAYS 
be pleased to state:

<a) the number of casual labour and 
substitutes who were not permitted to 
join duty or who were discharged 
from service during and after the re
cent Railway  strike;  Division-wise 
and Shop-wise;

(b)  whether  any of them have 
since been taken back on duty; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI):  (a)  to
(c). The information is being collect
ed and will be laid on the Table of 
the Sabha.

Railway  Employees Given  Strike 
Increments, Promotions and  Re
wards. Division-wise and Shop-wise

242. SHRI JHARKHANDE RAI- 
SHRI ISHAQUE 
SAMBHAU:

SHRI SARJOO PANDEY:
SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the  Minuter  of RAILWAYS 
be pleased to state:

(a> the number of employees who 
worked during the recent strike  on 
the Railways, which broke out  on 
2nd May, 1974,  Division-wise  and 
Shop-wise;

(b) the number of such employees 
who have been given  strike incre
ments. promotions and other rewards. 
Division-wise and Shop-wise: and

(c) the rule under which such re
wards have been granted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) a-d
(b). Information is  being  collected 
and will be laid on the Table of the 
Sabha.
(c)  Government have  decided  to 

give recognition to the dedicated ser
vice of railway servants who stuclc to 
their posts of duty in the face of vio
lence and intimidation.

Proposal to Reorganise Railway 
Unions into Single Union

243. SHRI JHARKHANDE RAI ;

Wll) the Minister of  RAILWAYS 
be pleased to state:
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(a) whether there is any proposal 
to reorganise all the Railway unions * 
into a single union;

(b) if so, whether the Railway Min
istry has prepared uny scheme  for 
bringing this ahout;

<c) what are the mam features of 
the scheme, if piepared: and

(d)  whether trade unions have ac
cepted the scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI). <a) and
(b). In the Conference  on  Labour 
relations on Indian Railways held on 
4th February, 1974, the whole mattci 
of labour relations  was  informally 
discussed with the  two  recognised 
Federation*? and tour Central  Trade 
Umoh Oigani<sations  and a  general 
consensus emerged that there should 
be only one union to  represent  ail 
railway workers  To  achieve  this 
objective if the principle of  ‘secret 
ballot’ has to bo adopted it would be 
favoured  Government wa*> anxious 
to give practical shape to this concept 
but progress in this regard was retar
ded by subsequent developments and 
the strike. Government will continue 
to endeavour to give concrete shape 
to this concept with the co-operation 
of labour.

(c) and <d) Do not yet arise.

Goods Wagons Stationed *t Rnpsa 
Railway Station

244.  SHRI ARJUN SETHI: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether more than 114 wagons 
loaded with goods have been station
ed at Rupsa Railway station for mote 
than a month and are not moving out 
of the platform;

(b) if so, the facts thereof and rea
sons for such long detention;

(c) whether any responsibility has 
been fixed for such lapses; and

(d) when the  wagons will move 
out?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS  (SHRI 
MOHD SHAFI QURESHI): (a) No.

<b) to <d) Does not arise.

Conversion of  Mayurbhanj-Tafband 
Narrow Gauge Line into Broad Gauge 

(South Eastern Railway)

245 SHRI  ARJUN SETHI’ Will 
the  Minister  of RAILWAYS  be 
pleased to state:

(a) whether any s,teps have  been 
taken to convert into broad-gauge* the 
Muyurbhanj-Talaband narrow  gauge 
Railwav line in the South  Eastern 
Railway.

(b) if 50, the broad outlines there
of, and

<c> if not. the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI): (a) Yes.

(h) and (O Traffic Survey for con
version of Rupsa-Talband N. G. sec
tion into BG  in Mayurbhanj Distt. 
has already been completed and +he 
report is under examination A deci
sion regarding its conversion will be 
taken after the report is  examined 
and  the  results  thereof  become 
known.

Allotment of Wagons to Orissa during 
1973-74

246. SHRI  ARJUN  SETHI:  Will
the  Minister  of  RAILWAYS 
be pleased to state:

(a) the total allotment of wagons in 
the year 1978-74 in favour of Onssa

their demand;

(b) whether wagon supply in  the 
Paradip-Cuttack line of the  South 
Eastern Railway is much  below the 
requirement for transportation of
ore to the port; and



(c) if 90, the reasons therefor and 
(specific steps taken by Government to 
meet the demand for wagons by the 
Slate?

THE DEPUTY MINISTER IN THE 
MINISTRY OF KAtLWAYS (SHRI 
MOHD, SHAFI QURESHI)  (a) 60,845 
wagons in tei ms of 4-wheelers were 
loaded during the yeai 1973-74 of 

Ton ore for export to Paradip  Port 
against a target of 1,18,182 wagons

(b)  Wagon supply has been  less 
than the* indents

U) Thit» was due to reasons verv 
often beyond the ronttol of the Rail- 
\wjv eg sei iev or strikes,  ‘Go-slow 
tumpaigns, Work-to-rule’ public and 
labour agitation*, bundhs.  industrial 
stagnation as a result of power-< uts, 
puwpi tripping, exlensive powei shed
ding, breaches due  to  heavv  lams 
during monsoon1; ctc  With the pro
gressive restoiation of normal work
ing conditions, every endcavoui is be- 
ine: made to meet the  demand  for 
wagons lot export to Paradip

Commission Paid to the Commission 
Agents of Passenger Halt On  South 

Eastern Railway

247.  SHRI  ARJUN  SETHI* 
Will  the Minister  of RAILWAYS 
be pleased to state:

(a) whethei the Commission Agent 
of Mayurbhanj-Nuagaon Halt Station 
m S.E  Railway  and  Commission 
Agents of other passenger halts  on 
the said Railway have been paid  at 
the rate of 15 per cent of total sale 
proceeds so that the rate may yield a 
commission of about Rs 150j-; and

(b) if so, from which month they 
have been paid and if not when they 
will be paid at the rate of 15 per ccnt 
of the total sale proceeds?

THE DEPUTY MINISTER IN THE 
MINISTRY OT RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) No.
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misison to halt agents is under con
sideration.
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Talks with NCCRS

248.  SHRI S A. MURUGANAN- 
THAM:

SHRI JHARKHANDE RAI: 
SHRT ISHAQUE SAMBHAU:

Will the Minister of  RAILWAYS 
be pleased to state

(a) whether Government have ruled 
out talks with railmen;

(b)  so the reasons therefor;

(e)  whether the National Co-ordi- 
ration Committee for  Railwaymens* 
struggle had asked Government  to 
sit for settling the issues of the strik
ing railway employees, and

(d)  if so, the reaction of Govern
ment thereto9

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI)  (a> No.

(b) Does not anse

(c) Yes.

(d) A forum is already  available 
with recognised railway labour orga
nisations in the permanent Negotiat
ing Machinery and the Joint Consul
tative Machinerv and the question of 
having negotiations outside this fiame 
work does not arise

Increase In Prices and Shortage of 
Soap

249.  SHRI  S.  A. MURUGANAN- 
THAM: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:



(a) whether Government are aware 
that prices of soap were increased by 
the dealers in the months of May and 
-June, 1974;

(b) whether some qualities of soaps 
-were not available in the market; and

(c) if so, the steps taken to chcc«c 
*he prices and prevent hoarding?

THE  MINISTER OF STATE IN 
“THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  SHAH- 
NAWAZ KHAN): (a) and <b). Reports 
-of retailers charging increased prices 
rfor soaps and shortage in the avail- 
ability of some qualities of soaps in 
the market have come to the notice ot 
Ĝovernment

(c)  There is no statutory control on 
•soap prices.  But under an informal 
.arrangement, the Indian Soaps  and 
Toiletries  Makers’  Association 
(ISTMA) consult Government before 
•'effecting any revision in  the prices 
ai laundry,  carbolic  and  standard 
grade toilet soaps manufactured  m 
the organised sector.  ISTMA  have 
stated that due to increase in prices 
of oils and fats, the manufacturers in 
the organised sector have  found  it 
wiremunerative to maintain produc
tion at optimum level. ISTMA’s re
presentation  for  increases  in  the 
prices of soaps manufactured in the 
organised sector is under  considera
tion.

More than half of soap, production 
in tne country is by the small scale 
sector, on which there is no  price 
control.
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Death of a Porter doing  Coupling 
wark at Trichi Junction

250.  SHRI  S.  A.  MURUGANAN. 
TRAM:  Will the Minister of RAIL
WAYS be pleased to state:

fa) whether Shri Muruthai, a por
ter who was asked  to do coupling 
work, died on duty on 24tb May. 1974 
at Trichi junction;

(b) if so, who is responsible for hit
death; *

(c) whether during Railway strike 
period such raw hands were recruited 
to run the trains; and

(d) whether Government have given 
any compensation to the family of tM 
deceased?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI):  (a) Yes.
The name of the deceased is Naru- 
dairaj

(b) Death was accidental.

(c) No  Shri Narudairai was work
ing as a substitute porter since 24th 
December. 1971, and had also previous 
experience of working  as  coupling 

porter.

(d) The family of the deceased was 
paid Rs. 200 ex-gratia. In addition 
compensation payable under Work
men's Compensation Act is being ir- 

ranged.

Railways Employees Retrenched, victi
mised and Charge-sneeted in Eastern 

and Northern Railways

251 SHRI K. M. MADHUKAR: 
SHRI N. E. HORO:

Will the Minister of RAILWAYS 

be pleased to state:

(a) how many railway employees 
were  retrenched,  victimised  and 
charge-sheeted in Eastern ana Nor
thern Railways separately during the 
last Railway strike; and

(b) whether Government are  re
considering these cases of the railway 

employees favourably?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHR* 
MOHD. SHAFI QURESHI):  <•> <»
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No. ol Railway employees dismissed 
or removed from service:—

1. Eastern 2585

2. Northern 1389

(ii) Hallways do not victimise em
ployees.

(iii) No.  of  railway  employees 
against whom  departmental  action 
has been taken:—

Eastern Rly- 56

Northern Rly. 68

(b)  Employees have Rot a right of 
appeal against action taken and wher- 

c\er appeals are received  they  are 
being considered on the merits  of 

each case.

Train Accident near Trichar

252 SHRI M K KRISHNAN:  Will
1hr Minister of RAILWAYS be pleased 
to state:

(a> whether the attention of Gov
ernment has been diawn to th(» train 
ticcident whcu*m 55 passengers wore 
in.iured on the 27th M »y, 1974 near 
Trichur;

(b)  whether Government have made 

an enquiry to find out the aauses of 

that accident: and

<c) if so, the findings thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI)- fa) Ye* 
On 27th May, 1974 tram No 30 Man
ga lore-Cochin Malabar Express bum
ped into the rear of Pilot Goods train 
No. EG3 at Trichur.  In this accident 
13 passengers sustained minor injuries 
and 28 persons trivial injuries,

(b) Yes.

(c) According to the finding of the 
inquiry committee the accident  was 
due to the sudden stoppage  of  the 
Pilot Goods train on account of the 
inapping of the vacuum hosepipe of

the wagon marshalled third from its 
engine coupled with the limited visi
bility available to the driver of No. 3fc* 
Express on account of sharp curve.

Accidents Occurred daring  Railway 
Strike fe May, 1974

253. SHRI BHOLA MANJHI:  Will;
the Minister of RAILWAYS be pleased 
to state:

(a)  the number of accidents occur
red during the period of railway strike 
in May, 1974 and the amount of com
pensation paid to the injured or de
ceased persons; and

<b) the total amount of loss incur
red due to such accidents or derail
ments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) Dur
ing the period 8th May to 28th May
1974  there were 45 train accidents in 
the categories of  collisions,  derail
ments, level crossing  accidents  and 
fires in trains Oxi the Indian Govern
ment Railway,.-  No compensation has 
so far been paid to the  victims of 
tram accidents  during  the  period 
under the Indian Railways Act as also 
tmdej the Workmen's  Compensation 
Act

1 h) The côt of damage to railway 

property involved in these accidents 
was  estimated  at  approximately 

Rs 31,85,000

Recruitment to Clerical and other Job* 
in Railways due to Strike

254. SHRI BHOLA MANJHI:  Will*
the Minister of RAILWAYS be pleased 
to state*

(a) whether Government have rec
ruited some persons to the  clerical 
and other posts in the Railways fol
lowing the last Railway strike;

(b) if «o, the salient features there
of;



z Written Answers  JULY 28, 1974 Written Answers 92

(c) whether  the selections  were 
made after due advertisements; and

(d) whether these persons  have 
been appointed permanently?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI): (a) Yes

(b)  to (d)  Following the assurance 
given by the Minister for Railways 
that services of loyal staff would be 
recognised, a decision was taken to fill
20 per cent of the vacancies in Class 
III in initial recruitment grades  by 
offering  employment  to  sons  and 
daughters of loyal railway employees 
The procedural part of this ha.s been 
left to the Railways  Since the selec
tion was confined to children of staff, 
advertisement in newspapers was not 
essentia , though notifications in Iiail- 
way Gazettes have been issued  This 
recruitment is on a regular basis, sub
ject to .screening bv the Railwa> Ser
vice Commissions

Apart from this certain  Railways 
had to make some recruitment from 
outside to run  emergency  seivices 
Advertisements were issued fo*- thi*< 
in newspapers  This reuuitment  i° 
On a temporary basis

Import of Drilling Rigs for Oil 
Exploration

255  SHRI BHOLA MANJHI  Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to «?tate

(a)  whether Government ha\e de
cided to import drilling rigs for in
tensifying oil exploration, and

(a Nhme ot rhc urm

(b)  if so, the facts thereof and where 
they are intended to be used?

THE  MINISTER OF STATE IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  SHAH- 
NAWAZ KHAN) (a) and (b) ONGC 
has ordered the import  of  It ngs 
from abroad  They are likely to be 
used m Gujarat, J&K. Galeki, Tripura, 
Uttar  Pradesh.  Himachal  Pradesh, 
Rajasthan and Andaman and Nicobar 
Island

Production and Distribution of Folyarter 
Fibre

256  SHRI RAJA KULKARNI  Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state

(a)  the production of polyester fibre 
unit>wise in the country during 1972,
1973 and part of 1974;

(bi whether  there  are any new 
manufacturing units for polyester fibre 
or expansion of the existing units, ap
proved b> Government during  197 J 
and 1974,

(ĉ the particulars of these units 
and their approved capacities and

< d > v. hether Government are con
trolling the prices and distribution of 
pol\ester fibre of all these manufac
turing units and if so, the main fea
tures of the control scheme*’

THE  MINISTER OF STATE IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  SHAH- 
NAWAZ KHAN)

tQi\ tonnes'
Prcw uctinn of PoIvMer Fibre

*972 197S 1974

1.  MIt. Chemicals Sc fibres of India Ltd , Bomba*

2. W% J K Svnthettc* Ltd , Kota

3.  M/i  Indian  Organic Chemical* I,tj Madras 

4* M;s. Swadeshi Polytcx Ltd , Gha/iabad

6604

5*9

289

6̂ 7

913

3068

2572

2*

*43

*83

450
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(b) and (c). Yes, Sir. The licensed 
capacity of an existing unit viz., M/s. 
J. K. Synthetics Ltd.,, Kota has been 
enhanced in April, 1974 from 540 ton
nes to 900 tonnes/annum for manufac
ture of polyester fibre under the ftiller 
utilization of capacity scheme. Ano
ther unit of M/s. Calico  sanctioned 
earlier with a capacity of 6100 tonnes/ 
annum i$ also likely to go into pro
duction during 1974.

(d) No, Sir.

Allegations by Indian  Oil Employees 
Union of Eastern Branch

257.  SHRI BHOGENDRA JHA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to 
the reply given on the 7th May. 1974 
to Unstarred Question No. 9279 and 
state; * mu

(a) which of the specific allegations 
submitted by the Indian Oil Employe
es’ Union, Eastern Branch, regarding 
corruption  and  malpractices  were 
found correct and what corrective ac
tions were taken;

(b) whether any responsibility for 
corruption and malpractices was fixed 
and what action was taken against the 
officers concerned; and

(c) if not. the reasons therefor?

THE  MINISTER OF STATE IS 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  SHAH- 
NAWAZ KHAN):  (a) to (c).  The
information is  being  collected  and 
will be laid on the Table of the House

Trains Cancelled ta Samastipur Divi
sion daring the last three months

258.  SHRI BHOGENDRA JHA: Will 
the Minister of RAILWAYS be pleased 
to refer to the reply given to the 
Unstarred Question No. 9388  on the 
7th May, 1974 regarding train cancell eH 
w Samastipur Division during the last 
three months and state:

(a) how many  of the 30 pairs of 
trains were cancelled daily during the 
three months ending March, 1974 sep
arately due to the shortage of coal, 
public agitation or staff strikes and 
what is the position during the follow
ing three  months with  the specific 
causes thereof;

(b) whether the Railway Manage
ment propose to form a joint commit
tee for Samastipur Division consisting 
of the Management and representa
tives of the N.E.R. Majdoor Unioa 
(affiliated to the A.I.T.U.C.) to ensure 
punctual running of trains and to 
minimise other  defects and  if so, 
salient features thereof; and

(c) if not the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) Since 
th*> staff strikes/agitations and public 
agitations in Bihar area had  direct 
impact on movement of Toco coal  to 
sheds m Samastipur Division, it is not 
possible to quantify the cancellation 
of passenger trains separately on ac
count of shortage of coal and agita
tions  During  the  three  months' 
period ending June. 1974. on an ave
rage. 40 pairs of passenger carrying 
trains were cancelled daily on Samas
tipur Division due to staff  strikes/ 
agitations and shortage of coal.

(b) No.

lc) Suitable machinerv for watch
ing the punctuality performance  of 
trams ctc. at various levels already 
exists

Proposal for One Union in Each
Railway

259.  SHRI  BHOGENDRA  JHA: 
WiLl  the  Minister  of  RAILWAYS 
be pleased to refer to the reply given 
to Unstarred Question No. 9389 on the 
7th May, 1974 regarding negotiations 
with three Federations  of  Railway 
Employees and state:
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(a) whether any headway has been 
made in finding out the promised way* 
and means for achieving one union in 
each Railway,

(b) if so, the salient featuies there
about and if not, the causes for the 
delay,

(c) whether it is proposed to hold 
referendum through secret ballot to 
determine the representative character 
of one union to be recognised in each 
Railways, and

(d) if so, the salient features there
about and if not, the reasons therefoi?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI) (ay Not 
yet

(b) Theie are two reco£.nis«.d Fede
rations no* and their Mews and  co
operation are requnei in the matter

(c) A  decision  on  the 7nodus 
operandt is vet to be taken

(d) Docs tot arise in view, oi  (r) 
abo\e

Production at Haldia Refinery

260  SHRI MADHU LIMAYE  Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state

(a) whether production has com
menced m the Haldia Refinery,

(b) when will the full pioduction be 
reached

(c) whether  the  ttfincnes  at 
Gauhati and Bonga?aon  are  incur 
ring heavy losses, and

(d) the steps taken by Government 
to curtail  these losses and change 
them into net profit *>

THE  MINISTER OF STATE IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  SHAH- 
NAWAZ KHAN)  (a) No Sir  The 
trial runs ot the fuel sector of the

refinery are expected to commerce 
shortly

(b) Full production from the fuel 
sector ig expected to be reached by 
the first quarter ot 1975 and that from 
the lube sector by end of 1975

(c) Gauhati Refinery is not running 
at a loss  Bongaigaon lefineiy has not 
yet come On stream

(d) Does not arise

Increase in Prices of Naphtha for 
Fertiliser Production

261  SHRI  MADHU  LIMAYE 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state

(a) whether  Government  ha\e 
decided to increase the puct of naph
tha for fertilizer pioduction

(b) if so th< pnre mcieasse effected 
m the last three >fars

<c) the proportion of naphtha re
ceded allotted for production of fer
tilizers

(d)  the airount expoiUd in the last 
tw o yeai s month v, is<  and

<o) the ieasons for cxpoitmg naph
tha instead of using it  for  internal 
production of fertilizer  and  petro
chemicals?

THE  MIMSTER Or STATF IN 
THE MINISTRY OF  PEIROLFUM 
AND  CHEMICALS  (SHRI  SHAH- 
NAWAZ KHAN)  (a) The pine  of 
naphtha used foT production of ferti
lizers has been incieased with effect 
from 1st June 1074

(h) Increases effected in the prices

of naphtha for fertilizers during the 
last three years are an follows

Effective  Increase Ex-Bombay 
Date Rs /MT

28-5-1971 29 98

11-6-1973 46*12
22-8-197̂ 60 00

1-6-1974 234 00
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(c) There is no specific reservation
of naphtha for different consumers. 
However, of the total demaRd of 
naphtha during the current year, 
nearly 75 per cent is estimated for 
fertilizer production. 

(d) It is not in the public interest
to divulge this information. 

(e) Exports were undertaken only
after meeting the domestic demands 
in full and to maintain the normal 
working of refineries. 

Application of Hindustan Lever for 
Sale of Etah Dairy 

262. SHRI MADHU LIMAYE: Will
the Minister of LAW, JUSTICE AND 
COMP ANY AFFAIRS 
be pleased to state: 

(a) whether Government had given
an assurance to the representatives of 
the Hindustan Lev�r Mazdoor Sabha 
tbat the applic?tion of the Hindustan 
Lever for the sale of their Etah Dairy 
would be fully scrutinised; 

(b) whether the Union's proposal to 
run the Dairy on co-operative bas,is 
has also been under the consideration 
of Government; and 

(c) if ,so, the salient features there
of? 

THE iDEPUf!'Y MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA
BRATA BARDA): (a) to (c). The 
Central Government in the Depart
ment of Company Affairs have not 
given any assurance to the represen
tativ.es of the Hindustan Lever Maz
door Sabha in connection with the 
proposal of the company to Gell its 
Etah Dairy. No Offer from the Union' 
to run the Dairy on comperative basis 
has bBen received in the Department. 
According to the information furnish
ed by the company, with the approval 
of the shareholders, the company had 
decided to sell the Unit to M/s. Polson 
Ltd., lbut subsequently, decided not to 
pursue the proposal. 

1093 LS-4. 

Loss to Railways due to Sabotage, 
Loss of Property and Loss of Life of 

Loyal We.rkers 

263. SHRI BANAMALI PATNAIK:
SHRI BISHWANATH

JHUNJHUNWALA: 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) what is the total loss suffered
by the Indian Railways by way of loss 
of property due to sabotage and loss 
of life of loyal workers during the 
last Railway strike; and 

(b) the loss of wages to the em
ployees as a result of recent Railway 
strike? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 
(i) The loss suffered by the Railways
as a result 0f damage to railway pro
perty is Rs. 66.43 lakhs approximately. 

(ii) Number Of. Railway employees
killed during the Railway strike--one. 

(b) The loss of wages to the em
ployees as a result of the strike is 
approximately Rs. 9 crores. 

Loss in Fertilizer Production due to 
Power Cut 

264. SHRI BIRENDER SINGH RAO:
SiHRI MUKHTIAR SINGH 

MALIK: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state,: 

(a) the extent of loss suffered in the
production of fertilisers due to power 
cut and power fluctuations in the dif
ferent fertiliser units during the last 
one year; and 

(b) the steps taken or proposed to
be taken to prevent such losses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNA WAZ 
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XHAN):  (a) About 1,80,000 tonnes in
terms of nitrogen (equivalent to> about 
.2.8 lakh tonnes ocf urea) during 1973- 
‘74.

(b)  Cooperation and assistance of 
State Governments has been enlisted 
in ensuring adequate and stable power 
for the fertilizer units.

Talks with Employees Representatives 
on Grievances

265.  SHRIMATI BHARGAVI 
THANKAPPAN:

Will the Minister  of RAILWAYS 
be pleasad to state:

(a) whether Railway Staff called off 
their recent strike after the Railway 
Ministry agreed to  look into  their 
grievances;

(b) if so, whether Railway  Board 
had talks with their  representatives 
after the; agitation was withdrawn and 
whether  any agreement has  been 
reached; and

(c) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD,  SHAFI  QURESHI):  (a)
No. The strike was called off uncondi
tionally from 6.00 hours on 28th May,
1974.

(b) Does not arise.

(c) Does not arise.

Petrol Pomps in  Kerala

266.  SHRIMATI BHARGAVI
THANKAPPAN:  Will the Minister

of PETROLEUM AND CHEMICALS 
be pleased to state:

(a) tlie number of petrol pumps of
I.O.C. in, Kerala as on the 31st March, 
1974;

(b) the number sanctioned during
1973-74; and

(c)  the procedure adopted for allot
ment of these petrol pumps?

THE MINISTER OF STATES IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI  SHAHNAWAZ 
KHAN): (a) 1«7.

(b) Proposals for two retail outlets 
were approved during 1973-74.

(c) As per the current policy, all 
Corporation-owned  dealer-operated 
retail outlets (‘A' Sites) are offered to 
disabled defence personnel, widows} 
dependents of those killed on duty 
or missing in action and ex-service
men on the recommendations of the 
Director  General  of  Resettlement, 
Ministry of Defence. Where the Direc
tor General of Resettlement is unable 
to recommend anyone for q given 
location, IOC advertises the dealer
ship for awarding preferentially  to 
the unemployed engineers graduates 
of low income group families. Effec
tive from 1-1-1974, 25 per cent of the 
dealerships are being earnmarked for 
members of the  Scheduled  Castes J 
Scheduled Tribes.

The allotment of these two retail 
outlets will be made in accordance 
with the above policy.

Cases Pending In Kerala High Court

267.  SHRIMATI BHARGAVI 
THANKAPPAN:  Will the Minister
of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) the number of cases pending 
hearing in the Kerala High Court in 
July, 1974;

(b) whether Government propose to 
have scheme to dispose of these cases 
expeditiously; and

(c) if so, the salient features there
of?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE); (a) 31,660. oa«e« (In
clusive of interlocutory applications)
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were pending hearing in the Kerala 
High Court on 1st July, 1974k

(b)  and (c) (i) The State autho
rities have been advised to  review 
the Judge strength with a view to 
speedy disposal of cases;

(ii) A Committee of Judges under 
the Chairmanship of Shri Justice J. 
C. Shah had made a number of recom
mendations minimising for  reducing 
arrears and delays in dispensing jus
tice. The  recommendations of  the 
Committee which are purely adminis
trative in nature and  which do not 
requne  amendment to the  Rules, 
statute or law, have been communi
cated to the State Governments  and 
the High Courts for implementation;

(in) The Law Commission has sug
gested certain specific amendments to 
the Code of Civil procedure 1908 with 
a view to eliminating and minimising 
delays in civil litigation and thereby 
reducing costs The icpo.t of the Law 
Commission wa«? examined und p bill 
for amending the Code of Civil Pro
cedure is before the Parliament:

The Lav* Commission has also 
made a number of recommendations 
fot amendment of thi procedural law 
m criminal matters.  Ba.ed on those 
iccommendatK'ns  a  new  Code  of 
Criminal  Pi ocedure  was  cnacted 
recently

Over-Bridges to be Constructed in 
Kerala during 1974-75

268 SHRIMATI BHARGAVI 
THANKAPPAN:

Will the Minister of RAILWAYS be 
pleased to «ttate the number of new 
over-bridges proposed to be construc
ted in Kerala during the financial year
1974-75?
THE DEPUTY MINISTER IN THE 
MINISTRY OP  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): Construc
tion of 7 new and over/under bridges 
ic proposed to be taken up in Kerala 
on the TiruneJveli-Trivandruxn-Kan- 
yakumari new railway line during the 
year 1974-7$. Apert from these* there 
fire li works ol road over/uo<3ter brid

ges in replacement of level crossings 
included as throw forward works in 
the 1874-75 Budget. These works are 
in various stages of planning, sanction 
and execution.

Amount Spent on CaA Awards te 
liOyal EmpiflfMi

269. SHRI DEVTNDER SINGH 
GARCHA:  Will  the Minister  of
RAILWAYS be pleased to state:

(a) what is the number of loyal em
ployees, class-wise who were  given 
cash awards durmg and after the re
cent strike;

(b) what is the total amount involv
ed; and

(c) whether any agency  has been 
set up to deteimme the amounts of 
the rewards as well as to  recognise 
the worker's to whom the awards will 
be given’

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD.  SHAFI  QURESHI): (a)
to (c) Information is being collected 
and will be laid on the Table of the 
Sabha

15-Yeâ Plan to Meet Future Traffic 
Requirements

?70 SHRI DEVINDER SINGH 
GARCHA  Will  the  Minister  of 
RAILWAYS be pleased to state-

(a)  whether a 15-year pl?n has been 
prepaied bv the Railway Board to 
meet the iutuie traffic  requnements 
of the country; and

(bj if so, the main f̂atuies there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD.  SHAFI  QURESHI):  (a)
and (b). An initial version of the 
15-year Corporate Plan for the Indian 
Railwaŷ to meet the traffic reQui**- 
ments with preliminary studies cover
ing the period upto 1988-89 has been 
completed. The detailed plan involv
ing the Zonal Railways is currently 
under preparation and will take about 
f Jo 3 year5 t<? finalize.
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Arrest, Suspension* Dismissal  *nift
Termination of PennNNent  Bailway 
fimployews to North. Eastern Railway

271.  SHRI SAMAR MUKHERJEE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a)  how many permanent Railway 
employees have been dismissed, termi
nated and suspended by the authority 
duung the  strike period  in  North 
Eastern Railway;

<b) how many employees bave been 
arrested by Government during this 
period, and

(c)  total number of permanent em
ployees who have been convicted for 
offences in connection with the strike?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD  SHAFI  QURESHI).  (a) 
826  permanent  Railway  employees 
weie dismissed and terminated and 
860 employee#  suspended during the 
strike period in North Eastern Rail
way.

(b) 822.

(c) 23.

Arrest, Suspension and  Dismissal of 
Motormen of Bombay Division 

(Central Railway)

272.  SHRI SAMAR MUKHERJEE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) total number of Motormen  of 
Bombay Division of the Central Rail
way who were arrested under DIR for 
participating  in the  last  Railway 
strike, and

(b) how many Motormen have been 
suspended and dismissed in the same 
Division for the same reason?

DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI

MOHD.  SHAFI  QURES8U);  (a)
Total number of Moteranen arrested is

56* I

(b)  *No Motorman hate been suspen
ded and dismissed.

Railway Employees evicted from their 
Colonies in Delhi

273.  SHRI SAMAR MUKHERJEE: 
Will the Munster of RAILWAYS be 
pleased to btate:

(a) whether  during  the  railway 
strike period many Railway employees 
had been evicted from their colonies 
in Delhi; and

(b) if so, their number?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  <SHR1 
MOHD.  SHAFI  QURESHI).  (a)
and (b). only one employee was evic
ted; he has since been permitted  to 
reorcupy the quarter.

Steps taken to meet Additional Mctt 
in Railway Budget doe to New Con

cessions to the Railwayman

m  SHRI MUHAMMED SHERIFF:
Will the Minister of RAILWAYS 

be pleased  to state  whether there 
would  be an additional  deficit of 
Rs. 200 crores in this year’s Railway 
budget due to the recent concessions 
given to railwaymen and likely in
crease in dearness allowances?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): Addition
al deficit at the end of 1974-75 cannot 
be assessed with any degree of cer
titude at this stage. It is, however, 
apprehended that the deficit of R» 
52.79 crores anticipated in budget will 
go up mainly due to:

(i) increases in dearness ollowance;

(ii) concessions given to railway- 
men; and

(iii) lots of earnings on account *£ 
rallwaymen’s strike.
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inT«attK«tton into toeth in Police
Custody of Shri Malgi, Lender of 

Bftilwaymea

279. SHRI S. M BANERJEE: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether Shri Malgi, leader of 
the Railwaymen died, in policc custody 
before the  commencement  of  the 
stiike in May, 1974;

(b) if so, whethpr anj- investigation 
has been marie m this regard c<nd if 
not, the reasons for the* same; and

(t) whether aiij compensation has 
been paid to the family members of 
Shn Malgi  an<j if not, the lovnns 
therefor* „

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD.  SHAFI  QURESHI)-  (a) 
Yes, S>hn Malgi died on 2-5-1974 be
fore the commencement of the strike

(b) Investigations revealed that it 
was a case of natural death.

(c) The family did not desire any 
compensation nor was any compensa
tion as such due.

Two sons of Shri Malgi are already 
m railway employment

Construction of Two 0\ er-Bridges in 
Kanpur

280  SHRI S. M BANERJEE-  WilJ 
the Minister of RAILWAYS be pleased 
to state;

(a) the amount sanctioned for the ’ 
construction of two over-bridges in 
Kanpur, as decided previously, and

(b) whether the State Government 
have agreed ffe give their share  of 
expenditure and if so, the reasons for 
delay in the construction  of these 
over+bridg**?

thk bestoy minister in the
MINISTRY OF RAILWAYS  (SHRI 
MOHIfc SRAM  wmmm):  (a)

(i) Rood over bridge at Panfci—The 
estimate amounting to Rs. 27,90,484{- 
(Railway’s share Rs. 14,81,7501- and 
UP. Government’s share Rs.  12,98, 
734f-) has been sanctioned.

(a) Road over-bridge at Kanpur in
replacement of Murray leve1 cross- 
mg—The estimate amounting to Rs. 
53,83,697 (Railway's share Rs. 16,08,182 
and  U.P  Government’s  {.hare 
Rs 37 75 515 -) h is not yet bên sanc
tioned because of non-acceptance of 
share o* cost by the Goveii>ment of 
Utt i Pradesh

(M <\) The  Government of UP 
hive agreed to bear then* ihaie of 
cost lor the construction of Road ovei- 
bridcc- at Panki The work is alread\ 
in pio<rres<! and the overall sraftsraftess 
is 55 pei cent.

(11)  The work of Road-ovei -bridge 
at Murray  Level Crossing, has  not 
yet been started because of the non- 
acceptance by the Government of 
Uttar Pradesh to bear their share of 
cost so far.

Dismissal  of  Railway Employees 
daring recent Strike by Officers below 
Ranks than the Appointing Authority

281  SHRI S M. BANERJEE- Will 
the Minister of  RAIUWAYS  be 
pl'a«sed to 'state-

(a> whether  during the  recen* 
sf i\e some of the Railway employees 
\\U( dismissed by officers who were 
below the ranks than the appointing 
authority; and

<b) if so, number of those cases and 
whether necessary orders have been 
Rsued for reinstatement of those em
ployees and if not, the reasons for the 
same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS .(SHRI 
MOHD.  SHAFI  QURESHI):  (a)
and Ob), information is being collected.
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And will be laid on the Table of the 
$abha.

Award regarttnf reinstatement  of 
certain Employees of I.D.P.L.

282. SHRI S. M. BANERJEE:  Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a)  whether 12 employees,  whose 
services were terminated in 1969 at
I.D.P.L.  Rishikesh, have since  been 
reinstated after the award given by 
the Union Labour Minister;

(b> whether they  have been paid 
one-fom +h of their wages, and

fc) if £>o, whether  a copy  of the 
award xv ill be laid on Ihe Table of 
the House?

*  THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI  SHAHNAWAZ 
KHAN): (a) to (c). No, Sir. I.D.P.L 
have raised some issues, m this con
nection which are being examined. 
At this stage it is not proposed to lay 
a copy of the said document on the 
Table of the House.

1974 jnr
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Fertiliser Factoriw and their 
Production

284.  PROF.  NARAIN  CHAND 
PARASHAR:. Will the Minister of 
PETROLEUM AND CHEMICALS be
pleased to state:

(a) the  number  of  fertilizer 
factories  likely to be set up in the 
financial years  1974-75 and 1975-76 
State-wise;

(b) whether the  existing factories 
are  uvmg optimum  production  at
prêfnt, and

(c) if not, the reasons therefor?

THF MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI  SHAHNAWAZ 
KHAN): (a) 14 fertilizer plants, in- 
eluding expansion of some of the exis
ting ones are likely to be completed 
in the years 1974-75 and 1975-76.

(b) and (c). Capacity utilisation in 
the operating units is below optimum 
levels due to (i) technological pro
blems arising out of the ageing equip
ment, (ii) design and equipment de
ficiencies; (iii)  Non-availability  of 
adequate quantities  of  the  proper 
quality of raw materials;  and  (iv) 
external constraints  juch  as power 
cut]fluctuations, labour problem* etc.

Survey for Xtftwsy

U*e

285.  PROF.  NARAHV  CHAND 
PARASHAR:  Will the Minlst«r of 
RAILWAYS fee pleased to state:

(a) wMfeer the fine! 10catii*i-cai«-



113 Written Answers SRAVANA 1, 1896 (SAKA) Written Answers 114

engineering survey  lor the proposed 
Nangal-Talwara  Railway  line  has 
been started,

(b) if so, the date of starting the 
«urvey; and

Cc) the likely date of completion of 
the survey’

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD  SHAFI  QURESHI)  (a) 
Not yet The survey estimates are 
under consideration

(b) and (c)  Do not arise

Survey for Unking of  Gaya with 
Rajgir in Blhaj* by New Railway 

Line

286  PROF  NARAIN  CHAND 
PARASHAR  Will  the  Minister 
of RAILWAYS be pleased to state

(a) whether any survey has  been 
oidered for  the construction of the 
Railway ime for linking Ga>a with 
Rajgir in Bihar, and

(b) if so the Broad features there
of’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD  SHAFI  QURESOU)  (a) 
and (b) A reconnaissance Engineer- 
ing-eusv-TrafRc survey is proposed to 
be taken up during the current finan
cial year from Gaya to Rajgir  The 
Railway have already been asked to 
autnnft an estimate for carrying out 
the said survey.

Setting wm <* SomI Labonr Advisory 
Bodies fjr «Mh Bailway Zone

287 PROF  NARAIN  CHAND 
PARASHAR:  Will the Minister of
RAILWAYS ft* pleased to state:

<a) wbethar tars is * proposal to 
*et up Zonal labour Advisory Bodies 
for each on* of the Bafcway Zones;

(b) if ao, the likely date by which 
the Ccommittees would be set up, and

(c) a brief out-line of the function 
of these Committees7

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD  SHAFI  QURESHI)  (a) 
No Sir

(b) and (c) Does not arise

Release of Workers and Review of 
Cases

288 SHRI BISHWANATH  JHUN- 
JHUNWALA  Will the Minister of 
RATLWAYS be pleased to state

(a) the total number of jail workers 
who ha\t  been ielfased  aftei  the 
\\ithdiav\ il of the Rail strike

(b) tht  number  of those  under 
detention still and whether their cases 
are bung reviewed, and

(c) whether break m  service im
posed on certain Employees thus will 
make the  emplo>ees who  had not 
joined strike senior to those who had 
joined  the Strike  for purposes  of 
futuie promotion’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD  SHAFI  QURESHI)  (a) 
Total No of Railway employees re
leased— 19205

(b) 678—These cases are under- 
process according to Law

(c) No

Movement of Trains daring Strike by 
Railwaymen in May, 1994

299  SHRI  M  KATHAMUTHU 
Will the Minister of RAILWAYS be 
pleased to state:

(a)  for haw many days the Railway 
employees were on strike smc* *th 
May. 1974;
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(b) how  many  goods trains and 

passenger  trains moved during  the 

strike period; and

(c) what is the total number  of 

goods and passenger trains scheduled 

to run in the country daily?

THE DEPUTY MINISTER IN THE 

MINISTRY OF  RAILWAYS  (SHRI 

MOHD  SHAFI  QURES|HI)-  (a) 

The s*' ike commenced at 06 00 hours 

on 8th May, 1974 and was called off 

unconditionally on 28th May. 1974.

Cb) and (c)  Information is being 

collected and will be laid on the table 

of the Sabha.

Wage Bill of Temporary Hands 

recruited during Railway 

Strike Period

290  SHRI  M.  KATHAMUTHU: 

Will the Minister of RAILWAYS be 

pleased to state*

(a) how many  persons  had been 

recruited as temporary hands during 

the Railway strike m May;

(b) what was their wage bill, and

(c) how much loss Government had 

incurred during the strike?

THE DEPUTY MINISTER IN THE 

MINISTRY OF  RAILWAYS  (SHRI 

MOHD  SHAFI  QURESKI):  (a)

and (b). Information la being col

lected and will be laid on the Table 

of the Sabha.

(c)  The loss suffered by Railways 
is Rs. 60 crores approximately.

Fixed Quota of Berths for V.I.Ps.  in 

Second and First Class Compartments

291  SHRI M KATHAMUTHU: Will 

the  Mmistei  of  RAILWAYS  be 

pleased to state:

(a> whether  Government  have 

fixed any  q̂ota of beiths for  the 

officials, M P Ruilv’ay Board Mem

ber s and  Mmkteis in 1st and  2nd 

Class m all the impoitant trains run

ning  from New  Delhi to  Madras, 

Bombay,  Calcutta,  Bangalore  and 

Cochin,

(b) if  so, how many berths  are 

allotted for each of the above cate

gories in 1st class and second  class; 

and

(c) how many berths are available 

for  reservation by common  people 

from Railway  stations and Railway 

booking offices in second class alee* 

pers and first class in all these trains?

THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS  (SHRI 

MOHD SHAFI QURESHI): (a) Yes. 

Certain quotas in first and secotid 

class b: important trains have been 

set apart for Members of Parliament, 

Ministers of the Central/State Gov

ernments, high officials etc. who have 

to undertake journey on short notice 

on urgent oflfctal work,
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(b) «nd (c). A statement giving the information is attached.

Statement

Fixed quota of berths for V.I.Ps. in second and first class compart
ments

High Official Requi-  Parliament House  Genera Public
Mtions Quota Booking Office

First
Class

II Class 
Berths

First
Class

II Class 
Berths

First
Class

II Cia&s 
Be ths

Aladus «> 21 2 17 57 242

U)  Delhi k̂ n\ Delhi
Bantfah're A > 1 et  67

fm  l>Hh N't’ Ddiu
Cadi in 14 S 6  îc

(i\  D?l'ii X«’u Delhi
1} iiiha\ 12  3- z t  6S-

(\  D̂'hi Nt\\ I")<.lh*
Caluitu 17 Z1 to 45 119 933

Noti : The above hguio do not include accommoiation set apart for Defence personnel
m various Uains.
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District Headquarters at Gouda

294, SHRI B. R. SHUKLA' Will the 
Minister of RAILWAYS be pleased to 
state: _  f .4

(a) whether there was no stnke by 
the Railway workers at Gonda Rail
way station in May, 1974;

(b) whether  the workers of  that 
region showed an admirable devotion 
to their duties, and

(c) whether it is the feeling among 
the workers there that instead of le- 
wardmg a few selected individuals 
Gonda should be lewardcd by being 
made a District headquarter again*

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD.  SHAFI  QURES(HI) (a) 

Gonda was affected by the strike.

(b) A good  number  of workers 
stuck to their duties

(c) Individuals  have  been or are 
being rewarded.  After divisionalisa
tion of the Railway, question of re
forming a district of Gonda does not 
arise.

Inferior Quality of Pood Supplied in 
North Eastern and Ka,stern  Railways

286. *SHRI B. R. SHUKLA:  Will
the  Minister  of  RAILWAYS  be 
pleased to state:

(a) whether there is general com
pliant end dissatisfaction over the in
ferior  quality of  food supplied  in 
North Eastern and Eastern Railway;

(b) whether  departmental  cater
ing will  be introduced  in all  the 
Railways; and

(c) stqpa taken to ensure supply of 
reasonably good quality of food?

tbx deputy minister m the
MINISTRY OF RAILWAYS  (SHRI

MOHD.  SHAFI  QURESHI):  (a)
No.

(b) Departmental catering has al
ready been introduced at important 
stations on all the Zonal Railways.

(c) The following steps are being 
taken by the Railways to  maintain 
and  improve  the  standard  of 
catering: —

(i) Introduction of low priced pack
ed meals to cater to the require
ment of bulk of passenger.

(u) Gradual replacement of cater
ing through conventional method 
in dining tax*, bv picking up ‘pre
cooked’ food at nominaltd stations 
on }ong, disl.iric, irajns lo over
come the rooking :md cleanliness 
pioblrms in dining cais

(in) Prope-  naming  of  catering 
vtnfT to enable them to develop 
professional compete, te  ,n  the 
field of cdtcung

(iv) Adoption of  n.oiem culinary 
tuhniques ard apphnncc> in the 
utenng establishments  at  im
portant stations.

(v) Limitation on  the  maximum 
holdings of a contractor so that 
while the contract is viable,  he 
bestows personal attention on his 
establishment.

(vi) Intensifying supervision of all 
units by frequent inspections.

Loyal Railway Workers killed during 
recent Railway Strike

296. SHRI  SUKHDEO  PRASAD 
VSIRMA:  Will the Minister of RAIL
WAYS be pleased to state:

the total number of loyal rail
way workers killed during the period 
of recent Railway strike; and

(b)  the number of persons if any, 
arrested, in that connection and • the 
action taken against them?

THE DEPUTY MINISTER IN TEE 
MINISTRY OF  RAILWAYS  (SHRI 
MKXKD.  SHAFI  QURESHI):  (a)
One.

(fc) Nil.
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Aflcidcnt at  an Unmanned  Railway 
Crossing  between Samar Gopalpur
, and Rohtak Railway Stations

297. SHRI  SUKHDEO  PRASAD
VERMA:  Will the Minister of RAIL
WAYS be pleased to state:

(a) whether a truck crashed into a 
rail engine passing  through an un
manned  railway  crossing  between 
Samar Gopalpur and Rohtak railway 
stations on June 3, 1974; and

(b> if so. the number of persons 
killed and injured as a result thereof; 
and the steps taken or proposed to be 
taken to prevent such happenings in 
future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD.  SHAFI  QURESIHI):  (a)
Yes, the accident occurred at a man
ned level crossing gate.

(b) As a result of this accident, 3 
occupants of the truck lost their lives 
and one received minor injuries

To prevent the recurrence of such 
accidents, gate signals are being ins
talled on either side of this level 
crossing gate.

Expert  Committee  to  Re-Examine
Financial Structure of Railway*

298. SHRI  NARENDRA  SINGH: 
Will the  Minister  of RAILWAYS 
be pleased to state:

(a) whether a proposal for setting 
up  an Expert  Committee  to  re
examine  financial structure of  the 
Railways in various development pro
grammes is under the consideration of 
Government;

(b) if so, the broad outlines thereof; 
and

(c) the time by which the Commit
tee is expected to be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHOi 
MOW,  SHAFI  QURB3HI): 00
No.

(b) Does not arise.

(c) Does not arise.

Enquiry into Re-Sale of Tickets at 
Ghaziabad,  Murad najar and Modi- 

nagar (Northern Railway)

299.  SHRI B. SINGH CHOWHAN: 
Will  the  Minister of RAILWAYS 
be pleased to refer to the reply given 
to Unstarred Question No. 7817 on the 
23rd April, 1974 regarding re-sale of 
tickets at Ghaziabad, Muradnagar and 
Modinagar (Northern Railway)  and 
state:

(a) whether the proceedings of the 
enquiry have been finalised; and

(b) if so, with what result?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD  SHAFI  QURESHI):  (a)
and (b). The enquiry report has since 
been received and is under examina

tion.

Entry of RFF Personnel into Parcel
Clerks Residences at Kaika Station

300.  SHRI MAHA DEEPAK SINGH 
SHAKY A:  Will  the  Minister  of
RAILWAYS be pleased to refer to the 
reply given to Unstarred Question No. 
8839 on the 30th April, 1974 regarding 
entry of R.P.F. Personnel into Parcel 
Clerks  residences at Kalka  station 

and state:

(a) whether  the R-P F* pertonnel 
charged with such  serious offences, 
have been placed  under suspension; 

and
(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN TEE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD.  SHAFI  QURESHI):  <*>
The RP F. Personnel involved in this 
case have since been ordered to be* 
placed under suspension.

(b) Does not arise.
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Oil Exploration in Bihar

301.  SHRI SATYENDRA NARAYAN 
SINHA:  Will  the  Minister  of
PETROLEUM AND CHEMICALS be 
pleased to state:

(a) whether any effort has  been 
made to explore for oil bearing forma
tions in Bihar, and

(b) if so, the results thereof’

THE MINISTER OP STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI  SHAHNAWA2 
KHAN)  (a) Yes Sir

(b) On the basis of the results of 
geophysical and  geological  surveys 
two wells one cach at Raxaul  and 
Rauta were drilled Both  of  them 
"were found to be dry and abandoned

Amenities for  Passengers of Newly 
Converted II Class

302  SHRI SATYENDRA NARAYAN 
SINHA  Will the Minister of RAIL
WAYS be pleased to state

(a) whether  Class  III has  been 
abolished in the Railways from 1st 
Apul, 1974;

(b) if so the cost of conversion of 
Class III mto Class II zone-wise, and

(c) whether this cl mpc* repiesents 
a me e change of nomenclature or it 
is soing to improve amenities to the 
formt* Class III passengus?

THE DFPUTY MINISTER IN THE 
MINISTRY OF  KAILWAYS (SHRI 
MOHD SHAFI QURESHI) (u) From 
1-4-3974, the previous  second  class 
has been abolished and thr old third 
class renamed as second class

(b)  The conversion of the previous 
second class coaches into third class 
coacheg did not involve any expendi
ture except by way of repainting the 
seat numbers and class name on the 
coaches, which was not smgnflcant.

(c)  This change represents merely 
a change of nomenclature without any 
change in the standard of amenities 
provided m the previous third class 
which is now applicable to the new 
second class

Bine Colouring of Kerosene Oil

303 SHRI  VISHWANATH  PRA
TAP SINGH  Will the Minister of 
PETROLEUM  AND  CHEMICALS 

be pleased to state

(a) whether Government have de
cided to add blue coloui to keiosene 
oil to pi event its adulteration  with 
Petrol, and

(b) if so, when will this decision be 
implemented’

THF MINISTER OF STATE I\T THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI  SHAHNAWAZ 
KHAN)  (a) and (b)  The pioposal 
to add a blue d\c to keiôem oil has 
been under tonsideiation of the Gov
ernment  Possibilities of di\ eloping 
indigenous dye are also  bunst ex
plored  Import of d>e for this pur
pose will add to the burden cn our 
foieign exchange jeso irccs and has to 
be avoided  Implementation of  this 
decision will therefo.e have to await 
development of mdigenous dve suit
able foi the purpose  Some manufac - 
turers ha*c made ofFois already and 
these no being tudied

Drilling Operations by Sagar Samrat

304 SHRI  VSHWANATH  PRA
TAP SINGII  Will the Minister of 
PETROLEUM AND CHEMICALS
be pleased to state

(a) whether  ‘Sagar  Samrat’ will 
be stuck at the first well on Bombay 
High till the cunent monsoons  are 

over;

(b) the reasons why It could no* *• 
shifted to a second location; and  *
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'(e) the aet~back in off-shore drilling 
programme on account of this?

THE MINISTER OF STATS IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI  SHAHNAWAZ 
KHAN):  (a) to (c) Sugar Samrat is 
presently in the Bombay harbour and 
is awaiting lair weather to move to 
the next drilling location in the Bom
bay High structure.  Unless there is 
a reasonable lull period during the 
current monsoons, S&gar Samrat can
not jack-up at the next location till 
September  Such  contingencies, on 
account of unfavourable weather con
ditions, are not  unusual in offshoie 
drilling operations

Consignments  booked  underweight 
from Delhi to How rah by Parcel Staff, 

Delhi Station

303  SHRI MAHADEEPAK SINGH 
SHAKY A  Will  the  Minister  of 
RAILWAYS be pleaded to refer to the 
xeply given to Unstaired Question No 
G117 on the 5)th April, lr74, regarding 
investigation into consignments booked 
undu-weight fiom Delhi to Howrah 
by Paicel Staff, Delhi station and state

(a> whether the piote m ascertain 
the extent of the leakage of Railway 
ie\enue during thp yeuis 1070-71 has 
sin«*e Vcn ordexed and

(b) if not, the icairns foj the delay*1

THE DEPUTY MINISTER In THE 
MINISTRY OF  RAILWAYS (SHRI 
MOHD SHAFI QURFSHI)  (a) Yes

(b) Does not arise.

Purchase ef DtrHUnr Riga

306  SAKDAR SWARAN  SINGH 
SOKHl;  Will  the  Minister  of 
PETROLEUM AND CHEMICALS 
be pleased to state:

(a) whether  Government  haw
placed orders for supply of eleven ofl 
drilling rigs with certain firms from 
three  different  countries, vIsl*
Rumania, Soviet Union and the United
States of America;

(b) if so, the reasons of placing tihe 
orders with three different firms and 
not with one firm or one country and 
the salient features of these orders; 
and

(c) how much money in foreign ex
change the  country would have  to 
spend’

THt MINISTER OF STATE IN THE 
MINISTRY Or PETROLEUM  AND
CHEMICALS (SHRI  SHAHNAWAZ 
KHAN)  (a>  Yes, Sir.

(b) Depending on the  availability 
and suitability and taking into account 
the ne< d to conserve free foreign ex
change oi dei s were  placed as fol
lows —

(i)  3 No* BU 80 Rigs from Rus
sia capable of  drilling upto 2,800 
metres

(it) 4 No'- of 4 000 metres capacity 
and 2 No> of 5 000 metier tapacity 
R f. fiom Rum i ua, aiid

f’tO ? \os of diesel < lee me rigs of 
r» 000 me ties capacity from USA

(c) Rs ,1,279 19 lakns

Contracts for Offshore Oil  Explora
tion

307 SHRI RAMKANWAR,
SHRI HARI KISHORE
SINGH

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state-

(a)  whether Government had con
sulted some othei  foreign countrtes 
besides the USA before awarding 
contract for offshore  exploiftttoft III 
Bengal and Kutch basins:
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(b) if so, the names of the countries 
so consulted and the main points ot 
terms and conditions offered by thorn; 
and

(c) how far these teems are  dis
advantageous in comparison  to  the 
USA who have been finally awarded 
the work? j 2 Tj

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  SHAH 
NAWAZ KHAN): (a) to (c). A large 
number  of  companies  including 
several from Canada, France, Japan, 
the United Kingdom, and the U.S.A. 
were invited to submit their bids for 
the offshore areas.  The bids were 
evaluated for technical and financial 
competence, willingness to undertake 
expenditious exploration and to give 
an effective work commitment, agree
ment to sell the contractor's share of
oil produced to the ONGC, etc.  The 
contracts for the Bengal and Kutch 
basin̂ have been  awarded to two 
parties who agreed to the best terms. 
Certain parties from several countries 
did not accept the minimum terms and 
were, therefore, excluded from the 
negotiations.

Recommendations  of  the  Working 
Group on the Coat Structure of Balk 

Drugs

308. SHRI  RAMKANWAR:  Will
the Minister of PETROLEUM AND 
CHEMICALS 
be pleased to state:

(a) whether  Government have 
examined the  recommendations  of 
the working group on the cost struc
ture of 24 bulk drugs; and

(b) if so, the broad outlines of the 
recommendations made and the deci
sions taken by Government thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMISALS (SHRi SHAHNAWAZ 
KHAN): (a) and (b). A statement

containing Government’s decision on 
the recommendations of the Working 
Group set  tip the chairmanship  of 
Chairman. Bureau of Industrial Costs 
& Prices, on the two specific terms of 
referene viz., (i) prices of 23  bulk 
drugs and gelatine capsules; and (ii) 
Conversion Norms for Process loss. 
Packaging charge etc, was laid on the 
Table of the Lok Sabha on 19th April,. 
1974. The recommendations made by 
the Group under the residuary term 
of reference are under consideration 
of Government.

Procurement of Wagons  during 1974

309. SHRi RAM KANWAR:  Will
the  Minister  of  RAILWAYS  be 
pleased to state:

(a) the  number of wagons  pro
posed to be procured by the Railways 
during 1974;

(b) whether a supplementary order 
for supply of 5000 wagons has  re
cently been placed by the Railway 
Board;

(c) whether the supply against the 
orders placed earlier has been exe
cuted fully, if not, the number of 
wagons  received and whether  the 
manufacturers have not agreed to 
entertain the supplementary order for 
5000 wagons; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) (a) During 
the period from 1.1.1974 to 80.6.1974 
a total number of 5701.6 wagons  in 
terms of four wheelers have been 
received from the Railway Workshops 
as well as Wagon Builders. It i* ex
pected to receive further 5700 wagons 
from 1.7.1974 to 31.12.1974.

(b)  Offers  for  placing  supple
mentary orders for about 5,000 wagons 
in terms of four wheelers were made 
to the  Wagon  Builders, at 19f8*T4 
contract prices.
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(c) and (d).  Supply Against the 
cw*ftrt0t# ptttceg earlier on the Wagon 

has* not been executed fully. 
During 1973-74, 10279 wagons in terms 
4>f four wheelers have been supplied. 
On  1-4-3974  the  Wagon  Building
Industry had outstanding quantity of 
35068.8  waogns  m terms  of  four
wheelers  against  1969-70,  1970-71,
1971-72, 1972-73 and 1978-74  wagon 
building  contracts.  The  delivery
periods against these contracts extend 
upto 30-6-1976

Out of the offers for supplementary 
orders of about 5000 wagons m terms 
of four wheelers, 4479 wagons have 
not been accepted by Wagon Builders 
The reason indicated by the Wagon 
Builders for  non-acceptance of  the 
offers is that 1973-74 contract pirces 
have  become  unworkable due  to 
steep increases m wages, cost of steel, 
bought  out components  and over
heads

Explosion In a Fertilizer Plant near 
Madras

310 SARDAR  SWARAN  SINGH 
SOKH1: Will the Minister of PETRO
LEUM AND CHEMICALS 
be pleased to state:

(a) whether  an,  explosion  took 
place in the fertiliser plant near Mad
ras on 23rd June, 1974 killing more 
than ten persons; and

(b) it ao, reasons ot the explosion 
and the action taken by Government 
against the plant officials responsible 
tor the accident?

THE MINISTER OF STATS? IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS {SHRI  SHAHNAWAZ 
KHAN) (a) Yes, Sir; the accident re
sulted in the death tit 0 persons by 
scalding end wgpfâatton.

(b> The afeideat wascauaed by the 
rupture- ot tbe cat*cixt> semileen *>1*- 
tion pitwrtfow mt m bend the
hot 

31098

the adjoining control room after 'shat
tering the safety glass pane. A Com
mittee appointed by the MFL mange- 
ment to mvestigate into the accident 
has attributed it to erosidn-corrosion 
of the pipeline at the point of rupture. 
The investigations  did not indicate 
any negligence.  Several measures to 
prevent such accidents have been re
commended and are being implemen
ted.
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wftt —

fa*m % *rsr>r frfTfiw)r̂ 

f*rr«pnT ft% irt

(i)  r̂sn %f%~
t«ttt *rffcrf*m % *r«rfr ^̂

(ii) *tpot tstt f̂ranff % 100

*retor

(iii) *r**r fa*rm % wstpt *2

«tot «ftgrc tnpt 

^WSt flwt ̂IPII

913* <ft wtarc mm *nw *

>wt t\*  «nf «r?n% *Ar trar 

fa:

W  w **faT  *> SRfoft

Vf̂fTT im 5TT5̂ 'TT ’SRflr T̂̂fV 

«R*TT TOlt rTOT ’TT̂5f   ̂*>£
yf *F? *T *t n£ tfr ,

(«) 5srf?r fT, n't *m wrvrx *r 
'̂t trraV *rfitft  ̂ ŵMt 
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Report of Inquiry into  Malpractices 
Committed in by-election ia Gaighata 

in Wes* Bengal

314 SHRI SAMAR GUHA: Will the 
Minister of LAW, JUSTICE  AND 
COMPANY AFFAIRS be pleased  to 
state:

(a) whether the Election Commis
sion has submitted the report of its 
inquiry into the allegations  of mal> 
practices during the bye-election held 
in the Gaighata constituency in West 
Bengal;

(1 i if so, the saliemt features of the 
findings of the report;

(c) whether any  recommendation 
has been made by the Commission in 
this regard;

(d) if so,  whether  Government 
propose to take any action to ensure 
free and fair elections in the light of 
the findings or  recommendations of 
the Commission; and

(e) if so, salient features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS  (SHRI NITI- 
RAJ SINGH CHAUDHURY): (a) The 
Election  Commission  directed  the 
Chief Electoral Officer of the  State 
Government of West Bengal to con
duct an inquiry into the matter end 
the Chief Electoral Officer has sub
mitted his report.

(b) Groups of youngmen, soma of 
them armed with weapons, threatened 
the polling parti** either in the small 
hours of the morning preceding the 
poll or at different times of the day 
<* poll *n<? v M  *e poU by tam
pering with the  biHot pipm w& 
ballot  boxes at the eleven polling

stations  in the Gaighata  Assembly 
constituency.  The Presiding Officers 
were frightened and they yielded to 
threats.  At some places, villagers of 
the locality created further disturb
ance. Thus, the polling arrangements 
at the eleven affected polling stations 
on 24th February, 1974 were disrupted.

(c)  to (e). in order that such hap
penings may not occur in future, the 
Election Commission has issued nece
ssary instructions to the Chief Elec
toral Officer and the State Government 
to depute adequate police force for 
the safety of polling material, polling 
personnel,  voters,  etc.  The  Chief 
Electoral Officer has also been directed 
to carefully instiuct the Presiding Offi
cers about the reasons underlying the 
various rules governing elections so 
that they may fully understand  the 
electoral procedure  and take neces
sary action at the appropriate time.

Normal running of Trains

315. SHRI SAMAR GUHA;
SHRI DHAMANKAR:

Will the Minister of  RAILWAYS 
be pleased to state:

(a) whether running of  passenger 
and goods train after the last Railway 
strike has reached normally ang all 
the cancelled trains restored; and

(b) if so, when such a stage was 
reached?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
MOHD. SHAFl QURESHI):  (a) and
(b). By 1-7-74, all Zonal Railways have 
been able to achieve running of pas- 
sanger carrying trains slightly higher 
than the pre-strike level.  These re
storations were done in phases and 
Include some trains cancelled prior to 
the strike.  However, a few of those 
train services cancelled due to  the 
strike are yet to be restored.  The 
restoration of these services will be 
reviewed as the situation 
further.
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With the in og# earn ve improvement 
in tlie pcjitiun the running of goods 
services is being normalised.

Development of different Force# and 
expenditure Incurred during Strike

316 SHRI SAMAR GUHA:  Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether the Railway authorities 
in different parts of the country en
gaged Central and State Armed police, 
auxiliary forces and B.SF.  besides 
Railway police during the last Rail* 
way strike;

(b) if so, break-up of number of 
extra police and armed  police and 
other forces uaed by Eastern, North
east Frontier Railway, South Eastern 
Railway, Central, Northern ana other 
Railways, zone-wise and the exoen- 
diture incurred by the Railways tor 
this purpose during the said period;

(c) whether non official volunteers 
were also engaged by different Rail
way authorities and if so, the zone- 
wise number of such volunteers and 
the purpose for ’wtfiich tneir services 
were asked for; and

(d) expenditure incurred for mak
ing payment for meals, tiffins convey
ance and other allowances  to such 
volunteers ana the account  out  of 
which such expenditure was incurred?

THE DEPUTJT MINISTER IN THE 
MINISTRY OT RAILWAYS  (SHRI 
MOHD. SHAFI QURESHIr (a) to (d>. 
The information is being collected 
and the same will be laid on the Table 
of the Sabha,

"Kamas* Jftaflty and Geaeral Industrie* 
Ltd"

917. SHBI Pk P, JADBJA:  Will ihe 
Minister of fcAW  JUSTICE AND 
COMPANY AXTASBS 
be pleased to tttfr.

(a) whether  a  company  named 
“Hamara Radio and General  Indus
tries Ltd”  had been registered  in
Delhi;

(b) if so, where its head office is 

situated;

(c) whether the said Company has 
gone into liquidation; and

<d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS. (SHRI BEDA- 
BRATA BARUA):  (a) Yea Sir. M/s.
Hamara Radio and General Industries 
Limited was registered in the State of 
Delhi on 8th December, 1946

(b) Its registered office was situated 
at 12, Alipur Road, Civil Lines, Delhi 
at the time of registration but with 
effect from 10,8 1956 has been changed 
to 4312, Ram Kutir, 3, Darya Gan}, 
Delhi

(c) and (d).  Yes Sir  The reason 
for bringing the company into credi
tors Voluntary winding up as stated 
by the company in the  explanatory 
statement is as under:

“The company has been working 
at a loss as no trading activities are 
going on.  The creditors can not be 
paid as such winding up by creditors 
is necessary”.

Publication of Railway Time Table*

318. SHRI S. C. SAM ANT A:  Will
the  Minister  of  RAILWAYS  be 
pleased to state:

(a)  how many timet in a year litxtfp 
scale changes in the running of pas
senger, express and mail trains «re 
made;

<b) whether  the  Aafongr 
Tables pttblidwJ by  the Wif

w.prtmte ptbtyjwN.fcMV turn
jpt
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<«»)  reasons for W&lch Railway 
Tiine Tables are now publlAed once 
a y«tt instead of twice a year; and

(d)  wham do Railways  propose to 
revert to biennial (two times a ye®*) 
publications of the  Railway  Time 
Tablet?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFi QURESHI): (a) Once 
a year when the new time table  is 
bi ought into force.

(b)  However,  a few  mid-teim 
changes in the  schedules of  trains 
necessitated by operational and traffic 
pubJic through press notifications and 
notices on the station Notice Boards.

(c) Mainly  on considerations  of 
effecting economy.

(d> There is no proposal at present 
to revert to the practice of issuing 
timP tables twice a year

Machinery dealing  with  Cases  of 
Railwayman affected by recent strike

310 SHRI S. C. SAMANTA;
Will the Minister  of RAILWAYS 
be pleased to state:

(a) the number of officers and other 
ranks, including lower categories of 
employees of the Railways, who are 
under suspension, notices of dismis
sal. discharge or kept off from servi
ces under any other way:

(b) whether such ot them as tender 
apology or  make  adequate  amend 
are likely to be tpken back to service;

(c) by what time  majority of 
case* are likely to be aettled one way 
or the other finally; mat!

(d) What Is tft* Mttotoery dealing 
with eases of  Railwayman  affected 
by the last Railway strike?

mt IN THE

AYS  (SHRI
Sb*nS»

The number ot employees who are 
still  under suspension  because  of 
Court/Police cases or lor departmental 
proceedings againat them Is as under:*

(i) Officers Class I and II—Nil.

(ii) Railway  servants Class  1X1
and IV.—2376.

(b) to (d):  In all  departmental
proceedings against the railway em
ployees they have the right of appeal 
under the Discipline & Appeal Rules. 
In cases of employees who are under 
suspension because of the Court|Police 
cases against them, action will be 
taken on finalisation of those cases on 
merits of each case.

Loss doe to deliberate acts of violence 
and sabotage by Striking Railwaymen 

in May, 1974

320 SHRI S. C SAMANTA:  Will
the  Minister  of  RAILWAYS  be 
pleased to state:

(a) the total loss  and damage  to 
the Railway property,  rolling stock 
and of any other  kind  caused  by 
striking Railmen by deliberate *acts 
of violence and sabotage in May, 1974; 
and

(b) in  how many cases, culprits 
were apprehended and what action is 
being taken against those  still at 
large?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
MOHD.  SHAFI  QUR&SHI):  (a)
Ra, 66 lakhs approximately.

(b)  Arrests have been made in 40 
cases.  Police  investigation in  the 
remaining cases is in progress  and 
efforts are being made to apprehend 
the accused still at large.

Sfalp taken to  Improve  Industrial 
ralaaflMMK to avoid flnatirflal dttteultlce

321. SHRI  DHAMANKAK:  Will
the  Minister  of  RAILWAYS  be 
ideated to state:
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(a) whether Railway* face a stag* 
gering deficit of another Rs. 200 crores 
in addition to tho budget short-Xall oi 
Re. 55 crores;

(b) if so, what specific  steps are 
being taken to overcome tfae finan
cial difficulties by improving produc
tivity and  elimination  of  wasteful 
practices and to ensure optimum utili
sation of the existing stock; and

(c) what steps are being taken to 
mprove the industrial  relation and 
ffect organisational changes to restore 
tarmonius labour/employer relations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
jyiOHD.  SHAFI  QURESHI):  <a)
Additional deficit at the end of 1974-75 
cannot be assessed with any degree 
of certitude at this stage. It is, how
ever,  apprehended  that deficit  of 
Rti. 52.79 crores projected in the budget 
will go up mainly due to—
(i) Increase in dearness allowance;

(ii) concessions given to railway, 
men; and

(iii) loss of earnings on account of 
railwaymen’s strike.

(b) Vigorous measures are being 
being taken to control expenditure 
under such heads as use of stores and 
materials,  contingencies,  travelling 
allowance,  daily  allowance,  petrol 
consumption  compensation for goods 
lost or damaged, etc.  Studies  have 
been undertaken to improve the utili
sation of rolling stock by  reducing 
time on repairs and detention at ter
minals and yards.  A system of ex
chequer control has been introduced 
to regulate cash expenditure within 
the budgetary provision.

(c) By and large industrial relations 
on Railways have been generally cor
dial but for the unfortunate misguided 
action of a section of Railway emplo
yees in restoring to an Illegal strike 
recently.

The Permanent Negotiating Machin
ery and the Joint Consultative  Ma

chinery are adequate forums for re
solving grievances  across the table. 
In addition there exists a fairly strong 
Departmental Welfare Organisation to 
look after the labour and their prob
lems.

Cut in Supply of Fnmaee Oil to 
Industries

322. DR. H. P. SHARMA:
Will the Minister of PETROLEUM 

AND CHEMICALS 
be pleased to state:

(a) whether Government have fur
ther cut furnace oil supplies for in
dustries;

(b) if so, how far the supplies of 
this item to the industries have been 
cut tiiis year from time to time;

(c) what steps have been taken to 
ensure that core-industries  do  not 
suffer for want of this commodity, and

(d)  how far the  industries  are 
starving for want of this item by way 
of idle capacity and the loss in pro
duction likely to be caused thereby 
this year?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS  (SHRI  SHAH- 
NAWAZ KHAN) :  (a) to (c). With
effect from January 1974 supplies of 
furnance oil are being made after the 
imposition of 10 per cent  efficiency 
sayings cut on all consumers.  While 
this cut continues, an additional 10 
per cent cut has been imposed, from 
May, 1974, on  all  industries  other 
than 33 industries which are  consi
dered more crucial to economy.

(d) 10 per cent cut aplicable to all 
consumers is by  way of  efficiency 
savings and the feasibility of 10 per 
cent economy without impairing pro
duction has generally been accepted 
by the industry. As regards industrial 
units which are 100 per cent export 
oriented and which do no* use any 
imported raw material, the 10 pet 9W* 
cut is also being waived H flail' effi
ciency studies fey expert 
like  Nitfamftl  Productivity CMvtt
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fcave established that a particular unit 
concerned is observing maximum fuel 
efficiency practices. Additionally, a 
Public Notice has been issued by Chief 
Controlled of Imports St expert* on 
24,6,1974 which enables exporting units 
to include fumance oil in the list of 
their REP Entitlements against exports 
so that this additional availability of 
fumance oil can be used to supple
ment their requirements.

In view of above measures, no cases 
of industries starving for want of fur*, 
nance oil by way of additional capacity 
«r incurring loss in production have 
been reported

Fire in petro-chemical factory at 
Yatva near Ahmedabad

323. DR. H P SHARMA:
Will the Minister ot  PETROLEUM 

AND CHEMICALS 
be pleased to state:

(a) whether a petro-chemical fac
tory at Vatva near Ahmedabad which 
processed crude oil to  manufacture 
solvent oil, was reduced to ashes in 
a big fire;

(b) if so, the cause of the Ore; and

(c) the extent of loss sustained and 
the loss of imported  capital goods 
involved?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS (SHRI 
SHAH NAWAZ KHAN):  (a) to (c).
The information is being collected and 
will be laid on the table of the House.

Power transformer* miaring from 
Railway Wage*

334. SHRI VASANT SAME:
Will the Minister of  RAILWAYS 

Toe pleased to state:

(a)  whether a raUway wagon which 
had left Bhopal to the  middle of 
April, 1974 carrying  «oma 220 KV. 
power Transformer* worth over R*. 7

lakhs for  Orissa  State  Electricity 
Board has yet to reach its destination; 
and

Ob) if so, the action taken by Gov
ernment  in the  matter and results 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI):  (a)  A
wagon loaded with a Power Trans
former which left Bhopal on 20-4-74 
for Talcher in Orissa has ben delivered 
to the  consignee at destination  on 
29-6-74 under clear receipt.

(b) Does not arise.

Incentives to Indian Drug Manufac
turer* to Avert Drug Famine

325.  SHRI BHALJIBHAI PARMAR: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state 
the steps Government propose to take 
to save the country from Drug Famine, 
particularly the incentives proposed to 
be given to Indian manufacturers of 
drugs and pharmaceuticals vis-a-vis 
steps to reduce the hold of  foreign 

firms?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI  SHAHNAWAZ 
KHAN): A statement is laid on the 

Table of the House.

Statement

There is no  drug famine in  the 
country. Reports of occasional short
ages of certain Proprietary drugs, in 
some parts of the country, for which 
similar preparations of other manufac
turers are also available, are received 
in the Ministry, from State Drug Con
trollers, from time to time. On rece
ipt of such reports the manufacturing 
units are contacted and advised  to 
ensure supplies of drugs to areas from 
which report* of shortages are rece
ived and to ensure their continuity of
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Besides these measures Government 
have also taken following measures:*

(i) Ministry of  Petroleum  and 
Chemicals  have  constituted  a 
Committee under the Chairmanship 
of Shri Jaishukhlal  Hathi  which 
inter alia is engaged in examining 
measures for promoting the rapid 
growth of the drug industry and 
particularly of the Indian and Small 
Scale Industries Sector.

(ii) Ministry of Petroleum  and 
Chemicals have also constituted a 
high level group for inter-ministrial 
Co-ordination in the field of drugs 
and pharmaceuticals to resolve any 
problems experienced by the phar
maceutical industry including pric
ing of products, production, import, 
availability of raw  materials etc. 
with a view to augment production 
of drugs in the countTy

(iii) More and more  items  are 
being canalised lor import through 
S.T.C. to  ensure that drugs  are 
made available in sufficient quantity 
and at reasonable prices

(iv) In case of bulk drugs inter
mediates which are imported  by 
STC,  arrangements  have  been 
made/are being madef or import of 
adequate quantities.

In order t© encourage the Indian 
sector of the Industry and to reduce 
the hold of foreign firms, the propo
sals of foreign companies for expan
sion are regulated as follows:—

(i) The Indian sector of industry 
is given preference in approval of 
manufacturing schemes and more*

* over  within  certain  permissible 
limits Indian units having invest
ment upto Rs. 5 crores are not re
quired to obtain an industrial licence 
under the Industries (Dev. & Reg.) 
Act, 1951.

(ii)  Manufacture  of  increasing 
number  of  'bulk  drugs  through 
public sector undertakings;

(iii) Industrial licences are usually 
not issued to foreign firms for pro

ducing  formulations  unless  linked 
with the production of bulk drugs;

(iv) They are asked to take up. 
production of bulk drugs from more 
basic stages and to make available 
a suitable  portion  of their  bulk 
drugs production to non associated 
formulators  in  the country as a 
condition for being permitted ex
pansion m capacity or for taking up> 
new activity.

(v) Appropriate export obligations 
are imposed as a condition for per
mitting expansion  m capacity  or 
taking up new activity.
(vi) Small scale drug units with an 
annual turnover not exceeding Rs. 
50 lakhs have been exempted from 
the operation of certain provisions of 
paragraphs 9, 10 and 13 of the Drugs 
(Price Control) Order, 1970, regard
ing prior approval of Government 
for fixing/revising the prices of drug 
formulations

Imposition of condition for sale of 
Drugs on Manufacturers

326. SHRI BHALJIRHAI PARMAR:
Will the Minister of PETROLEUM 
AND CHEMICALS 
be pleased to state:

(a) whether the condition of Rs. 2 
crore sales with bulk drug manufac
turing was imposed under  pressure 
from O.P.P.I., to check Hie  Indian 
firms in organised sector from reach
ing the 5th Five Year Plan targets ii* 
drugs manufacturing; and

(b) if not, the grounds for imposi
tion of this condition and its effect on 
the Indian sector of industry?

THE MINISTER OP STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI  SHAHNAWAZ
KHAN):  (a) No iSir.

(b)  No such condition exists in the 
Industrial Licensing Policy.  Accord
ing to the Industrial Licensing Policy 
announced in Feb., 1873 the  drug? 
and Pharmaceutical Industry bat bettk
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included in the list ol Industries for 
which foreign majority companies and 
companies belonging to large houses 
are also eligible for participation.

For self-reliance in the field drugs 
and pharmaceuticals,  it is essential 
that the production of bulk drugs is 
increased.  Indian companies having 
large annual sales turnover exceed
ing Rs. 2 crores are also expected to 
contribute their efforts towards this 
end.

Withdrawal of Chain Pulling Deviee 
from Trains

327.  SHRI  SHYAM  SUNDER 
MOHAPATRA: Will the Minister of 
HA1LWAYS be pleased to state:

(a)  whether Government are consi
dering to disconnect the alarm chain 
system in Mail/Express trains to check 
delays in trains reaching their destina
tions; and

(b> on whidh Railway chain pulling 
is maximum?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD.  SHAFI  QURE9HI):  (a)
The Zonal Railways have already been 
authorised to blank off alarm chain 
appartaus on such Mail and Express 
trams which are frequently affected 
by unjustified alarm chain pulling.
(b)  The incidence of alarm chain 

pulling during 1973-74 was highest 
on the North Eastern Railway.

Appointment of la Indian agent  of 
American Companies entrusted with 

Offshore Oij exploration

328.  SHRI  SHYAM  SUNDER 
MOHAPATRA:  Will the Minister of
PETROLEUM  AND  CHEMICALS 
be pleated to stat*  whether  any 
Indian agent ha* been appointed by 
the American cmmpanies  entrusted 
with offshore drilling operation, if so, 
on what commission and terms?

THE MINISTER OF STATE IN THE- 
MINISTRY OF PETROLEUM ANI> 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN);  We have no information on 
this subject.

Discovery of Oil while installing a 
Hand-pontp in Delhi

329. SHRI M. M. JOSEPH:  Will
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state:

(a) whether a *ew labourers while 
digging earth in West Patel Nasar to 
instal a hand-pump for a dairy owner 
found oil flowing a few feet under 
the earth'.3 surface;

(b) whether a sample of  the oil 
was collected by Oil and Natural Gas 
Commission officials and an  expert 
was called from the O&NGC head
quarters in Dehradun to examine it; 

and

<c) if so, the results of investiga
tion conducted by the O & N.G.C.?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM AND 
CHEMICALS (SHR|  SHAHNAWAZ 
KHAN): (a) ONGC received infor
mation about occurence of oil traces 
in a tubewell in the area.

(b) Samples  were collected  and 
analysed in the Institute of Petroleum 
Exploration of ONGC at Dehra Dun.

(c) The tests  confirmed that  the 
sample was not crude oil.

Corrosion of over head  installations 
and fittings due to Atmospheric Pollu
tion between Kalyan and Titwala 

Stations

330.  SHBI N. K. P. SALVE; WilT 
the Minister of RAILWAYS be pleased 
to state:

(a)  whether the Central  Railway 
Administration is  incurring  heavy 
losses as a result of corrosion of over 
head installations and fittings due to
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atmospheric pollution  by  chemical 
factories which have come up between 
Kalyan and Titwala stations; and

(b)  if so, the remedial  measures 
taken by the Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP RAILWAYS  SHRI 
MOHD.  SHAFI  QURESHI):  (a)
The corrosion of Railways' 110 KV 
transmission lines caused by atmos
pheric pollution is resulting in incre- 
.sed maintenance cost and some inter* 
ruptions to power supply.

(b)  Diversion of the  transmission 
iixtes, away from the vicinity of such 
factories is under consideration.

Empty wagons moving from Bombay 
Area to Igatpuri

331. SHRI N. K. P. SALVE:  Will
the Minister of RAILWAYS be pleased 
lo state:

(a) whether a large  number of 
empty wagons are moving daily from 
Bombay area to Igatpun;

(b) whether Government have con
sidered any proposal  to  allot these 
empty wagons for loading and unload* 
mg between these two  stations at 
concessional rate; and

(b)  if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI) (a) Yes. 
Some empty wagons are moved in the 
normal course after meeting the de
mands of the Bombay area for load
ing of coal in the Pench, Chanda and 
Umrer collieries and for loading other 
essential commodities like foodgrains, 
sugar, cement, cotton, lime stone and 
perishables like oranges,  fruits, etc. 
over Bhusavai, Nagpur &  Jabalpur 
Divisions.

(b) No.

<c) Does not art*#

Annual requirement of Creosote by 
Indian Railways

332.  SHRI N. K. P. SALVE: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) the total annual requirement of 
Cresote by Indian Railways and the 
approximate value thereof;

(b) the quantity procurred through 
indigenous sources and through im

ports; and

(c) the total amount of foreign ex
change involved?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (SHRI 
MOHD.  SHAFI  QURESHI):  (a)
The current annual requirements are 
estimated at around 5800 tonnes worth 
about Rs. 49.3 lakhs.

(b) The requirements are normally 
mot  through  indigenous  sources. 
Howover, m 1972 an emergent import 
of 4400 tonnes was ordered to over
come the then prevailing shortage.

(c) 4145 tonnes of the material in
volving Rs 38.2 lakhs approximately 
in foreign exchange has been received 
so far.  No  further  supplies  are 
expected.

Fall production of Locomotives by 
D.L.W , Varanasi

333 SHRI N. K. P. SALVE:  Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether the Diesel Locomotive 
Works, Varanasi has not yet attained 
full production of  Locomotives al
though a decade had elapsed since 
commencement of production; and

(b) if sp, the shortfall to production 
and the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  <SHRI 
MOHD SHAFI QUfiESHI): («) Y«s, 
Sir. It  is a fact that the  Diesel
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Locomotive Works at Varanasi has 
yet to achieve the rated production 
capacity. Starting in 1964  with the 
assembly ol Broad Gauge locomotives 
received in knocked-down condition, 
subsequently  the  production  was 
diversified to include the manufacture 
Of  Metro  Gauge locomotives  also 
(1968). Along with  gradually  im
proving production, progressive indi- 
genization has been introduced.

(b)  A statement showing the tar
gets of production initially envisaged, 
the revised figures and actual achieve
ments is placed in the Table of the 
House,  f Placed in Library. See No 
LT-8014/74]

The reasons for Diesel Locomotive 
Works not achieving  the rated pro
duction capacity are given below:-—

(i) Non-receipt of adequate and 
timely supplies of  electrical 
traction equipment from M/s. 
BHEL (since improved);

(ii) tardy development  of indi
genous sources of supply for 
basic  inputs, e.g. castings/ 
forgings etc;

(iii) restricted  availability  of 
foreign  exchange  (tied  to 
specified  aid  programmes) 
for imported  supplies,  and 
belatod/scanty  receipts  of 
the latter;

(iv) sporadic incidence of labour 
indiscipline,  (particularly 
pronounced during  last two 
years);

(v) constraints on power supply 
and frequent load shedding, 
necessitating rescheduling of 
working  hours  and  dis
jointed  functioning  of the 
factory, which had to be put 
on to single shift working on 
occasion; and

<vi) diversion of vital supplies to 
the Railways to meet emer
gency requirements, and the 
heed to  manufacture (apart 
tttm  ‘repair  and  return')

components as “spares parts”, 
not  originally  envisaged in 
the  P roject  Report  for
establishment of the factory.
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SHRI  SHYAMNANDAN MISHRA 
(Begusarai); May I make one sub
mission? At your level  there must 
be a Committee to see what breaches 
are committed ol the Acts that we 
pass. Here is a  definite one which 
says that there must be a Hindi trans
lation of all these, and why is it that 
the Central  Government  have not 
taken upon itself the task of transla
ting them in Hindi? This is a cons
tant refrain in the House,

: aftfSrmr

fa? ^   wrsv rnr%  *r% f, 

fsr*r wr fgpff vmn wr *; 11

v<[ f̂rfar ¥:  |  v*f®rr7

W f sffr *i3rfflr ̂  «r>c tiif rfr 

w*m <rar sr<rr «T¥¥W «»t ̂rr *r srtfr ̂ 
fw vr fjp?> v̂fre ̂,4 t «r ft i f 

3TPRT ̂TfBK f  WTWfT W X*

p  I

SHRI JYOTIRMOY  BOSU  (Dia
mond Harbour):  Why cstxmot  yott
prevent the  Government from com
mitting lapses everyday  dellbereteXy
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in utter contempt for the Chair and 
this House? We are now watch-dogs 
ot the people here,
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SHRI VAYALAR RAVI (Chirayin- 
kil): Not only Gujarat but the whole 
of India is a lover of Hindi.

SHRI G. VISWANATHAN (Wandi- 
wash); Let Gujarat have a govern
ment, the problem will be solved.

MR.  SPEAKER:  He  says—Mr.
Mavalankar, I am sorry my throat is 
somewhat coarse to-day.

SHRI PILOO MODY fGodhra): On 
whom were you shouting at?

MR. SPEAKER.  Mr.  Mavalankar 
says that there is some arrangement 
and I will enquire if there is any 
arrangement in Gujarat

SHRI ATAL BIHARI VAJPAYEE: 
That is not the point.

SHRI PILOO MODY; That is irre
levant. The responsibility is that of 
the Central Government

MR. SPEAKER:  If there  is any
arrangement for Hindi translation in 
Gujarat, it should have been clearly 
told to them that they send the Hindi 
version also. Mr.  Mavalankar says 
that there Is arrangement.

SHRI SEZHIYAN (Kumbakonam): 
The States have  no machinery  to 
translate. It is for the Central Gov
ernment to do it.

MR. SPEAKER: I have given my 
ruling yesterday and I stick to it.
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Notxfxcatxns under  Customs  Act, 
Central Excise Rules, Gujarat 

Sales Tax Act, etc.

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI
MATI  SUSHILA ROHATGI):  Sir,
On behalf of Shri K. R Ganesh, I beg 
to lay on the Table:

(1) A copy of  Notification  No. 
GS.R. 307(E)  (Hindi  and 
English versions)  published 
in Gazette of India dated the 
9th July, 1974, under section 
159 of the Customs Act, 1962, 
together with an explanatory 
memorandum. [Placed  in 
Library.  See No. LT-7096/ 
74].

(2) A copy of Notification  No. 
GS.R.  275(E)  (Hindi  and 
English versions)  published 
in Gazette of India dated the 
20th June. 1974, issued under 
the  Central  Excise  Rules, 
1944, together with an expla
natory memorandum \ Placed 
in Library  See No. LT-7097/ 
743.

(3) (i) A copy  of  Notification
No. (GHN 261) GST  1074/ 
(S.  49)-(32)~TH  published
in  Gujarat  Government 
Gazette dated the 9th  May, 
1974 making certain amend
ments  to  Notification  No, 
(GHN  027)  GST  1070/ 
(S. 49)—TH dated the 29th 
April, 19170, under sub-section

(3) of  section  49  of the 
Gujarat Sales Tax Act, 1969, 
read with clause (c)  (iii) 
of the  Proclamation  dated 
the 9th February, 1974 issued 
by the President in relation to 
the State of Gujarat.

(ii) A  statement  (Hindi  and 
English versions)  explaining 
the reasons for not laying the 
Hindi version of the  above 
Notification.

(4) (i) A copy of the  Gujarat 
Sales Tax  (Third  Amend
ment) Rules, 1974, published 
in  Notification  No  (GHN 
266)  GSR-1074/113) TH  in 
Gujarat Government Gazette 
dated the 29th  May,  1974. 
under sub-section (5) of .sec
tion 86 of the Gujarat Sales 
Tax Act, 1969 read with clause
(c) (iii) of the Proclamation 
dated the 9th February, 1974 
issued  by the  President in 
relation to the State of Guja
rat.

(ii) A  statement  (Hindi  and 
English versions)  explaining 
the reasons for not laying the 
Hindi version  of the above 
Notification.

(5) (i) A copy of the  Bombay 
Sales of Motor Spirit Taxa
tion (Gujarat Third Amend
ment) Rules, 1974, published 
in Notification No.  (GHN— 
264)  MSA-1074/(22)-TH  in 
Gujarat Government Gazette 
dated  the  21st May,  1974, 
under sub-section (4) of sec
tion 36 of the Bombay Sales 
of Motor Spirit Taxation Act* 
1958, read with clause (c> 
(iii) of  the Proclamation 

dated the 9th February* 1974 
issued by the  President in 
relation to the State of Guja
rat,

(ii) A  statement  (Hindi  and 
English version*) «xpt*lnto$ 
reasons  lor not laying  the 
Hindi version of  the iffto**
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Notification. [Placed in Lib
rary.  See No. LT-7098/74.] 

Notifications vmxm Prmhwntial and 
Vice-Presidential  Elections  Act, 
Representation op the People Act, 

Delimitation Act, etc.
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[Placed in Library See No. LT-8001/ 
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74)
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[Placed in Library. See No. LT-8003/ 
74.]
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[«n sftfercnr  sfterd]
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Notifications under essential 

Commodities Act

THE MINISTER  OF STATE IN 
THE MINISTRY  OF  PETROLEUM 
AND  CHEMICALS  (SHRI SHAH- 
NAWAZ KHAN); I beg to lay on the 
Table a copy each of the following 
Notifications (Hindi and English ver
sions) under sub-section (6) of sec
tion 3 of the Essential Commodities 
Act, 1955-

(1) The Furnace Oil  (Fixation 
of Ceiling Prices and Distri
bution)  Amendment Order, 
1974, published in  Notifica
tion  No.  G.S.R.  242(E) in 
Gazette  of  India dated the 
18th May, 1074.

(2) The Liquefied Petroleum Gas 
(Restrict:on on Use) Order, 
1974, published in Notification 
No. G.S.R. 252(E) in Gazette 
of India dated the 1st June, 
1974.

(3) The High Speed Diesel OH 
and Light Diesel Oil (Res
triction on Use) Order, 1974, 
published in Notification No. 
G.S.R. 263(E) in Gazette of 
India, dated the 10th June, 
1974.

(Placed in Library.  Sea No. LT- 
8007174],
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Notifications under Companies Act 
THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LAW,  JUSTICE 
AND COMPANY AFFAIRS  (SHRI 
BEDABKATA BARUA): I beg to lay 
on the Table::—

(1) A copy each of the following 
Notifications under sub-section
(5) of  section 396 of the 
Companies Act, 1956:—

(i) G.S.R. 187(E) published in 
Gazette of India dated the 
26th April, 1974  contain
ing corrigendum to Notifica
tion  No.  G.S.R.  172(E) 
published  in  Gazette  of 
India dated the 5th April, 
1974.

-(n) The Heavy Electrical Com
panies Amalgamation Order 
1974 (Hindi version)  pub
lished in Notification  No. 
G.S.R  474 in  Gazette of 
India dated the 18th May, 
1974.

(2) A copy  of  Notification No. 
G S.R. 455 (Hindi and Eng
lish  versions)  published in 
Gazette of India  dated the 
11th May, 1974 making cer
tain alteratons n Schedule VI 
to the Companieu Act, 1956, 
under sub-section (3) of sec
tion 641 of the said Act.

I Placed in Library. See No. LT- 
8008/74.]

(3) A copy of the Report (Hmdi 
version) of the  Monopolies 
and Restrictive  Trade Prac
tices Commission under sec
tion 23(6) of the Monopolies 
and Restrictive  Trade Prac
tices Act 1969, In the matter 
of  merger of Bengal and 
Assam  Investors*  Limited, 
Calcutta  and  J.K.  Agents 
(Private) Limited, with M.P. 
Industries  limited,  Bhopal 
and the Order dated 5th 
November, 1071 cf the Central 
Government  thereon,  u»der 
section 63 of the wrfd Act.

fPlaced in Library. See No. LT- 
8009 j 74.]

Report on progress mads m intake
op S.C. & S.T. AGAINST VACANCIES 
RESERVED FOR THEM IN RECRUITMENT 

ETC. ON THE RAILWAYS

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): I beg to 
lay on the Table a copy of the Report 
(Hindi and English versions) on the 
progress made in the intake of Sche
duled Sasteo and  Scheduled  Tribes 
against vacancies reserved for them 
in rcruitment  and promotion cate
gory on the Railways for the half 
year ending 30th September, 1973. 
[Placed in Library.  See No. LT- 
8010/74.1

1212 hrs.

AMENDMENT TO DIRECTIONS BY 
THE SPEAKER

SECRETARY-GENERAL: I beg to 
lay on the Table a copy of Direction 
9A issued by the Speaker under the 
Rules of Procedure and Conduct of 
Business m Lok Sabha,

ASSENT TO BILLS

SECRETARY-GENERAL: Sir, I lay 
on the Table following four Bills 
passed by the Houses of Parliament 
during the last session and assented 
to since a report was last made to 
the House on the 3rd May, 1974:—

1. The Appropriation (No. 2) Bill,

1974.
2. The Finance Bill* 1974.

3. The Additional Duties of Excise
(Goods  of Special  Import
ance) Amendment Bill* 1974.

4. The Union  Duties of Excise
(Distribution)  Amendment 

Bill, 1974.
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2.  Sir,  I also lay on  the Table 

copies, duly authenticated by  the 
Secretary-General of Rajya Sabha, of 
the following three Bills passed by 
the House of Parliament and assented 
to since a report was last made to 
the House on the 3rd May, 1074:

1. The  Constitution  (Thirty- 
)\  Second  Amendment)  Bill 
—«  1974.

„  ,2. The Constitution
Amendment) Bill, 1974.

3. The Estate Duty (Distribution) 
Amendment Bill, 1974.

1115 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Reported non-supply of staple fibre

YARN AND RAYON FILAMENT YARN TO

SMALL-SCALE WEAVING INDUSTRY

MR. SPEAKER; Mr. Lakkappa, the 
first speaker on Calling  Attention is 
given  five  to seven minutes.  All 
others  will be  given four to five 
minutes.  Please  do  not lose your 
time in long introductions.  Pleasie 

be brief.

SHRI K LAKKAPPA  (Tumkur): 
Sir. I call the attention of the Minis
ter of Commerce  to the wollowing 
matter of urgent public importance 
and I request that he may make a 
statement thereon:

The reported non-supply of 
staple fibre yam and rayon fila
ment yarn to small scale weav
ing industry by the spmners*

THE MINISTER  OF COMMERCE 
(PROF.  D.  P.  CHATTOPADHY- 
AYA); Mr. Speaker,  Sir, Govern
ment have been receiving represen
tations  over the  past few months 
about the inadequate availability of 
viscose staple fibre yam and rayon 
filament yarn*  ctuaing  considerable 
hardship to the weavers. The position 
In respect of these two types of fibres 

Ia as follows:—

The total production  of  viscose 
staple fibre spun>yarn is 00 million 
kgs. which is for short of our total 
demand. The problem was accentuat
ed because of prolonged strike in the 
Gwalior Rayon pulp production unit 
when their production in 1973 fell 
from estimated 78.000 to 58,000 tonnes, 
while the only other unit supplying 
staple fibre to the  shipping  mills, 
namely, South India Viscose Limited,, 
had only a limited production capacity 
of about 4,000 tonnes. With a view to- 
ensure adequate supply of fibre to the1 
winning units and to avoid the possi
bility  individual mills or group of 
mills to  substantial control over 

total supplies, Go''e™ment decided to 
impose statutory control* over the dis
tribution of viscose staple  ttg,the> 
spinning units from 6th  DeĉflPWV 
1972 The distribution  pattern  haJ, 
however, been challenged in a series 
of writ petitions filed in various High 
Courts. A rational distribution system 
cannot be implemented  during  the 
pendency of these writ petitions, t

In respect of staple fibre spun-yarn 
the position is being reviewed m the 
light of the complaints received from 
a number of States like Punjab, Har
yana, Uttar Pradesh, Gujarat, Bihar 
and West Bengal, and we are working 
out a system of pricing and distribu
tion which is consistent with the eco
nomic *} of production and as well as 
the needs of the weavers

In respect of rayon filament yarn, 
the total producton in 1973 was around
37,000 tonnes which again was consi
derably short of the total demand. The 
production fell last year due to the 
closure of two factories- In the past*, 
the distribution of  rayon  filament 
yarn was  governed  by  voluntary 
agreement between the spinner* and 
weavers’ Assosiations, which worked 
satisfactorily, from  August i960 till 
the  middle of last year. Since the 
middle of last y**r. compl«tot» 
received by t« that the milU

supplying tteeyattk to 
accordance with the volyafcwy

staple fibre yam etc. to 164
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ment. We were also  informed  that 
backlogs of rayon filament yarn supply 
had accumulated. As a result of initia. 
tives taken by  us, a dialogue was 
Initiated between the spinners and the 
weavers for  the clearance of  the 
backlog, and it 15 expected that this 
backlog would be cleared by 30th of 
August, this year. In respect of cur
rent  production  unfortunately,  in 
spite of several rounds of discussions 
between the spinners and  weavers, 
no voluntary agreement has been rea
ched so far, and their talks have finally 
broken down on the 11th of July this 
year. My Ministry is now  currently 
considering alternative proposals for 
making available the rayon filament 
yam to the  weavers at  reasonable 
prices, and towards  this and fresh 
cost analysis has been made by us to 
update the prices indicated in the Re
port of the Tariff Commission. We are 
also considering  the most  efficient 
svstcm of distribution, so-that uninter
rupted supply of filament yarn could 
be made available to the weavers at 
prices determined by us I am persu
aded that the matter calls for urgent 
attention; and it is in this spirit of 
tirgrney that my Ministry is currently 
considering  the future  course  of 
a<tk>n

SHRI K. LAKKAPPA. Mr. Speaker, 
Sir, once again I would like to bring 
it to your notice and also the House 
that this is a battle between the capi
talist society of 8 gigantic monopoly 
houses a*m the weaker sections of 
the country which  consisted of 8 
lakhs of weavers. Ifces* people have 
been battling against these monopoly 
houses who are controlling the life
line of the weaker sections of the 
society.  Government  should  take 
immediate action to see that the live
lihood of these 8 lakhs weavers is 
pmtected from  these  eight  giant 
monopoly houses who |baPP€n *0 con“ 
troi the lifeline of these eight lakhs 
weavers who ar« spread all over the 
country.  Of the eight lakhs hand- 
loom and  powerloom  weaver# of 
various  States  inducing Punjab* 
Madras and Karnataka* l.T$©00 hsadr

loom weavers and 50,000 power loom- 
weavers are in Karnataka. The spin
ners are holding the nation to ran* 
som by preventing the weaker sec
tion of the society, the socalied wea
vers, from earning their  livelihood. 
We were apprehending the fear all 
along for a considerable length of 
time that these handloom  weavers 
and powerioom  weavers' livelihood 
would be affected by the socalied con
trol of these monopoly houses.  Ac
tually there was a battle going on 
between the spinners and the socali
ed poor weavers. In 1963, the Cen
tral Government promised to come 
to the help of the poor weavers it 
as a result of the Control and distri
bution of yarn Order,  the spinners 
did not behave.  Since 1963, the so- 
called spinners and  the  monopoly 
houses have  behaved  towards the 
weaker sections of the people and 
have controlled the entire economy 
of the country in such a way as to 
cause anxietv to the weaker sections 
in  this  countrv  This  has  been 
brought to the notice of the Govern
ment times out of number. The pro
fits accumulated by the rayon spin
ners over a period of three years show 
that eight rayon spinners realised in 
a period of three years Rs 60 crores 
more than what they could  realise 
according to the Tariff Commission’s 
report.  Is this not an example of 
Government’s own aid to inflation by 
their inaction?  Is it not an aid to 
inflation if Rs 60 crores more could 
be accumulated as profits  by eight 
spinners and still no action is taken 
against them for such accumulation 
of profits at the cost of the  weaker 
sections of the people in this country?

I would like to point out that the 
profiteering bv the spinners has ex
ceeded all limits and all canons of 
law in this country and has violated 
every rule and regulation and the 
recommendations of the Tariff Com

mission.

So 111 u  the  Textile  Connate- 
sioner*s office is concerned, I wouJo 
like to say a word, t know that my 
bon, friend Shri Chattopadhyaya
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his colleague Shri George are func
tioning very well m the Ministry but 
they should know how they  should 
control the situation and they should 
find out how the  Textile Cormrms- 
sicmer’s office us functioning.  I do 
not know under whose pay-roll the 
Textile  Commissioner’s  office  is 
working, because the way it is func
tioning i«- a big hoak and they have 
deliberately delayed the implementa
tion of many of the agreements en
tered into by the hon Minister  I 
know that the hon Minister is v ery 
eager to take steps, to ease the situ
ation as early a$ possible, but unfor
tunately the Textile  Commissioner’s 
office at Bombay is not yielding

When pi ofiteei ing by the spmners 
exceeded all limits, the Central Gov
ernment decided in 1968 to  impose 
control aftei obtaining  the recom
mendations of the Tariff Commission 
Pending that, Government themselves 
tiad arranged an agreement attoid- 
ung to which the spmners had been 
getting from the actual users a price 
well above the rate that was ulti
mately recommended by  the Tariff 
Commission  I would like to  point 
out that the latest agreement which 
expired on the 31st December,  1973 
had provided 20 per cent of the total 
production to exporters, 52 5 per cent 
for actual users (weavers) and the 
rest for free sale in the open market 
by the spinneis. This was the agree
ment between the spmners and the 
weavers.

As regards the rates realised by 
the spinners from the free sale, I do 
not find any logic  They have been 
selling it m the blackmarket  and 
making a verv favulous  amount of 
money without any reason or rhyme 
and they have not been controlled by 
any legislation.

The agreements entered into have 
been  onlv  interim  arrangements 
greatly benefiting the spinners, while 
the Central Government  have been 
telling Parliament repeatedly that the 
Tariff Commission’s report had not

23, 1974  staple fibre yam etc. to 168 
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been made up to date an<|  was 
being updated.

I would like to give another illus
trious example of how the spinners 
hav©  been  behaving towards  the 
weavers  Though the weavers had 
started negotiating in October, 1973 
for an extension of the agreement on 
very reasonable and Oust terms, till 
loday, the spmneis have  been bla
tantly avoiding the settlement of the 
terms  They have not even agreed 
tc the settlement of the  issues put 
foiward by the wcavers  On no occa
sion have the weaveis1 views  been 
lespected or th**ir opmion has pre
vailed, so far as the Textile Commis
sioner s office is  concerned  Every 
time it is onlv the spmners’ vvews 
which have been prevailing, and the 
negotiations as well as  xepiesenta- 
tions by the weavers have failed and 
everv time the poor weavers repre
sented to the Ministry they have not 
been given any hearing

Tn regard to the  economics that 
has been referreJ to m the slat<snent 
made by the ihon Minister, I would 
like to pomt out one thing  Under 
the voluntary agieements  between 
the spmners and the weavets, a part 
of the production was always avail
able for free s«jle  Under the  last 
agreement, it w'as 30 per cent  Of the 
remaining 70 per cent, 20 per cent 
was being given to exporters of fab
rics at an agreed price and 50 per 
cent was being given to other actual 
users at a higher price  This is the 
economics of the partial agreement m 
regard to rayon varn

As regards rayon yarn, I would like 
to point out that the profits that the 
rayon spinners have made are very 
huge even according to ftiefr  own 
statement  As against 15 per cent on 
capital employed, as recommended by 
the Tariff Commission, the spinners 
have been making as much as 38 par 
cent as shown bv the figures based on 
their own balance-sheets which show 
profits as percentage of capital em
ployed  In <he light of this, how 3* 
it logical for the bon. Minister to say 
that because of ibis production has



been deteriorating?  Who is fixing up 

the actual production?  liiese facto

ries ore running not under the con

trol but with the connivance of the 

Textile  Commissioner.  They  will 

never disclose what is the actual pro

duction.  As far as the spinner are 

concerned, no agency has been creat

ed to assess the correct position as 

to how much they are producing and 

how much they are  selling in the 

black market.  Is there any indepen

dent agency sot up by the Ministry 

to find this out?  This is a most im

portant thing bearing on the Tariff 

Commission’s report.

MB SPEAKER  It is  not  my 

hobby to ung the bell  It is for your 

attention. Please s:t down.

STIR I K LAKKAPPA:  I  would

like to complete this part  These 8 

spinners have b«*f n operating without 

any regulation of price.  In regard to 

m ion, four spinners entered into an 

agreement with weavers only regard

ing the price.  Toe distribution was 

in their own hand* which gives them 

scope to exploit the small  weavers. 

JK’s delivered only about l|3rd of the 

yarn.  According to the  agreement 

between the spinners and weavers, 30 

per cent was left to them  for free 

sale M the same time, they have 

withheld what is due to the weavers 

and *>ld that also in the black mar

ket For the last seven months, they 

are deliberately avoiding coming to 

an agreement so that the accumulat

ed production could conveniently be 

®°1« in the black market. They have 

made a ***** amount  profit.

X69 Reported non-suppl SRAVANA 1,

Has any inquiry been made into 
this?  Is the  Textile  Commission

organisation behaving properly? They 

are wholly m league with the spin

ners.  So I would like to ask whe

ther the Minister would take steps to 

see  that  smooth  distribution  is 

arranged, a distribution controlled by 

Government and working according 

to a statutory system in order to see 

that there is full implementation of 

the Tariff Commission report.  Also 

is there a time-bound programme ac

cording to which Government are go

ing to streamline the machinery and 

see tiiat these poor weavers  who 

have been suffering for a long time 

are meted out justice?  I also ask 

whether an  inquiry  will be made 

against the  activities of the 8 big 
spinners  who  have  swindled this 
country and hold it to ranscm. I de
mand such an inquiry,  <

PROF D P. CHATTOPADHYAYA: 

The hon Member has made a lengthy 

comment  I would take  orly the 

mf>m points  from his  speech and 

make my submission briefly on each 

of  them. I  admit  that because ;of 

shortage, th * spinners in some cases 

made considerable profit, but that is 

mainly because of the conditions of 

shortage.  The hon. number enquir

ed what steps have been taken.  As 

I have already submitted, the Spin

ners’ Association and the  Weavers’ 

Association agreed to come to a sort 

of voluntary agreement.  The volun

tary agreement worked for a  long 

time. But when we found that it has 

not been working and they want to 

do something else, we are taking the 

matter at our level. So if there haa 

been something wrong in the imple-

1696 (SAKA) of staple fibre yam 170
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mentation ol the voluntary  agree

ment, it is because they could not 

agree.  But we are looking into the 

matter, as I said, on a very urgent 

basis.

Reference has been made to  the

* Textile Commissioner’s role in a very 

critical manner.  I do not think the 

Textile Commissioner or  his office 

have done anything  wrong1 in this 

matter.  They have tried to work as 

a go-between between the Spinners’ 

Association and the Weavers’ Asso

ciation and help both to come to a 

sort of satisfactory agreement.  I am 

quite convinced  that  the spinners’ 

associations have not  played  their 

role rightly.  It  should  also  be 

brought to your kind notice that wea

vers4 associations do not consist only 

of poor weavers; there are very rich 

weavers.  When we make some ar

rangement, we should be sure of the 

fact that the arrangement  benefits 

the really poor  weavers  and  not 

those who style themselves as wea

vers but not poor.  Taking all these 

things into account, we will come to 

a decision  very soon.  The Tariff 

Commission’s recommendation will be 

the foundation of our decision, but 

that has to be made  uptodate be

cause with passage of time, some of 

the recommendations  have become 

outdated *nd cannot provide a sound 

and economic footing for working out 

a suitable formula.

SHRI K. LAKKASPPA:  I demand

ed tihat production should be taken 

over and distributed by a government 

agency.

PROF. D. P. CHATTOPADHYAYA: 

This is engaging our active conside

ration. We cannot say anything right 

now because the  decision has  not 

been taken. About distribution, there 

are several views.  Some are asking 

for distribution  through  weavers' 

associations  But some weavers’ asso

ciations are not working satisfacto

rily.  Some small weavers and some 

State Governments have been com

plaining that the weavers’ associations 

are not representative. The views of 

the really weak weavers  and  the 

State Governments in the matter of 

distribution have to be  taken into 

account.
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PROF. D. P. CHATTOPADHYAYA: 
Sir, I have stated that high prices ia 
not entirely due to the  shortage of 
production.  Shortage of production 
is very much there, but it is (partly 
also, perhaps I may say substantially, 
because of the spinners’ refusal to 
play their due role.

SHBI SATPAL KAPUR:  What is
the duty of the Government?

PROF. D. P. CHATTOPADHYAYA: 
Since the spinners did not play their 
role, therefore, we have evolved an 
arrangement on the  basis of  the 
Tariff Commission’s recommendation.

On the question of distribution, as 
I have already referred to, there are 
two views. The constructive sugges
tions made by the hon. Member will 
be taken into account while we take 
the final decision. But it should also 
be borne in mind that  some of the 
looms for which the demands have 
been put forward, very strongly and 
loundly, are not genuine.  When we 
make our arangements for distribution 
to tjhe weavers, we should see that the 
authorised looms rightfully get pre
ferential treatment.  If we treat both 
bogus and genuine weavers alike, it 
would be unfair to the genuine wea
vers.  So, the question of distribution 
is not so very simple.  I take note 
of the difficulties rightly pointed out 
by the hon. Member. When we take 
the final decision, we would see that 
the best possible arangement within 
the constraints is evolved.
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PROF D P CHATTOPADHYAYA 
Sir, certain things have already been 
done  If I am asked what I am doing 
to do, I would say that I will try 
to set things righ*.  But, as  said, 
there are certain difficulties. The Tex
tile Commissioner’s role has been cri
tically referred to. As you will kind
ly appreciate, these handloom looms 
have to be registered with the Tex
tile Commissioner. So, in the matter 
of allotment, Jhe cannot be kept out
side. He is very much in the picture. 
You will be  perhaps, surprised to 
know that out of tlhe total number 
ot looms in the country, that is, out 
of 1,50,000 looms, about 50,000 looms 
are bogus, one lakh and five or six 
thousand are genuine.  The demand 
when it is placed before me for ful
filment is a demand for one lakh and 
fifty five thousand whereas only one 
Jkkh are registered.  It is a very di
fficult situation. If X hav* tq meet the

entire demand, then the  production 
that is available is not only inadequate 
but is hopelessly inadequate.  Besi
des, you will find that some of the 
raw materials necessary for the pro
duction of  synthetic yarn are  not 
available in the country; for example, 
for the production of nylon yarn, we 
have to import caprolactum and ca- 
prolactum is as precious as gold; gold 
can be bought but caprolactum can
not be. Similarly, viscos filament and 
rayon filament  are  not  available. 
There are certain constraints which 
are not man-made.  These are  the 
difficulties and I say these difficulties 
not to minimise our responsibility or 
the responsibility of the Textile Com
missioner.  I can repeat what I have 
already said that we are Ifrying to evo
lve arrangements where the weavers 
need not depend  entirely on the 
whims and caprices of the spinners. 
Spinners are  not a very holy tribe; 
there are some good spinners, but 
some of them are not.  Because of 
the mixed group and because of some 
questionable practices they have in
dulged *n persistently, we have decid
ed to take certain steps. These steps 
have now been finalised. Some other 
Ministry hag to be consulted.  It is 
being censulted and, as I said, a deci
sion will be taken soon an<j the deci
sion will benefit really the poor wea
vers and not the weavers w»ho are 
very rich and some of whom have 
bogus looms under their control.

SHRI  RAGHUNANDAN  LAL 
BHATIA (Amritsar): I am very much 
surprised over the  statement which 
the Minister has made today.  The 
art silk industry essentially consists 
of small scale unit. He has said that 
some of the units are big units I do 
not agree with him at all,  50 per 
cent of the units consist of units which 
have only five to six looms and  25 
per cent of them  consist of unit* 
which have between 10 and 15 looms. 
Therefore, 75 per cent are small scale 
units.  This is essential]” a problem 
of small seal* units and that is how 
we have brought it to his notice. As 
against this, there are eight spinners
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[Shri Raghunandan Lai Bhatia] 
under monopoly houses who are con
trolling all the raw  materials.  They 
axe nor giving the raw materials to 
the small scale units: ihey do  not 
intend to give, they do not want to 
give, and Governn*«it is feeling un
able to supply the yai*n to small scale 
units in fcpite of the fact that Govern
ment is supplying  t*-em the raw 
material. It is the Government which 
is giving them more licences fo? the 
machinery, and I fai* to understand 
why the Minister finds (himself help
less in helping the small scale people, 
4n getting yam fiorn big units.
The small scale units are located in 

Punjab; there are 12,000 in my town, 
Amritsar, and there are about 3,000 
units in Ludhiana.  Similarly small 
scale units are in U.P., Karnataka, 
Maharashtra,  Gujarat  and Tamil 
Nadu. All over India the people have 
formed Committees and  they  have 
been representing to the  Minister 
their problems.  I agree that  the 
Minister has been very kind; he has 
been listening to their demands and 
trying to intervene.  But what is the 
result?  All these units are closing 
and the Minister finds himself helpless 
'to help the small people. This is an 
artificial  scarcity  created by the 
spinners.  The same situation,  was 
created in the year 1968 and then 
■Government referred the matter to 
the Tariff Commission.  The Tariff 
Commission took two years and after 
that it took the Government three 
years to place the report  on the 
Table. 1 fail to understand  what 
'the Government had been doing all 
these three years.  The Tariff Com
mission̂ report was placed on the 
-Table oiT the House last year.  It is 
now more than a year.  Yet there is 
no result and what Is being done. I 
tfail to understand. The mill spinners 
are charging fantastic prices because 
the small industry is unable' to turn 
•anywhere-else  and  <b*y  ****«  to 
depend  on  the  spinners.  Hence, 
their Inability to get the raw material 
at a reasonable price:.  Meanwhile, 
an interim arrangement  was  made 

the  Government  between  the

spinners and the weavers to get the 
raw  material  and  that was doAe 
by the Textile Commissioner  who 
arranged a meeting.  But, what we 
find is that whenever an agreement 
was made, after a few months the 
spinners backed out.  In the Tariff 
Commission’s report the rate sug
gested was Rs. 9.10.  It was fixed at 
Rs. 10 later on by the Textile Com
missioner.  Later, it went up. Again, 
there was a hue and cry and at the 
intervention of the Minister, an agree
ment was arrived at and the price 
fixed was Rs 11.72  But the weavers 
are not getting the raw material at 
that rate.  They make an agreement 
and they back out.

In the year 1973 again an agree
ment was made with the help of the 
Textile Commissioner  and the  rate 
fixed was Rs. 14.22. While the Tariff 
Commission  suggested Rs  9.10, the 
Textile Commissioner  suggested Rs. 
14.22, but even then at this rate the 
weavers  are  not getting  the  raw 
material as the spinners again backed 
out.
In these circumstances, what can 

the poor weavers do?  On the 31st 
December there was no  agreement 
and in the last 7 months repeated 
requests were made to the Minister 
and deputations met him seeking his 
intervention but so far. nothing has 
been done and the weavers are suf
fering all the time.

Sir, this is the fate of the art silk 
yarn.  Similarly,  with  regard  to 
staple fibre, a similar situation arose 
and the matter was referred to the 
Tariff Commission in 1968 and their 
report  came  in  1972.  The Tariff 
Commission took 4 years to give  a 
report on the staple fibre industry. 
Same was the situation in 1973 and 
no action was taken and  the small 
scale units in Punjab, Gujarat, Karna
taka, Tamil Nadu and Uttar Pradesh 
are suffering for  want of the raw 
material

I ask the hon. Minister as to what 
is the difficulty and ask him when he 
Is giving the materiel to the spinttpfft, 
vthy should he not fix up the margin
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lor the manufacture of the yam and 
take up. the whole production from 
them. We do not mind if it is due to 
the general  raw material shortage 
prevailing  all over the  world  but 
whatever  is  produced  should  be 
placed at the disposal of the  small 
scale people.

I, therefore, ask the Minister that 
he should take over the total produc
tion from the spinners after fixing a 
margin for* thorn.  In that case, it 
will be helpful to us also  'because 
they will produce more as their mar
gins are fixed.  But, in the present 
set up they are producing less so that 
they may have more profits with less 
production.  I ask him as to what is 
the difficulty that stands in the way. 
Why should he not fix a margin for 
the manufacturers and take up  all 
their production and supply it to the 
small scale units?

PROF. D. P. CHATTOPADHYAYA: 
Most of the points referred to by the 
hon. Member have been answered by 
me in reply to the questions raised 
by the other hon. Members. I think 
I have already said that most of his 
points are acceptable to me. But, as 
you know, I had submitted that there 
is a raw material shortage but even 
within this shortage, what is being 
produced, we will see, is distributed 
rationally and equitably and the poor 
weavers are benefited by the arrange
ment that we are going to evolve.

He said, ‘Why not you intervene?’ 
We have intervened and it is at our 
intervention  that the spinners  and 
weavers came  together  ard told us 
that they would come to a settlement. 
Now they Say they cannot come to a 
settlement. I am intervening  in  a 
different manner.  It is not that we 
did not do  anything or that we did 
not  intervene.  We did.  But  they 
could  not  come  to  a  settlement. 
Spinners asked lor higher prices, very 
hijh price.  Weavers  insisted  on 
lower price.  Both the demands,  as 
our study revealed, was inconsistent 
with the cost of  actual production. 
We are eorn̂ng to conclusion which is 
mainly ka«ed on Tariff Commission's

findings made up to date.  All  the 
points and suggestions made by the 
hon. Member will be taken care of 
when final decisions taken.

SHRI DHAMANKAR (Bihwandi): 
Sir, the Art Silk industry is facing a 
great crisis and I think Government 
is partially responsible. Government’s 
delaying tactics in laying the Tariff 
Commission’s report  on the Table of 
the House and implementing it has 
caused  all  this  trouble.  Textile 
Commissioner is taking advantage of 
the Tariff  Commission report  and 
adopting delaying tactics.  The  hon. 
Minister said  that there is nothing 
wrong at the Textile Commissioner's 
end. May I humbly point out to him 
that everything is wrong at the Tex
tile Commissioner's end?

AJ] the  socialistic policies of the 
Government are being implemented 
at the Textile Commissioner’s end in 
the most unsocialistic and reactionary 
way.  Every wcightage is given  to 
the spinners and the big sniil mag
nates.  What happened to the cotton 
yam control policy? It has failed. It 
failed because the Textile Commis
sioner's office adopted such an attitude 
of allotting wrong  counts to places 
where they were not used at all. That 
created the black-market. This volun
tary agreement is not a real voluntary 
agreement.  It is voluntary for spin
ners only.  Spinners will honour  it 
when it suits them. When market is 
down they will dump all their stocks 
and give to the associations and co
operative societies etc; and they will 
say, look, if you don't lift the stocks 
we will not be in a position to give 
you the allotment, the quota  will 
lapse. When prices go high up, they 
will hold up the  stocks and  they 
will not deliver the goods  This is 
what happens. This is what is going 
on since the  voluntary  agreement 
came into existence. It never worked 
satisfactorily.  It works satisfactorily 
only in the interest of the spinners. 
1 do not know why the Textile Com* 
missioner  is adopting a soft and 
benevolent attitude towards the big 
magnates and spinners. The weavers
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are suffering.  I entirely agree with 
the Minister  that all are not small 
units.  There are medium  and big 
units.  There are  three categories, 
small, medium, and big units which 
can be called  composite who have 
their  own  processing  plants  and 
accommodation for exports.  It  so 
happens that big units are dominating 
over small units and those who suffer 
are the email weavers I come from a 
constituency where there are not less 
than 20,000 looms working on art silk 
and synthetic yarn. When the question 
of small weavers’ interest comes the 
Textile Commissioner is having sym
pathy with the big associations and 
big units.  If you adopt 100 per cent 
statutory price control and distribu
tion control, then, you have to safe
guard the interest of the small wea
vers and actual weavers. We have to 
eliminate  absentee  landlords.  We 
have eliminated them in respect  of 
lands by legislation  But in the weav
ing industry this absentee landlordism 
continues. There are units who own 
the looms, hire them out, but retain 
the quota and reap the harvest  of 
profits by selling the quota.  If you 
enforce the 100 per cent control what 
will happen to the actual users? They 
will not be in a position to get yarn 
from the open market, as it is con
trolled hundred per cent.  If 100 per 
cent price control is imposed on rayon 
yam then the price control  should 
also be enforced  on rayon fabrics. 
Art silk fabric is not a luxury now 
Some years back it was a luxury. But 
now the  common  man  purchases 
cotton cloth  at Rs. 5 or more  per 
metre.

1S.06 fare.

So* at the same rate, he buys the 
art silk cloth.  So, in that case, the 
price control should also come  into 
play on art silk cloth, otherwise the 
common man will suffer.  I would 
like to know what he intends to do 
regarding the voluntary control agree* 
ment between the weavers and spin
ners. It he is continuing the agree
ment, la that ease, it should be made

incumbent upon the Textile Commis
sioner to see that the agreement is 
enforced at both ends~~spinnevs  as 
well as weavers ends.  It happens 
now that the Textile Commissioner 
tosses weavers from pole to pole and 
asks them to meet the spinners and 
come to some agreement. Then what 
is the Textile Commissioner doing? Is 
it not his job to see that the agree
ment comes  into force?  As  Shri 
Bhatia, my colleague, rightly pointed 
out if you are supplying raw materials 
to these spinners, it is for you to see 
that they give the production to the 
weavers and see that the same is not 
sold in black-market thereby creating 
a parallel black money economy on a 
very huge scale. At present if he 
sells the yam at Rs. 10 a kg. on bill 
onf' has to pay an advance of Rs. 15, 
cash unaccountable.  Then only  the 
Roods are dcliveied These practices
.should be curbed and banned. I would 
now likj  to ask the hon. Minister 
whether he would think of establish
ing a cooperative unit in the spinners’ 
section. No more units  should be 
allowed “to come  up in the private 
sector. If new units are allowed to 
come they should be either in the 
public  sector or in the cooperative 
sector.

Recently, in  Gujarat, a  polyester 
fibre unit has come up in the coopera
tive sector. Maharashtra and Gujarat 
have combined together and the unit 
is going to be set up very soon.  In 
the same way, I think, the Minister 
should also consider this point as to 
whether the weavers' consumer  co
operative societies can be given  a 
licence to put up a spinning plant so 
that the Government, from the experi
ence of the cooperatives can conveni
ently  enforce the price control  on 
private spinners.

These are some of the  points  on 
which I would like the bon. Minister 
to reply.

PROF. t>. P. CHATTOPADHYAYA: 
Sir, I would like to say first ot all 
that it is not correct to make « critical 
reference to the Tttstite Ce«Mnl«aioner

23, 1074 staple fibre yam etc. to 184
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because there are certain difficulties 
which any offier or any Minister can
not change overnight. The change is 
being brought about as I have already- 
stated.

I have already expressed that there 
was an unintended delay m submit
ting the Tariff Commission’s  Report 
and in placing the same before  the 
House.  1 must  say here that  the 
Tariff Commission was asked to make 
it  uplo-date.  Bccause three  years 
have elapsed already in submission of 
the report, the data on the basis of 
which the recommendations of  the 
Commission are made may be out of 
date. We have asked the Tariff Com
mission to do that quickly. They said 
ihut they cannot do it quickly. Sincc 
this is a scientific thing. th*»y said that 
this has to be done accurately  and 
precisely. Anyway we have done our 
best.  Several other factors have also 
to be borne in mind. For example, a 
part of the yarn has to be given to 
the exporter at a low  price, lower 
than the cost of pioduction even.  I 
should say here  that the synthetic 
jarn’s price in this country is lower 
than the price prevailing in the inter
rat lonal  market.  So,  our  goods 
.should be competetive enough so that 
we may earn the foreign exchange. 
Therefore, we have to sell a part of 
<ur production at a  very low rate, 
lower than the  cost of production 
tv on  The Tariff Commission price 
has been fixed on an identical basis 
on the entire production.  Because a 
Part of it has to be given at the ]o\y<&r 
price, lower than the cost of produc
tion, we have to see that a part of 
our total production is set apart and 
sold at the market price so that it can 
compensate the losses incurred on that 
score. I  can only  say this much. 
(Interruptions)

SHRt K. LAKKAPPA: But  they 
aie selling it in black market,

PROP. D. P, CHATTOPADHYAYA: 
You will kindly bear with me for a 
imnute that though I entirely agree 
jwh what you have said, still certain 
factors have got to be borne In mind.

As regards the part of the yam to be 
sold to the expoiter, we shall see that 
that part is taken care of by us. If the 
voluntary agreement has not worked 
as I have admitted,  the alternative 
arrangements that we are  making 
will be more satisfactory. But as you 
will kindly appreciate, there are some 
legal  questions because some  writ 
petitions are already before the High 
Court.  So, the way the distribution 
control and other sort of control  is 
enforced and m what way it is to be 
enforced has to be carefully formu
lated. so that 11 does not invite any 
objection from the law court. There
fore, we aie looking into the matter.

As regards distribution, as you have 
youisclf seen,  hon. Members them
selves are not unanimous whether it 
phould be distributed through  the 
association or through the State Gov
ernments, So, both views have to be 
taken into account before we  take 
a final decision, but the decision will 
be taken very eaily.

SHRI DHAMANKAR:  What about
the cooperative sector’*

PROF. D. P. CHATTOPADHYAYA: 
The cooperative sector will be given 
due preference.

SHRI DHAMANKAR: Is the Textile 
Commissioner’s office going to be  a 
silent spectator'*

PROF. D. P. CHATTOPADHYAYA: 
No. it is not a silent spectator, and it 
will not be a silent spectator.

13.006 hrs.

STATEMENT RE. AGREEMENT BET
WEEN INDIA  AND SRI LANKA 
ON BOUNDARY  IN  HISTORIC 
WATERS  BETWEEN THE  TWO 
COUNTRIES  AND  RELATED 
MATTERS.

MR. SPEAKER: Now, Shri Swaran 
Singh will make a statement...

SHRI MADHU LIMAYE (Banka): 
On a point of order. I had already 
given you notice.
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SHRI K.  MANOHARAN (Madras  this unholy agreement, the Sri Lanka
North): Each Member must be given  Prime Minister has emerged as victor
a proper opportunity to express his  and the Prime Minister of India as a
views.

SHRI SEZH1YAN  (Kumbakonan): 
Before the hon. Minister makes his 
statement, 1 want to submit that we 
should have been consulted and the 
House should have been taken into 
confidence before they entered  into 
this unholy agreement for the surren
der of territory by India.  While we 
are anxious that friendly and cordial 
relations should be maintained  with 
Sn Lanka, the legal and constitutional 
proprieties involved have to be taken 
into account.  This agreement  goes 
against the interests of the country 
since it amounts to pure surrender of 
our territory without going through 
any of the norms  This is an unholy 
and disgraceful act of statesmanship 
unworthy of any government There
fore, we do not want to associate our
selves with  the statement that  is 
going to be made by the hon. Minis
ter, and we want to disassociate our
selves by walking out of the House.

SHRI K.  MANOHARAN:  Please
allow one Member from each party 
to  express hi<s  views.  We  have 
decided to  stage a walk-out,  and, 
therefore, before we walk out  we 
want to tell you the reasons which 
have prompted us to walk out

The agreement entcied mto between 
Sri Lanka Government and the Gov
ernment of India is anti-national and 
unpatriotic, it is the worst agreement 
ever signed by any civilised country 
of the world. I do not like to insult 
or hurt the feelings of either  the 
people of Sri  Lanka or the  Prime 
Minister of Sri Lanka ....

MR. SPEAKER: Hon Members are 
going to have a debate on  foreign 
affairs when they can raise all these 

points.

SHRI SL MANOHARAN: I must be 
permitted to speak now.  Through

pathetic vanquished. It is an assault 
on the integrity of the country.  In 
view of this, we have decided to stage 
a walk out and we are walking out

*TTT  *f»T SPFT f I  STNT

fawvTfon-f I

MR. SPEAKER: He has a right to 
make a statement in the House.

tsft new fagrft fwWt (*yiP*m) : 

iqiaTw  Sttt scrarprrr vr sr**rt i

far arir sffrsrar % *n*r 
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MR. SPEAKER: The Minister  has 
the right to make a statement.

«ft  ftwfr . VST5T *£>?*. *TPT 

 ̂   ̂ sfrfwt ... ..
%# % witt  wrr «w{t 

^ ̂  f i  srro ws't sst* *t 

«rftmr $1  *rr? 3»t % wc vrft

^nr %  |t t  .........(www)

«rn?  ̂ wetfr$wr i

SHRI V. K U. THEVAR  (Rama- 
nathapuram): Kaehativu forms part 
<tf my constituency.  You are acting 
like a dictator. You a*e speaking like
* democrat, but at the sam* tfaw> you 
are acting lik* a dictator. The whole

X% Agreen&nt between SRAVANA 1,

life of thousands of fishermen........
Today  the Ceylon Government has 
moved  their forces, their  military, 
towards  that island. Thousands ot 
mechanised boats were stopped; move
ments were restricted. Their lives are 
in danger. You have  simply  bet
rayed. You have no sympathy and 
courtesy  to  consult  those people. 
You are thinking of it as a part of 
Tamil Nadu. Do not think it as part 
of Tamil Nadu. It is going to be 
the base for a future war. It  is 
going to be the base and challenge 
the life of the nation. I have to warn 
all these things because in the past it 
has been the tradition of our Govern
ment to give bhoodan of the northern- 
borders.  (Interruptions).

MR. SPEAKER: Kindly sit dowrf.

SHRI P. K. M. THEVAR: The divi
sion of  India has cost the life  of 
Mahatma Gandhi. It is not a part of 
Tamil Nadu but it is a part of the 
holy land of India. You are betrary- 
ing  On behalf of the constituency 
and on behalf of the Forward Block, 
I walk out.

SHRI MUHAMMED SHERIFF (Pe
ri akulam) * Even on the 1st April 1963, 
I produced sufficient records in this 
Hou<*e to show that Kachativu belongs 
to the Raja of Ramnad. Government 
has failed to go through those records 
I was the elected representative of 
that constituency here previously. It 
is a shame on the part of the Govern
ment that they have not consulted 
the people of the place and the Chief 
Minister of the State  We condemn 
this action of Government and along- 
with my friends, I also walk out in 
protest

(Shri P. K. M. Thevar and  Shri 
Muhammed  Sheriff then left the 
House).

iff farai : wswr  <rhr 

m* *r̂r # 3r w   «fr far 

%  f aft mjs | mK 
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SHRI P K DEO (Kalahandi): On 
a point of order, S,r. The statement 
that the Foreign Minister is going to 
make deals with cession  of Indian 
teintory  In this regard, two import
ant issues are involved.  The first is 
the constitutional issue. Article 1  of 
the Constitutions sa>&:

“The territory  of India  shall 
comprise—

(a) the  territories  of  the 
States;

(b) the  Union  Territories 
specified in the First  Schedule; 
and

(c) such  other territories  as 
may be acquired."

So, further acquisition  of terettory 
can be accepted* but nowhere doe* tifa# 
Constitution provide for gessiott  tif
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even an inch of Indian territory. The 
Kachch&tlvu controversy  was raised 
only a few years ago by the Ceylonese 
Government when the Bandaranaike 
Ministr came into power.  All  the 
revenue records of the Madras Gov
ernment corroborate that Kachchativu 
was a part  of the former Ramnad 
zammdary and an integral part of this 
country  So, under no circumstances 
the Government has got any power 
under the Constitution to cede even 
an inch  of our country  Sir, they 
cannot consider this country as  the 
zamindari of the Congress Party.  A 
few days back, the Coco Island, which 
is part of the  Andaman  group  of 
islands, was ceded to Burma.  The 
question of Beru Bari was raised by 
the previous speaker. Now has come 
ihe question of  Kachchativu. If we 
go on ceding our territory like this, 
what will be left of this country?

Secondly, it Is utter contempt and 
disrespect shown to this House by not 
taking the House into confidence and 
facing us with a fait accompli. The 
shutting out of the mows of the oppo
sition parties in this manner is most 
anti-democratic  So, I would say that 
the statement which is going to be 
laid on the Table of the Lok Sabha 
ifi not worth the paper on which it 
has been typed  Therefore, I would 
submit  that the  External  Affairs 
Minister should consider these matters 
and should not lav the statement on 
ihe Table of the House.  Otherwise, 
we will be forced to take the extreme 

of walking out.

1886 (SAKA) on boundary in historic 194 
waters (St.)

MR. SPEAKER: How can we know 
it?

SHRI ATAL BIHARI VAJPAYEE: 
It is published in newspapers.

MR. SPEAKER: How can the House 
be seized of the matter unless  the 
Minister makes a statement?

SHRI ATAL BIHARI VAJPAYEE: 
Can they violate ihe Constitution?

MR SPEAKER: I have given the 
ruling. Now, the Minister.

•3f» m   ̂ £•

srwF-srrjar  f 1

(At this stage Shn Kachwai tore up 
some papers and threw them away).

(Some hon. Members left the Home 
at this stage).

SHRI K. LAKKAPPA* Sir  the 
tearing of papers by an hon. Member 
is contempt of the  House  I want 
your ruling on this.

MR SPEAKER: My rulmg is that 
tearing of papers is not in keeping 
with the decorum or dignity of the 
House.

wm flKrft toM : ***** if i

T?r > arrr ~ rrr  *®t w r̂t $ 7

MR SPEAKER Mv ruling is that 
the Minister has a right to make a 
statement.  When the  Government 
Jeters into an agreement with another 
Government, that must came before 
this House.  The Members  must be 
informed of what is taking place,

mu  sezhxyan: m  th, .gm-
*ot *» uncwutitutioiwl.
LS—7

THE MINISTER  OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH): 
Over the years, since  our indepen
dence, there have been a number of 
questions and disdmsions in the House 
regarding the Island of Kachchativu. 
Government  have  of course  fully 
shared this interest and concern for 
arriving at an early  and  amicable 
solution  of  this  long-outstanding 
matter; and I am happy to say that 
an agreement was signed between the 
two Prime Ministers 011 28th June, a 
cQpy ot which I am iaynig on the 
table of the House.
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IShri Swaran Singhj 
The Island of Kachchativu,  about 

d/4 of a square mile in extent,  is 
situated in the Palk Bay; it is about 
10£ miles from the nearest landfall in 
Sri Lanka and about 124 miles from 
the nearest Indian shore.  The Palk 
Bay, which constitutes historic waters 
of India and Sn Lanka, is some 18 
miles wide at its entrance through 
the Palk Straits, and has an average 
width of some 2B miles.

The issue of deciding Indian  and 
Shri Lanka claims  to Kachchativu 
was closely connected with determin
ing the boundary line between India 
and Shri Lanka in the waters of the 
Palk Bay. The entire question of the 
maritime boundary  in the historic 
waters of the  Palk  Bay  required 
urgently to be settled, keeping  in 
view the claims  of the two sides, 
historical evidence, legal practice and 
precedent and in the broader context 
of our growing friendly relations with 
Sri Lanka.

Kachchativu has  always been  an 
uninhabited island. Neither Sri Lanka 
nor  India has had any  permanent 
presence  there.  During  the long 
colonial period the question whether 
Kachchativu was part of India or part 
of Ceylon was frequently discussed, 
with the Governments  of the  day 
putting forward claims and counter 
claims. In recent years, both coun
tries had agreed that there should be 
no unilateral action which would seek 
to change the undetermined status of 
Kachchativu, pending a final solution 
to be reached through amicable bila
teral efforts.

X would particularly like to draw 
the attention of Honourable Members 
to the fact that when two sides have 
a good arguable case on a particular 
issue, and  the problem cannot  be 
resolved expeditiously through bilate
ral negotiations, there ia inevitably an 
attempt to seek outside Intervention 
by appeal either to the International 
Court of  Justice or to third party 
arbitration, tot our part, we hav*

always been firmly of the view that 
in any differences with our neighbour
ing countries,  we  should seek  to 
resolve them through (bilateral discus
sions without outside interference, on 
the basis of equality and goodwill. It 
is a matter of satisfaction to us that 
our Prime Minister’s resolve to settle 
this issue through direct bilateral 
talks met with an equally warm res
ponse from the Prime Minister of Sri 
Lanka, and the agreement could be 
reached in an atmosphere of friend~ 
ship and mutual understanding.

Exhaustive research  of historical 
and other records was made by our 
experts on Kachchativu  and every 
available piece of evidence collected 
from various record offices in India, 
such as m  Tamil Nadu,  Goa  and 
Bombay, as well as abroad in British 
and Dutch archives.  An intensive 
examination of evidence and exchange 
of views took place, specially during 
the past year, between senior officials 
of the two Governments.  This ques
tion of Kachchativu, for the reasons 
I have just explained, had necessarily 
to be dealt with as part of the broader 
question of the boundary in the Palk 
Bay so as to eliminate the possibility 
of any further disputes  on similar 
matters in these historic waters.

On  the basis  of a  dispassionate 
examination of the historical records 
and other evidence, and keeping in 
mind the legal principles and  alio 
keeping in mind our policy and prin
ciple of peaceful settlement of dispu
tes, I feel confident that the Agree* 
ment demarcating the maritime boun
dary in the V&K. Bay, will fee consi
dered as fair, #ust and equitable to 
both countries.  At the same time, X 
wish to remind the Bcm’ble Mentors 
that in concluding this Agjreesoevit the 
rights of fishing, pilgrimage and 
gation, which both sides have enjoyed 
in the past,  have hem fully safe
guarded for Hie future.

It would be wrong to see this Agree
ment at a victory pm 
oHmst. Both countries h m ffcm M 
a result of ttw agrtettfcaf, i

\ 11
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victory of mature statesmanship,  a 
victory in the cause of friendship and 
cooperation in the area.  A potential 
major irritant in relations between 
the two countries, which had remain
ed unresolved over the  years,  has 
now been removed, and both countries 
can now concentrate on the exploita
tion of economic and other resources 
in these, now well-defined, waters and 
generally on intensifying cooperation 
between themselves in various fields. 
The Agreement marks an important 
step in further strengthening the close 
ties that bind India and Sri Lanka.

Agreement

The Government of the Republic of 
India and the Government of the Re
public of Sri Lanka,

Desiring to determine the boundary 
line in the historic wafers between 
India and Sri Lanka and to  settle 
the related matters in a manner which 
is fair and equitable to both aides*

Having examined the entire question 
from all angles and taken into account 
the historical and other evidence and 
legal aspects thereof,

Have agreed as follows:

Article 1

The boundary between  India and 
Sri Lanka in the watera from Adam's 
Bridge to Balk Strait shall be area ot 
Great Circles between the following 
positions; in the sequence given below, 
defined by latitude and longitude:

Position x ; 10* 05'  North, 80* 03" East 

Position *: ay 57'  Motth, 79* 35' Ee*t 

Position 3 : 09“ 30-15' North, 79* aa-6o'

Position 4 ; 09*41-80' North, n' 30*70'
Bast*

Potion 3: 09* 13' North, 7T V? B»t

p°»ition * : 09* aft' North, 790 $»' Sett

Article 2

The coordinate# of the  positions 
specified in Article l are geographical 
coordinates and the  straight  lines 
connecting them are indicated in the 
chart annexed hereto which has been 
signed by the surveyors  authorised 
by the two Governments, respectively.

Article 3

The actual  location of the afore
mentioned positions at sea and on the 
seabed shall be  determined  by  a 
method to be mutually agreed upon 
by the surveyors authorized for the 
purpose by  the two  Governments, 
respectively.

Article 4

Each country shall have sovereignty 
and exclusive jurisdiction and control 
over the waters, thejLSlands, the con
tinental shelf and the subsoil thereof, 
falling on its own side of the afore
said boundary.

Article 5

Subject to  the foregoing,  Indian 
fishermen and pilgrims wXR enjoy ac
cess to visit Rachchativu as hitherto, 
and will not be required by Sri Lanka 
to obtain travel documents or visas 
for these purposes.

Article 6

The vessels of India and Sri Lanka 
will enjoy in each other's waters such 
rights ae they have traditionally en
joyed therein.

Article ?

If any single geological petroleum or 
natural gas structure or 4fteId, or any 
single geological structure or field of 
any other mineral deposit, including 
sand or gravel, extends  across the 
btnmdaxy referred to in Article 1 and. 
tile pert of such  structure or fidMI 
which Ss situated on one side of the 
boundary Is exploited̂ in whole 4? In 
part, from the other side of the boun
dary, the two shaU seek to
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reach agreement as to the manner in 
which the structure or field shall be 
moat effectiveiy  exploited and  the 
manner in which the proceeds deriving 
therefrom shall be apportioned.

Article 8
This Agreement shall 'be subject to 

ratification. It shall enter into force 
on the date of exchange of the ins
truments of ratification which  will 
take place as soon as possible.

FOR THE GOVERNMENT 
OF THE REPUBLIC OF 
INDIA

SdZ-lndira Gandhi 

New Delhi: 26.6.74

FOR THE GOVERNMENT 
OF THE REPUBLIC OF 

SRI LANKA

Sd/-Sirimavo R. D. Bandaranaike 
Colombo: 26.6.74

SHRI M.  KALYANASUNDARAM 
(Tiruchirapalli): Sir, while my party 
welcomes  the  Agreements  reached 
between Sri Lanka and India, there 
are problems to come up during the 
implementation of thfe Agreement. So 
far, our fishermen had a right to go 
even beyond  Kachchativu, fish  and 
come back.  The hon.  Minister says 
that these rights are fully protected. 
But there  are problems which  we 
would like our Government to take 
up with Sri  Lanka and seek  their 
solution.  For that reason, I submit, 
there should be a discussion on this 
statement.  I have given notice of a 
motion. I would request you to allow 
a discussion tn that

MR. SPEAKER: The general debate 
on foreign aAairs is coming up next 

week.

SKRi DINEN BHATTACHARYYA 
(Serampore): I want to seek one cla

rification.  In the  statement he has
mentioned that KachchaU /u has always 
been an uninhabited  island. But an 
hon. Member had  said that it was 
within his constituency. If that is so, 
I do not know' how it could be said 
that it has not been inhabited toy any 
human being. How could it then be 
a part of his constituency?

SHRI M. KALYANASUNDARAM: 
The Tamil Nadu Government hae a 
grievance that it has not been consul
ted properly. May 1 know what is the 
actual fact in regard to that? I also 
want to know the details about the 
protection given with regard to fish
ing rights.

SHRi SWARAN SINGH: The hon. 
Member would no  doubt be  aware 
that in the year 1921 when both Sri 
Lanka and India were under British 
rule, fishery line had been decided by 
the British Government because they 
had control over both  Sri Lanka as 
well as India. I am sure that the hon. 
Member know that the 1921 fishery 
line was a line which was about three 
or three and a half miles west of the 
Kachchativu. That is, to {he western 
side of the fishery line was the ex
clusive fishery right of the  Indian 
citizens and to the east of that was 
the right of Sri Lanka fishermen. But 
in spite of that division, the fishermen 
generally were free to fish even round 
about Kachchativu and they also used 
the Kachchativu island for  drying 
their nets. As would be known to the 
House there is no fresh water avail
able there.  Mostly they used it for 
spreading their nets .mi trying to dry 
the nets, etc.

About the traditional rights, if the 
hon. Member goes through the terms 
of the Agreement, a copy of which 
has been placed On the Table of the 
House, be will get the answer because 
it is mentioned there that although 
Sri Lanka’s claim to sovereignty #v#r 
Kachchativu has been recognised, the 
traditional righto of Indian flifcenoan 
and pilgrims to visit that islai*d 
remain unaffected. Similarly, th* ttft*
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ditional navigation rights· exercised 
by India.and Sri Lanka in each other's 
water will remain un2.ffeded. (Inter
ruptions) 

MR. SPEAKER: Later on we may 
have a debate on this, but n0t now 
I am not aUowing any more. 

Mr. Kureel. 

PUBLIC FINANCIAL INSTITUTIONS 
LAWS (AMENDMENT) BILL 

EXTENSION OF TIME FOR PRESENTATIO::s! 
OP REPORT OF JQINT COMMITTEE. 

SHRI B. N. KUREEL: (Ramsanehi
ghat): I beg to move: 

"That thi·s House do extend upto 
the last day of the first week of the 
next Budget Session (1975) the time 
fo:· the present:>tion of the Report 
of the Joint Committee on the Bill 
further to amend the Industrial 
Develop:-nent Bank of India Act, 
1931, the Rese:-,·e Bank of India 
Act, 193-�. :he Ind:.1striul Finance 
Corporation Act, 1948 the State 
Financial Cornoration,: i:..ct. 1951, 
the Life Insurance Corporation Act, 
1956 and the Unit Trust of Indi3 
Act, 1963." 

MR SPEAKER: The ques:ion is: 
"That this House do extend ,_:);tc; 

the last day of the first week of the 
next Budget Sessio,: (,:),,) tn:, t;:---� 
for the presentatiGn o_!: th8 J; �;Jo:-:· 
of the Joint Ccmmittee on the B:ll 
further to amend the Industrial 
Development Bank 0f India Act, 

1 964, the Reserve Bank of India Act 
1934 the Industrial Finance Cor� 
poration Act, 1948, the State 
Financial Corporations Act, 1951, 
the Life Insurance Corporation Act, 
1956 and the Unit Trust of India 
Act, 1963." 
The motion was adopted. 

MR. SPEAKER: We shall take up 
the next busineSG after lunch. We 
adjourn to reassemble at 2.30 p.m. 
13.35 hrs. 

•xae ori&iDa1 ,peech wa! delivered in 

The Lok Sabha adjo1rr-ned for L1mch 
tm thirty minutes pa.�t Fourteen of 

the Clock. 

The Lok Sabha re-(is:;,;rr>bler! d,er 
Lurzch at Tirty Minutes p,lSt Four

teen of the Ctoc._k. 
[MR. DEPUTY SPEAKER in ti,e C::ni·rJ 

Demands for Grants (Gujarat), 

1974-75-Contd. 
MR. DEPUTY SPEAKER: Now, 

we resume further di,scussion on the 
Gujarat Budget. 

SERI J. MATHA GOWDER. 
*SHR1 J. MATHA GOWDER (Nil

gids): Mr. I::-C::puty Speaker, Sir, while 
speaking yesterday on the Budget of 
Gujara, State, I was referring 
how the Government of India 
have failEd to take effective 
measures to curb the growing corrup
tion, malpractices, black-marketing 
etc. in the State. Instead, the ruling 
party at the Centre has been trying 
to perpetuate it,:; hold on the State. 
As an example, I would refer to the 
leaka;;c of provisions of the Ordin
ance promulgated by the President on 
6th July, 1974 n,garding dividends. I 
do not know whether any Minister is· 
responsible for thi,s leakage or whe
ther any highly placed bureaucrat is 
responsi'.::Jle fo1· this. But the leakage 
of the p1·-:ivisions of this OrcEn:c:nce has 
t:;!·eately helped a few monopoly firmB 
in the State of Gujarat. I wounder 
how C' ':-' a few big monopo:y indus
trial firms in Gujn,·at werP. at-le to g<;t 
prier intimation n:gardin::; the provi
sio!1s of this• Ord ! .r.tn1("8 'Tb ... �: ...:'\ .. 1 t:1 
Products Company, Gujarat Fe:·tili
scrs, Baroda Rayon Company and 
Century Mills were able to disgorge 
their shares in the market much in 
adYance of the promulgation of this 
Ordinance and they were able to 
make a profit of more than Rs. 50 
lakhs before the Ordinance was issu
ed. ! am com;trained t0 remark that 
the ruling Congress Party at the Cen
tre would naturally take advantage
of the unexpected windfall for these· 
industrialists of Gujarat. These indus· 
trialists also must be oeholden to the· 
Tamil. 
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Government of India for the timely 
leakage of the Ordinance on  Divi
dends and they would he  only too 
willing to contribute substantially to 
the election funds of the ruling Con
gress Party. It will not be any sur
prise if the Congress Party wins  a 
landslide victory in Gujarat, with the 
jftnancial  assistance of these  very 
same industrialists of Gujarat.

I will not be far from truth if  I 
say that the leakage of the Ordinance 
has been intentional "because the ele
ctions in Gujarat are fast approach- 
ing.  I would like to know whether 
this is the manner in which the Gov
ernment of India are going to tackle 
the 3 ampant  corruption and black- 
market m the State of Gujarat. It 
looks as though the ruling party is 
keen to derive maximum advantage 
from corruption and blackmarket. As 
I pointed out yesterday, the  ruling 
Congress Party  at the Centre is m 
collusion with monopoly industrialists 
for fighting the election battle Other
wise, only a  few industrial  giants 
would not have got prior information 
about the provisions of the presiden
tial Ordinance on Dividends.

Sir, the former Chief Minister, Shri 
Chimanbhai  Patel, belonged to  the 
Congress Party against whom allega
tions of corruption were levelled at by 
the Congress Party  members.  Im
mediately after the fall of his Minis
try, Shri Chimanbhai Patel was ex
pelled from the Congress Party,  as 
if that is the only action the Govern
ment of India and the Congress Party 
at the Centre can take against  him 
for all his misdeeds. I wonder whe
ther the ruling Party at the Centre is 
at all interested in eradicating  the 
evil of corruption from this land  It 
is only interested in eradicating  all 
the Opposition to its rule.

Shri Chfcnaribhai Patel, after  Ids 
resignation as the  Chief  Minister, 
made a public statement that the €*&•» 
tre  did not supply adequate quantt- 
ties of foodgrains to the State, This

statement has been proved to be cor
rect by the following two incontro
vertible factors. The allocation of fer
tilisers to the State of Gujarat  has 
been reduced by 50 per cent. Second
ly, during the period January to June, 
1974, that is to say, immediately after 
the fall of the popular Ministry and 
the dissolution of the Assembly, more 
quantities of foodgrains than the actual 
allotment from the Central Pool have 
been rushed to the State of Gujarat 
as mentioned in reply to a  starred 
question yesterday I would like  to 
know whether this should not have 
been done by the Centre at the time 
when there was massn e agitafior m 
the State against scarcities of essen
tial commodities. But, now the Cen
tral Government would leave no stone 
unturned because of the coming elec
tions m the State  For the  ruling 
Congress Party everything is fair so 
far as fighting an election is concern
ed.  Even the misery of the people 
will become a  handy tool for  the 
mlmg party to fight an election.

Coming now to the problem of Guja* 
rat, the parts of Kutch and Saurashtra 
m Gujarat are chronically backward 
aieas  Though the Congress  Party 
had been ruling the State since In
dependence no concrcte steps were 
taken for balanced development  of 
the State. For example, the  Kutch 
aiea of the State was aflicted by dro
ught seven times consecutively said 
yet the Famine Code has not  been 
made applicable to  this area.  I 
wonder whether  a  short spell  of 
President’s rule will be able to do any 
good to the State which has experien
ced the ineffective administration of 
the Congress Party during the last 
25 years.

I would also like to substantiate my 
argument by referring to the  long 
standing demand of the people  of 
Gujarat. They have been demanding 
that the Headquarter of the Western 
Hailway must be located ta Gujarat 
At the moment, both the Hea&ttMP* 
ters of Central Bailway and Waft#** 
Bailway  ar*  located In 
Should  there be tw*  Headquarter* 
in the m of Bombay?
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Administration was  good.  In 1972, 
that is, after the Assembly Election,

tr*l Government have not act far paid 
*ny lieed to the genuine demand of 
the people of Gufjarat.

Similarly, Sir,  Kutch area  of 
Gujarat is potentially rich in minerals. 
As 1 pointed out earlier, inspite of the 
fact that Kutch is chronically drought, 
affiicated area and also  industrially 
backward, the Central  Government 
have not taken any steps to exploit 
the mineral wealth of Kutch area. I 
may even term thu> as criminal act 
of negligence on the part of the Cen
tral Government,

Before I conclude, 1 would refer to 
the  ghastly atrocities being commit
ted on Harijans, the children of God, 
m Gujarat  Recently there  was 
gruesome murder of Harijans in  a 
village in Gujarat  Such  atrocities 
should continue to be committed on 
Harijans m the State which  gave 
birth to the father of the  Nation, 
Mahatma Gandhi by  whose  name 
the luling Congress Party swears day 
m artd day out is nothing but a cry
ing shame on the  Government  of 
India As we  know,  the name of 
Mahatma Gandhi is also a  political 
e ipediency for the rulmg party which 
ms given a go-by to Gandhism long 
ago. The rulmg Congress party does 
noi hestitate to exploit the plight of 
Hanjans, Scheduled castes and Sche
duled tribes at the time of elections 
«md also to perpetuate its power.  It 
looks as though the woeful lot of Hari- 
Mns and the misery of the millions of 
tfown-trodden people have become a 
plaything for the  ruling  Congress 
Party, j am convinced in this view 
of mine when 1 see the continuous 
repetition of murder and massacre of 
Honjans in Gujarat whidi gave birth 
to Mahatma Gandhi

Before I conclude, I would appeal 
the Central Government that they 

shouid ttpme with a heavy hand cm 
tho«ie who commit such horrors  on 
Harijans in Guferat.

SHKT J> m. MHHTA (Bhavnagar): 
D*PUty*Sp#*tew\ flfe Gujarat was 

« progreshre peaceful State and the

there was a bitter infighting in the 
ruling party which created an adverse 
impact upon the Administration. The 
dishonest and corrupt approach of the 
Ministers and the highhandedness of 
a few of their favourites demoralised 
the administration  After dissolution, 
the Governor, his Advisers and some 
Secretaries are trying to tone up the 
administration.  But, 1 have my own 
doubts whether they would be able 
to do much because the Central Gov
ernment itself is indifferent,  callous 
and negligent enough and it is giving 
step-motherly treatment to  Gujarat 
1 can give you an example.  Take 
the Cotton Corporation which is un
der the control of Commerce Ministry. 
The Cotton  Corporation  purchased 
2,00,000 bales from the State of Pun
jab and they purchased only 2,900 
bales or so from Gujarat The stock 
of Gujarat is to-day more than 1 lakh 
bales of cotton. When the Corporation 
can purchase more cotton bales from 
other States why m the case of Guja
rat, they tell us that there are no 
funds Take the case of faodgiams sup
plies They suppl> moie foodgramj, to 
other States  In the same way, they 
supply more furnace oil for industries 
to other States  I do not grudge that 
Let them supply  adequate quantity 
to other States,  Why should they 
give this step-mothei ly treatment  to 
Gujarat m the matter of food supplies, 
cotton, fuinace oil and other things?

I now come to some of the Demands, 
First of all, I shall taken up. Demand 
Nos, 40 and 41—Civil Supplies, Food 
and Civil Supplies Department  and 
then I shall take up Demand  Nos. 
52 and 55—Agriculture,  Forests and 
Cooperatoion Depsutment  There is 
acute  shortage  of  cement,  coal, 
tyres and tubes, mobile oil, fertilisers 
said other essential commodities. But, 
all these commodities are made avai
lable in plenty if only you pay more. 
That means all  these  commodities 
are available in  plenty in  black 
market Xft tha* way, the Admiwistra- 
tfoa has Jetted to present the M . 
marketing.
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Now, the sowing season is more or 
lees over in Gujarat.  And farmers 
did not get the required  fertilisers 
and seeds inadequate quantity. I think 
that this time the agricultural produc
tion will suffer and shortages would 
adversely affect the agricultural pro
duction. For example, shortate  of 
fertilisers was of the order of 70 per 
cent.  Shortage of seeds was of the 
order of 50 per cent. These will, I 
am sure, adversely affect the agricul
tural production.  In some of  the 
districts of Gujarat, rains are delayed 
and, I think even sowing operations 
have not yet taken place. I therefore 
demand  that  immediately work 
should be started so as to  provide 
work to the landless labourers to earn 
wages.

I now come to Demand No.  105 
Panchayats and Health  Department. 
I want to put a question to the  hon. 
Minister, Shri Ganesh whether he is 
aware of the strange situation,  that 
hag- arisen in the Panchayat Adminis
tration.  There is a vacuum  in  the 
Panchayat Administration.  The term 
of the District Panchayats and Taluk 
Panchayats expired. Fresh  election 
were not held at all.  Because the 
ruling party was losing ground there. 
Now what has happened to it? There 
are no district panchayats or taluka 
panchayats.  There  are  only presi
de nts ' but  these  presidents  hold 
very little or inadequate powers  to 
cope up with the  panchayat  pro
grammes.  Similarly, the district de
velopment officers and taluka develop
ment officers also do not hold adequ
ate powers.  Therefore, the adminis
tration  is at a stand still and  no 
works are goinjf on.  Further, there 
is no provision m the Act vest powers 
in the district or taluka development 
officer and hence there is a complete 
vacuum. So, I demand that this posi
tion should be  amended  either by 
ordering immediate fresfi elections or 
by issuing, some ordinance  voting 
fresh and adequate powers In  the 
offices of the taluka and district pan
chayat ofRcenL

Then, j come to Demand No, 10ft 
relating to public health and drink
ing water supply. The Public Health 
Department has failed to implement 
some of the sanctioned schemes.  I 
can give one example  in  this con
nection. There was a drinking water 
scheme for the village Kerala which 
is a part of my constituency, and they 
started the work before a long time, 
but that project has not been com
pleted.  They neglected the sugges
tions and advice of the local people 
represented by the panchayats. Now, 
I demand that some responsible senior 
officer should be deputed to investi
gate why the village of Kerala could 
not get drinking water today in spite 
of the having  been a  sanctioned 
scheme for the purpose. The same 
is the position in regard to the drink
ing water scheme for the village of 
Akwada also. The sanctioned scheme 
there also has been delayed. That also 
requires the attention of higher autho- 
rties.

Now, I come to Demand No. 98 re
lating tc machinery and engineering 
ir.: usiries.  There is a long pending 
proposal  for implementation of  a 
Machine-Tools project at Bhavanagar. 
The representatives of the HMT and 
the GIIC recently visited Bhavanagar, 
and they have come to s’Jme decision 
to implement this project at Bhava
nagar, but I do not know what has 
happened. I would like to know the 
progress made  so far. I hope that 
the hen. Minister will throw gome • 
light on it.

Lastly, I come to Demand No. 122 
relating to the Public Works Depart
ment. The PWD has started work td 
bridge the missing links on the coastal 
highway near Bhavanagar to construct 
bridges  on  Bhavn&gar  creek  and 
Sonarai creek. They started the work 
in 1&72, but the progress has been very 
slow. I think that the work has lag
ged behind by more than 50 per cent. 
So, I demand  that the  authorities 
should attend  to this project  and 
complete this work as early as possi
ble.

■ MR.' DEPUTY-SPEAICEE: T*i* 
Minister. '7
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SHE! D. P. JADEJA (Jamnagar): 
There are some more hon.  members 
who would wish to speak on this.

SHRI NATWARLAL PATEL (Meh- 
sana): Kindly allow us some time.

ME. DEPUT Y-SPEAKER,  Pleased 
sit down. I though,, since we had ex
ceded the time limit, we should being 
the discussion of the  No-Confidence 
Motion round abtut 3 PM. X  have 
seen your uames. but if you are very 
keen about it, that moans we shall 
have to extend the  time, by a few 
mi' utth 1 cu  give you five minutes 
each.

SHRI NATWARLAY PATEL: 1 am 
very happy at getting an opportunity 
to speak on the Gujarat Budget Our 
future devclupment and our impoi- 
tant problems are concerned with this 
Budget

At present m  Gujarat  there are 
many burning problems  My lriend. 
Shu P. M. Mehta refen ed to ow> oi 
ihera,  namely,  cotton.  You  very 
wi’U know that Gujarat grows one 
third of the total production of tne 
country's cotton. Not only  that we 
P'o'v staple cotton which we used to 
j’npo’t from abroad for which we had 
t( ;>pend a hug.* amount of toreign ex
change. For the last four  years we 
Inv-’ b̂en gi owing this cotton. Now 
tiic difficulty is that there is no buyer 
in the market and as a result, our 
farmers are suff ciing a lot. About
1,10,000 bales arc lying with Gujarat 
oo~r>p natives unsold.  These belongs 
to the farmers of Gujarat. I had been 
to Bombay recently where I met the 
Managing Director of CCI and reques
ted him to start purchasing in Guja
rat. He ha8 agreed in principle,  but 
he was telling me that for  want of 
funds he is unable to start purchase 
in the State. So we approached the 
con corned Ministry, Commerce, here 
That Ministry ha* ultimately referred 
this matter to the Finance Ministry.
1 understand Shri Ganesh is aware of 
this problem.

One thin* hag to be understood. So 
far as ffie Cotton Corporation t« con*

cerned, they cannot start purchasing 
unless and until the Government of 
India provide adequate money for the 
purpose. That is why I would  urge 
upon the hon. Minister to taken up 
this matter  immediately  and do 
something about it.

Another point. In Gujarat,  there 
are many  big  organisations  Jxke 
ONGC,  the  petro-chemical complex 
etc. But so far as  employment  of 
local people is concerned, they do not 
get an opportunity to work in  theses 
oi ganisations. I am referring specially 
to class IV and class III catagones In 
other States where there are such bis; 
employer organisations, naturally me 
local people get the opportunity of 
service there In this connection, wo 
have requested the concerned Minis
ter  He has assured us that  some
thing will be  done in the  matter 
But it is  not  being  implemented. 
That is why I would request the hon. 
Munster to do  something  in this 
matter.

Now I would draw attention to one 
important problem not  particularly 
concerning -my constituency but relat
ing to Gujarat as a who'e.  In the 
State, there are a number of tube- 
wells.  As a matter of fact, there is 
very little miration system m the 
State. That is why, &o many tube- 
v elK have been dug in the State  Up 
till now the rate for irrigation in the 
State  round about 35P. per 10,000 
hires which is about 2,200 gallons 
This hag been doubled to 70P  These 
tu1 ewells are for the poor people, poor 
marginal farmers, especially the Hari- 
jans and other economically backward 
people who take  water from  these 
tube wells.  If  the  rate  is double, 
naturally they would not be able to 
take this water. What will ultimately 
happen is that these tubewells would 
com? to a standstill and Government 
will incur a loos.

I would like to touch on one more 
point At present, there is President's 
rule in Gujarat. They ere functioning 
well, but there 10 a difference between 
President's rule and popular rule. In 
Preiidettt'a rul*, ib*y take up «nu>
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thing on hand but do not pursue it 

If there is a  popular  government, 

after taking up something on hand, 

they pursue it  (A popular govern* 

ment also has to face public opinion 

So, popular rule should be restored a3 

early as possible. I do not understand 

my friends on the other side. When we 

had a popular government, they were 

not happy and they  wanted Presi- 

»dent’s rule  Now they are not happy 

with President’s rule also I do  not 

understand what they want Perhaps 

they only want chaos m the country, 

but we would not allow them to 

create chaos at the cost of democracy
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wtft % fŵr»TB jwm f̂?rf w, wfr* 

% ft w# ̂ rwr
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t̂̂ l̂ arpurT 1 *wftorr 8*t ffc

***  % vft *v&  fa*,

ffitWfrO % fvrntp  q;* f¥*r,

w^ t̂rfrorm

*rtf 5«r | fv  wt ̂   ^

«rr fli<î r  *r ̂ m»i r*rtTsr nfvsrr—

 ̂ wr wmx>̂ f̂ h"«fV 1 wrF?r̂r *r 

v#  ?wf «fV «ftx ^ *rsr£ 

Pf̂ ra % *?r>% T̂ftpj,

ir̂ mrlxt «nnfr,  JT̂r’̂ TOrtft t̂

rost, #̂ kY $t ?fpr% % fMr ̂  «R-- 

vnsn̂ fiWt, $*r vt *ro% <rr* wz msi 

sprt, $*r#rt wc**fwc arcrart, ?w-3w*rr 

sftr ftnsn sq-3F«rT *r 'rf̂ wr to i

qfV  f̂ rr ir *ft -jottf *r<n,

?T̂F it star «rnj t-stst *nrr, ̂rHr̂r stt? atV
* ̂ t ?rrrr % srFfr tuFrsnrr *r$ ?% sttt 

h ?*?r* 7m ̂iR®r 

*ft f̂r ̂firr % %r *ft ?r m fsrOT 

fam *tm *r*r *m, *jfr*fô *r»r ̂ ct 
k$ «n̂r w *r*w vir  fw 1

MR DEPUTY-SPEAKER. You are 
going far a Held. I would  like  to 
know whether you are supporting or 
opposing this demand?

SHKI RAMAVATAR SHASTR1  I 
am opposing the budget

MR DEPUTY-SFRAKER: Jayapra- 
kash and Bihar are no part of this 
budget.  Do not go so far  into it. 
Coniine yourself to Gujarat  and the 
budget.

«ft TWTymT graft *  frf¥*r 

*pr «tt£ | \

MR. DmOT-SWUSJBR; You ** 
making a political weed*. You  are 
not referring to the budget at alL

«fV rt*mmx sn?wt : * fa*** 

Tfi arr *tfjt Ssr ̂  y wawfrft % 

farsrns wratew ̂>tt  OpgwH 

n  *rct wwrwr % fairer 

$t*t  HT2T-f̂ ?rr ifk

fsr  ̂ r̂r  stf «mwtr *?> 

*srm fawrr t, sw % ffcRra wsafrw 
ftoT 1  %fa*r j[t wr  |  ?

^  t—ir?r̂  *;ft,

f»rsfT mfsrr f̂r st «rt—wr 

rr 5r«rw fer  T’’  I, Psrt 5t 3r̂- 

5̂  3t̂tt 1 r̂ *nrri<r

ir  *f̂ Rrr (̂f̂r %?n  ?rst ̂  

t̂f% f̂ snrw ?̂rr wrf̂r 

fsnpr  ̂ JTŴr  flr  r̂?tt

T̂fPFrwr  rr ?T*mrriT *> ^ 1 

nfnf̂fdrcr  ap>  r̂w  sRr?r  «rV
JTPTTrffraF' >rmfjrf̂r ^ *mr Tf r̂r 

*T«pffy f—*r 3f-mi % m i  P ̂  Sr 

t̂f̂ % 1 % IHTfT'TT r̂ 3TTfrT?«ft

fwram frr *n*r%‘ ar̂r <it*x\ % mv* 

r̂rr f fr # ̂»r ̂  % *rp?m w& 

% f̂rt  ̂ asrrqvtf ?ftir̂T p̂rî v.t

r̂̂npsr r̂> tfT.i3nr «p% ŝr̂fst rr

faster  srr̂rr mi to t i

MR  DEPUTY-SPEAKER  Shri 
Jadeja I hope he will confine hunselt 
to the Gujarat budget.

SHRI D P JADEJA  (Jamnagar)* 
Sir, I am grateful to you for giving 
me an opportunity to speak on the 
Gujarat budget which I support I 
would like to place a viewpoint which 
has been rather important to the whole 
of Gujarat State m general and my 
area in particular Some  members 
have already npoker* on the drought 
situation  But 1 would like to men
tion  here that the area from where 
I come and my  adjacent  districts 
have « peculiar drdufefct situate, 
which oanhot he  6&Ved  by the
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Narmada issue being settled nor by 
the Bajasthan Canal being  brought 
into that area.

We are surrounded by the sea on 
three sides. We have no major irriga
tion projects. We have no big rivers, 
hardly to call any perennial river. We 
have no source of conserving  rain 
water that we get. Let me assure you 
that since 1968 my  region has nut 
even had 50 per cent of the average 
rainfall that we normally used to get.

This year, the drinking water is be
ing made available to people at a cost 
of Rs. 16/- per barrel. Today not only 
we have got to vacate our areas but 
we have also to tell our guests and 
friends not to visit us  In this area, 
there is no other alternative, there is 
no other way of giving relief to these 
people as far as drinking water is 
concerned except by having desalina
tion plant.  Whenever we  talk of 
desalination plant, it is brushed aside 
by the State Government as well as 
by the Central Government saying 
that it is uneconomical and it is too 
expensive  Docs that men 1 that this 
area can never have sweet  water? 
Even in con dilions like those, we arc 
sufff'rf’.g toiiav Wn t̂e Government 
not think of trying tn find ar» rcono- 
mical  alternative or Irving to mrs'k*
& survpy to  in what other *.va> 
they can give drinking water to these 
800 to 344 villages covering about 
12—15 lakhs of population.

Then. I would like to  draw the 
attrition of the  Government, spe
cially, the State Government through 
the Union Ministry that in this region 
we have the reclamation scheme. Re
clamation normally means reclaiming 
waste land or reclaiming saline land 
to be used for irrigation purposes or 
to bring it under sweet water. But in 
our area, the reclamation scheme* 
ha\'e not been to reclaim the land but 
to conserve water which would have 
otherwise flown Into the sea. These 
projects have come to a standstill lor 
quite some year* I am sorry to *&y

that even whatever little  water had 
been reclaimed in this area has been 
drained away by unlawful  means. 
This is where the State Government 
should intervene, should come in the 
picture and try to see that this walei 
is conserved and that no more good 
land is taken over by the saline area.

Another point that I would like to 
raise is about coastal regions of the 
whole of Gujarat State I do not know 
why in the last two years, there has 
been a sudden rush fiom all over the 
country to Gujarat region for fishing, 
entering  in  fishing  industry  also. 
Now, what has  happened  is that 
Gujarat fishermen who havo been do
ing fishing under the indigenous old 
system by having country-craft, by 
having small boats which do not have 
mechanisation, have got 1o compete 
with these new landlords of the sea 
who hnve come into this region with 
mechanised ships  and all that.  I 
would like to emhasize that  these 
small fishermen  should  be given 
more subsid>.  The Gujarat Govern
ment is giving it. But they should mvi* 
more subsidy to genuine poor fisher
men who have been doing fishing all 
those generation6 and are still con
tinuing it, the swme trade. Thêe peo
ple should  be g>ven more subsidy. 
Thty should bo given m«»o assistance 
and protection from *11?  State Gov
ernment «fO th4t their area and rĥir 
resources are not exploited.

All the same, m ehanisution should 
not be stopped-  Mechanised fishing 
vessels should be allowed. But tHey 
should be  given a limit,  beyond a 
few miles, whatever the Government 
decides.

I would  also  like  to draw the 
attention  of  the  Central Govern
ment that beyond a few miles, with
in  our territorial limits, there 
international fishing companies, fore
ign  companies, which  are  doing 
fishing  trade there  and  exploiting 
our rich sea resources. II the Ou$*- 
rat Government do not have the re
sources to check this, if they cannot 
patrol this area, the Ctm*wa 
ment fhoulcj intervene at tlsla WflWtfHW
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and see that Gujarat sea coast  does 
not suffer in the same manner as the 
coast in south India is suffering.

Sir, I have a lot of other points to 

mention. But as you hav© given me 

a  very  short time, I would  only 

request the hon. Minister to see to 

it it that the programmes which they 

have given to us just now, the recla

mation  scheme,  the  afforestation 

scheme, slum clearance and develop

ment of tourism which are very vital 

to the people of Guarat and to the 

national economy, are speedily imple

mented.  They should not think  in 

terms of this district or that district 

having an equal share from the State 

Government’s exchequer.  Whichever 

scheme is more important, more vital 

for that region should be given prio

rity over others.

With  these  words,  supi art  the 
Demands for Grants.

(vm) :

# VT % vara:  fad*

TOT *n$ST g apfi f«F fWT

W w m  ̂ if Tr̂Tfcr

3ft % ^ WfTT W*Tl¥t «ft,

srâr  3r> % fsr? *n: *rspa*T 

*f i 

sfrt vx ̂  faerr* **rr *rft wofe*

tfr spy ̂ mr  ft  *fr sr* f% 

% *r& wftWfT-Ticjflftr.afir % 

gT*r 356 % *nRf

xftt w % 5TTT WCti

nr fa m$x

*rr# "fib*

wsrz six farrsr *sr Tft f{ ?? $ X'rm&r 
% fanr ̂r fMfor  î̂tt 

i fa  w sr?̂ r̂i  ^ TOmT %

3TTr *rtf %wm  ̂ gsn m fw> 9 

1x3 <;  ff ■’•T̂TivT *r  srm

srrcr  wr sfn:  % srt wfSsRrrr

T«t£qf*r% ̂r«r t  ̂  «ri  ^ 

Tr̂'Tfvr % sttouh srft

sfT̂R- % f«RT  f*RT  % <T#

faSTT* WT  fâfSrT 37T  *T ?

t #?ft  ?r ̂nr̂rr

g, srk ?tft  *fr  •re 'forcrr ̂ rr

i 1

% ttpt ?n=sR:  (3) % 3T* if

m q  «rt̂r?rT wt̂tt g 1

^  snsrafr ttpt w srft:

w  * 14 ̂ rar vr v* fw rm

tptt f nTfMM'4 <nc.  wt

?rfsnrrWf % *ftr ^

14 srcfaw | r̂tt

 ̂    ̂  % fa*

10,000 wr t {  ^

^RT f f% 14 *TT?3r T̂ T

% f<̂r 3fgr wrr  »tt̂ f ?ft wr 
m  ?̂r ^   ̂ | % rs(r̂t %

^ afffi  vr %f 5#

’srw ^ %, frtVnr-

5ht  fr  <̂rRr

*rm- ^

t *rarr ifr % w

I  T*rr 3T*r sn̂r 14 *rrer 

«rf̂TrfT<ff %  ̂ % sttt:

V#  # TO  t  WT w

*rt ^ f% ^̂rTT?r if
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r̂rt?r *tô  % m 'wrflr

^ subject to  »  ̂̂ WT T̂9Tt  $ fa

the superintendence*  direction  and  f̂ WTT W ^  t ^
control ot ih« yy  ' ■

ŝr ̂r"'wft : wwr -v  . ■■ *w x0 w  'fN*Rr

TOKrt '%r ;;«p»wr' 'f''  ?  ' * .:.. ?***& ,.

417  ;D.G. (Gujarat),  SRAVANA 1, 1890 fSvlJĈl)
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W^5rw%  ̂ t t #   If

’ŜTPfT  1

aft  *  ârr   ̂  *far?r  f̂ rr m

$  t̂srtt | I

W^Ri  fĝ TT ̂  # w

sift ^rr, % snrr ir

ĉTT g far ^̂ TTirr  ̂aft fwnr 

mr f̂rfs"r ft «ftr fwr ?rcf srcw 

r̂  jot  *rft *r%\  ̂

jfr̂ iH sftwar f̂rdirt $r *  5ft 

f̂ r ̂  f%  *$fc fwr  ml 

*Jt totr  W   ft  t̂ft  *ft  *ftr 

f̂srrsr  sr*rr  *r|t  *n% *r  <prrr?T 

r̂tt  *t  srwfemfr 

wrr  srfffPrM r *t m m

k k  h ^«h trnw |pt ?*ri?r*r  aRwr  n 

f̂rerPT *t*tt *?t f̂ rfer *r??frar i m  

m  % *TT $ 5F$T STKTT t  fa  fam*

m r  Frefetf «rr*pt *r  *h> 

jpr̂ft t  i m x *$t *irr»r, vft ff 

sfto nw «pt fwvfbr 4»<f̂ m  ’•fr, 

swrrar vsft mrft |  srpqrw »r «f)r, eft 
wit gffrMRt  % *T I

«ftr ̂ftot «m ̂  tr toptt tort 

WF$?ft J ?ft  WhFeRf fartsft f̂fW 

ftm

inv^«ft i  f*r 

srftrfrftm «rr srwt **r *m

wt s?r fft ?fr*r <rmT  * i «it 
îw *ft w$r *ri*r $ tftr arsst % *&t 
*r$r <tt r̂nr ft  «

f̂T W «r ̂  *fr fwrw f*t» ̂ roft 

*ar far *r$*r ftrwSte*? $ t sffiswr 
wnsa: ?r 9««i iran: w  ̂ |  i 

trUiW wpreR  3Tt T̂fR% *n%

wPr f  lr vfvr *vn$Trr jf f¥ sfhisr 

im mrv f̂taff % wî t m ti   ̂

** % *& «nrw ipr wwr f̂sr n%

snnw  «rtr  if wfatvft wt ww 
*̂?ft 9f̂r <ft«c ̂ mmc ̂ f̂t «rt  % 
trfo»TT*r m 7*m fk*xr  | \

«rt ̂r ̂  itprrit w ̂r̂nw 
ŝt T̂r g- i vmtft amrvr̂- % fN%
T̂T ̂ T̂TT ̂   ̂ ̂77̂7 WOf 7T&T

m W ̂  *T7TcT «ftr r̂ ?rBr-

f̂Rrr m rft w $7j% w*%i xm 
% fm % TOfw  frwr

5̂Rft t w  ®f̂t ?rr?f%?=r fxvsfrr
% zm. <£m *&& Tn?q- tt TnNt <ft 
^ ̂  % to «ft ̂3to tt̂zt «fh: 
JT̂cn̂ ttht «rr ̂rt fnrr f̂rr | g?r 
 ̂mxf̂r fr̂rr qr#t   ̂i %%fr
ipiTRT ?rf̂F?%9pr ̂ »€t ̂t #5wr it 
%%  wr fwr ^

5?nt cft̂ ̂ str »rn̂p5r frwriff % 
%*rr*n ̂t TOift, ifk ̂  soo

srnrfWf % 7t® «fet ?r̂rlf ̂ »ft tTwr 
ffrffiFT fw ^ t̂ TO»ft I
$rt ŵt   ̂w  ̂ f«rtt«r
ffwr i *t*$ n  vtft tft %  wt 

UTieim f̂WT fV W 
3̂ ftrt lr ̂  sf̂t f»wT ̂ mr i unr
€TW< Vt vf̂WWIHi % f(̂ t fTKC 
irrwRW  îf̂  i 

gfr w?n?r  ̂fir «w o^niw t f? 

arŵ ?rt ̂*rr̂ fvm; iri % vc
?R̂r ̂*tt vrlffv ̂»rf vr̂tvrn:
 ̂  w t ̂ nr «rc  j i Irf̂sr ̂fT 

Ptf  *T̂f W*? PWT, 1ftT W8TH 5*N(t 
îftflwnr̂tf%<1 fatit m̂ mnx 
«ijt tflw  |[ i

^ «̂wrwr|  i ̂ Prt 

*rm  |r 

^^ W fa w vr <unrt?

fowwft m up <Nŵ 
|«w #sh *Wft % ̂  f*r *fr»

if<r ftanr  iwi ?  trtk
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W ffW MT  TOTT ŴTSIT ?

Srfor mi v̂rr f*  ^
atorr  ̂  fMrcrr
(, ir$ *?r$  #■ f*rr i *rrsr
% wr#pr %, *T2̂rr sftr ̂ ar vtf%nr % 

f̂Rf̂r ̂T*rf§RT JTSTf̂t  Ttwr f̂FRT

I ̂  % irfm Xto*TTK f̂ T  I

*WT WOT  «??R̂  | far «rf?T*T

 ̂’sfN’rnR’ "T7- fs*rr «rr̂, *r̂fnEV «Pt 

«PR?fr 5̂rr forc srm- ? w srnr 

wt  tfr *sr3f*r»r «rt ̂rr̂ft *?rr 
ffcrr w  3r«nc  w# *rt fc,
gwT *ft ̂rw tt ferr srrrr?  snprsrr- 

amr *r  frfaft » fa*ft «ur thmrr 

wt $rfrr*r i f w-tt g f*r *prm % 
wi?*rcRrc % s*r*rr  *rw wr̂c

s?R if »fr  iTRrf m'rsprr̂ *ft?

vr̂t sf*t sr3n  *ft> sft* tsrt % rm 

<#ft *rt *ftrn%5T f̂ mr % fan* sfar 

f̂tr r̂nx ir> ?r? 5ft ̂ fit *rr ̂ V̂rr I 

vryfhr totPt %■ srar, *rrc?rto

%■ 35T?: ̂  SFTV Vt  f̂FTPT *r
mror % to <rt, frrer% %ymyr fw 

tfrcr  i

the minister of state in

THE MINISTRY OF FINANCE (SHRI 
K R GAJNE8H)  Sir, Q\»arat waa 
discussed a number of times in this 
House  Hon. Members -would remem
ber that this has been discussed act 
the time of dUrussiOn of  vote-on- 
account and also at the time of filing 
assent to the presidential ordinance* 
Many point* have been raiaed by ban. 
Members relating to general actuation, 
political aspect* and also relating tb 
specific points G* me d«wto®nwBt of 
Gujarat an* of tha budget of Gujatat* 
it haa been pointed out aarlter aJao 
that the delimitate of coltftituen- 
ciee haa got to b̂ finalised and *ffcr 
that electoral 1*8$ bi#* to be 
Prepared a* *#r the revised ttmrtto* 
e«cies. This Wosk ia tajttn »P by *»

Election Commission.  After comple
tion of the work only the question 
will  arise  when election  will take 
place  There is no difference  of 
opinion on the point that Gujarat 
should have a popular Government.
I am facing a handicap  Many hon. 
Members have raised many points 
and it is not possible for me withm the 
limited  tune at my disposal to deal 
with all the points  There are various 
issues  involved and even among the 
Central Government various issues are 
being dealt with in different minis
tries

SHRI K.  S  CHAVDA  (Patan)- 
Regai ding atrocities on hanjans the 
hon Home Minister should make a 
statement

SHRI K R GANESH  I have not 
finished.  I will come to that  There 
is no doubt that election should take 
place there and there  should  be 
popular  Government there  There 
is no question of replacement  of 
popular  Government and it is only 
a popular Government that can deli
ver the goods.

aft  fcwfr: m*t fraffar

fr fep̂rr w ft*r i

SHRI K R. GANKS]S:  1 have told 
you about procedural formalities tturt 
have got to be completed before elec
tions can take place in Gujarat.  I 
was only submitting that there  was 
no escape from a popular Govern
ment and there is no question of un
duly postponing elections-  It is  a 
very progressive State and it ia  a 
developed State.  It has had a 8ood 
administration also.  It is necessary 
for people to have their own popular 
Government

Thf hon. Member 4poke about afeto» 
dues on harijaim  He apoke  W  
feelingly about atrocttie* in a pa*tl- 
ooSar village there.  It is a  Hurt 
theae atwjctties are hmmtomtom* 
wa% wa% not o«0y ihfire in Guiaeat but (a(a

otter pwti  13b# aoiwrtrspv
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of efforts made through the  anti- 
untouchability laws, and litis sort of 
thing continues and I think the entire 
House would share the concern of the 
hon Member in thij regard that with 
a heavy hand tihese atrocities should 
be put an end to because for cexi- 
tux res our brethren have been oppres
sed and now even when we are our 
own  masters it is a pity that  this 
scourge should continue.

Sir, everybody will share the feel
ings with the hon. Member—I think 
Gujarat Government has taken certain 
steps in tihis regard. Yesterday there 
was a heated discussion here.  Shri 
Stephen very feelingly stated about 
the steps that have been taken  1 
shoul̂ congratulate the Gujarat Gov
ernment for using the powers given 
under the Bombay Police Act and 
for having a sort of a collective fine 
or whatever word we may use on the 
villagers who were responsible  for 
this heinous crime that was perpe
trated on the poor harijans.  If they 
had not taken the steps and if ordi
nary law is to take its own course, 
X think it will be years before any 
punishment could be given.  I think 
in an atrocity that was committed on 
the harijans, I think that some sort 
of a punishment of this nature  is 
required to be given if at all we want 
to make any dent cm flhis.

I think hon. Members have  also 
mentioned about Kutch.

SHRI K. S. CHAVDA: He has not 
touched the points raised about  the 
Finance Ministry.

MR.  DEPUTY- SPEAKER:  Mr.
Chavda, you must realise that this is 
a blanket demand involving so many 
ministries.  As a matter of fact, each 
demand will be discussed separately. 
The Minister ol State for Finance is 
ftot in 'a position to give replies to all 
that you havte said.* The only thing 
Ubat I can say here is that all  that

you said would be taken note of and 
whatever administration is there  in 
Gujarat tJiey will take note  of all 
these things and try to  implement 
them.  Bui, I would request that you 
do not insist on a reply from him. 
He is not capable of replying. At the 
moment what we are concerned with 
is whether we should make  that 
money available to the President for 
running the Gujarat Administration.

SHRI  P  G  MAVALANKAR 
(Afemedabad):  The hem  Member
made certain points.

SHRI H. M. PATEL (Dhandhuka): 
A specific suggestion was made name
ly that in other cases, compensation 
of a more  adequate  nature  was 
made  Why is that being denied to 
these harijans’  Those who suffered 
during Nav Nirman Samiti  ’move
ment have all been paid compen
sation.

MR  DEPUTY - SPEAKER •  You 
have made that point.  I leave it to 
the Minister. I  do  not  dany that 
this is a specific point.  There are 
many other specific points also. Once 
you take any one specific point, where 
do we discriminate in regard to other 
specific poin+s?  I leave it 'to  the 
Minister

SHRI P. G. MAVALANKAR I am 
now on a point of order  I would 
only request you to ask him to give 
detailed replies to the various points 
that were raised by various Members. 
Let the consolidated replies be laid 
on the Table of the House so that we 
know what steps the government are 
going to take  Our point is that 
since Gujarat is under  President's 
Rule, tjie Central Government should 
implement at least those  matters 
which are urgent and moat impor
tant.

MR. DEFUTY-SPEAKER-  I can- 
net give any direction that replies 
should be given. The only thing that 
I can say is that due note should be 
taken of all the points made by the 
hon, Members and then Gfl$£rat 
ministration should try to implement 
t&em as far as possible.
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SHRI P. M, MEHTA:  It is custo
mary to reply to all the points raised 
by the hon. Members.

MR. DEPUTY-SFEAKER:  Here so
many ministries are involved.  How 
do you expect the Minister to reply 
to all the points concerning so many 
ministries? Let him go on now.

SHRI K. R. GANESH: Shri Mava- 
Jankar made many points when he 
spoke on the Cut Motion.  Those are 
not related to the present situation in 
Gujarat.  They cover  the  entire 
gamut of the whole of the develop
ment of Gujarat. I cannot give reply 
to each of tSie points. But, I can send 
those points to Gujarat Government 
but on some of the points to which I 
am required to Rive my reply, I can 
give my reply. 1 have plenty of facts 
here about the Gujarat budget, about 
the sectorn] allotment, about  food 
procurement, about the quantity  of 
ioodgrams that the Gujarat Govern
ment have got, about groundnut oil, 
about panchayats about Kantlla port 
and so on  It is <* sufficiently long 
thing.  Those notes arc here  with 
me.  II would not take me long  Jo 
lead those notes, and I have marked 
those notes alfo  Therefore, there is 
no dearth  of  material  which  the 
Gujarat officers have given to  me, 
and I have gone through it and it 
would not take me long to answer the 
points...

SHRX K S. CHAVDA-  TVien, you 
may direct him to lay them on the 
Table of the House.

SHRI K. R. GANESH;  I was try
ing to deal with the general question 
of Harijan atrocities which the hon. 
Member had referred to, but before 
I could complete my submissions on 
that, where also the hon. Member 
shares the concern with me, he had 
raised the question about compensa
tion being given to them. That was a 
very specific question, and if I would 
Have been allowed to conttoroe, I 
would not have taken long in sub
mitting th*t It was a wy spedjftc 
quests and ** »houl** be m0mwad to 
the  Gujarat  Government w*w*ker 
these  mo turn aaflkred **a
result Of atrodiies should not aim tot

tl,' >v V .  A>*,'

treated on a par with the riot- 
aftected  persons  to  whom  the 
Gujarat  Government  have  given 
a certain compensation.  Since  hon. 
Members  have raised this point and 
expressed a certain view, this matter 
could be referred to the  Gujarat 
Government.  Since there is a very 
&pecific question, tihere would  have 
been no difficulty in referring it  to 
them But before I could say that, 
the hon. Member had intervened.  I 
was only dealing with the general 
question of atrocities on Harijans.  I 
can appreciate the hon.  Member’s 
position that perhaps this was a par
ticular point in which hon. Members 
were more interested.
The problem of  the  manually 

driven rickasihaws which Shri Limaye 
had raised is a human problem. This 
problem has been there at Ahmeda- 
bad.  This problem was  discussed 
there when Gujarat was part of un
divided Bombay. There was a ban 
on manually driven rickshaws. Later 
on. the Gujarat authorities felt that 
it was not possible to do away with 
them.  Now, they ihave decided that 
at least those manually driven rick
shaws which have been in existeneo 
for some time would continue.  Of 
course, there could be two opinions 
on this  I cannot contest the opinion 
which Shri Limaye has  expressed 
that it is a human problem.  It is a 
human problem and it should  be 
solved.  The  reasoning that  the 
Gujarat authorities have given is that 
it would lead to unemployment if 
they are banned, and moreover there 
is fuel shortage today, and, therefore, 
these have been allowed.  This has 
been welcomed by certain  sections 
except  the  auto-rickshaw  dealer®. 
Still, it is a question which requires 
consideration, and I shall refer this 
matter again to the Gujarat Govetn- 
ment.
He had also raised certain ques

tions, which have been discussed here 
a number of times and to which ans
wers have been given, regarding the 
President's assent being given and *> 
on.  I do not  that my giving
any answer to him is going to sattafcr 
SM Ximay*  has been  stated 
fcere before that the  Presidential
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ordinance was a vaii<j constitutional 
enactment.

As regards the specific points which 
hon. Members have raised,  1  shall 
refer them to the Gujarat Govern* 
ment and I shall furnish replu s. to 
■whichever points require reply fiom 
me.  With these words, I commend 
these Demands to the House.

SHRI H. M. PA'TEL;  I wish  1o 
crav*e your indulgence to put forward 
one point before you.  Hhere is a 
Slate under President’s rule, and the 
discussion on the budget of that State 
is being cut short in this manner  It 
becomes the responsibility of  the 
Members of Parliament to go imo the 
details of the budget to the maximum 
extent  possible  and seek detailed 
anwers.  The hon. Minister says that 
he has got notes in regard to all the 
points that were made by various 
Members here.  Why is  sufficient 
time not being allowed so that ho can 
give the answers in full?  Whai is 
the meaning of President’s rule? Why 
is the budget 'being iplaced before 
Parliament for its sanction? Is Parlia
ment going to be only a  rubber- 
stamp?  No, Mr.  Deputy-Speaker, 
permit me to say this for instance ..

MR. DEPUTY-SPEAKER: What is 
the point that he is trying to make?

SHRI H. M. PATEL: I do say that 
more time should be given___

MR. DEPUTY-SPEAKER  This is 
the decision of the House. The Busi
ness Advisory Committee’s  report 
came to the Howe and the House has 
agreed----

SHRI K. S. CHAVDA:  The House
is the master and not the Business 
Advisory Comttiittae, and the House 
ran decide otherwise.

SHRI H. M. PATEL: I wish to seek 
Kour support to this point.  When a 
State is placed under  President's 
rule, where is the piece tor venti
lating its grievances*

MR. DEPUTY- SPEAKER: Here.

SHRI H. M. PATEL;  Here.  What 
is the occasion?  The Budget Is the 
occasion.

MR. DEPUTY-SPEAKER:  I think
you have made the point,

SHRI H. M PATEL*  It is  not 
enough for the Minister to »ay ‘I do 
not know’.

SHRI K. R. GANESH:  I have not
said 'I do not know*.  Do not  put 
woids into my mouth.

MR,  DEPUTY - SPEAKER •  You
have made the point.  Let us under- 
slat.  the* procedure ilr'*errnptu*rt‘i) 
Order! I am seized of the point made 
by Mr. Patel and you want to inter
pose something else.

I see the validity of the submission 
I am not disputing it.  But here the 
Business Advisory Committer’ of tVne 
House sits and divides up the time. 
Shri Chavda said that it is not tho 
Business Advisory  Committee  but 
the House which is the master. I fully 
agree with him.  But the procedure 
is that the Report of the Business 
Advisory Committee comes  before 
the House and the House  gives its 
consent to it.

SHRI H. M. PATEL: This was not.

MR. DEPUTY-SPEAKER:  I fully
agree that members from  Gujarat 
have reasons to feel aggrieved  if 
their problems cannot <be discussed 
thoroughly.  If the time is limited, 
there is validity in that. It cannot be 
done now, but I think in future some 
means should be found in order to 
provide the members adequate scope 
to discuss their problems.

Now,  unless Shri  Mavalahkar 
wants any particular cut motion to 
put to tKe House separately, 7  ttill 
put all of them together to the vote 
of the House (Interruption).  Mr. 
Patel, you are creating more 
Jems for  ywir own 
Why don*t  tit *
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SHRI NATWARLAL  PATEL-  Z 
want only one minute.

mr, deputy-speaker : no, no.
He has rased his points on the floor 
of the House.

SHRI NATWARLAL PATEL  So 
far as my point is concerned, he has 
not replied,

MR. DEPUTy-SPEAKEB.  Order, 
order.  I have said from here,  and 
he  has also  said  it  that all  the 
>sppc*uc points raised will be taken 
note of  I have said that the Gujarat 
tlilm»mt>trau »i„  i.humt  utp.n-
s.ble for it, must try to study ana 
implement tihe points raised by  the 
members  I am fture your point will 
bo one of the important points  You 
should be satisfied with that.

SHRI P. M MEHTA:  They should
also inform the members.

MR  DEPUTY-SPEAKER:  Any
way you have made your submission.

SHRI P. G.  MAVALANKAR-  I 
w ant cut motion No. 1 to be put i»epa- 
rately.

MR.  DEPUTY-SPEAKER-  Shri 
Mavalankar insists that cut  motion 
No 1 to Demand No. 3 should be put 
separately.

The question is:

“That the demand  under  the 
head  ‘Elections’  be  reduced  by 
Rs. 100".

[Need for having fresh elections 
for the new Vidhan Sabha at  the 
earliest date to enable the  people 
of Gujarat to have a popular Gov
ernment again} (I).

The Lok Sabha divided:

Division No. 1] [16.45 hr*
AYES

Banera, Shri Bumendra Singh 

Bhagirath Bhanwar, Shri 

Bhattaeharyya, Shri Dinen 

Bhattacharyya Shri Jagadish 

Bhattacharyya, Shri S. I*,

Bos u, Shri Jyotirmoy 

Chandra Shekhar Singh, Shri 

Chavda, Shri K. S.

Chinnaraji, Shri C. K,

Chowhan, Shri Bharat Singh 

Dandavatp, Prof Madhu 

Deb( Shn Dasatatha 

(iowdci, Shn J. Matha 

Haldw, Shu Ktishna Chandra 

H<l/xu, Shri Manoranjan 

Jharkhande Rai, Shn 

Joaider, Shn Dmesh 

Jo&hi, Shu Jagannathi<*o 

Koya, Shn C H Mohamed 

Lwnaye, Shri Madhu 

Malik, Shn Mukhtiar Singh 

Manoharan, Shri K.

Mai an, Shri Murasoli 

Mavlankar, Shn P. G.

Mehta, Shn P. M.

Modak, Shri Bijoy 

Mody, Shn Piloo 

Moiiammed Ismail, Shn 

Mukherjee, Shn Samar 

Mukherjee, Shri Saro]

Nayak, Shii Baksi 

Pajanor Shri Aravinda Bala 

Patel, Shri H. M.

Patel, Kuman Maniben 

Ram Deo Singh, Shri 

Ramkanwar, Shri 

Reddy, Shri B. N.

Roy, Dr. Seradish 

Saha, Shri Ajit Kumar 

Saha, Shn Gadadhar 

Saksena, Prof. S. L.

Sen, Shri Robin

Shakya, Shri Maha Deepak Singh 

Sharma, Shri R. R.

Shastri, Shri Ramavatar 

Sinha, Shri Satyendra Narayan 

Somasundaram, Shri S. P. 

Viswanathan, Shri Gt
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Yadav, Shri G. P.

/adav, Shri Shiv Sh&nker Prasad 

NOES

Aga, Shri Syed Ahmed 

Agrawal, Shri Shrikrishna 

Ahirwar, Shri Nathu Ram 

Ansari, Shri Ziaur Rahman 

Appalanaidu, Shri 

Arvind Netam, Shri 

Babunath Singh, Shri 

Bajpai, Shri Vidya Dhar 

Banamali Babu, Shri 

Banerjee, Shrimati Mukul 

Barman, Shri R. N.

Barupal, Shri Panna Lai 

Basappa, Shri K.

Basumatari, Shri D.

Bhagat, Shri H. K. L.

Bhargara, Shri Basheshwar Nath 

Bhatia, Shri Raghunandan Lai 

Bhattachaiyyia Shri Chapalendu 

Bist, Shri Narendra Singh 

Brahmanandji, Shri Swami 

Buta Smghf Shri 

Chandra Gowda, Shri D. B. 

Chandrashekharappa  Veerabasappa, 

Shri T. V.

Chandrika Prasad, Shri 

Chaudhary, Shri Nitiraj Singh 

Chavan, Shrimati Premalabai 

Chavan, Shri Yeshwantrao 

Chawla, Shri Amar Nath 

Chjkkalingaiah Shri K.

Choudhury, Shri Moinul Haque 

Daga, M. C.

P&rbara Singh, Shri 

Das, Shri Anadi Charan 

Das, Shri Dhamidhar 

Dasappa, Shri Tulflida* 

Daschowdhury, Shri B. K. 

Deshmukh. Shri K. G.

Dhamankar, Shri ,

Dharia Shri Mohan 

Dinesh Singh, Shri

Dixit, Shri p. C.

Dixit, Shri Jagdish Chandra 

Doda, Shri Hiralal 

Dube, Shri J. P.

Dumada, Shri L. K.

Dwivedi, Shri Nageshwar 

Engti, Shri Biren 

Ganesh, Shri K. R.

Ganga Devi, Shrimati 

Gangadeb, Shri P.

Gautam, Shri C. D.

Gavit, Shri T. H.

Ghosh, Shri P. K.

Godara, Shri Mani Ram 

Gogoi, Shri To run 

Gomango, Shri Giridhar 

Gopal, Shri K.

Goswami, Shn Dinesh Chandra 

Gotkhmde, Shu Annasaheb 

Gowda, Shri Pampas 

Hansda, Shri Subodh 

Hanumanthaiya, Shri K.

Hari Ki&hore Sirgb, Shri 

Ishaque, Shn A. K. M.

Jaffer Sharief Shri C. K. 

Jamilurrahman, Shri Md„ 

Jeyalakshmi, Shrimafi V.

Jha, Shri Chiranjib 

Joshi, Shri Popatlal M.

Joshi. Shrimati Subhadra 

Kâam, Shri J. G.

Kader, Shri S. A.

Kahandole, Shri Z. M.

Kakoti, Shri Robin 

Kale, Shri

Kamala Prasad, Shri 

gamble, Shri T. D.

Kamla Xumari, Kumari 

Kapur, Shri Sat Pal 

KauL Shrimati Sheiia 

Kavtie, Shri B* B.

Kedar Nath Singh, Shri 

Khadilkar, Shri St It,

Kinder Lai, Shri
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Kisku, Shri A. K.

Kotoki, Shri LUadhar 

Kotrashetti, Shri A. K.

Krishnan, Shri G. Y.

Krishnappa, Shri M. V.

Kulkarni, Shri Raja 

Kureel, Shri B. N.

Kushok Bakula, Shri 

Lafckappa, Shri K. 

Lakshmikanthamma, Shrimati T. 

Lakshminarayanan, Shri M. B, 

Mahajan, Shri Vikram 

Mahajan, Shri Y. S.

Majhi, Shri Gajadhar 

Majhi, Shri Kumar 

Malaviya Shri K. D.

Malhotra, Shri Jnder J.

Mallanna, Shri K 
Mandal, Shri Jagdish Narain 

Mandal, Shri Yamuna *Prasad 

Manhar, Shri Bhagatram 

Mishra, Shri Bibhuti 

Mishra, Shri G. S.

Mishra, Shri L, N.

Modi, Shri Shrikishan 

Mohamirud Tahir, Shri 

Mohammad Yusuf, Shri 

Muhammed Khuda Bukhsh, Shri 

Murmu, Shri Yogesh Chandra 

Negi, Shri Pratap Singh 

Mumbaikar. Shri 

Oraon, Shri Tuna 

Prunuli, Shri Paripoornanand 

Pandey, Shri Damodar 

Pandey, Shri Krishna Chandra 

Pandey, Shri Narsingh Narain 

Paadey, Shri R. S.

Pandey, Shri Sudhakar 

Pandey, Shri Tarkeshwar 

P.inigrahi, Shri Chintamani 

Pam, Shri K. C.

Paokai Haokip, Shri 

Pratap Singh, Shri 
Paswan, SSztf Bam Bhagat

1896 <SAKA> D.G. (Gujarat),
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Patel, Shri Arvind M.

Patel* Shri Natwarial 

Patel, Shri Prabhudas 

Patel, Shri R. R.

Patil, Shri Krishnarao 

Patil, Shri T. A.

Patnaik, Shri J. B.

Peje, Shri S. L.

Purty, Shri M. S.

Raghu Ramaiah, Shri K.

Rai, Shrimati Sahodrabai 

Rajdeo Singh, Shri 

Raju, Shri P. V. G.

Ram, Shri Tulmohan 

Ram SewaHt, Ch.

Ram Singh Bhai, Shri 

Ram Surat Prasad, Shri 

Ram Swamp, Shri 

Ramji Ram, Shri 

Rao, Shrimati B. Radhabai A. 

Rao, Shri Jagannath 

Rao, Shri Nageswara 

Rao, Shri P. Ankineedu Prasad 

Rao, Dr. V, K R. Varadaraja 

Rathia, Shn Umed Singh 

Raut, Shri Bhola 

Ravi, Shri Vayalar 

Ray, Shrimati Maya 

Reddy, Shri K. Ramakrishna 

Reddy, Shri M. Ram Gopal 

Reddy, Shri P. Ganga 

Reddy, Shri P. Narasimha 

Reddy, Shri Sid ram 

Richhariya, Dr. Govind Das 

Rohtagi, Shrimati Sushila 

Roy, Shri Bishwanath 

Rudra Pratap Singh, Shri 

Sadhu Ram, Shri 

Saina, Shri Mulki Raj 

Salve, Shri N. K. P.

Samanta, Shri S. C.

Sattgliana, Shri 

Satpathy, Shri Devendra 

Savant, Shri Sh*nk«nvi*
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Sayeed, Shri P. M.

Sethi, Shri Arjun 

Shafee, Shri A.

Shahnawaz Khan, Shri 

Shankar Dev, Shri 

Shankaranand, Shri B.

Sharma, Shri A. P.

Pharma, Shri Madhoratn 

Sharma, Shri Nawal Kishore 

Sharma, Shri R. N.

Shastri, Shri Shcopujan 

Shenoy, Shri P. R.

Shivnath Singh, Shri 

Shukla, Shri B. R. 

Siddheshwar Prasad, Shri 

Singh, Shri Vishwanath Pratap 

Sinha, Shri Nawal Kishore 

Sohan Lai, Shri T.

Stephen, Shri C. M. 

Suryanarayana, Shri K. 

Swaminathan, Shri R, V. 

Swaran Singh, Shri 

Tayyab Hussain, Shri 

Thevar, Shri P. K. M.

Tiwary, Shri D. N.

Tombi Singh, Shri N.

Tula Ram, Shri 

Tulsiram, Shri V.

Uikey, Shri M. G,

Vekaria, Shri 

Venkatasubbaiah, Shri P. 

Verma, Shri Sukhdeo Prasad 

Vidyalankar Shri Amamath 

Vikal, Shri Ram Chandra

Virbhadra Singh, Shri 

Yadav, Shri Chandrajit 

Yadav, Shri Karan Singh 

Zulfiquar Ali Khan, Shri

MR  DEPUTY-SPEAKER:  The

result* of the division is:

Aycra 50; Noes 210.

The motion was negatived.

MR DEPUTY-SPEAKER: 1 will

now put all the other cut motions to 
the vote of the House

Cut Motion* Nos. 2 to 32 were put and 
negatived.

MR DEPUTY-SPEAKER:  The

question is:

‘•That the  respective  sums not 
exceeding the amounts on Revenue 
Account and Capital Account shown 
in the fourth column of the Order 
Paper, be granted to the President, 
out of the Consolidated Fund of the 
State of Gujarat to complete th<? 
sums necessary to defray the ĈarH* 
cs which will  come in course of 
payment during the year ending the 
31st day of March 1975, in respect 
of the heads of demands entered m 
the second column thereof against: —

Demands Nos. 2, 3, 5. to 15,17 to 
19, 21 to 28, 31, 33 to 38, 40 
to 42. 44 to 46, 48 to 60, 62. 
63, 65 to 102, 104 to 114, 11°, 
118 to 128, 130 to 133, 136 to 

144 and 146.”

The motion was adopted.

•The  following  Members also recorded their votes: 

AYES: Sarvashri Sarjoo Pandey  and Janswar Misra;

NOESt Sarvashri  Jtfgannath Mishra.  B. V. Nftife 

Prasad Dhuaia.

and



[The Motions for Demands for Giants
whtch were adopted by tne Lok Sabhu, 

ar<? reproduced beioiu—Ed].

X)£MAKD No U. Council of Minisiehs,

“Tii&t  a  pum  not exceeding
Rs, 5.56,000 on Revenue Accovnt be 
granted to the Piesident out of the 
Conso’.idaiod Fund oi the St.it<‘ oi 
Gujarat  to  complete the  sum
accessary  to defray  the charges 
which will romc in course of pay
ment duung the .ycai ending  the 
•31m, day of Maid), 1975 m iexpect 
of ‘Council of Mu listers*

Demand No 3 Elloions

“That  a  turn  not ext te ling
Rs 9,82,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the ehaiges which 
will come m  eouisc of  payment 
during the year ending the 3Kt day 
of  March,  1975  in respect  of 
"Elections’.”

Demand No  5. Gfneral Admtnjsi ra

tion Department

“That  a  sum  not  exceeding 
Rs. 28,00,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the  charges which 
will come  in  course of payment 
during the year ending the 31st day 
of March, 1975 in respect of ‘Gene
ral Administration Department’ ”

Demand No 6. Passport Establish
ment

“That  a  sum  not  exceeding 
Rs, 54.000  on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges which 
wilt come in  course  of payment 
during the year ending the Slat day 
oi March, 199$  respect of ‘Pass
port &ttftfclUftment7»

D.G. {Gujarat),  SKAVANA 1,
1OT4-75

Demand  No. 7. Other  Ad ministrative 
Services  (Gejnjbral  Ad ministration 

Department)

“That  a  sum  not  exceeding 
Ks 7,07,000 on Revenue Account be 
gi anted to the President out of the 
Consolidated Fund of the State of 
Guuuat to complete the sum neces
sary tr defray the charges  which 
w U come m course of payment dur- 
,> k ti *» ycai ending the 31st day of 
March, 3975 in lespect of ‘Other Ad
ministrative Services (General Ad
ministration Department’.”

Dlmand  No.  8.  Miscellaneous  Gkne- 

KiiL  StKVicis (General Ad ministra

tion Department)

“That  a  sum  not  exceeding 
Rs 2,29,000 on Revenue Account be 
granted to the Piesident out of the 
Consolidated Fund of the State of 
Gujaiat to complete the sum neces
sary to defray the charges  which 
vail (ome m course of payment dur
ing the year ending the 31st day of 
Maivh. 1975 in respect of ‘Miscellan
eous General Services (General Ad
ministration Department) V*

Demand No 9. Pro motion of  JLan- 

guxges and  Literatures  (General

A d ministration  Department)

“That  a  sum  not  exceeding 
Hs. 46,000 on Re\ enue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges which 
will come in cour&o of payment dur
ing the year ending the 31st day of 
March 1975 in respect of 'Promotion 
of  Languages  and  Literatures 
(General  Administration  Depoit- 
ment)’"

Demand No.  10. Art  and Cvltvkk 

(Generai  Administration  DEPART

MENT)

“That  a  sum  not  exceeding 
Rs. 14,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges which 
will come in course of payment dur
ing the year ending the gist day of

1896 CSAKA)  D.G. (Gujarat). 338
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March, 1975 in respect of ‘Art and 
Culture  (General  Administration
Department)'.*'

Demand No. 11. Social Sfccuwn and

W elfare  ( General  Ad ministration 

Depart ment) .

‘That  a  sum  not  exceeding 
Rs. 83,000 on Revenue Account be 
granted to the President out of the 
Consilidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges which 
will come m course of payment dur
ing the year ending the 31st day of 
March. 1975 in  respect  of  ‘Social 
Security and Welfare (General Ad
ministration Department)’.**

Demand  No.  12  Other  Social and

Co m munity  Services  (General  Ad

ministration  Department).

‘That  a  sum  not  exceeding 
Rs 30,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to  defray the charges  which 
will come tn course of payment dur
ing the year ending the 31st day of 
March,  1975 in  respect of  ‘Other 
Social  and  Community  Services 
(General  Administration  Depart
ment)’.”

Demand No. 33, Genfhal ADMINISTRA
TION DFPARTMFNT—Pi, A KM NT,

M achinery

“That  a  sum  not  exceeding 
Rs. 3,15,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges  which 
will come in course of payment dur
ing the year ending the 31st day 
of March, 1075 in respect of ‘Gene
ral  Administration  Department— 
Planning Machinery’.*'

Demand No. 14. Econo mic  Advice 

and  Statistics

ft  sum  not  exceeding 
Rs, $5,22,000 on Revenue Account

be granted to the President out of 
the Consolidated Fund of the State 
of Gujarat to complete the sum ne
cessary to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March, 1975 m respect of ‘Economic 
Advice and Statistics’."

Demand  No  15.  Lfans and  Advances 

to Govern ment  Servants in General

Ad ministration  Department

“That  a  sum  not  exceeding 
Rs. 5,66,000 on Capital Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges which 
will come m course of payment dur
ing the year ending the 31st day of 
March, 1975 in respect of  ‘Loans 
and Advances to Government Ser
vants  in  General  Administration 
Department’”

Demand No 17. Saies Tax

‘That  a  sum  not  exceeding 
Rs. 1,14,60,000 on Revenue Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Gujarat to complete the sum ne* 
r ossary to defray the charges which 
will come- m course *>f pavment dur
ing the year onding the a 1st day of 
March 1975 tn  respect  of  ‘Sales 
Tax’ ”

Demand No l« Revenue expend! ruwe 
on Entertainment and  Education 

Cess

“That  a  sum not exceeding 
Rs, 4,79,000 on Revenue Account be 
granted to the President out Of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray th« charges  which 
will come in course of payment dar
ing the ye#r ending the 31st day of 
March, 197$  respect of  Revenue 
expenditure on  Entertainment and 
Education Ce*s’*

Demand No. 19. SmJux S*V**W

"That  a  mm  w*<
toiyw* Awapfi*
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gtanted to the President out of the 
Consolidated Fund of the State of 
Gujaral to complete the sum neces
sary to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March, 1975 in respect of  ‘Small 
Savings Organisation’.”

Demand No. 21. Finance Department

“That  a  sum  not  exceeding 
Rs 13,24,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges which will 
come m course of payment during 
the year ending the 31st day  of 
March, 1975 in respect of Tinance 
Department’ M

Demand No. 22.  Treasury and 
Accounts Administration 

“That  a  sum not  exceeding 
Rs 80.03,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujat at to complete the sum neces
sary to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March, 1975 in respect of Treasury 
and other Retirement benefits’.”

De mand NO. 23. Pension and  Other 

Retire ment  Benefits 

“That  a  sum  not  exceeding 
Rs. 2,80,66.000 on Revenue Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Gujarat to complete the sum ne
cessary to defray the charges which 
will come In course of payment dur
ing the year ending the 81st <*»y of 
March, 1W to *«fpeet of Treasury 
and o*ber Retirement benefits.

Demand No. SML Onm Itewwtw 
l&CTENonroa® Pkhyajniho to Financk 

Department

a  *um  not  metdiag 
Rs. StfMfcOOO on S*v*ttue 
he granted to
the Consolidated Fuad of tt* SM*

m ttok*** ** eo*tga»fco **  *•"
oesrarv %»
*hteh Will ‘M * & ***** «* ̂

znent during the year ending  the 
31st day of March, 1975 in respect 
of  Other  Revenue  Expenditure 
pertaining  to  Finance  Depart
ment’.”

Demand No 25. Collection of 

Education Csss 

“That  a  sum  not  exceeding 
Rs. 29,00,000 on  Revenue Account 
be granted to the President out of 
the Consolidated Fund of the Stats 
of Gujarat to complete the  sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1975 in respect of 
•Collection of Education Cess’.**

Demand  No.  26.  Otheb-Socmx, 
Security and Welfare Programme 

(Finance department)

“That  a  sum  not  exceeding 
Rs. 6,000 on  Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat  to  complete  ttoe  sum 
necessary to defray  the  charges 
which will come in codrse of pay
ing the year ending the 3let day of 
March, 1975 m respect of ‘Other So-
< lal  Security  and  Welfare  Pro
gramme (Finance Department)' ’

Demand No. 27. Finance Department 
Planning Mackotsjhv 

“That  a  sum  not  exceeding 
Rs. 50,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund ol the State of 
Gujarat to complete tfr'e sum neces
sary to detray the  charges which 
will come in course of payment 
Ounnrj the year ending the 31st day 
of Mnrch, 1975 in respect of Finance 
Department—Planning Machinerŷ.

Demand No. 28.  Apmxnwbwsbow or 
Indian Pahtnbrshtp Act and General 

Insurance

"That a mm  not  exceeding
Rs. IMJOQO On Revenue Account be 
granted to the President out  th© 
Consorted at 11** St*** 
GuJarat  to wmptete *****
KWMWV to deft*y m 
which will own* ft* course of
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ment during the year ending  the 
3ist day of March, 1975 in zespect 
of ‘Administration cf Indian l-'art* 
nership  Act  and  General Insu
rance*."

Demand No. 31. Loans and Advances 
to Government Servant in Fin an cl

(.FINANCE DfcPARTJUENI)

"That  a  sum  noi  exceeding 
Rs. 12,05,000 on Capital Account be 
on Capital Account toe granted  to 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges which 
will come in course oi payment dui- 
ing the year ending the 31st day of 
March, 1975  in lesoeti of Loans 
and Advances to Govcmme .. Sei- 
vants in Finance Department 

Demand No 33.—Administration of 
Justice

“That  a  sum  not  exceeding; 
Rs. 1,47,06,000 on Revenue Account 
be granted to the President out ot 
the Consolidated Fund of the State 
of Gujarat to complete the  sum 
necessary to  defray  the chai ges 
which  will  come  in  coutse  of 
payment during the year ending 
the 31st day of March, 1975 m 
respect of ‘Administration of Jus
tice’.’'

Demand No 34,—Legal Department 
“That  a  sum  not  exceeding 

Rs 10. 06,000 on Revenue Account 
be granted to the President out of 
the Consolidated "Fund of the State 
of Gujarat to  complete the  sum 
necessary to  defray  the ĉar,Rc3 
which  will come  in  course  of 
payment during the year ending 
the 31st day of  Maich,  197?  m 
respect of "Legal Department”' 

Demand No 35—Other Administra
tive SsftvxcEd (Legal Departmfnt) 

“That  a  sum  not  exceeding 
be granted to the President out of 
the Consolidated Fund of the State 
of Gujarat to complete the sum 
necessary to defray the charges 
which  wilt come in course  of 
payment during the year ending 
the 31st day ot March,  1975 in

respect  of  "Othei  Administrative 
Services (Legal Department) V’

Demand No, 36.-—Other Social Secu
rity and Welfare Programme 

(Legal Department)

“That  a  sum  not  exceeding 
Rs. 3,18,000  on Revenue Account 
be granted to the President out oi 
the Consolidated Fund of the State 
of Gujaiat  complete the  sum 
nwtwjMary to  defray  the charges 
which  will coma  m  tour&e  ot 
payment during the year ending 
the  31st  day  of March, 1975 m 
respc rt \.>f ‘Other Social  Security 
and  Welfate  Prc,?r<minv  (legal 
Department V ”

Demand No 37—Administration of 
Rlliuous and  Charitable Endown- 

ments Act

“That  a  sum  not  exceeding 
Rs 5,88,000  on  Revenue Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Gujarat to  complete the  sum 
necessary fo defray  *he  charges 
which  will come  m  coutse  of 
payment dunng the year ending 
the 31st day of March, 1975 in 
respect of ‘Administration of Reli
gious and Charitable Endownments 
Act’ ”

Demand No 38.—Loans and Advances 
10 Government Servants i» Legal 

Department

‘That  a  sum  not  exceeding 
Rs. 7,23.000  on  Capital  Account 

be granted to the President out 
the Consolidated Fund of the State 
of Gujarat to  complete the 
necessary to  defray  the charge* 
which  will come  in  course of 
payment during the y«*r 
the 31st day of March, 1975 in 
respect of ‘Loans and Advances to 
Government Servants in Legal »•- 

partmentY

Demand No. 40—Crvn, Swuiw

“That  a  sum  not 
Ba. 10,74*000 cm JUmum  
and not atteecdin* Bf,
Capital Aeeoimt to grant** m



President out of the Consolidated 
Wund of the State of Gpjarat to 
complete  the  sum  necessary  to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1975 in respect of ‘Civil Supplies.”'

Demand No. 41.—Food and Civil Sup

plies  Department

“That  a  sum  not  exceeding 
Kb. 3,22,000 on  Revenue  Account 
be granted to the President out of 
the Consolidated Fund of the State1 
of Gujarat to  complete the  s>um 
nvoessnry to  d( fray  the charts 
which  will  come  m  course  ol 
payment during the year ending 
the 31st day <>f March,  1975 m 
respect of ‘Food and Civil Supplier* 
Department*.”

Demand No 42.-—Food and  Nutri- 
tion (Food  Civil Supplies 

Department >

“That  a  sum  not  exceedin':: 
Rs. 88,97,000 on  Revenue Account 
and not exceeding Rs 83,40,00,000 
on Capital Account be granted to 
the President out of the Consolida
tion Fund of the State of Gujarat 
to coj-nplete the sum necessary to 
defray the charges which will come 
in coarse of payment during the 
year ending the 31st day March, 1975 
in reiipect of 'Food and Nutrition 
(Food and Civil Supplies Depart
ment)’.”

Demand No. 44—Loans and Advan
ces vo  Government  Servants  in 
Food  am  Cxvxl Supplies Depart
ment

‘That *  sum  not  exceeding 
Rs,  5,83,000  on Capital  Account 
be granted to the President out of 
the Consolidated Fund'of the State 
of Gujarat to  complete the sum 
necessary to defray  th* charges 
which  will come  in  course  of 
payment during the year ending 
the »ttt day of Man*),  1075 in 
respect of Loans *#<t Advances to 
Government Sarwt* m ftoog *»A
Clvft Supples Department*”*
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Demand No. 45. State  Legislature.

‘That  a  sum  not  exceeding 
Rs. 17,25,000 on Revenue Account 

be granted to the President out x>t 
the Consolidated Fund of the State 
oi Gujarat to  complete the  sum 
necessary to  defray the charges 
whicn  will come in  course oi 
payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘State Legislature.’4 

Dlmand  No. 46.—Loans and  Advan
ces to  Govern ment  Servants in 

G ujarat Legislature  Secretariat

“That  a  sum  not  exceeding 
Its  1,20,000 on  Capital  Account 
oe granted to the "President out *>f 
the Consolidated iTund of the State 
of Gujarat to  complete the  sum 
necessary to  defray the  charges 
which  will  come  m course of 
payment during the year ending 
the 31st day of March,  1975 in 
respect of 'Loans and Advances to 
Government Servants  in  Gujarat 
Legislature Secretariat’/'

De mand  .No. 48.—Adjust ment on 

Account or A id  Materials from 

Foreign Countries

That  a  sum  not  exceeding 
Rs. 90,00,000 on Revenue Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Gujarat to complete the  sum 
necessary to defray the charges 
which  will  come  in  course  of 
payment during the year ending the 
31st day of March, 1975 in respect 
of 'Adjustment on account of Aid 
Materials from Foreign countries'.** 

Demand No, 49.—Social Security and 
Welfare (Agriculture, Forests and 

Co-operation Department)

‘That  a  sum  not  exceeding 
Rs. 10,00,000 on Revenue Account 
be granted to the "President out of 
the Consolidated Fund of the State 
of Gujarat to  complete the  sum 
aeeesSftry to defray  the  charges 
which  will come In m m* of 
payment during the year ending 
the $1*1 day of Maroh, 1OT& in.
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respect of ‘Social Security and Wel
fare (Agriculture, Forests and  Co
operation Department)’.”

Demand  Iso.  50.— Relie«t  Works  (Ag

riculture,  Forests and  Cooperation 

Department) .

‘'That  a  sum  not  exceeding 
Rs. 1,45,49,000 on Revenue Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Gujarat to complete the  sum 
necessary  to defray the charges 
which  will come in course ol 
payment during the year ending 
the 31st day of March, 1975 m 
respect of ‘Relief Works (Agricul
ture,  Forests  and  Co-operation 
Department)’”

Demand No. 51.—Other Social and 
Community  Services  (Agriculture, 
Forests and Cooperation Dbtartmnt) 

“That  a  sum  not  exceeding 
Rb. 1,04,000 on Revenue Account and 
not  exceeding  Rs.  16,67,000  on 
Capital Account be granted to the 
President out of the Consolidated 
Fund of  the State of Gujarat 
to complete the sum necessary  to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1975 in respect of ‘Other Social and 
Community  Services  (Agriculture, 
Forests and Cooperation Depart
ment

De mand No. 52.—A griculture, Forests 

and Cooperation  Department 

“That  a  sum  not  exceeding 
Rs. 10,00,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges  which 
will come in course of payment dur* 
ing the year ending  31st  March, 
1975, in  respect  of  ‘Agriculture, 
forests  and  Cooperation  Depart
ment'/*
Demand No. 53.—Co-operation (Aori-
Cm.TtTRBj FOHESIS AND CJO-OPKRATJON 

DtPABTMEWr)
“That  a  sum  not  exceeding 

R«s 2,79,94,000 on Revenue Account 
and pot $xee#di»g Rs. 4,49*65,000 on 
Capttti Account be gtanted to the

President ouf of the Consolidated 
Fund of the State of Gujarat to 
complete the sum necessary to de- 
tray the charges which will come 
in course of payment during  the 
year ending the 31st day of March, 
1975 m  respect of ‘Co-operation 
(Agricultui e, Forests and Co-opera
tion Department)’."

Demand  No. 54.—Oi her  General 

Economic  Services  (Agriculture— 

Forests  an*)  Cooperation  Depart

ment)

“That  a  sum  not  exceeding 
Rs. 4,79,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges  which 
will come m course of  payment 
during the year ending the 31st day 
of March, 1975 in respect of ‘Other 
General Economic Services (Agri
culture,  Forests  and Cooperation 
Department)’.”

De mand  No 55.—Agricuture  (Agri
culture,  Forests and  Cooperation: 

Department)

“That  a  sum  not  exceeding 
Rs 6,12,66,000 on Revenue Account 
and  not exceeding Rs 1,77,16,000 
on  Capital  Account  be  granted 
to the President out of the Conso
lidated Fund of the State of Gujarat 
to complete the sum necessary to 
detray the charges which will come 
m course of payment during the 
year ending the 31st day of March, 
1975  in  respect  of  ‘Agi iculture 
(Agriculture Forests  and Copera- 
tion Department)'.”

Demand  No. 56.—M inor  Irrigation, 

Soil  Conservation  /nd  Area  Deve

lop ment  (Agriculture, Forests and 

Co-operation Department)

“That  a sum not  exceeding 
Rs. 3,17,04,000 on Revenue Account 
and not exceeding Rs. 59,59,000 on 
Capital Account be granted to the 
President out of the  Consolidated 
Fund of the State of Gujarat to 
complete the sum necessary t& de
fray the charges whl«h will eoroe M* 
course of payment duxifcg f*W| P*** 
ending the 81st day of  ****
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in respect oi ‘Minor Irrigation, Soil 
Conservation and Area  Develop
ment (Agriculture,, Fox cats and Co
operation Department/.'

Demand No. 57 —A nimal Husbandry

“That  a  sum  not  exceeding 
Rs. 2,30,37,000 on Revenue Account 
and not exceeding Rs  10,000  on 
Capital Account be granted to the 
President out ot the  Consolidated 
Tund of the State of Gujaret  to 
complete the sum necessary to de
ft ay the chaiges which will come 
m course of payment during  the 
year ending the 3lst day of March, 
1Q75 m it sped of ‘Animal Husban
dry v

Demand No 58—Dairy Developmeni

“Ihat  a  ium  not  exceeding 
Ks 20 10,000 on Revenue Account 
and not extending Rt, 11,00,000 on 
Vap.iai Account be planted to the 
PteMdOiit out of the( Consolidated 
i und of the State oi  Gujaiat  to 
complete the sum ntce saty to de- 
iiav tho chaiges which 'will come 
m com so of payment  during  the 
>ear ending 'he 31st day of March, 
1975 m tespect of ‘Dairy Develop
ment’ ”

Demand No 59 —Fishfries

“That  a  sum  not  exceeding 
Rs 78,55,000 on Revenue Account 
and not exceeding Bs 29,96,000 on 
Capital Account be granted to the 
President out of the Consolidated 
Fund of the State of Gujarat  to 
complete the sum necessary to de
fray the charges which will come in 
-course of payment during the year 
ending the 31st day of March, 1975 
in respect of Tisheries\”

Demand No. 60—Forest*

“That  »  sum  not  exceeding 
Rs. 1,55,39,000 on Revenue Account 
and not exceeding Rs. 68,64,000 on 
Capifel Account be granted to the 
President out of the Consolidated 
Fund of the State of Gujaxat to 
complete the sum necessary to de
fray ffc* charges which will come in 
course of payment during tfce year 

4*y of Mtitfc, 1978 
to xmpm of *3Fott$hf”

Demand No 82— Loans and Advances 
to Government servants in Agricul

ture, Forests and Cooperation Deptt,

4  That  a  sum  not  exceeding 
Rs 24,00,000 on Capital Account be 
granted to the President out of the 
Consolidated Fund of IBe State 
01 Gujarat to complete  the  sum 
mces aiy to defray  the  charges 
which will como in course of pay
ment during the year ending  the 
31st day of March, 1975 in respect 
of Loans and Advances to Govern
ment  Servants  m  Agriculture, 
Foiestg and Cooperation Deptt’ ”

Demand No 63— State  Excise

That  a  sum  not  exceeding 
Rs  15 10 000 on Revenue Account 
be granted to the President out of 
the Consolidated Fund of the State 
oi Gujaiat to complete the sum 
necessary to defray  the  charges 
v hich will come m course of pay
ment dui mg the ycai ending the 
31«-t day of March. 1975 m respect 
or State Excise’ ”
De v* <wd No 65 —Education and 

Labour Department

‘ That  a  sum  not  exceeding 
Rs 9 56,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujaiat to complete the sum neces
sary to defray thr charges  which 
vwll come m course  of  payment 
during the year ending the 31st day 
of March, 1975 m respect of ‘Edu
cation and Labour Department’ ” 

Demand No- 66— Education
“That  a  sum  not exceeding 

Rs 39,60.49,000 on  Revenue  Ac
count and not exceeding Rs 71,36,000 
on Capital Account be granted to 
the President out of the Consolidate 
ed Fund of the State of Gujarat to 
complete the sum necessary to de
fray tftfe charges which will come 
in course of payment during the 
year ending the 31st day of March, 
197S in respect of 'Education*.** 

Demand No. 67.—Art and Comma 
(Education and Labour DjcpaKtment)

“That  a  sum  not  exceeding 
Rs. 68,81,000 on Revenue Account 
be granted to the President out of
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the Consolidated Fund of the State 
of Gujarat to complete the sum 
necessary* to defray  the  charges 
which will come in course of pay
ment during the year ending  the 
31st day of March, 1975 m respect 
of ‘Ait and Culture (Education and 
Labour Department)’.”

Demand No. 68—Scientific Services 
AND  Rf>E\KCH

“That  a  sum  not  exceeding 
Rs.  20,000  on  Revenue Account 
be granted to the President out ol 
the Consolidated Fund of the State 
of Gujarat to  complete the  stun 
necessary to defray the charges 
which  will  come  m course of 
payment during the vear ending 
the 31st day of March. 1975 in 
respect ol ‘Scientific Services and 
Research’,”

Demand No 69.—Housing

“That  a  sum  not  exceeding 
Rs. 30,00.000 on Revenue Account 
be granted to the President out of 
the Consolidated Fund of the Sn<t-‘ 
of Gujarat to complete the  sum 
necessary to defray  the charges 
which  will  come m  course  of 
payment during the year ending 
the 31st day of March,  1975 in 
respect of ‘Housing'.”

Demand No 70.—Labour and
Employment

“That  a  sum  not  exceeding 
Rs, 1,07,94,000 on Revenue Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Gujarat to complete the  sum 
necessary to defrav the charges 
which  will come m course of 
payment during the year ending 
the 31st day of March, 1975 in 
respect of ‘Labour and Employ

ment)’.”

Dbmdd  No.  71.—Socml  Security 
and Welfare (Education an© Labour 

Department)

“That  a  sum  not  exceeding 
Rs. 5,00,39,000 on Revenue Account 
and  not exceeding  Rs.  22,49,000 
on Capital Account be granted to 
the President out of the Consoli
dated Fund of the State of Gujarat 
to complete the sum necessary to 
defray the charges which will come 
m course of payment during the 
year ending the 31st day of March, 
1975 m respect of ‘Social Security 
and Welfare (Education and Labour 
Department) V

Demand No  72.—Education and 

Labour  Department  Planning 

M achinery

“That  a  sum  not  exceeding 
Rs.  32 000 on Revenue Account 
be granted to the President out ot 
the Consolidated Fund of the State 
of Gujarat to  complete the  <s»m 
necessary to defray  the charge* 
which  will  come in  t ourse of 
payment during the year ending 
the 31st day of March, 1975 in 
respect of 'Education  and Labour 
Department -Planning  Machi

nery’.*’

Demand  73—Loans and Advances

to Government Servants in  Educa

tion and Labour Department

"That  a  sum  not  exceeding 
Rs. 15,33,000 on Capital Account 
be granted  the President out of 
the Consolidated Fund of the State 
of Gujarat to  complete the  sum 
necessary to  defray the charges 
which  will come in course ot 
payment during the year ending 
the 31st dpv of March, 1975 to 
respect of ‘Loans and Advance* to 
Government Servants in Education 
and Labour Department'.”

Demand No. 74.—’Taxes on Vehicmk 

•That  a  sum  not  exceeding 
Rs* 8,02,64,000 on Revenue Account 
be granted to the President out of 
the Consolidated tvtnd of tfc* State 
of Gujarat to eomphfe the 
necessary t© defray  ifce
which  wiH c<*a*  c©«»r



-~::::=::========.--,-....,.,.-

D.G. (Gl!jaTat)"
1974-75

payment-during the year ending
the 31st day of March, 1975 in
respect of "Taxes on Vehicles'."
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DF;;',~.'.XD No. 7;),--OTH~r: TAXES A~D

Durrss ON Cor.I;\·IODITIES AND SERVICES

(HOME Da'ART!\IEr-iT)

"Tuat a sum not exceeding
Rs. 5,49,000 on Revenue Account
t.e :;,'antl:ci to tl~e President out of
ti'.·, Conso lidated Fund of the State
"f. Guj,,': '.t to complete the Slim

ne·:e.'~~l".)',0 dcfvay the charges
<, hie:" will come in course at
pav.r.cnt du ring the year ending
t11e 3b: day of March, 1975 in
respect or 'Other Taxes and Duties
() ~ Comr.ioclit "s and Sel'ViC:CS(Home
Dc~i->3 rtrncri )".

DEM.\ND I'~o. ,G.-HOME DEPARTMENT

"That a sum not exceeding
Rs. 8,38,000 on Revenue Account
be granted to the President out or
the Consolidated Fund of the State
of Gujarat to complete the sum
r'l'le:·~i'i'Y to defray the' charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
rqspect of 'Home Department',"

Di.:vL\ND No. 77,-POLICE

"That a sum not exceeding
Rs. 10,61,70,00'0 'On Revenue Account
be granted to the President out 'Of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
pavmentdurmg the year ending
the 31st day of March, 1975 in
n:s:;,ect 0: 'Police'."

DEl\1.'\KD No. 78.-JAIL

"That a sum not exceeding
R~. 40,22,000 On Revenue Account
be g:'anted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of

D.G. (Gujamt),
1974-75

payment during the year ending
1I1e 31st day 01 March, 1975 in
respect of 'Jails'."

0'",[,:·". No. ,g.-OTHER ADMINISTR.-\-

THE ;:;CHVICES (HOME DEPARTiV:ENT)

"That a sum not cxceedin;
~. 50,"UJOU on Rcv cnue ,AcCOL::~t

,JC granted to the President out 0"

L,' Consolidated Fund of the Su,Cc'
of G.ljarat to cor..plet., the SU:l:

:lC'e'.·s::ar:v·- to defray the Ch~H':,,'
"'\'11if'~1 w iil come in «curse
pav.uent durnv: the year endi.i.;
the 310t day of March, 1975 in
]',~;"cct 0:' 'Other Administrat ive
Sb'\'ices (Hom o Dapartment i '."

DL,\L\'J"D No. 80.-h.nT AND Cn.TFR';

(HOME DEPATITMEl'-IT).

"That a sum not oxcecdint,
Rs. 33,000 on Revenue Account
and not exceeding Rs. 1,23,000 on
Capital Accoun be gr<:!:~ted to the
President out of the Consolidated
Fund of the State of Gujarat t~
complete the sum necessary to-
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of 'Art and Culture
(Home Department)'."

DEi\~'\:\D No. eL-INFORMATION A:\D

PuBLICITY

"That a sum not exceeding
Rs. 54,83.000 on Revenue Account
bp granted to the President out 0:
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course 01'

payment during the year endir»:
the 31st day of March, 1975 b
respect of 'Information and Pub-
licity' ."

DEMA;-;-D No. 82.-S0CIAL SECURITY '\~D

WELFARE (HOME DEPARTMENT)

"That a sum not exceeding
Rs. 82,000 on Revenue Account
be granted to the President out 'C:
the Consolidated Fund of the Sta~,-;
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of Gujarat to complete the sum
necessary to defray the charges
which will come in course at
payment during the year ending
the 31st day of March, 1975 in
respect of 'Social Security and Wel-
fare (Home Department) '."

L'E~1AND No. 83.-Ro;\D AND WAT~n
TRANSPOIlT SERVICES

"That a sum not exceeding
.Rs 20,20,000 on Revenue Account
and not exceeding Rs. 1,.68,00.00(\
on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of
Gujarat to complete the sum
necessary to defray the charges
which will come in course or
payment during the year ending
tl1e 31st day of March, 1975 in
respect of 'Read and Water 'I'rans-
port Services'."

DEMAND No. 3·i.-ToURISM

"That a sum not exceeding
Rs. 6,30,00'0 'On Revenue Acccunt
be granted to the President out 'of
the Consolidated Fund of the State
of Gujarat to complete' the sum
necessary to defr3y the charges
which will come in course of
payment during the year ending
the 31st day of M.ECh, 1£17':; i.~l
respect of 'Tourism'."

DEMAND No. 85.-LoANS AND ADVANCES

TO GOVERNMENT :'::;ERVAl'iTS 1:\ Ho?11':

DEPARTMENT

"That a sum not exceeding
Rs. 36,28,000 on Canital Account
be granted to the President out 'of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of 'Loan's and Advances to
Government Sejrvants in Home
Department' ."

DEMAND No. 86.-0THER TAXES AND

DUTIES ON COMMODITIES AND SERVICES

(INDUSTRIES, MINES AND POWER

DEPARTMENT)

"That a sum not exceeding
Rs. 9,50,000 on Revenue Account
be granted to the President out 'of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March. 1975 in
respect of 'Other Taxes and Duties
on Commodities and Services (In-
dustries, Mines und Power Depart-
ment) '."

DEMAND No. S7.-STATION£RY AND

PRINTING

"That a sum not exceeding
Rs. 1,81,20,000 on Revenue Account
be granted to the President out 'Of
the Consolidated Fundol the State
of Gujarat to complete the sum
necess ary to defray t he charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of 'Stationary and Print-
ing'."

DEMAND No. 88 ..,.-PENSIONS AND

OTHER RETIREMENT BENEFITS (INDUS-

TRIES, MINES AND POWER DEPARTMENT)

"That a sum not axeeedirig
Rs. 1,76,00'0 on Revenue Account
be granted to the President out uf
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come' in course of
payment during the year ending
the 31st day of March, 1975 in
respect 'Of 'Pensions and other
Retirement Benefits (Industries,
Mines and Power Department)'."

1

~

.,

'i

..•. '.
~.-,



2<w D.G. (Gujarat),  SRAVANA 1, 1896 (SAKA) D.G, (Gujarat), 258
'  1974-76 1874-75

Demand No. 89.—Social Security and 
Welfare (Industries, Mines and 

Power Department)

“That  a  sum  not  exceeding 
Rs. 14,90,000 on Revenue Account 
and not exceeding  Rs. 1,22,77,000 
on  Capital Account be granted to 
the President out of the State of 
Gujarat  to  complete  the  sum 
necessary to defray the charges 
which  will come  in course ot 
payment during the year ending 
the 31st day of March,  1975 in 
respect of  'Social Security and 
Welfare  (Industries,  Mines and
Power Department)’.”

Demand No 90—Industries Mines and 
Power Department)

•That a sum  not exceeding Rs. 
5 76,000 on  Revenue  Account  be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March. 1975 in respect of ‘Industries. 
Mines and Power Department’.”

Demand  No.  91—Export  Promotion

‘That a sum not exceeding  Rs.
1,30,000  on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State  of 
Gujarat to complete the sum neces
sary to defray the  charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March. 1975 in  respect of ‘Export 
Promotion'.”

Demand No. 82.—Co-o/ekation Indus
tries, Mines and Power Department)

“That a sum not exceeding  Rs 
10,77,006 on Revenue Account and 
not exceeding Rs. 18,81,000 on Capi
tal Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Gujarat to complete 
the sum  necessary *0 defray the 
charge* which vi come in course of 
payment during the year endin* the 

1093 L S—8

31st day of March, 1975 in respect of 
Power Department)’.”

Demand No.  93.—Other  General 

Economic Services (Industries, Mimes 
( and Power Department)

“That a sum not exceeding  Rs.
9.27.000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges  which 
will some m course of payment dur
ing the year ending the 31st day of 
March, 1975 in respect  of  ‘Other 
General Economic Services (Indus
tries,  Mines and  Power  Depart
ment’.”

Demand No. 94—Industries

“That  a sum  not exceeding Rs.
30.91.000 on Revenue Account and 
not exceeding Rs. 74,75,000 on Capi
tal Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Gujarat to complete 
the sum necessary to defray  the 
charges which will come in course 
of payment during the year ending 
the 31st day of March. 1975 in res
pect of ‘Industries’.”

Demand No. 95—Village and Social 
Industries

“That a sum not  exceeding  Rs.
85.02.000 on  Revenue Account and 
not exceeding Rs. 38.85,000 on Capi
tal Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Gujarat to complete 
the sum necessary to defray  the 
charges which will come In course 
of payment during the year ending 
the 31st day of March, 1975 in res
pect of ‘Village  and Small Indus
tries*.”

Demand No. 96—M ines and Minerals

“That a sum not exceeding  Rfc
43.35.000 On Revenue Account and 
not exetieding Ha. 60(06,060 on Capi-. 
tfil Account toe granted to the Presi
dent out of the Consolidated Fund 
of t*» State of Gujarat to compete
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the sum necessary  to defray  the 
charges which will come in course 

of payment  during the year ending 
the 31st day of March, 1975 an res
pect of ‘Mines and Mineral’.”

Demand No. 97—Power  Projects

‘•That a sum not  exceeding  Rs.
56.22.000 on Revenue Account and 
not exceeding Rs.  19 00,10,000  on 
Capital Account be granted to the 
President out of  the  Consolidated 
Fund of the State  of  Gujarat  to 
complete the sum necessary to de
fray the charges which will  come 
in course of payment  during the 
year ending the 31st day of March. 
1975 m respect of ‘Power Projects ’ ”

Demand No. 98—Machinery and Engi
neering INJJUSTIES

‘ That a sum not exceeding  Rs-
6.53.000 on Capital Account be gran
ted to the President out of the Con
solidated Fund of the State of Guja
rat to complete the sum necessary to 
defray the charges which will come 
in course of payment during (the 
year ending the 31st day of March, 
1975 in respect of  ‘Machinery  and 
Engineering Industries’ ”

"Demand No. 99—Consumer Industries

“That a sum not exceeding  Rs. 
68,15 000 on  Capital  Account  be 
granted to the President out of the 
Consolidated Fund of the State  of 
Gujarat to complete the sum neces
sary to defray the  charges  which 
will come in course of payment dur
ing the year ending the 31st day of 
March, 1975 in respect of ‘Consumer 
Industries.* ”

D emand No. 100—Investment in Indus
trial Financial Institutions

"That a sum  not  exceeding Rs.
1.76.33.000 on Capital Account  be 

granted to the President out of the 
Consolidated Fund of  the State of 
Gujarat to complete the sum neces
sary to defray the  charges which 
will come in course of payment dur

ing the year ending the 31st day of 
March 1975 m respect of  ‘Invest
ments* in Industrial Financial Insti
tutions’.”

Demand No. 101—M ultipurpose River 

Projects (Industries, Mines and 

Power  Depahtmwitx

“That a sum not  exceeding R's.

I,00,00,000 on  Capital  Account be 
granted to the President out of the 
Consolidated Fund of the State  of 
Gujarat to complete the sum neces
sary to defray the  charges  which 
will come in  course  of  payment 
during the year ending the Slst day 
of March, 1975 in respect of ‘Multi
purpose River Projects  (Industries, 
Mines and Power Department)V*

Demand No. 102—Loans and Adv\nces 
to  Govfrnment  Servants tn  (Indus- 

true s M ines and Power Department)

*  That a sum not  exceeding  Rs. 
!> 53.000 on Capital  Account  bo 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the  charges  which 
wi?J come in course of payment dur
ing the year ending the 31st day of 
March, 1975 in respect of 'Loans and 
Advances to Government Servants in 
Tt'ductries, Mines and Power Depart
ment V."

Demand No. 104—Fire protection and 
Control

“That a sum not exceeding  Rs>
10,000 on Revenue Account be gran
ted to the President out of the Con
solidated Fund of the State of Gula- 
rat to complete the sum necessary to 
defray the charges which will come 
in course of navment  during  the 
vee»r ending the 31i*t rtnv of March. 
1975 in resoect of ‘Fire protection 
pr»d ro**tr̂ T”

Demand  No. 105—Panchayats and 

Health DmniMEKT

“That a sum not exceeding R*
II.78.000 on Revenue Account be 
granted to the Prwddent out of the
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Consolidated Fund of the Sta� of 
Gujarat to complete the sum neces
sary to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March, 1975 in respect of 'Pancha
yats and Health Department'." 

DEMAND No. 106-COMMUNITY DEV-:LOP
MENT 

"That a sum not exceeding Rs. 
ti.92,15,000 on Revenue Account and 
not exceeding Rs. 21,60,000 on Capi
tal Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Gujarat to complete 
the sum necessary to defray the 
charges Vl'hich will come in course 
of -payment during the year . ending 
the 31st day of March 1975 in res
pect of 'Community Development'." 

DEMAND No. 107-MEDICAL 

·'That a sum not exceeding Rs.
10,84,40,000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1975 in respect of 'Medi�al'." 

DEMAND NO, 108-FAMILY PLANNING 

"That a sum not exceeding Rs. 
3,67,.05,000 on Revenue Ac�ount be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1975 in resped of 
'];amfly Planning'." 

.DEMAND No. 109-PUBLIC HEALTH, SANI
TATION AND WATER SUPPLY 

"That a sum not exceeding Rs. 
6,89,92,000 on Revenue Account and 
not exceeding Rs. 2,58,47,000 on 
Capital Account be granted to the 
President out of the Consolidated 
J\in.c.i _of .the state of Gujarat to 

1974-75 
complete the sum necessary to de
fray the charges which will come in 
course of payment during the year 
ending the 31st day of March 1975 
in respect of 'Public Health Sanita
tion and Water Supply'." ' 

DEMAKD No. 110-URBAN DEVELOPMENT 
(PANCHAYATS AND HEALTH DEPARTMENT) 

"That a sum not exceeding Rs. 
1, 10,14,000 on Revenue Account and 
not exceeding Rs. 3,43,000 on Cap1ta1 
Account be granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to complete� the 
sum necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1975 in respect 
of 'Urban Development (Panchayats 
and Health Department)'." 

DEMAND No. 111-SOCIAL SEcur.ITY AN:ll 
WELFARE (PANCHAYATS AND HEALTH 

DEPARTMENT) 

"That a sum not exceeding Rs 
1,01,51,000 on Revenue Account bi; 
granted to the President out of the 
Consolidated Fund of the State 01 
Gujarat to complete the sum neces
sary to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March 1975 in respect of 'Social Se
curity and Welfare (Panchayats and 
Health Department)'." 

DEMAND No. 112-RELIEF ON ACC0l'NT 
OF NATURAL CALAMITIES (PANCHAYATS 

AND HEALTH DEPARTMENT) 

"That a sum not exceeding Rs.

20.00.000 on Revenue Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sar,y to defray the charges Vl'hich 
will come in course of payment dur
ing the year ending the 31st day of 
March, 1975 in respect of 'Relief on 
Account of Natural calamities (Paa
chayats and Health Department)•.•, 
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Demand No.  113—Panchayats  and 
Health Department—Planning 

Machinery

"That a sum not exceeding  Rs.
32,000 on Revenue Account be gran
ted to the President out of the Con
solidated Fund of the State of Guja- 
lut to complete the sum necessary 
to defray the  charges vfrhich will 
come in course of payment during 
the year ending  the 31st day of 
31arch, 1975 in respect of ‘Pancha- 
yats and Health Department Plan
ning Machinery’.”

Demand No. 114—Compensations and 
Assignments to local  Bodies and 

Panchayati Raj Institutions

“That a sum not exceeding  Rs.
2.87.36.000 on Revenue Account be 
g: anted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the  charges  which 
will come m course of payment dur
ing the year ending the 31st day of 
March. 1975 in respect of ‘Compen
sations and  Assignments to local 
Bodies and Panchayati Raj Institu
tions)’.”

Demand No. 116—Loans and Advances 
to Government Servants in Pancha- 

yats and Health Department

•That a sum not exceeding  Rs.
13.66.000 on Capital Account be gran
ted to the President out of the Con- 
Lolidated Fund of the State of Guja
rat to complete the sum necessary to 
defray the charges which will come 
in course of payment  during the 
year ending the 31st day of March, 
1975 in respectf of Tioans and Ad
vances to Government Servants in 
Panchayats  and  Health  Depart
ment.*’

DIMAND  NO.  118—NON-RESIDEMTIAL

Buildings

"That a sum not exceeding  Rs.
6.55.08.000 on Revenue Account and 
not  exceeding  Rs.  2,00,48,000  on 
Capita} Account be granted to the 
‘President out ot  the  Consolidated

Fund of the State of  Gujarat  to 
complete the sum necessary  to 
defray the charges which will come 
111 course of payment during the year 
ending the 31st day of March, 1975 
m lespect of ‘Non-residential build
ings’.”

Demind No. 119—Other  Administra
t e s Service's (Public Works Depart

ment).

•That a sum not  exceeding  Rs.
17,00,000 on Revenue  Account be 
granted to the President out of the 
Consolidated Fund of the  State  of 
Gujarat to complete the sum neces
sary to defray the charges  which 
willl come in course of payment dur
ing the year ending the 31st day of 
March, 1975 in  respect of  ‘Other 
Administrative  Services  (Public 
Works Department).’

Demand No. 120—H ousing  (Public 

W orks Department)

• That a sum not exceeding  Rs.
1.33.75.000 on Revenue Account and 
not  exceeding  Rs  2,40,68,000 on 
Capital Account be granted to the 
President out of  the  Consolidated 
Fund of the State  of  Gujarat  to 
Complete the sum necessary to de
fray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975, 
in respect of ‘Housing (Public Works 
Department)’.”

Demand No. 121—R*elief Works (Pub
lic Works Department)

“That a sum not exceeding  Rs.
1.20.26.000 on Revenue Account be* 
grrnted to the President out of the 
Consolidated Fund of the State  of 
Gujarat to complete the sum neces
sary to defray the  charges  Which 
will come in course of payment dur
ing the year ending the 81st day of 
March, 1975 in  respect of Tlelief 
Works (Public Works Department).’

Demand No. 122—Public Womb D»* 

thKMStn

"That a sum not exceedlag It*
17,78,000  on  BovafeiM  Account
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granted to *he President out of the 
Consolidated Fund of the State of 
Gujarat to complete the mm neces
sary to defray the  chajges which 
wiii come in course of payment dur
ing the year ending the 31st day of 
March, 1975 in  respect of  ‘Public 
Works Department’.”

D emand No. 123—Co-op*ration  (Pub
lic  Works  Department)

•'That a sum not  exceeding Rs.
1.33.000 on Revenue Account and not 
i xceeding Rs. 2.00,000  on  Capital 
Account be granted to the President 
out of the Consolidated Fund ol the 
State of Gujarat to complete  the 
sum necessary to defray the charges 
which will come m couise of pay
ment during the year ending the 31st 
dny of March. 1975 in respect of ‘Co
operation  (Public  Works  Depart* 
ment)\”

Demand No 124-"Ihricatjoi>.

‘That a sum not exceedmgs> Rs
70.48.12.000 on Revenue Account and 
nut exceeding Rs>  22.82 3ft,000 on 
Capital Account be granted to  the 
President out oi  the  Consolidated 
Fund of the State ot (iujarat  to 
complete the sum necessary to de
fray the charges which will come m 
course of payment during the year 
ending the Slst day of March. 1975 
m respect of ‘Irrigation'.”

De mand  No  125— Ports

"That a sum  not  exceeding Rs
2 77,24,000 on Revenue Account and 
not exceeding  Rs.  1,99,97.000  on 
Capital Account be granted  to the 
President out of  the  Consolidated 
Fund of the State  of  Gujarat  to 
omplete the -sum necessary to de
fray the charges which will come in 
,lourse of payment during the year 
ending the 3lst day of March 1975 
in respect of *PoTts\"

Demand No. 126—Cu»i»g Cutbs

“That • «um not exceeding  Rs*
46,000 on Revenue Account be gran*

ted to the President out of the Con
solidated Fund of the State of Guja
rat to complete the sum necessary 
to defray the , cfeaxges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1975 in respect of ‘Gliding 
Clubs’.”

Demand N o.  127—Roads and 

Bridges

“That a sum not exceeding Rs. 
9,29,07 000 on Revenue Account and 
not  exceeding  Rs.  1,41,98,000 on 
Capital Account be granted to tne 
President out of  the Consolidated 
Fund of the State of Gujarat to 
complete  the  sum  necessary  to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1975  m  respect  of  ‘Roads and 
Bridges’ *'

Dim and No  128—Gujarat  Capiiv.
CONSTRCTION SCHEME

“That a sum not  exceeding Rs. 
(55,33,000  on  Capital Account be 
granted to the President out ot t'*e 
Consolidated Fund of the State ot 
Gujarat to complete the sum necc— 
sarv to defray the charges which 
will tome m  course of payment 
during  the year  ending the Sl̂t 
dav of March, 1975 m  respect of 
‘Gujarat Capital Construction Sche

me’ ”

Drmand No 130—Social  Securuy 
and  Welfare  (Public  Works 

Department)

“That a sum not exceeding Rs
2,66,000  on  Capital  Account bo 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces- 
sarv to defray the charges which 
will come in course  of payment 
during the year ending the 31®t day 
of March, 1975 in respect of'Social 
Security  and  Welfare  (Public 
Works Department)*.*
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Demand No 131—Loans and Ad\an- 
os to Government Servants in Pub

lic Works Department

1 That a sum  not exceeding Rs 
1 ,26 000  on Capital  Account be 
g* anted  to the  President out of 
the Consolidated Fund of the State 
01  Gujaiat  to complete the sum 
1 c pssarv  to defi ay  the charges 
which will come m course of pay
ment during the year ending 31st 
da\ of Maich  1975 in iespect of 
Loan'; and Advances  to Govern
ment  Sen, ants  m Public Works 
Department’"

Demand No 132—Lvnd Rf\fm/*

That a j,um not exceeding Rs
1 -21,46 000 on Revenue Account be 
sianted to the President out of the 
Consolidated Fund of the State of 
Gujaiat to complete the sum neces- 
«sar\ to defray the chaiges which 
v ill come  m course  of pavment 
durmg  the year  ending the 31st 
cjaj of March  1975 in respect of 
Land Revenue ”

Demand No 133—Stamps and 
Registration

That a sum not  excepting Rs 
22,02 000 on Revenue Account  be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces
sary to defray the charges which 
\ ill come  in course  of payment 
flaring the year ending the 31st day 
ft  March,  1975  in  respect  of 
i-+amps and Registiation

Demand No —136—Revenue Dfp\ri-

MENT

That a sum not exceeding Rs
22,86,000 on Revenue  Account be 
granted  to  the Piesident out of 
the Consolidated Fund of the State 
of Gujarat  to complete  the sum 
necessary  to  defray the charge** 
which will come m course of pay
ment durmg the year ending the 
31st day of March 1975 in respect 
M ‘Revenue Department”'

Demand No 137—District 
Administration

•That a sum not exceeding Rs
1 94,31 000 on Revenue Account be 
gi anted  to the  President out of 
the Consolidated Fund of the State 
of Gujaiat  to complete  the sum 
mtosai  to defiav  the charges 
\k hich w ill come in course of pay- 
met during the >ear ending the 31st 
da\ of March 197f> in iespect of 
D strict Administration’ ”

Dfmand No  138— Miscei 1 aneous 

Gfnfkal  Services  (Rfvenu*

J)l PARTMENT )

‘That a sum not exceeding Rs 
33 000 on  Re\ enue  Account  be 
granted  to  the  President out of 
the Consolidated Fund of the State 
of Jaujarat to <omplefte the sum 
necessaiv  to defray  the chaige> 
which will come m couise of pay
ment during the yeai ending the 
31-»t da\ of March 1975 in respect 
of Miscellaneous General Services 
(Revenue Department)’”

Dimand  No 139—Urban  Develop

ment (Revfnue Department)

"That a sum not evreeding Rs
2 16,000 on Revenue  Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the *um neces- 
sarv to defray the charges which 
will  come in course  of payment 
duiing the veor  ending the 31st 
dav of March, 1975 in respect of 
‘Urban  Development (Revenue 

Department)’”

Dfmand No 140—Social  Security 

and  Welfare  (Revenuf  Depart

ment)

That a *um not exceeding R*
23,59,000 on Revenue Account and 
not exceeding  Rs  46,70,000 on 
Capital Account be granted to the 
President out of the Consolidated 
Fund of the  State of Gujarat to
complete  the  sum  necewtary__
defray the charges wMeh wffl c®***®



in course of payment  during the 
year ending the 31st day of March, 
1975 in respect of ‘Social Security 
and  Welfare  (Revenue  Depart
ment)’.”

Demand No 141--Relief on Account 
of Natural Calamities (Revenue 

Department)

“That a sum not exceeding Rs.
87.00.000 on Revenue  Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces- 
s.* i' to defray the charge*? which 
w- !  come  in  course of payment 
dii-\g the yea, ending the 31«?t day
OS I larch 1973 in jêptvt of ‘Relief 
on account  of Natural Calamities 
(Revenue Department)”'

Demand No. 142—Dangs District

"That a sum not exceeding Rs.
1.37.00.000 on Revenue Account and 
not exceeding Rs 4,49.000 on Capi
ta]  Account  be  granted  to the 
Pi evident out of the Consolidated 
Fund of the  State of Gujarat to 
complete the sum necessary to de
fray the charges which will come m 
course of payment during the year 
ending the 31st day of March, 1975 
in respect of ‘Dangs District’.’*

Demand No. 143—Agriculture 
(Revenue Department)

"That a sum not exceeding Rs.
1.02.000 on Revenue Account and 
not exceeding Rs. 1,00.000 on Capi
tal Account be granted to the Pre
sident out of the Consolidated Fund 
of the State of Gujarat to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
thp 31st day of March, 1975 ih res
pect of ‘Agriculture (Revenue De
partment)’.”

Demand No. 144—Compensations and 
Assignments (Revenue Depart

ment)

“That a sum not exceeding Rs.
82.90.000 on Revenue Account and
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not exceeding Rs. 13,83,000 on Capi
tal Af-count be granted to the Pre
sident out of the Consolidated Fund 
of the State of  Gujarat to com
plete the sum necessary to defray 
the charges  which  will come in 
course of payment during the year 
ending the 31st day of March, 1975 
m respect  of  ‘Compensation and 
Assignments  (Revenue  Depart
ment)’.”

Demand No. 146.—Loans and Advan
c e to Government servants in 

Revenue Department

“That a sum not exceeding Rs.
15,33,000  on Capital  Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Gu.iarat to complete the sum neces
sary to defray the charges which 
will come  in course  of payment 
during the year ending in the 31st 
day of March, 1975  m respect of 
‘Loans and Advances  to Govern
ment servants in Revenue Depart
ment’.”

15.45 hrs.

GUJARAT APPROPRIATION 
(NO. 2) BILL, 1974*

THE  MINISTER OF  STATE IN 
THE  MINISTRY  OF  FINANCE 
(SHRI K. R. GANESH)-  I beg to 
move for leave to introduce a Bill to 
authorise payment and appropriation 
of certain sums from and out of the 
Consolidated Fund  of the State of 
Gujarat for the services of the finan
cial year 1974-75.

MR  DEPUTY-SPEAKER:  The

question is:

“That leave be granted to intro
duce a bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the State of Gujarat for 
the services of the financial year 

1974-75."
The motion was adopted

onUnary“P»rTII, section 2, daleOi-



SHRI K a GANESH I introduce!  15.47 hrs. 
the BilL
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"That the BUI to authorise pay
ment and appropriation of certain 
sums from and out of the Conso
lidated Fund of the State of Guja
rat for the services of the financial 
year 1974-75 be taken into consi
deration ”

MR  DEPUTY-SPEAKER  The 
question is

"That the Bill to authorise pay
ment and appropriation of  ceitam 
sums from and out of the Consoli
dated Fund of the State of Gujarat 
for the  services of  the  financial 
year 1974-75 be taken into consi
deration ”

The motion was adopted.

MR DEPUTY-SPEAKER  We will 
now take up clause by clause consi
deration

The question is

“That Clauses 2 and 3, the Sche
dule, Clause 1, the Enacting For
mula and the Title stand part of 
the Bill”

The motion was adopted

Causes 2 and 3, the Schedule, Clause 
1, the Enacting Formula and the 
Title were added to the Bill.

SHRI K R GANESH  I beg to 
move

"That the Bill be passed"

MR.  DEPUTY-SPEAKER  The 

question is.

"That the Bill be passed"

The motion was adopted.

MR DEPUTY-SPEAKER  We take 
up the motion ‘That this House  ex
presses  its want of confidence in the 
Council of Ministers ”

SlIRI JYOTIRMOY BOSU (Diamond 
Harbour) Sir I move

“That this House  expresses  its
want of confidence  in the Council
of Mim&ters ’

Sir, this Hoube expresses its lack of 
confidence in the Council of Ministers 
becau&t 01 the utter  v indictn eness 
shown to the railway en ployeê 111 
victimising them on a mass sc d'e and 
also for promulgating the Wage Freeee 
Ordinance without  notice at all  for 
its failure to check the unprecedented 
price rise which has attained a new re
cord m one month, at the same time 
vrantmy price rise to different  con
sumer items of daily needs for  anti
democratic  acts and repression and 
in human police  behaviour seen m 
various parts of the countr\ the pre
valence of corruption at the top  and 
other  levels  of the  go\ ernmental 
machinery etc

PROF  MADHU  DANDAVATE 
(Rajapux)  What is the tune allotted 
for this discussion9

MR  DEPUTY-SPEAKER  The 
BAO  would be meeting shortly when 
they will allot the time

SHRI  JYOTIRMOY  BOSU  The 
Government led by Shrimati  Indira 
Gandhi is not only  thoroughly in
capable and utterly dishonest but a**° 
anti-democratic  and vindictive  The 
inflation has increased as a result of 
their wrong policies and they are now 
trying to administer quinine to cure 
cancer  They have  announced tW

+Introduced IMovea with the recomme daatton of the Pnatttool



wringing in ot another  dose ot tax
ation to fl*ece the weaker (sections of 
the roimmroity,  while  leaving the 
capitalist  class almost untouched  If 
you ser the proportion of  direct and 
Indirect  taxes between 1960-61 and 
l*m-75,  the  share of the  inducct 
ilaxes has increased 'rom b7 «J7 to 73 
per cent In the 1974-75 budget esti
mates, out of an additional  tax  of 
JRs 226 62 qrores  the indirect taxes 
amount to Rs 212 crores  The Cen* 
tral excise, which fltfctes the weaker 
sections, alone amounts to Rs. 191 91 
t rores

15 49 hrs.

I Sum Nawai KishorIv Sinha tn the 
Chuir j.

We claim to be a demouuey  Some- 
times  the  Government  even  goes 
ihiough  ceitum  dulls  to  impitss 
people all  aiound foi  e\ampK\ 
iheic was the i'jth I abom Confeien- 
euce  What was the Labour Confer
ence about and who vvcie ail piesent 
I have got a cop̂ of the same  The 
people who were present were  Shri 
tji L. Nanda the then Home Minister, 
Shri  Morarji  Desai,  Shri Jagjivan 
Ram,  Shu  Lai  Bahadur  Shastn, 
Sirdai  Swaran  Sir.gn  Shri K C 
Keddy, Shri Abid All and Shri L N 
Mishxa  What  did lhe> say’  With 
regard to the fixation oi  minimum 
wage it was agreed that the minimum 
wage was.  a need-based one and it 
hould  ensure the minimum  human 
êdg of the industrial workers irres
pective ot any other  considerations 
When was it’  It was in the year of 
£,rare of 1957  After that the  Con
gress  has been so much noted  ior 
Ihcir promise and performance ration 
Wc do not have  to tell you anything 

il»out it.

In view of the  unbearable  price 
*it>€ and the hardships, the railway* 
men asked for a need-based 
pending parity between public sector 
wage and their  wage and look  to 
'.ttuggie for  collective  taagaW#*- 
The  object was to have * negotiated
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settlement  About  the railwaymen 
in the language of  the honouiable 
Prime Minister, she said

Many persons from our side  1 
m> colleagues have expze&sed  our 
deep appreciation of the sense of 
patriotism and dedication of  rail
way  workers  They have run our 
trams in times of danger, in times 
of war, 1 nthe midst of bullets and 
bombs  I  personally  shared  the 

excitement m 1965 when I was go
ing by tram to  see the eflect ot 
bombing  in  Punjab and our fain 
was also  shelled  And all  this 
we apprecited  Today I do not sav 
that if bome classes or some  sec
tions have a higher wage, the Rail 
ua>s should be denied that'

All lip seivice and crocodile tears' 
Let us see what  she has done  The 
historic stnke came  Hands ofl  to 
20 lakh railway emloyees who stood 
liice a rock  It would have continued 
But \ou know the reasons why it did 
not continue  Shrimati Indira Gandhi 
declared a war on  the railway men 
In spite of knowing that almost daily 
fls 4 ciores of income to the railways 
was lost, on 28th April, 12 day* before 
the stnke, they cancelled  200 trains 
to put inhuman pressuie on the  P**“ 
senders and railway men  For  êery 
Rs !*• loss to the railways the loss to 
the national  economy is minimum of 
Rs 100  Therefore, we have lost iJOt 
less than Rs 1000  crores to  the 
national  economy in the course  of 
railway stuke  (Interruptions)
Is it done on the orders of the Prime 
Minister the Leader of the House’

MR  CHAIRMAN  Order, please 
dont have cross talk

Please continue your speech

SHRI  JYOTIRMOY  BOSU  The 
multiplying  effect of this  is beyond 
the thinking power ot Shrimati  In
dira Gandhi and her Government no 
doubt about this.  Instead of making 
efforts for a negotiated  aettlement, 
they took unprecedented steps of te- 
pre«*ion.
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[Shri Jyotirmoy Bosu]

This is what a leading journel of
t uno me and Political Weekly bay-.

The nation-vvide strike ot  rail 
way workeis will  rank as a land 
at ark m th*.  Governments  back- 
waid march Irom the pseudt-̂oc a- 
ii&t slogans  of 1969  Ihc Dtlence 
of India Rules and the Mamt̂i an e 
of Internal Security  Act mdehnitt 
detention  without trial, polic vio
lence and even arranged  muiders 
nave become stock weapons against 
political  elements,  incomcment to 
the  Government  The  railway 
strike has been the use of some of 
these weapons  against  organised 
labour on a scale hitherto unknown 
What leaves one aghast is the cal
culated  cold-bloodedness  vvith 
which the operation has bten  con
ducted ”

Then it give*, the details of the atro
cities committed m different railway 
colonies which hang our  heads  n 
snane  They really wanted  ̂nego
tiated settlement  The Circulars given 
out by the Home  Ministry on in i 
April and on 7th April confirm  that 
In jep]> to a query of mine they have 
stated that  a secret  Circular  was 
issued months before  the stnke  to 
aricst all those who were organising 
labc ur for str*ke  What is the  pre 
text**  It says

As preparations for  the strike 
progressed  reports weie xecfived
oil intimidation  assault of workers 
who did not agree  to the proposed 
stnke and of serious threats of vm> 
lence and of sabotage  The Govern
ment hoped and worked for a nego
tiated  settlement  so as  to <»\ert 
the 1 ail way  strike  But the public 
rtatements  made by some leaders 
-/ the strike move made it  appear 
that a strike was inevitable'

The secret circular  had heen  ŝnt 
out more than a month earlier—catch 
hold of them,  display the democratic 
spirit and bring them tinder detention 
There were circulars about  eviction 
and encouraging ot  black-legs  It

was mean  and unbecoming of  any 
Government  which calls itself demo- 
c a tic  The outcome during the rail
way strike  was still moie «enous 
There were  arrests  during  the* 
struggle  The Government  had  re
plied

Accoiumg to information avail* 
able  with the Government on 28tn 
May 1947 w hen the stnke was called 
off 6,223  raihvav emplovees  n̂d 
1 865 persons other than  railway 
emplovees  vveie in custody  under 
the pievenlne detention law while 
15 07i  railway  employees  and 
0 077  person*, othei than  ra iwa\ 
employees  were in custody foi spe- 
fihc  offences

This is the democracy that you  liuvc 
today Actually theie aie a lot more 
to add to it  We  have seen that  a 
wife of an emplovee was dragged  b\ 
a BSF  soldier bj her hair and halt 
of the heai of that woman was in the 
hands of the Police Even the woman 
in her wet clothes who was coming 
out after her bath was not spared 
That is the honour that you attach to 
women when  \ou have  * woman 
Prime Minister in this country1

And where is the socialist  Labour 
Minister Shn Raghunath Reddy, who 
rubber-stamps  everything’ The Pay- 
ment of Wages Act  was suspended 
Wh\’  Because by that it would  be 
much easier to make them starve  A 
shame  on >ou and  the black-legs 
What they have done m Kharagpur. 
Jhan&i,  Bonda Munda and Lumding 
will remain m the blood pages of 
Indian hisrtory

We know about the coal and ship
ping  strike  in the UK  And what 
did their Government do’ You talk 
about  following  the mother Parlia
ment here  Did they arrest  trad* 
unionists’  Did  they beat  uo thftir 
wives’  Did they  rape their wives*
No  They call themselves democratic:* 
And you think you can also call 
selves democratic
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Over 11 lakhs out ol a total of 20 
lakhs have break in service.  Dismis
sals  and removals  of  permanent 
hands  number 30*000.  Retrenchment 
of casuals  with ten to fltteen  years 
0/ service behind them has been to 
the  extent  of 50,000.  Prosecutions 
number 25,000. Still arrests are going 
on.  Some railway officers are  now 
settling  their  old scores with indivi
dual  employees with  vengeance  1 
came  across  an  employee  m 
Amntsar; he had protested  to  the 
Divit onal  Superintendent six month3 
ayu and for that he has  now  been 
nanned by the  MISA.  Government 
are refusing to negotiate with NCCR. 
The  Railwaymen are demanding  re
sumption  of negotiations.  The nego- 
ti «t'on  which  was going  on  and 
wh ch had been stopped  should now 
he resumed from  where  it stopped.
T .< democracy or is it the British- 
Indian  pattern of democracy?  Many 
"ranees  were given.  The*e  was 

tho  Government’s  request of  10th 
M«>y, the  three-point  formula-  the 
simultaneous  one,  call-off of strike, 
release  of leaders and starting nego
tiation  We  rejected it  How  very 
<sor*ect we were’ Crocodile tears were 
*he.\  'Railwaymen are  our family 
members*.  Now the whole thing  has 
been lelt fp  the hands  of General 
Managers  and they are having their 
wny.  And what  did they say?  No 
hard core to stay: do not take back 
anv  striking casual labour; psmper 
and  reward  the black-logs.  What 
about the misdeeds of the so-called 
lovf'l  worker-.?  It  is a  scandal. 
Thousands of rupees  were given  to 
Rnr.tr?ter leaders all over the country 
to supply black-leg, strike breakers 
and goondas. In Howrah, one Maley 
B«merjee, a motor-man of railways. 
w»q asked to provide black-legs. He 
stole the ration given to 40 blacklegs 
for  the marriage  of  his daughter. 
You  can enquire and find out. That 
is how your loyal workers are func
tioning. “Like a Minister, like a loyal 
worker”.  We  know what It 1s.  So, 
Shrimati Tndira Gandhi____

*«.00 lira.

SHRI  PII-OO  MODY  (Godhro): 
You cannot  find black-legs  in  her 
Ministry.

SHRI  JYOTIRMOY  BOSU:  So,
shrimati Indira  Gandhi  considered 
the need for revision  of the  wage 
structure.  Also the Government said 
that the Bonus 'Review  Committee 
was  seized of the bonus issue  But. 
Shrimati  Indira Gandhi says,  ’There 
is no money ’ But, Sir, if you exa
mine  last  year’s  Public  Accounts 
Committee’s report, you will llnd that 
the Railways got from IBM machinerv 
worth below Rs. ti lakhs but paid  a 
rental of Rs 54 lakhs and for a spare- 
part whose landed value was  only 
Rs. 3,500 and you have been  paying 
Rs. 450, you have been paying  them 
them without a quotation or an  in
quiry, all done in the special chamber 
of the Railway Minister and the over
lords of the Railway Board, So, there 
is no dearth of money.  Hundreds of 
wagons were found to be containing 
sub-standard  coal  when they  were 
bought from the private sector. But, 
only when it comes to the  worker, 
there is a dearth of money.

Sir, I have  to-day  received  some 
telegrams about the casual workers 
and their retrenchment.  They ere 
still following  a serious  policy  of 
vindictiveness.  I would say that the 
Government should stop it at once.

The Prime Minister has argued that 
the country cannot afford to pay the 
railway workers more.  The Govern
ment  presided  over by  the  same 
Prime  Minister  has. however,  ad
judged that the country can afford to 
give a thumping 40 per cent price in
crease to rich farmers for their pro
duce, to further upholster the salaries 
and  perquisites of the upper bureau
cracy in the public and private sectors, 
to gift away Rs, 100-120 crores to 
taxpayers by way of a gratuitous cut 
in tax rates.  There is no dearth 
of money but money is in dearth when 
the worker wants it, not otherwise.
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LShri Jyotirmoy Bosu].

X have got a report which has been 
laid on  the Table  of the House.  1 
cannot  say anything very much—it 
is being  examined now—but it says 
that Rs. 241,65,05,029  was given  as 
exemption  in  customs in one  year 
alone. I do not want to go mto de
tails because it is a confidential docu
ment. . ..

AN HON. MEMBER; ICICI?

SHRI JYOTIRMOY  BOSU:  I  do
not know.  I will talk about it later.

They say that  there is a Rs. 400 
crores  deficit m the Railways. They 
might give you a cooked up balance- 
sheet But what I can tell you is that 
the  Railways  are  moving  faster 
downwards. It cannot be stopped. It 
is headed by a Minister against whom 
most serious  charges  of corruption 
and malpractices  have been brought 
here—most serious charges . . . (In
terruptions).

I want to ask  you.  There is  an 
allegation.  Is it or is it not a fact 
that the  Railways  have  a special 
quota and  on the strength jf that 
special  quota  two  rakes  of coal 
wagons are being given by the hon. 
Minister  for  consideration of 
Rs. 1,20,000. We want that the House 
should know as to how many  rakes 
have been given as a special quota by 
-the  Railway Board in the last  one 
year, because this is a very  serious 
matter.

THE MINISTER  OF RAILWAYS 
(Shri  L. N. Mishra);  Not even one 
rake has been given.

SHRI  JYOTIRMOY  BOSU:  You
have been taking Rs. 1,20,000 a day. 
You have been  the most  dishonest 
man . . .  (Interruptions')

MR. CHAIRMAN:  Mr. Bosu.  you
are such a nice stfeakar. I along with 
other  Members ot the Hotm  have 
been listening  to you v*rj P*ttettfly. 
1 will make a request that yoa should 
not apeask in a language wfeid1 might

provike the whole House . . . (Inter
ruptions) Let be say . . . {Interrup
tions).

SHRI MADHU LIMAYE  (Banka): 
Is this a Parliamentary  Democracy? 
On a point of order, Sir.  He has  a 
right to make provocative speeches.

MR. CHAIRMAN:  I  am on  my
legs . . . (Interruptions)

PROF. MADHU DANDAVATE: You 
can object  to unparliamentary langu
age.

SHRI MUKHTIAR SINGH MALIK 
(Rohtak): You are not a teacher, you 
are a Chairman.

PROF. MADHU  DANDAVATE.  I 
want to know from  you whether the 
Chair is within its rights to object to 
any speech that it is  a provocative 
speech. All that he can say is that no 
unparliamentary  words can be used. 
It is the right  of the Opposition  to 
provoke the ruling party.

MR. CHAIRMAN:  I have  a right
to tell the hon. Members to speak in a 
fashion by which and through which 
the  House may  be run properly.  I 
am always within my rights to advise 
the Members.

Mr. Bosu Please continue.

SHRI JYOTIRMOY  BOSU:  May 1 
make a  submission?  Please don't 
take it otherwise, I thought it was 
intimidation from the Chair . . .

MR CHAIRMAN: Wo, No intimi
dation.

SHRI  JYOTIRMOY  BOSU:  YOU
belong to a particular political party* 
Therefore . . .  (Interruptions)  I 
am within my limits. Why do you g«t 
identified. . .  (Interruptions).

MR.  CHAIRMAN:  Mr. Bosu, you
may  continue your speech. 

asm jyotirmoy b 
role of the AU  India fcadio is 
deplorabl*,  especiaBy 
railway strikft. Sv«a tfc* tfM i W
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association there has protested against 
this saying that not only fabricated 
tout consorted Government vers.on 
was put on the air which was anti
people,  anti-working class.  I would 
request the Government to give up 
its attitude  of vindictiveness,  to see 
the writing on the wall, to come, down 
to brasstacks.  In any case you  are 
ruining the railways, do not make it 
faster, that is all I would say.  Soon 
after the railway  strike Government 
took an anti-social action. What is it?
Government  imposed on the working 
classes  an ordinance of wage freeze, 
wholly unjustified,  I may say.  The 
frozen  money  which they ŵll pay 
now will be much dearer at this rate 
now than at the time when you repay 
the money after two years. Who will 
lose money?  The poor man will lose 
the  money.  And  I ask Mr Chavan 
here:  Will not  the administrative
côt neutralise  the so-called benefits 
ol the collection?  I ask. Has not the 
money  supply gone up?  How  will 
the  small man survive if you fail to 
check  the price rise altogther?  Is it 
not a fact that the present wage  i« 
based on the 1960-61 price index?
Does not the wage earner  excluding 
the agricultural  labour,  constitute 
onlv  two per cent of the total popu- 
laion? Dr. Rao is looking hard at me.
Am I not right? Now, by this wage 
freeze  wheat benefit  you want  to 
bring on the economy of 55 crores of 
people In this country’’  Is it not  a 
fraud,  Mr. Chairman, Sir?  The Re
serve  Bank’s  survey  ha«  clearly 
shown  that the share of salaries an'i 
wages  in gross value  of Industrial 
production has gone down  In case 
somebody were to dispute me, 1 took 
the trouble of carrying this vrlumin- 

document. This survey has said:

As mey be observed from Table « 
whil«  manufacture* expenses  as 
percentage  of value ot production 
at current peUm of the large public 
limited companies have by and lor«® 
temaijMd  the same at around  Wl 
p«r cent ******  ***  l*w*
66  to 197*71  #»* wete  lflk 
eluding emptayws’ we&tff* e*t»en»w 

t«ve deetttpft*
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that is the position today and on top 
ot it you want to do tins. You wanted 
\i !u*x up wage  with productivity. 
V.'hat  happened to th&.C  Your pro
duction has gone up as the National 
Labour  Commission has said dearlv, 
by  63 per cent and the rest wages 
have  remained  static.  If anybody 
v-nts to sec th's ’ cm show this docu
ment. According to the Annual Survey 
of Industries salaries as percentage of 
value added have declined from 55.8 
per cent in 1961 to 53.3 per cent m 
1969?  Can you dispute this?  The 
deterioration today  is much faster 
and between the drill and the actual 
trend the gap is as large as ever.

Your consumer price index formula
tion is wholly a fraud meant to cheat 
the workers. In West Bengal, a Gov
ernment Expert Commission has re
vealed that the workers were cheat
ed.  The trade unions calculated  it 
at Rs. 800 crores through manipula
tion ot base year. On teh ontf hand 
you are doing this and on the 
hand you are adding fuel to the *re 
You are not only allowing the profi
teers and hoarders to plunder tot 
you yourself allow the price rise with
out  anv 'justification  whatever to 
please the monopoly masters of yours 
on wheat, rice; Tertiliser, vanwpathi, 
bread,  soap, textile, baby food end 
so many other things that you require 

every day.

Look at the fantastic profit  that 
they have made on fertilisers. They 

were allowed a rise of 90 l*r 
Here la a Government document am 

in reply to my query it says:

Indian  Explosives  of  Imperial 

Chemical Industries
(in lakhs)

Year ending 30-9-1970 Rs. 282.25 

Year ending 80-9-1971 Ba. JJJ2L 
Y«*r ending 30-9-1972 Hi TOMA

Mr. Yadav, it is very near yortr 
house. They have made such h  ̂

proHts vtaAnt *>  ?!
trice rise. Otherwise, ym wttl »ot 
£? able to rtay fa power* TakeVanâ

m-
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ISIui JyotikUioy Bosuj.

Hindustan  X.<” cr Ltd.,  1970. On 
Soap  and  Vanaspati—two  major
items:

Rs. 5,36,72,000.

It was of a Dutch o> igin but a British 
subsidiary—a  Insautiful organisation 
In 1971 and 1972 the profits  earned 
are:

Rs. 7.45,59 000

Rs. 10,50,000.

Now you want to give a price  rise 
to dalda  They won’t survive other
wise and Mrs Gandhi's coffer  won't 
be filled. This ijs a wonderful marri
age of Hmdusthan Lever with the so
cialist leader,  Smt Indira  Gandhi 
Look at their own balance sheet  If 
you read the Chaij man’s speech  of 
Messrs  Shaw  Wallace and Co., my 
head hangs m shame  Last year, they 
made a record profit  This year they 
increased it at 99 per cent over the 
1972 profit. Socialism has gone to the 
top on tht» dead bodies of the human 
beings of India

Take the textiles  You give a 37£ 
per cent rise in the last session. What 
js the profit margin7  I do not want 
read it.  But I r.iay tell you that 

in the last fiftv  years or so,  th_ 
Bombay Textile  people  had nearer 
made so much of profit but in one year 
thnir equity price appreciated to the 
tune of 140 per cent. Mr. Sinha, this 
is the socialism that this  Congress 
stands for.  What a joke it is—the 
•dividend freeze1.  You are only cus- 
todying the money for a long time at 
a high rate of interest at the hands of 
both Indian and  foreign monopolies 
This is an era of Mrs. Indira Gandhi 
It has never been so good. Somebody 
told me in a  gathering.  Even the 
Illustrated Weekly of India’ says that 
*—■this is not a ClP'I* <M) paper. It

-Call it neo-colonialism or use 
any other word, the fact Is  that 
foreign firms have bled the country 
white. No one has ever computed 
the eost, let alone taken effective

measures of control, because so many 
politicians  and bureaucrats—along 
with company executives—have a 
finger in the pie. Worse, all this 
has debased morality  and turned 
thci elite into zealous torch-bearers 
of  a  degrading  Coca-cola-cum- 
chewing-gum culture.’’

Look  at  t/ie  profit—rich dividend. 
Dividend as percentage of share capi
tal is as follows: —

Coca-Cola  Export  Cor
poration . 1,566'<

Colgate Palmolive  India
Pvt., Ltd. 4,860 S

There are so many others v, ho are pro
ducing  so many things.  They  aie 
their God-fathers.  You cannot touch 
them.  I challenge that if you toucn 
them, you will be destroyed the next 
ds y.  When Ihe  Foreign  Exchange
Regulations Bill came up, I tequewted 
for a simple thing namely to put  » 
ceiling  on their remittances.  That
was  even  unatceptublc  A  j*Ciiior
civil servant told me that wh«>n Mrs 
Gandhi presided over a Cabinet meet
ing, she said *‘no, it cannot be done*.

SHRI K.  MANOILARAN  <M«dra»
North)  Who is that senior officer?

SHRI JYOTIRMOY BOSU; Now. I 
come to black money. The real evil 
tf*day 19 the parallel economy jf which 
Shrimati Indira Gandhi and her Gov
ernment is a product. Those who run 
that parallel economy  must be  l*ft 
untouched because the very existence 
c * this Government depends on black 
money. That is why she has suppres
sed the Wanchoo Committee’s interim 
report which had insisted  on de
monetisation in 3970 of an estimated 
amount ol Rs. 7000 crores. She did 
not show it to her Cabinet 
in case it leaked out. Now. toda/f 
is very much based on black money 
and the protect©* of bUffc  S
the Prime Minister heraelf. I» W* * 
was Ra. W <»orei *n& mm H W** ** 
multiplied *>y i0*B» iMSWf*
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Now, the AXCC wants to make black 
money white.  So, the proposal is to 
take steps to put black money  into 
productive use. Wonderful! They i%)(i%)( 

to open the floodgates. Why then did 
they wait for so long? They want to 
do it now so that they can reap the 
harvest of the 1976 elections.  I quite 
understand it.

Shrimati Indira Gandhi may kindiy 
tell us how if she is so much against 
black money, Mr. Bubu Chand Jindal 
has remained director  of  her son’s 
company, the Maruti; whose premises 
were raided and who«e lockers were 
raided and who had a fight with the 
income-tax people. 1 want to find out 
all these things.  Why is she  telling 
them to ‘maintain black money for my 
sake’  I charge her v ith this We sug
gested cost account audit for the in
dustry. We suggested detection of in
flated cost of production and deflated 
sales revenue But  Government  are 
.actually reversing the process.

The biggest problem, the creation of 
Shrimati Indiri* Gandhi and her Gov
ernment today is the price rise caused 
by artificial scarcity  In 1973-74 it was 
the highest ever recorded. On Govern
ments admissions, in 1973.74 on  the 
wholesale basis, the rise was 22.7 per 
<#mt; in the period 1971—73, the rise 
.■*t the retail level wa? 52 per cent: in 
one month alone, the rise at the retail 
level was 11 per cent. In many items, 
during Shrimati Indira Gandhi’s reign 
I do not say ‘regime’—during 1971— 
74, it was 800 per cent.

They have scuttled procurement and 
public distribution. The total stock in 
this country with the States and the 
Centre isno more than 3.8 million 
tonnes.  And they want to make that 

fientleman the President  because he 
has procured only this much. The pro
curement target in the case of coarse 
grains wm I&§ lakh tonnes, while the 
actual# t|ll 13th July this year w«r* 
only 3.9ft lakh* tonnes. The rabi pro. 
curemeut was one-third of last year,

although the production has increased 
this year. The releases to the pubbc 
distribution svstem are down to Malf 
that is, five lakhs tonnes each month. 
Two rises are due to the employees ac
cording to the Third Pay Commission’s 
report.  Now, they have come with a 
heavy hand  with  the  wage-freeze 
proposal. I wish Dr. V. K. R. V. Rao 
who is sitting here  had opened  his 
mouth a little earlier. Tfte people who 
are going to gain from the present in
flation are big farmers, traders, mono
polists, big landlords and  commodity 
dealers. But Dr. Rao should know that 
they are the patron-*<aii.ts of hi.s party 
and they cannot annoy them for if 
they did so, they would go  cut  of 
existence.  He may  ask  his  Prime 
Minister who is the leader and she will 
tell him.

Now. they say that they  will  im
mobilise 5 per cent of the total money 
supok  Acuillv between Apul and 
June 1974 the money supply expanded 
h. 5 9 prt* -’ont, that is. by  Rs €38 
ci c: e? as a£aui!>t Us 490 crores during 
the same period in 1973. I am sorry 
to u*v a word which my hon. friends 
opposite  may not  like;  the  wind- 
bagged Prime Minister of this country 

manv things. For instance, what 
did she say? Mrs Gandhi said that the 
rising prices posed a big problem and 
wtw ro consolation to say that it was 

a world phenomenon So long she has 
been constantly  saying that it i* a 
world phenomenon and  so, we need 
not grunrlble. But  suddenly  she 
sumersaults. She thinks that she is 
the only person who keeps clippings 
and dissiers on Ministers and Opposi
tion leaders but wc took weep things 
and can produce things. Earlier what 
did she $ay  On  13th October, she 
said ’that these problems are not only 
being faced by India but by richer and 
more powerful countne*? like America 
and England. But Immediately after- 
wards she says that the world pheno
menon has nothing to do with  us. 
What is wonderful preformance!  At
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[Shri Jyotirmoy Bostt], 

the same time, she further said—this 
was on 30th September:

"Mrs, Indira Gandhi today fore
warned the nation that there was no 
immediate escape from the  rising
prices----She told the people “You
have waited for many years. Can’t 
you wait for another six months or 
a year’?” *

This was on 80th September 1973. Will 
Shri Shamim kindly calculate if you 
have crossed six months?

Then 30th October:

“Prime Minister  Indira  Gandhi 
said today the worst was over for the 
country's economy and from  next 
month onwards things  would  im
prove for the better”.

What a windbag we have got at the 
top sitting on us’ She always talks 
through the back of her hat—she has 
not got a hat, I see.

The Government  of  India’s  sole 
motto is repression. It is a semi-fascist 
State.  You do not have  money for 
anything. But for the Central Police 
from Rs. 3 crores in 1950 you  have 
come to Rs. 169 crores last year Three 
to 169! The State police? From Rs 13 
crores in 1946 when the British were 
here, when there were  turmoil and 
communal riots, today  it is Rs. 313 
crores. The only difference is of 3—3 
to 313. Mrs. Gandhi should understand 
these things But I really do not think 
she does.

Your economy, cut, Mr. Chavan—do 
not go to sleep; is my speech so boring 
that you have to go to sleep—is only 
in education. , .

SHRI A. K M. ISHAQUE (Basirha*): 
Do you think it is better?

SHRI JYOTIRMOY  BOSU:  Your
economy is only in education, health 
and social welfare. Look at this Your 

border problems fern been halved.

But how many battalions have you got 
now? There are 77 Border  Security 
Force battalions They have increased 
by  leaps and bounds in the last two 
years.  For what?  For confrontation 
with the army if there is an uprising,, 
dissatisfaction? We want to know why 
you want to give mortars and artillery 
to any police battalion? All of us are 
not absolutely nitwits  We understand 
these things.

Then the black record in Bihar and 
Gujarat

“During the period  from 16-3-74 
to 15-4-74, the State  Police,  the 
CRPF and the BSF units had to open 
fire on 45 occasions As a consequ
ence, 35 persons were killed and 233 
persons were injured”.

Then in Gujarat;

“Firing was resorted  to by the 
units of State Police, the CRP, the 
BSF etc. on 315 occasions during the 
period from 10-1-74 to 15-3-74  A 
total number of 85 persons  were 
killed and 319 persons were injured 
as a  consequence  ot  the  above 
firings”.

That  is why they require more 
money, more money for policing.

In Bihar, they are forcing  colleges 
and universities to open through force 
bringing violence through agents pro
vocateur. They have created the Nehru 
Brigade and the Indira  Brigade like 
the SS of HitJer and Black Shirts of 
Mussolini. The Indira Brigade is head- 
ed by Jagannath Mishra, brother of 
titye non-offltial commandant}, against 
whom I am told the Chief Minister 
complained to the Prime Minister, bt*t 
nothing could be done; he has an all- 
powerful brother here.

The Universities have not held ex
aminations for two years. Who It tea* 
possible? Now why this 
Sferi Jayaprskash Narayttn hM

sense of mission to th*
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suit: attendance is very poor. Students 
are being sent under  police escort. 

University and college campuses  are 
like police camps.  It is a barricaded 
democracy. The BSP and the CEP and 
not the professors are  teaching  the 
students. Financially and economical, 
ly speaking, half the mineral wealth 
of the country is in Bihar. The people 
are most hardworking.  Their contri
bution during the freedom  struggle 
was very great  But today they are 
the poorest in the country with the 
lower per capita income.  Today the 
Bihar Government has an overdraft of 
Rs. 60 crores with the Reserve Bank 
of India. Collection of revenue has 
gone down by 50 per cent. Everybody 
in the Government is busy with law 
and order. They are fighting inflation, 
according to  Mrs. Gandhi and  Mr. 
Chavan. This is a real way of fighting 
inflation’ Put them on law and order 
duty.

What untrue things are said hew? 
In Gaya, the non-official Inquiry Com
mission found that at least 30 were 
killed but Government  said 8 died. 
This is the position in Bihar.

Out of a total of 11 crores litres of 
spirit for 7 distilleries  in Bihar,  1 
crore litres were given to Shanti Pra
sad Jain and half crore to six. I am 
told the President of  the  Congress 
Committee is very much close to that 
person. You can verify it.

Then in the once peaceful State of 
Assam, the worst  police  atrocities 
were perpetrated. The Gauhati  Uni
versity Hostel was raided on 25th June 
and they saw the blood hunger of the 
CRP and BSP. They had organised a 
peacoful bundh on Government failure. 
But the SP and the officials invaded 
the hostel.  Inhuman, harrowing tor
tures were inflicted. I visited the place 
Blood stains were everywhere in the 
hosted. All the glasses were smashed. 
Even sick students were not spared. 
A boy in the bathroom in towel was 
wot spared, Over 100 were aeriously 

1093 LS—10.

injured. Even in a remote village hi 
Nowgong  district*  Garbunda,  two 
school-going children, teen-agers, were 
shot dead. One was a tribal.

SHRI YAMUNA  PRASAD  MAN
DAL (Samastipur): Nothing happened 
in. the villages in Bihar  (Interrup
tions)

SHRI JYOTIRMOY) BOSU: During 
the week-end, if we make a trip to a 
nearby place called Riwasa, where the 
police of Haryana, under the  Chief 
Minister Shri Bans!  Lai,  the  top
most favourite of Mrs. Gandhi........
(Interruptions).

MR. CHAIRMAN: If hon. members 
on this side get agitated over every 
incident that is being quoted,  there 
will be no end to it.  Kindly keep 
order..

SHRI B. R. SHUKLA (Bahraich): 
On a point of order, Sir. The House 
is considering a motion of no confid
ence against the Council of Ministers 
here. The hon. member is going be
yond the scope of the debate Hie la 
bringing in Bihar Government, Har
yana Government  and  other* State 
Governments which cannot be discus
sed here under our rules of procedure.

MR. CHAIRMAN: This is no point 
of order. We have a Is* got a Home 
Minister in this House.

(f̂rrc)

w*, frrr w  yn> srrir £ 1 
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SHRI JYOTIRMOY BOSU:  It you
so to Riwasa and talk to a villager 
there who is not connected with poli
tics, I assure you your head will hang 
in shame. You blood will boil when 
you hear the police atrocities. A bro
ther and sister were forced to  take 
off their clothes m the police station 
and beaten by the police. {Interrup
tions).

The boy had some political dispute 
with the Chief Minister’s son in  the 
College Union and so his grandmother 
was beaten to death. A woman of 85 
was beaten to death.  This is  what 
your police are doing.  A Congress 
Minister, Shrimati Chandravati, wept 
in a public meeting and she got  the 
reward; she got the sack from  the 
Chief Minister and the Prime Minister 
approved the dismissal.  She wept in 
a public meeting and condemned the 
atrocities m Riwasa because being a 
woman she could not tolerate a woman 
being paraded in the nude in the po
lice station in the presence of her bro
ther,  which was given the  widest 
publicity by the international  press. 
This has happened when we have  a 
woman Prime Minister.

Then I come to corruption. As stated 
by Mr. John Randolph, they buy and 
sell corruption in the gross, and  a 
few millions more or less is hardly 
felt in the account.  The deeper  the 
play the greater their  zest for the 
game and the stake which is set upon 
their throw is nothing less than the 
patrimony of the people. Here I would 
like to read what Shri A. D. Gorwala 
has to say:

“Enquiries into the  allegations 
(again Ministers) have  sometimes 
been made by senior all India lea
ders of the principal political party; 
occasionally their reports have  re

mained secret. Some of the reports 
have exculpated these complained 
against and some  have, in effect, 
condemned them.  In any case, no 
action has been taken. It is not sur
prising that when grave allegations 
by responsible  parties are  made 
against people holding positions  of 
high authority and they remain in 
power without being cleared of the 
accusations, the public feel that the 
inffluential always  escape  punish
ment."

We have instances of escape in front 
Of us  I can point my finger at them. 
I have always been saying that Shri
mati Indira Gandhi is the  fountain- 
head of corruption in this  country. 
Everywhere it is unprecedented.

Let us take the case of Chief Minis
ter, Shri Bansilal 125 M.Ps signed  a 
petition levelling charges against the 
Chief Minister. The Controller and Au- 
ditor-General sent from here a special 
audit team to Haryana and they have 
given a report. But the Government is 
sitting pretty over that document.  I 
want to lay* it on the Table of  the 
House. I present it to the hon. Chair
man, who has regulated me so well, 
It says very serious things. It gives an 
instance of the purchase of an Item at 
a higher price involving Rs. 12 crores. 
Rs. 12 crores of the people’s money 
has been pocketed and a rich share of 
it has come to 1, Safdarjung Road. 1 
have no doubt about it.  The Audit 
Report talks of "absence of a sound 
system for assessing the requirements 
of purchases, lacuna in placing pur
chase orders, defective or inadequate 
system of inspection, extra expenditure 
in purchase and inadequate system of 
inventory control” and so many other 
things. It is a valuminous report and 
I have no time to quote it extensively, 
I want to lay it on the Table because

•The Speaker not having subsequen tly accorded the neceaaaary permission? 
the document was not treated as laid on the Table.



M<" Motto, of «0-  SRAVANA 1. 1896 (SAKA)  In Council of 294
Conjldenc*

this Government will never bring it 
here as they wanted to protect the 
Government of Shri Bansilal in the 
interest of the Prime Minister. That 
is why no action has been taken on 
that report.

MB. CHAIRMAN: This matter  of 
laying it on the Table of the House 
will be decided under the rules.

SHRI  JYOTIRMOY BOSU: I will 

authenticate it.

Then, Shrf Nogad Narayan at  a 
public meeting in Madhubani  said 
that he wag willing to face a Commis
sion of Enquiry. Later on, in a sworn 
affidavit he  stated that he does not 
want to face an inquiry.

SHRI L. N. MISHRA: That is  a 
different thing.

SHRI JOTIRMOY BOSU: This en
quiry is bemg processed lor time im
memorial. They have been doing  it. 
As long as he fulfils the quota given 
to him, he is saved. That is why the 
Chief Minister of Gujarat cannot  be 
touched. He said that if he is touched, 
he will reveal what he has sent  to 
Delhi. He said, this to some people to 
close to bun , . .  (Interruptions).
No. 1, Safdarjung Road.

Then there was the smuggling  of
30,000  tonnes of paddy. Because some 
VIps were involved, it was not pur
sued.  We want 8 categorical state
ment from the Prime Minister, when 
she replies, as to who are they  and 
what action has been taken against 

I  them.
L

Now, they are going to have a cut 
in foreign wheat purchase, crude pur
chase, ship purchase, Boeing purchase, 
etc., An amount of Bs. 50 lakhs has al
ready came to the coffers of the Gov
ernment. Mr. C Subramanlan is look
ing after the Britannia Biscuit Com
pany very welt

Can she deny that Us. t ck»* has 
seen paid to her for th* price rise of

Rs. 4060 per car allowed by the Gov* 
eminent? What about jute industry? 
They have given Rs. 2 crores to Mr. 
D. P. Chattopadhyaya at the cost of 
jute growers in West Bengal, Assam, 

Bihar and Orissa.

They are going in for a gimmick in 
West Bengal—the Wanchoo Commis
sion. I want to know why is it that 
they do not instiute a Commission of 
Inquiry to go into the bran/yarn scan
dal? Is it because the Chief Minister’s 
close relative is involved in it? That ia 
so  If they talk about honesty and 
stopping corruption, they should  set 
up an Inquiry Commission to look into 
the bran/yam scandal. We want  an 

inquiry into that.

The honourable Prime Minister  in 
Lucknow, last year, promised an in
quiry into the Maruti affair. I kept on 
wriung to her almost every fortnight. 
She now turns it down and says that 
there is no point in going in for an 
inquiry. It is because she will not be 
able to stay for a day, if truth comes 
out, if there is an inquiry into  the 
Maruti affair, in the letter of intent, 
public sector performance, land grab, 
Defence prohibitory order,  Finance, 
cement, steel, coal, etc. etc.

Is it that the Central Bank has given 
an over-draft of Rs. 7 crores? I wrote 
to her. No reply has come because the 
reply is inconvenient. I also want to 
know if Mr. K. K. Birla has given 

Hs. 50 lakhs to them.

We should know this Government. 
This Government is a Dwarfish Demon 
in a Giant’s role. Get out while the 
going is good. Don’t ruin the country, 
don’t make it a large grave-yard ot 

the world.

MR. CHAIRMAN: Motion  moved:

“That this House expreses its want 
of confidence in the Council of Mi

nisters’*.
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SHRI A. P. SHARMA (Buxar): Mr. 
Chairman,  Sir,  this  No-confidence 
Motion moved by the Opposition has 
become  a  ritual.  The  Opposition 
knows what will be the fate of thjs 
Motion when it will be put to vote.
It has become more a ritual than a 
motion which can serve any purpose 
in this House .

I was  listening to t!te speech of 
Mr. Jyotirmoy Bosu very attentively 
and all the time I had a feeling that 
one could not expect anything better 
from Mr. Jyotimory Bosu, than he has 
spoken today in the House. Mr. Bosu, 
from Mr Bosu, in his peculiar manner 
and in a jocular manner, has not said 
p single thing in this House which he 
has net been' repeatedly saying time 
a«d again whenever such an occasion 
has arisen.

Mr. Bosu started speaking on the 
No-Confidence Motion with the so- 
called railway strike. . .  (Interrup
tions). I was saying that Mr. Jyotir
moy Bosu started with the so-called 
railway strike...

SHRI S. M. BANERJEE (Kanpur): 
On point of order. Shri A. P. Sharma 
cannot speak on behalf of the ruling 
Party because he is not wearing the 
certified khadi.

SHRI A. P. SHARMA* I was say
ing that Mr. Jyotirmoy Bosu started 
with the so-called railway strike. (In
terruptions).

AN HON. MEMBER:  Why ‘so-call
ed'?

SHRI A. P. SHARMA:  I shall ex
plain why I say so.  The activities 
carried on during the strike were un
precedented in the annals of the trade 
union movement. The strike was full 
of violent activities and sabotage.  A 
vast majority of railway workers whom 
Mr. Jyotirmoy Bosu called blacklegs 
stuck to their jobs out of their patrio
tic favour and patriotic  feeling  to
wards the country and service to the 
nation in spite of the holliganism, vio
lence and intimidation that were prac
tised by a small section of the people

on them. Therefore, to call this kind 
of action as a strike is nothing but 
giving a bad name to the trade union 
movement as a whole. If you examine 
the various activities carried on by 
them, you wil find that these people 
had not only indulged in violence and 
sabotage but they had insulted, attack* 
ed and humiliated the womenfolk of 
this  country.  (Interruptions)  Mr. 
Jyotirmoy Bosu was talking about in
sult to women.  I want to tell  him 
what happened in his own State  at 
Kharagpur.  Every person who has 
even the least sense of shame will hang 
his head down in shame but not Mr. 
Jyotirmoy Bosu and the people who 
instigated this. (Interruptions). I did 
not interrupt Shri Jyotirmoy  Bosu 
when he was speaking.

MR. CHAIRMAN: What is this run
ning commentary? It must stop.
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SHRI A. P. SHARMA: In Kharag
pur what was happened I wanted to 
tell this House and this House should 
know that such a thing has never hap
pened in the history of trade union 
movements in any country, what to 
talk of our own  country.  Women 
workers and workers who were devot
ed to the workshop were stripped nak
ed were made to parade in the work* 
shop. You should hang your heads in 
shame.  I want that the Government 
should make an inquiry into this inci
dent and whosoever were involved, 

should be punished severely and no le
niency should be shown to them.

Shri Bosu talked about a negotiated 
settlement. Who sabotaged the nego
tiated. settlement?....

5m vm
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SHRI A. P. SHARMA:  It is you
people who never believed in consti
tutional means  and  negotiations. 
They never believed in a negotiated 
settlement.

What happened?  They broke the 
negotiated settlement.  While  the 
negotiations were going on they sent 
-telegrams to the International Trans
port Federation  as also the WFTU 
telling them that the negotiations had 
broken down and they sought help 
from these international  organiza
tions.

This is the type of  people  who 
talk about a negotiated  settlement. 
During that period most of the de
mands were settled excepting the one 
which the Government said is refer
red to the Commission and the other 
was about 75 per cent wage increase 
regarding  which the  Government 
made it absolutely clear that it was 
not possible to meet that demand. On 
the top of that they went on a strike. 
Strike—very good. They went on a 
strike. Rut, now why are they cry
ing about victimisation? I want to 
assure this House that as much as I 
know so far as the Railways are con
cerned, the Government has  taken 
a lenient view in regard to  those 
Persons who were on the strike when 
they said that they were misguided 
1nto a bogus strike, in about  00,000 
cases the break in service was con
doned. This was done immediately 
after the strike. We, the National 
Federation of Railwaymen went and 
discussed the whole question and we 
«ame to the conclusion that a good 
number of people were xnisguided and 
wiey were prevented by these people 
rom 8°»ng to work. So we appealed 
4u tl̂ Qovemment. We appealed to 
*ne Prim* Minister and We leaded 
or a Anient view \o foe taken fa the

case of these misguided workers. The 
Prime Minister 'immediately took a 
decision and  according to that deci
sion, as I said earlier, the break in a 
service of 60,000 workers has already 
been condoned  and the rest of the 
cases are also being examined, accord
ing to my knowledge, for condoning 
the break in their service.

They talked about  removal and 
dismissal of the people who indulged 
in violence and instigated the wor
kers. In those cases, the Government 
made a declaration that those of the 
people who in their individual capa
city come forward  and  reaffirm 
their loyalty to the railway service 
of this country, would be reinstated 
in their jobs. That way, .more
5,000 have been reinstated in their 
jobs.

But they are not  prepared to ad
mit all these facts and they are not 
Prepared to concede They talk about 
trade union unity. They have formed 
a wonderful organization known as 
NCCR. Shri Shastri was  just now 
shouting. All kinds of people—Jana 
Sangh CPI (M), CPI, all 0f  them 
have combined together. For  what? 
Why do they not go to the railway 
workers to-day? Now, they have no 
face to go and face the employees. 
They have come to know what da
mage they have done to the cause 
of the workers and to the  cause of 
the country.

During the last days of the strike 
ofifer was made for negotiation tout 
they did not agree. When they found 
it out that railway workers were not 
supporting their strike, when nor
malcy was almost established in the 
working of the railways, they uncon
ditionally surrendered. And now how 
does it lie in the  mouth  of thrae 
people to talk about  victimisation, 
when they are wholly  responsible 
for this situation?  Let Mr.  Sarju 
Pandey consider tihat which I have 
pointed out and I am sure if he Um 
any sense of understanding he would 
hang his head in shame.
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How I come to the measures which 
the  Government have taken.  What 
are the measures which they tiave 
taken in the interest of the country's 
economy.  Mr. Jyotirmoy Bosu spoke 
for 45 to 50 minutes. He has not said 
a word about the dividend control 
measure. Does it mean that he wants 
to stand for the interest of the com
panies and the moneyed people? Why 
does he not mention about this divi
dend measure? About the compul
sory deposit scheme, I  would say, 
this is a step taken to improve the 
economic situation in the  country, 
ôr holding the price line if the wor
kers are called upon to contribute 
something in this direction what is 
the harm?

And what  are the  exceptions? 
The exceptions are the following;

Any increment to the employee 
in accordance with the  time-scale 
of pay applicable to the post held 
by him immediately  before the 
appointed day any consequent in
crease in any allowance admissi
ble under any rule or order in force 
immediately (before the appointed 
day;

Amy higher wages payable to the 
employee  on  his  promotion  or 
transfer to a post involving higher 
responsibilities and duties;

Any honoraruim  payable for any 
work done outside office hours;

Any allowance payable for over
time work;

Any increase in wages sanctioned 
in pursuance of the recommenda
tions made ky the Third  Central 
Pay Commission.

It is these cases which have been 
excluded  from the purview of  the 
compulsory deposit of the additional 
wages.

Mr. Jyotirmoy Bosu has been tel
ling us as usual his cock and bull 
stories and he has not made a single 
suggestion as to how to Improve the 
economic situation of the  country.

You can criticise  the  Government; 
you can use any language you like; 
that suits you and that behaves you. 
Is it not the duty oi the opposition 
to suggest ways and means of improv
ing the situation?  Could he  not 
suggest what furthe measures  have 
to be taken to improve the situation?

They never want us to do anything. 
And that is why this kind of motion 
is coming up every now and then. As 
I said at the  very beginning, it has 
almost become a ritual.  Either  it 
comes up in the beginning of the ses
sion or in the  end of the session. 
They are in the  habit of  bringing 
about a motion like this just to create 
an impression in the  country  that 
everything is wrong. This is the kind 
of people who want to interfere and 
to sabotage the very stability of  a 
democratic  government  in  this 
country by thi kind of a motion.

Therefore, I would like to say that 
this no-confidence motion should not 
only be rejected but this should also 
be  treated  with  utmost contempt 
that it deserves by this House. Only 
one appeal I would like to make  to 
those friends who always talk about 
likemindedness and,  especially, to 
Shri Shastri, that they must keep off 
from the  elements like  the  Jan. 
Sangh, the elements like the C.P.M, 
if they have to serve their own cause.
If these people do this every now and 
then then I shall definitely come to 
this conclusion—I have come to this 
conclusion  already—that they hunt 
with the hounds and run with  the 
hares.  They talk something  inside 
and do something outside. Mr. Shas
tri, if you belive in your party and 
do something outside. Mr. Shastri, if 
you believe in your party and if y°u 
believe in the  progressive measures 
that this Government takes  to 1®* 
prove the situation in this  country, 
then  you must support us and y°u 
must dissociate yourself from them.
If you do not dissociate yourself from 
them, there would be Jty distinction 
between the Jan Sangh, the CW* 
and so many other democratic parties 
like the Swatante* on the Cfo&wttto*



and then, you are no better than any 
of these parties. Therefore, I request 
that this House  should reject  this 
motion,

SHRI  INDRAJIT  GUPTA  (Ali- 
pore):  Mr. Chairman, Sir, I  hope
the House will bear with me if I am 
not able to raise my voice at a nor
mal pitch.  That is because  I  am 
suffering from a rather chronic throat 
trouble. Actually, I am under medi
cal advice not to speak at all.  (In
terruptions) .  But, the issue  is  so 
important that I felt that on behalf 
of our party  I should make a few 
observations and then leave it to the 
second speaker from our party  to 
speak in greater details.

3ox Motion of no-  SRAVANA 1,
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16>59 hrs.

[Shri Dinesh Chandra Goswami in 
the Chair.]

Mr. A P Sharma gave a tolerably 
pood imitation  of an old-fashioned 
steam locomotive trying to pufl and 
pant its wav up  hill.  But, as he 
knows, steam  locomotives are goirg 
out of commission now even on the 
railways

And r must say that in our view, in 
my own view at least, the persons 
who exult in the fact that a strike is 
being broken, who are so overjoyed 
and delighted about it,  the persons 
who are so delighted by the fact that 
so many workers have been punish
ed as he would say ‘not victimised’ 
and also the person who is so satis
fied with the fact that in the name 
of fighting inflation, the workingclass 
in the country is to have a wage- 
freere inflicted on them, such per
sons, in my opinion can only be re
ferred to as so-oalled “trade union 
leaders.”  However, I should not be 
provoked.  I agree with him in one 
matter.  Let me make it quite clear 
that there is nothing to toe bewilder
ed about or to be embrassessed about 
by the tact that so many parties on 
this side, Who have got all sorts of

differences with each  other,  some 
very basic differences, happen to be 
supporting this motion.  They may 
be supporting it  from  their  own 
point of view, for their own motives. 
I am not concerned with that in the 
least. But when we have come to a 
pass where we find that it is neces
sary  to censure  this  Government 
strongly and express our  no-confi- 
dence in certain of the major policies 
and major actions which they have 
recently adopted, it is our duty to 
support the  non-confidence  motion, 
even if it  means the .company  of 
people with whom we never agree on 
many fundamentals.

17.00 hrs.

Since I do not want to speak  at 
length, I wish to confirm my remarks 
to two main points.  One, of course, 
is the aftermath of the Railway strike, 
because I am concerned  with the 
violation of assurances given.  I am 
supporting the motion because of the 
blatant violation of assurances given. 
I am not going into a discussion of 
the strike itsseHf agam, except  to 
refer, as I have to, because my friend 
Shri A. P. Sharma has raised it, to 
the Kharagpur incident,  which  he 
could have addressed to me, because 
he knows very well that neither Mr. 
iSarjoo Pandey nor  Mr.  Ramavatar 
Shastri has anything to do with the 
South-Eastern Railway; he knows it 
very well, although he seldom ven
tures out from Delhi to travel on the 
railway line either during or  after 
the strike.  In fact, I lost my threat 
in Kharagpur on the 18th May; I can 
tell him this.  So, he  should  have 
asked me about that incident, and I 
am on record also in so many press 
statements. . .

PROF.  MADHU  DANDAVATE: 
Mr. Gupta had lost his throat,  but 
Jbfa, Sharma has lost his face.

SHRI INDRAJIT GUPTA:  As far
as the Kharagpur incident is concern
ed, let me ftist  dispose of it to a 
ffimitf or two. The incident which 
took piece was this. The was

1896 (SiAKA)  in Council of 302
Ministers
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called off and the  people resumed 
worked in the  workshop, wheie, I 
may state with some amount of pride, 
because I consider it as something not 
to hang my head in shame about— 
the day the strike was called off, that 
is, on the 27th  May, out ol 14,000 
people in that Kharagpur workshop,
13,000 people were still on strike, very 
few  people  had  gone  back  to 
work. So, you can see what a small 
percentage they were, who were act* 
mg in our eyes as black-legs. Every
body knows how in the history of 
strike struggles, the striking workers 
do tend to be angry with their fellow- 
workers who go to work during the 
strike and try to weaken their ranks 
and create disunity among them. But 
1 do not for a moment for that reason 
approve of the action that some of 
them took when they went back to 
work, in their anger; the anger part 
of their action may be justified, but 
that does not mean that it  should 
express itself in this form, not that 
my heart is bleeding for those serike- 
breakers at all. 1 agree that this was 
a wrong thing to do. I have said so 
in my press statement also  that  1 
consider it to be very  unfortunate 
and regrettable.  In  case Members 
who do not come from that part of 
the country may be mislead by what 
Mr. Sharma has said and get an im
pression whfcjh the newspafpers re
ports also gave and the Chief Minis
ter who was very excited on the first 
day also gave. . . (Interrmptions) 
She happened to be  in Midn&pore 
and so she was able to go to Kharag
pur when she heard that something 
had happened.  But  unfortunately, 
the Chief Minister  went  nowhere 
near the workshop; he was sitting in 
the thana all the time collecting re
ports there.  (Interruptions) At least 
I have succeeded in making a lady 
talk.  The lady has opened her lips 
at last. That is something that I 'have 
managed to get done. A wrong im
pression was given as though made 
workert had gone and Stripped some

women workers  of  their  clothes. 
This is not a fact at all. However, 
regrettable the incident, it was not 
done by male workers.  There were 
some women workers in that  yard 
where women are employed.  Per
haps people do not know that women 
are employed on the Railways still 
to do unskilled labour in the yards 
of the Railways. Some women strik
ers who returned to work did this 
kind of thing which is quite deplor
able, in my view. But at least you 
should not have the idea that men 
did it.

SHRI A. P. SHARMA; Who made 
the naked men and women to go to
gether?

SHRI INDRAJIT GUPTA:  One
was in the yard, the other was in the 
workshop.  I do not want to spend 
so much time on this. Anything done 
to women like that is deplorable whe
ther it is at Kharagpur or whether it 
is done by the police in Kanchrapara 
colony about which  I find nobody is 
shedding tears or hanging his head 
in shame, or wheher it is done in the 
police lockup at Lai Bazar headquar
ters in Calcutta, about which I have 
written to Madam Prime Minister re
cently where young girls, supposed 
to be Naxalite undertrial  prisoners 
of the age of 22 and 23 have been 
stripped nacked  and  beaten  with 
their hands tied together in the name 
of interrogation and burnt with light
ed cigarette ends. These are deplor
able things.  None of these should 
take place and tears should be shed 
impartially also in these matters.

However, all I wish to say is that 
after this wave of leonine repression 
which was let loose in order to crush 
the strike, there was a period when 
there was a lot of hypocritical talk 
and  statements  about  railwaymen 
being one happy family, why should 
we be angry, they are all our chil
dren of one family and we want to 
bring them bade into one family aftd 
so on and so forth. All this hypocrisy 
was indulged in.  Some assurances



were given to various people who ap
proached the Railway Minister from 
time to time, some M.P., some trade 
unionists and some people belonging 
to different organisations. They were 
to the effect that for participation in 
the strike, there would be no victimi
sation and punishment; only in  the 
case of some  people against whom 
there may be specific charges which 
are proved of things like sabotage or 
violence or destruction of  property 
or something like that the law would 
take its course or action would fol
low. This, I have understood, has all 
along been the type of assurance. If 
I am wrong, I would like to be cor
rected by this Government  in  this 
debate.
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THE MINISTER OF  RAILWAYS 
(SHRI L. N. MI6HRA):  I will  do
it.

SHRI INDRAJIT GUPTA:  That
is why I say there has been a blatant 
violation of the assurances going on, 
What has been happening is nothing 
of that kind.  According  to  some 
table of figures the Minister has given 
today m reply to a question I saw, 
nearly 6 lakh workers have had their 
service broken, which means that 
they must have been on strike. These 
could not have a break in service in
flicted on them unless  they  were 
strikers or supposed to  be strikers. 
Against how many of these  people 
are there specific charges ending of 
sabotage or violence  or destruction 
of property etc.? Must be just a few. 
The overwhelming majority out  of 
these 6 lakh people must be people 
against whom there is no other change 
than that they merely participated in 
the strike.  Why have they not been 
taken back? Where is the assurance? 
What is its worth?  What is being 
done is that the whole process of so- 
called review or screening of cases 
has been delegated to the level of the 
Divisional Superintendents. The Divi
sional Superintendents who are the 
real bureaucrats in the railway set
up have been given powers to do this

screening or review, whatever you 
call it.  What is being followed is a 
totally vindictive policy based on all 
sorts of other considerations and try
ing to find out who are the  active 
union workers, who are the people 
against whom there are  particular 
grudges which some officer may have, 
people against whom some complaints 
have been made by some other peo
ple, by Shri Sharma’s people or any
body. And in the name of decentra
lisation, the General Managers  and 
Divisional Suprintendents have been 
invested with these full powers  of 
screening and reviewing these cases. 
That is the reason why even today 
more than two months after the strike, 
the overwhelming majority of these 
workers  against  whom  there  is 
no charge other than mere participa
tion in the strike, are still out; they 
are not being taken back.  Can the 
Minister deny it  I want to know 
why.  I suspect that the reinstate
ment  figures he has given  include 
both the permanent staff—what are 
called regular  permanent  staff—as 
well as people who are classified in 
the railway books as casual or tem
porary workers. For those who do 
not know, let me explain that in rail
way’s parlance  temporary  workers 
mean workers who have completed 
a certain period of uninterrupted ser
vice and have  attained  temporary 
status, i.e. they no longer get daily 

rated wages but have become eligible 
for normal Pay Commission scales of 
pay. and for contribution to provident 
fund etc. Thousands of such tempo
rary people have been chucked out 
of their jofbs and are now being told, 
“You will be taken back provident 
you are enrolled as a casual worker 
on a daily wage of Rs. 3 or 3.50 or 
4”. All the CPC scales of pay they 
were enjoying, the provident  fund 
%:ilitiea etc. were all wiped out and 
they are asked to start from the bot
tom of the ladder. Is this not victi
misation? I have been meeting rail
way officials for the' last two months 
on behalf of my union. They openly 
laugh and joke saying,  “This  has 
given us an oportunity to get rid of

1896 (SAKA)  in Council of 306
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these people. We were trying to get 
rid of them in normal times and we 
could not do it.  This has given us 
an opportunity”. Yet, a lot of public 
propaganda has been done that the 
Miabhoy tribunals award has been 
accepte d,  according  to  which  in 
future, according to the Minister, all 
casual workers who complete 2 or 3 
months of service will become per
manent and this is a big concession 
they have made to the railwaymen. 
You are doing just the opposite. Peo
ple who have served for 5 or 10 or 15 
years and reached temporary status 
and become eligible for CPC scales 
of pay, provident fund, etc. arc told, 
“You get out.  If you want to come 
back, you have to start as a casual 
worker from the bottom of the lad
der,” Is  this  not victimisation?  Is 
this not a vindictive attitude? Thou
sands who were suspended or  dis
missed are still out. Hundreds are in 
jail. The day Mr. George Fernandes 
and other detenus under MISA were 
released from Tihar Central Jail,  I 
read in the newspapers a statement 
made by the Home Minister.  Shri 
Dikshit that instructions have been 
issued to all the State Governments 
that those who were arrested under 
MISA should be released forthwith. 
It has not been done.  In West Ben
gal, the  overwhelming majority  of 
people held under MISA are not be
ing released to this day.  The break 
in service has not been condoned for 
the vast majority of people. Accord
ing to the figures given, about 6 lakhs 
of employees have had a break  in 
service, out of which according  to 
Mr, A. P. Sharma, 60,000 have  had 
their break in service condoned. What 
about  the  rest  of  5 lakh em
ployees?  Jn the case of people who

during the strike period, it was said 

that so long as the review of thir 

cases is pending they will not be ac

tually asked to  get out or if they 

have been evicted, they will be al

lowed to reoccupy the quarters until

a final decision is taken in their case*. 
But people who have been driven out 
of their quarters and their families 
have not been allowed to go back. 
Is this not a vindictive attitude?

I find that the Eastern  Railway 
authorities have said somewhere that 
there are some appeals for reconsi
deration from employees which they 
do not propose to consider because 
quite a number of appeals are stated 
to have a “comment cyclostyled text” 
which,  according  to  the  railway 
sources,  indicates  that these  must 
have been prepared in bulk by some 
organisations.  What is wrong with 
it if the unions have prepared  it? 
Who prepared the common cyclostyl
ed dismissal and removal from service 
forms, which were produced in mass, 
long before  the strike began, -with 
space left only for the names to be 
filled in, to be pasted on the railway- 
men’s quarters, where it has  been 
written “you have been doing this 
and that”, prepared long before the 
strike, in which only the names were 
filled during the strike?  Was that 
not a common cyclostyled bulk pro
duct?  Why should it  have  more 
sanctity than the cyclostyled appeals 
drafted by the union?  Of course, the 
unions are responsible for  drafting 
the replies for their members. What 
is the harm if they are cyclostlyed? 
Yet, some officials say that they can
not consider them because there is 
some mysterious  hand  behind the 
cyclostyled appeals.  I do not under
stand what is wrong with it. Please 
tell us that.

At many places now the railway 
workers are on hunger strike Today 
we have got telegrams from Waltair 
and' from Madras, from the Southern 
Railways and South  Eastern  Rail
ways.  They  cannot  do  anything 
more. They are on hunger strike 
because they have not been reinstat
ed. In Naihati and Kanchrapara two 
workers have committed suicide be
cause the assurances that fcive been 
given are not being carried ottt.



the meanwhile, the  strike breakers 
are being rewarded.  That  is  the 
trouble.  In  this  way  normalcy, 
which you say you are eager to res
tore, cannot be restored.

The Minister is blowing hot and 
cold at the same time.  One day he 
talks of a happy family and every
body being reinstated. Next day he 
says that there will be no amnesty. 
Another day he again says that  he 
wants to smoothen out things  and 
restore normalcy. The next day he 
says “we will not talk with NCCRS 
nnder any circumstances”.  I can tell 
you that officials of even recognised 
trade unions—my union, for instance, 
which is a member of the NCCRS, 
whieh is also recognised—are not al
lowed to meet officers. You have not 
yet withdrawn recognition from my 
union.  If you want to withdraw re
cognition, say so. You have not done 
it so far  Yet, the office-bearears of 
various branches of my union are not 
being allowed to  see  the  officers. 
The officers say ‘you are under sus
pension or dismissal; so, we would not 
meet you and talk to you”. In that 
case, why should we be recognised? 
So long as we are a recognised union, 
why should they not talk to the office
bearers who are employees, who may 
be temporarily under suspension or 
dismissal, whose cases are being re
viewed.  If things are allowed to go 
on like this,  all I can say is that 
neither will  the railways run pro
perly nor  will normalcy return in 
the working of the railways.  If the 
Railway Minister wants to leave all 
the details of  the handling of the 
situation to  the Railway  Board 
and the railway bureaucracy, I am 
afraid things may go from bad  to 
worse and there will be all sorts of 
provocation.  I would also ask the 
Prime Minister, who was the Gene- 
ralassimo at the time of the strike, 
conducting  the  whole  operations, 
whether the job is finished after the 
rtHke,  Surely not. She has got to 
ê what is happening after the strike. 
Therefore, I have brought these mat- 
ters to her attention and to the at

309 Motion of no-  SRAVANA lr
Confidence

tention of the Government and I hope 
that she will personally look into this 
matter and see that the assurances 
which have been given will be expe
ditiously and honestly implemented 
as soon as possible so that  normal 
conditions can be restored.

The second point on which we want 
to focus attention and on which  I 
am supporting this motion  is  this 
chronic habit which has now deve
loped of rulmg by Ordinance, every
thing must be done by  Ordinance. 
You have to see the kind of length 
to which it has been going on now.
I hope, the hon. lady Member there 
will not get irrigated again.  There 
is one Wanchoo Commission set  up 
why not beside to be set up in my 
State for going into the charges of 
corruption and nepotism against Vari
ous Ministers.  I am not going into 
the details of the matter. The Chief 
Minister prevailed upon the Central 
Government,  the  Government  of 
India, to  do  something  which,  I 
think, is unheard of.  By promulga
tion of an Ordinance, they amended 
the commissions of Inquiry Act which 
is an Act passed by this Parliament 
under which so many Commissions of 
Inquiry have been  set up and have 
functioned in the past and gone into 
the cases of allegations against re
nowned people, ex-Chief  Ministers, 
as we know, in Orissa, in Punjab and 
in so many other places.

Here, the Chief Minister insisted 
that the Commissions of Inquiry Act 
must be amended so that the Com
mission is given the powers, in addi
tion to the existing powers, immedi
ately to summarily try  and punish 
any witness who appears before  it 
and who may be giving false evid
ence or malicious evidence. And this 
Act was amended by an Ordinance 
tor which the permission, the line- 
clear, the green signal, was given by 
the Government of India, the Law 
Ministry, here.

What are things coming to I want 
to know. You have got a mania of' 
Ordinances. Has the mania of Ordi
nances  gripped  this Government?'

1896 (SAKA) in Council of 310
Ministers
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The Commissions of Inquiry Act to 
be amended by an Ordinance.  (In
terruption)  It is to threaten people. 
You want me to go into the merits of 
it.  It is an indirect threat to brow
beat the witness and say, “If you ap
pear here, if you speak out here and, 
if somebody’s  allegations  are  not 
proved, you will be summarily tried 
and punished/'

AN HON. MEMBER: Perjury.

SHRI INDRAJIT GUPTA:  It may
be perjury.  But he is not punished 
always.  He has a right to give evi
dence. If the Commissions of Inquiry 
Act is to be amended on such a vital 
matter, it has to be amended  here, 
not by an Ordinance.  What is the 
sanctity of Parliament then?  Noth
ing.

The subsequent ordinances  which 
have come betray the same mentality. 
When the Ordinances come up sepa
rately for discussion, we will go into 
the merits in more detail.  Here, I 
say, only two things.  One is, my 
friends are saying that it is not  a 
wage freeze. I say it Is a wage freeze. 
1 say, it is nothing new, nothing ori
ginal, nothing novel.  In the United 
Kingdom, in the United States,  at 
sometime or other, everywhere, those 
-Governments have tried  the  same 
Ihing. . .

SHRI C.. M. STEPHEN (Muvattu- 
puzha):  Have you any idea as  to
how many  Ordinances  have  been 
passed by the  Kerala  Government 
'headed by Mr. Achuta Menon in the 
course of 2-3 months?

SHRI INDRAJIT GUPTA:  You
•are a partner in the Government

SHRI C. M. STEPHEN:  You are
the head of the Government.

SHRI INDRAJIT GUPTA:  I won
der how many Ordinances the Kerala

Government have issued 5 days be
fore the Iterala Assembly was due to 
meet.

The point is  this.  The  Madam 
Prime Minister makes a slight mistake 
when she frequently says that infla
tion and price rise are a global phe
nomenon, a world phenomenon. It is 
a world phenomenon but a pheno
menon of the capitalist world. There 
is a world outside the capitalist world 
also.  There, you  don’t  see  these 
things.  It is a phenomenon in those 
capitalist countries.  They tried wage 
freeze along with price freeze.  But 
they  failed. That is  why in the 
United Kingdom, it did  not  work. 
The old Conservative British labour 
movement fought against the  wage 
freeze and forced the Government to 
take it back.  The coal miners  not 
only forced them to take it back but 
managed to overthrow the Tory Gov
ernment in the process.

Here, you do not go in for price 
freeze. You go in for the waae freeze 
part of it.  It will not work.  It is 
not going to help you to reduce infla
tion at all.  The reason is that this 
is a fallacious theory.  That is the 
point I want to make. The theory is 
all wrong that prices are determined 
in capitalist society by the wages of 
the workers that the workers have got 
so much money in their hands and 
that is what is pushing the prices up; 
therefore, take the money away from 
them and the prices will come down. 
This theory of the Planning Commis
sion experts or the Finance Ministry 
experts is a bogus theory. I have 
never worked and it will never wot&. 
The basic determinant of prices  in 
our society is not the wages of the 
workers but the capitalists' hold on 
the big sectors of the industry where 
they determine the prices  for  the 
sake of their profits and super-profits 
by creating artificial scarcity, by res
tricting production.  Inflation is ***« 
thing which helps the capitalists the" 
most.  This theory was inspired fey 
John M. Koynes, the old profres&K’ of
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my old College in Cambridge.  1 
thought we had given up this long 
ago. John M. Keynes’  old  theory 
is being resurrected again, that the 
safety valve against economic depres
sion and against the danger of econo
mic explosion is to create deficit fin
ancing and inflation, so that by creat
ing paper money which has no value 
you can boost up the demand  for 
goods, inflate the prices and allow the 
capitalists to make higher profits.  It 
is a bogus theory; it has never work
ed in any capitalist country, and it is 
not going to work here also, because 
the real hub of the matter is that 
you are not going in for rice con
trol; you cannot do it, you have said 
that you have thrown in the towel 
as far as price control is concerned. 
The basic causes of inflation are the 
accumulation of black money and the 
Reserve Bank of India which I con
sider to be the fountain-head of infla
tion in this country.  What are you 
doing with the  Reserve  Bank  of 
India?  Is it only supposed to an
nounce from time to time an increase 
in its Bank Rate and will that solve 
the proBTem?  It has the old credit 
policy of feeding deficit finance  to 
the speculators, hoarders and people 
who are cornoring commodities, build
ing up inventories  of  commodities 
and creating artificial scarcities and 
shortages. But nothing is done about 
that.

I would just end with two quota
tions.  The Economic Times is not a 
paper which is very well known for 
its left wing views, still it is quite 
widely read. The Economic Times
has said on 15th July:

‘The fears of fresh dose of anti- 
inflationary measures by the gov
ernment has led to a mad drive to 
comer the goods by traders and 
producers  having  unaccounted
money.  Their .preference for real 
estate and precious metals is still 
there, but essential  commodities
especially fastnmavinlfll ones, have 
become the centre of their attrac
tion.  Among the essential commo

dities, foodgrains, edible oils, van- 
aspati, sugar, kerosene, milk, pow
der, baby foods, soaps and textiles 
are in great demand by hoarders. 
Black money is also being convert
ed into steel products, paper, dyes 
and chemicals,  medicines,  cotton 
textiles and all sorts of raw mate
rials.”

This is the problem.  And what are 
you going to do about this? It is no. 
longer true to say that it is a parallel' 
economy which is functioning. It has 
become the dominant economy. It is 
no longer a parallel economy, it is 
becoming the dominant  economy— 
the economy of black money. About 
this you have nothing to do.  Even 
take your own bourgeois economists. 
140 of them  have  produced  that 
scheme called SEMIBOMBLA. Study 
it seriously. At least there are some 
good things in it: how to get out 
black money and how to immobilise 
at least 30 per cent of the deposits.
(Interruptions)  But that is not what 
you are proposing.  He asks, “Why 
are you not supporting the Dividend 
Restriction Ordinance? Do you want 
to help the companies”.  I say that 
this Ordinance is the biggest  eye
wash of all.  Out of 3,000 and  odd 
companies—the  figures  have  been 
published—not more than  200 com
panies will be affected by this. And1 
‘affected means what?  The money 
they would have distributed as divi
dends to shareholders  will  remain 
with them. That means, their liquid 
cash resources will increase.  Their 
share value will appreciate.  There 
is no way of ensuring that this extra 
money in the hands of these compan
ies will be ploughed into more pro
duction.  They can do anything, if 
they like, with this.

In fact some  papers, some  con- 
conservative papers have  expressed 
their concern and apprehension that 
they will use this money for building 
up inventories,  for building  stocks 
for one year or two years later. So, 
how is it immobilising their  funds? 
This is a big hoax whereas the wage-
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freeze is a reality and these  things 
have been done with a cynical dis
regard of the  Parliament by  the 
Government because even under the 
compulsory Deposits Scheme, nobody 
is to make the first deposit before the 
15th of December. The first date is 
15th December and the next date is 
15th March, next  year.  Then why 
did you have to hurry through these 
ordinances?  Could this not come as 
a Bill .before this Parliament? What 
is the point of making it as an ordi
nance? Nobody is going to make that 
compulsory deposit now.  By your 
own ordinance nobody is required to 
do it before the 15th December. Then; 
why have you brought these ordinan
ces in this way disregarding the Par
liament? ..

AN HON MEMBER: Mania.

SHRI INDRAJIT GUPTA: It is not 
only a mania but it is a guilty  con
science. ,

SOME HON. MEMBER: It is  be
cause of the A1CC.

SHRI INDRAJIT GUPTA:  AICC?
1 do not know. AICC is nothing.  I 
do not want to say anything  about 
the AICC. But {because  the  AICC 
meeting has taken place just now, at 
least people should think  seriously 
about these problems.

Therefore, these are very  dange
rous portents of what the  Govern
ment of India is carrying out.  I do 
not know what those ordinances my 
friend, Shri Stephen referred to  in 
Kerala, are concerned with— (in- 
terrptions) I will find it out  from 
you. But, when you are promulgating 
ordinances which are directed against 
lft million wage-eamers and salaried 
workers in this country and you pro
pose to do it just a few days before 
the Parliament is to re-assemlble and 
the effect of that ordinance will not 
take shape before the 15th December, 
then why have you done it Uke that? 
This is a gross insult to the  Parlia
ment.  This Parliament does  not 
belong only to the Opposition. More

of it belongs to you.  So much of it 
belonging to you but don't you feel 
anything for the dignity and prestige 
of the Parliament?  You can pass it 
here. You have got an overwhelming 
majority.  You can pass it here as 
a BUI.

So, for all these reasons mainly we 
are supporting  this  no-confidence 
motion because it is the most effec
tive way to express our feelings and 
with that I will end, ibecause  there 
are many other things to toe said, but 
those will come up later on.
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wfw ̂r % 5Rft fwfr »

# iff #•  fap ?r$ 

vw % *w?r 11 % srs «j\r

 ̂JPTfT f3W 3PT 75TRT SRTR ̂  ̂ 

ifftsH VR/fhr 5>* ftwiT %

*ftr  fr

Tfe$nt % m* v «rf5r̂t ̂  «rqp *m 
Z vfrr gr*T % W »m WW»r «fk f*T 

r̂̂ jsrrsrr̂ t 1 ?rr5rr*r?rf%?R«pr̂ 

irwf % ŵ’Frrr  so 70 *iT̂fs  ô 

f̂fWr r̂renrr f̂ w%

tfapirs fRI^T 

v vk fo&srr %• fm

^mk % «TT*rri *m m ̂r nsrAir

’STW  f fc ̂V*r# srt ̂  | «f\r ̂rfV 

w&i ¥pit wr̂rr 3pt*r?fr wrt  % 

Tm ygrr̂  wft  m &x yr

f̂rctsr «r̂  11 ̂  m fMw |?

?fh- lift wrrtsr ft ?r̂ wrfH
q̂ T, TOrrr ̂ ^ 1974 ̂  ^

ytr  grrft f̂  t ̂ftfR̂r aRtfeft 
r̂t yt ifrr yytr fiwrr ̂nrr ?rrfv qwwftft 

ap̂t %  ?nrr 

'3fPt I ̂'WpjR ̂sr  %j?r % ftrl ŝ Mlr 

r̂r «rr   ̂ # ̂rr ̂

^WKIT SRT |T *tljl TW  T W  W

% w  apr  art #  P̂fft 5r 
«rWr vt?n̂ w%t,  ^

| fa «rwr  sMt iwr m fw w 
nwl w  wrr  ?fff% 115 wwr

»r̂ i

w«i*iftr »i|m, ^  5isrw 

l̂jwr aft sftrror % «wor % 

«r#| i^^eNifW ^tfW vw

* ww WfTw
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*ft mm *m 7 ft*

srnrr to  *r̂r$< £ st fa*r 

,#3r % f̂ r r̂nrr *r*rr |  ̂ njwy? 

t? $ <fr *R*rgrr g fa sir *wft*r 

3r sRpft ff q?ta?ft tfr fm  % M  srrfr 

fwr TO 33%  rr̂r f̂-

$ i If OTT<*m  *rwrr̂r tt

TOT TO I

¥*T *rt  sp̂t £ for 3W JTffST 

«rrat |t at wn%?r tot to i  ?r*r 

w *r *nro> ?PT?r t fr ̂  *rs*n*w sft 

ftorat *t  t fm tot to «ftt

24 ̂2 ̂  l(t TOTTOcfTl̂Vf-l

**rfrra pi vs tt *M*t ̂  £ i 

surefa *r|tor, ss at faqS ̂ «tft
TO*Tfc$*r*tfa<&tJ*=sita ?mr«nKV 

% fa? sm% ̂to * ̂r T*f̂Tf7Tt'r tt 

*te  *t fw to i vpfi *m*{ 

h>tt  («mr*) m* w*ft 
to $ €t ?nft  forc: *te fw* 

%tô qrvgttft£$ro*rr3»ft i **$
rit SHIR ffSlt «̂V f*T % 3ft 55TTT % TO 

?̂ >rTT̂ ŵ>T«rq%f>njpfT% ftm>r 

ift «*r ott % to wrrit t ?

?taFT *rc»n r̂rsNk t̂f?R> 
$ «nr fa*rr fa $*r %*r 3 4to t>*r©

ntfio *> ate *rn> tfto spr *re rgt
£ i *nr rm *rw»> *pt sfawrr I for 

*gt twt sta *rawr *t  <fto t>?r o 

*n% %*r % iffireR *>

sftr <T*T %SFT % tfto qto qifo ?n% Ht 
fwŵ t̂o qsro  ifkijYo wt* 
qt<» *pt TO>r forarr to*tt i *wffor 
f̂araR ̂  ̂fr 'SRcTT  <to tq̂o 
% r̂-  %  3i«R | 1  (*rwr) 

t TÔrr | for ̂  «p«?rr ̂t?rr % w 
*mr  ’̂tfsR  *tr «tftw 1

'Hm̂Tn *r̂t?ar : jtfrW 
3T5 % s*rctar T?Tcpât̂t fwr̂tiih 
5trff ?nr?r vto't  r̂rt ̂  qr utr 
^  ̂r % ̂rr qT 1   ̂̂Jrar
% wraq  % Ran ̂90 qrc
?rraq?n(tvfTr?m̂ ̂ ̂<t«f̂rw
% SnĵfTT ̂5R nap 5TRT ?»«r̂p- «pt *TW
«n?ft ̂

There was a tale told by an idiot, full 
of sound and fury signifying nothing

sV̂ rfcro vt *rsP|TO % ̂r fwrtt 

¥t ?w 5® qrarRf ̂  *Rfr 1

SHRI  PRIYA  RANJAN  DAS 
MUNSI (Calcutta South): Why does 
he compare them with Shakespeare?

Mt̂ nrwrwTwww* «*rr̂ *rcr

WT*T 5ft foi" "STWHlTT % ?TRT*T ffiW?
^ f «rw |t sr?m̂ ftr ̂ w | « 
t»nT «?f5w n’̂tir «m*Rn(f «̂t fwr 
^  f̂r  t?: m tk

fwsrr ̂rn»i ®rfo?f*Rf ?n#r ̂   ^

Î?tt | fV   ̂̂ ̂ft *rr?r  wwr, 
r̂«foBfPTaP>«rm?rrt7 

% ~*mt% ̂   r̂ vr̂rfWT

apt  NV ̂ 9fom*r # wtw 
 ̂ *rff?r «Tf 

vrw Wrt i

*r ta(*«tMf<<r<t W * jW tf
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*K Sf̂TT  % ̂ tn fanft «ft

vrw

*rcw «frc ̂f̂ ww fr ap$

3 f*T* im  *|«rtg *> fWTT

*T$r t i

IP: fir  r̂r aw srpwr  crT 

* «fanf | *xz

% *rfwr« sjftr to  sV vfr 

f̂farrtfr 3>r stob ft? q *ft fcrer

| 1 f W  ferft m ®R£  | J fisRTT

fasft «(T fsF̂T fcsT  ST̂TT *T£ «TTWt

 ̂ wr̂   fv m   vr4vr 

?ra7t> fsr?r %

WWWT apt   ̂  ̂  srwr mr *r% 

frrc %sr$rt %*

*> ̂ OTf *t «% i %fafr?r f*nn(t ftnftft 

mforrvr*frftsr̂ t, fo

ofkmm % sîgrrsr *> ?pt *m nts % 
3*fif 4k $ fa*r cTTf *r %z 

Vfa ̂ WRT $'t. ?̂T%  '̂t r̂t

e M *t  t i

^  TTît % sror   ̂ «rfarww % 

s*<tr m hOm «frw § i

SHRI C. M. STEPHEN (Muvattu- 
puzha:  Mr. Chairman. 1 rise to op
pose this  Motion.  This is the se
cond time that  the railway -strike 
has become the subject of a no- 
confidence motion.  Last time, on 
the  9th  May, we had a discussion 
on a no-confidence motion and  the 
subject that figured most in that de
hate was the strike that started on 
the previous day, 8th May.  On that 
occasion, the pros and eons of  the 
strike, its devastating character, the 
adventurism that &e Opposition par
ties showed by forging tt-*n Ibete 
otters were laid bar* on the flpor 
ot the House. Again barely alter 1-1/2 
”«»ths, the Qmmton ha# tanxffct 
ferto another fco-cttofMence motion.
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A« my friend, Shri Bhagwat Jha 
Azad, pointed out, these no-confidence 
motions  have become  rather  too 
formal and usual and a ritual affair 
that they have lost their edge even as 
a propaganda machinery. It has Mfna‘ 
to a stage  when the country  Vn« 
started refusing to take serious note 
of any no-confidence motion. I wonder 
whether the Opposition parties rea
lise  this aspect of th«jir repeated 
adventurist  attemts to focuss their 
criticism against Government through 
the mechanism  of  no-confidence 
motions.

Two points were raised toy the Op
position to clinch the point that they 
have lost their  confidence in  the 
Government. One is the way ia which 
the Government handled the railway 
strike and the other the 
Government are taking to battle with 
the menace of inflation that is threa
tening the very foundations of this 
country. It is surprising, that the Op
position has chosen these two mea
sures as grounds for a no-confidence 
motion.  For my part, I oppose this 
motion ana reiterate our confidence 
in Government if for no other rea
son, solely for the reason provided by 
the way in which the  Government 
faced up to the situation created iby 
the railway strike and by the forth
rightness and boldness with  which 
they are going ahead with the  task 
of facing up to the economic crisis 
staring the country.  On these two 
grounds, I oppose this motion. There 
is a fundamental difference of opinion 
between us and the friends on the 
other side with regard to the* assess
ment of the character of the strike, 
its implications for the nation,  the 
purpose for which it was forged and 
the attitude that has to fee assumed 
against it Speaking for myself  and 
on behalf of our trade union move* 
rnent, we are asriqlniy far taking np 
all the demands that were put up, but 
the quetftien is, when the nation Is 
facing an economic crisis, when people 
are freed with certain difficulties and 
dangers, whether  for btffctreiifag
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their demands tins catastrophic en
deavour should have been embarked 
upon. We are clear m our mind that 
no working class worth its  no
trade union movement  patriotically 
motivated, no trade umon leadership 
which has an atom of responsibility, 
must submit to the  temptation  of 
calling a strike holding the nation to 
ransom, even if the reward for that 
would be the entire heaven. We hold 
the interests of the nation and of the 
people supreme and for getting cer
tain demands fulfilled,  we  as  a 
trade union movement are certainly 
not prepared to call out the workers 
on strike and block the lifeline of the 
nation.  This is  the  fundamental 
difference in our appioaches

They have now got to put up  a 
fight here not in order to get certain 
things dome but to satisfy the rank 
and file whom they misguided  and 
whom they find in difficulties today 
through the misdeeds of the leader
ship on the  opposition side  My 
friend  Shri Jyotirmoy  Bosu,  said 
that 20 lakhs of workers stood like a

rock. May I in all humility  inform 
him that the total strength of tem
porary and permanent workers in the 
railways is only 17 lakhs and not 20 
lakhs I say this to underline  the 
levity and  lightheartedness  with 
which Mr Bosu is approaching this 
issue

MR CHAIRMAN  You may con
tinue tomorrow.

BUSINESS ADVISORY COMMITTEE 

Forty-fourth Report

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K RAGHU- 
RAMAIAHV Sir, I beg to prmmt 
the Forty-fourth Report of the Bus
iness Advisory Committee

1800 hrs

The Lofc Sabha then adjourned till 
even of the Clock on Wednesday, 
July 24, 1974/Sravana  2,  1896
(Saka);
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